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LOK SABHA DEBATES 

LOK SABHA 

The Lair SIIbIw mtIt III EIwr!Jn of ~ ~ 

(MR. 8P£N<ER in ~ 0'1881 

WELCOME TO PARLIAMENTARY 
DELEGATION FROM CUBA 

{En¢Ih/ 

MR. SPEAKER: Han. Members, at the outset, I am 
happy to make en ~ 

On behalf of the hon. Members of the House end 
on my own behalf, I have grMI .pIeeaure In w.IcomIng 
His Excellency Mr • .,... Crombet Hemanc:Iez Baquero, 
Vice-P ........ of .. NIIIIoNII AaeembIy of People's Power 
of the Rep&Mc of Cube, end the Membera of the Cuban 
PartIament8ry 0eIegaIi0n who are on a visit to India 88 

our honOured au-aa. 
They MIved in IncIa on Saturday, 5 May 2007. They 

are now ...... in the Special Box. We wish them a 
hIIIJpV MCI huIlfuI stay In OW' country. Through them, we 
~ our greetings and best wiahe8 to the PreaIdent, 
the PartI8ment, the Government and the friendly peope 
of the Republic of CUba - a c:ot.mtry with which our 
reIatIona have been trwItIonaIIy warm and friendly. 

.•• (/nIwTUpIionS) 

{Tr/IfISM/ion/ 

SHRI RAMJi LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, It Ie a very aeri0u8 matter . ... (JnMmplion8) 

/EngN6h/ 

MR. SPEAKER: Q. No. 441, Dr. M. Jagannath. 

... (lnlWMJptions) 

{T1III16IIIJit:In/ 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, I have 
been giving notice for the last five daya. ... (JnIrHruplions) 

/E1IIJIiIIh/ 

MR. SPEAKER: Just a minute. Let me understand 
the iaaue being raised. 

... (Inlrlrruplions) 

MR. SPEAKER: Let me try and under8tand the Isaue 
thai you are raising. 

'" (IntrInLIpIitJn6) 

MR. SPEAKER: Thia Ie the time for the Question 
Hour, and we are to carry on with It. You can raise your 
Issues thereafter. 

... (IntrInLIpIitJn6) 

SHRI MADHUSUDAN MISTRY (Sabarkantha) Sir, 
many of the Innocent people are getting brutally killed. 
.... (InMmIpIIons) 

SHRI KIRIP CHALIHA (Guwahati): Sir, innocent 
people are bI-lng kUled. This 18 a very important matter. 
.,. (InffImIpIions) 

SHRI S.K. KHARVENTHAN (Palanl): Sir, this is a 
very important issue. We should be given an opportunity 
to raise it. ... (In/tlmJplion$) 

MR. SPEAKER: Hon. Members, very very important 
rnattera are to discussed In the House today. 

... (Inlrflrruplions) 

SHRI MADHUSUDAN MISTRY: What an ia happening 
there? ... (/nItImJpIion6) 

MR. SPEAKER: There are very important Questions, 
Caning Attention, etc. I cannot take them. 

..• (In/rN'nJption$) 

{7iflfl6llllifJn/ 

SHRI MADHUSUDAN MISTRY: Mr. Speaker. _ Sir, 
MedIa is being attacked there. , .. (Inlflmptions) 
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(EnglIsh/ 

MR. SPEAKER: Thera is some procedure· for it. 

will give you opportunity. But I cannot hear anything if all 

of you stand together: I cannot discuss anything like this. 

... (/nlrlnupIions) 

{Translation/ 

SHRI RAMJI LAL SUMAN: People are being killed. 
... (/nlenuptions) 

{English/ 

MR. SPEAKER: I will give you an opportunity at 
the appropriate time. 

... (1nIBnupIions) 

MR. SPEAKER: Please do not record anythiIig. 

.. ·(lnIBnupIionsl 

MR. SPEAKER: May I make _ request to all of you? 

You may have an important matter to ...... but aIow 
the House to continue. 

... (/n/enuplions) 

MR. SPEAKER: ThIs Is my request to all sides of 
the House. Hon. Members. please 888 that the House 

runs. I will allow It after the QueeaionHour at the 

appropriate time. 

. .. (/nIIImIptions) 

MR. SPEAKER: Let nothing be recorded. 

... (lnlfHnlplionsl 

MR. SPEAKER: Do you want the .CueItion Hour to 
continue? I do not know how to carry on with the 

Business of the House like this. 

.. , (In/tImJpIitIn8) 

{Translation} 

SHRI RAMJI LAL SUMAN: People 81'8 being killed. 

., . (/nlenuptions) 

'Not recorded. 

fEnIJ/iIh/ 

MR. SPEAKER: This is not the time. This is the 
time for the Question Hour. I am sorry. 

...(fnIgmJpIIrJns) 

MR. SPEAKER: This is the Question Hour. 

... (/nIemIpt/t'Jn6) 

MR. SPEAKER: I am not allowing them. and nothing 

is being ~. What can I do tIboutit? 

MR. SPEAKER: 00 you not want the House to run? 

. .. (~) 

MR. SPEAKER: Nothing Is being recorded. I am not 

allowing anything to be recorded. It isimpoalbie to 

conduct the ptOCMdinga. 

• ··(lnIIIrrI.pIion$r 

MR.  SPEAKER: let the Question Hour go on pie_e. 

... (/nIemJpIions) 

WRITTEN ANSWERS TO .QUESTlONS 

·441. DR. M. JAGANNATH: 

SHRI SHISHUPAl N. PATLE: 

Will the Minister· of CHEMICAlS AND FERTILIZERS 

be pIeaaed to state: 

(_) whether the Govemment has recently decided 

that·1UbaIdy ~ can be cIalIMd by the fertilizer 
companies only after their ptoduce reacheathe desired 

destinations; 

(b) H so. the details thereof; 

·Not recorded. 
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(c) whether the Govemment has issued orders to 
fertilizer companies for estabIiahment of fertiHzer depots 
in every district in order to facilitate euppIy. oftertitizers 
in the State; 

(d)· it 80, the details thereof; and 

(e) the ,action taken by the fertllzer companies in 
this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes. Sir. Under New Pricing 
Scheme Stage-III notified on 8th March 2007. the subsidy 
on urea will be paid after it reaches the district. Similar 
arrangement already exists for P & t< fertilizers. 

(c) and (d) Yes. Sir. The Fertilizer companies have 
been asked to identity primary godowns in each district 
where they are operating so that movement of fertilizers 
from the factorieslportscan be monitored upto the primary 
godowns. 

(e) All the Fertilizer companies have identified primary 
godowns in the districts in which they are operating. 

Degraded Land 

"442. SHRI VIJOY KRISHNA: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the .... of degraded land in the country as on 
date. State-wise; 

(b) the percentage of such land falling under 
agricUltural category; and 

(c) the steps taken/proposed to be taken to reclaim 
such land? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The soil 
formation and erosion is a natural process occurring 
simultaneously to Maintain the equilibrium in eco-system. 
Asper recent study conducted by National Bureau. of 
Soli Survey and Land Use Planning (NBSS&LUP). Nagpur 
of the Indian Council of Agricunural Research (ICAR). 
out of a total geographical area of 328.60 million ha .• 

about 146.82 million ha. area (450.4) is suffering from 
various kinds of land degradation as per break up given 
below: 

S.No. Type of Land Extent of Area in 
Degradation million ha 

1. Water erosion 93.68 

2. Wind erosion 9.48 

3. Water logging 14.30 

4. Salinity/alkalinity 5.95 

S. Soli acidity 16.03 

6. Complex problem 7.38 

Total Degraded area 146.82 

The State-wise and category-wise extent of degraded 
land and its percentage with respect -to State's 
geographical area are given in the encloeed statement-I. 

(b) The preliminary assessment suggests that about 
50% of this area is under agricunuraJ category. 

(c) With a view to preventing land degradation and 
for land improvement. Government of India is 
implementing various Watershed Development 
Prowarnmes. namely (i) National Watelabed DeHlopment 
Project for Rainfed Areas (NWDPRA) •. (ii) S9i1 
Conservation for Enhancing the productivity of Degraded 
Lands in the Catchments of River ValleyPloject and 
Flood Prone River (RVP & FPR). (iii) Reclamation of 
Alkali Soils (RAS). (iv) Watershed Development Projects 
for Shifting Cunivation Areas (WDPSCA), (v) Drought 
Prone Area Programme (DPAP). (vi) Desert Development 
Programme (DDP). (vii) Integrated Wasteland D.,..elopment 
project (fWDP). (viii) Watershed Development Fund (WDF) 
and (ix) ExtemaBy Aided Projects (EAPs) in the country. 
Under these programmes. since Inception upto end of X 
Five Year Plan about SO.83 million ha.· of .lands have 
been developed as per scheme-wise details given in 

enclosed Statement-II. In addition to above programmes. 
a new initiative of Reclamation of Acid SoH has been 
taken up in the Eleventh Five Year Plan under the Macro 
Management of Agriculture (MMA). 
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SI.No. 

2 

4. BihIr+ ~ 

5. Goa 

6. ~ 

7. ~ 

.. ttmIctW Pl'IdIIh 

9. .III'nmu InC! Kutrnr 

10. tC.rnIIIIca 

11. KerIIa 

14. MInipur 

15. t.tzoram 

16. ~ 

17. NIgIIInd 

11. en. 
19. PIIIjIb 

20. RajIIIMn 

21, SiIdcim 

22. Tami,.. 

23. TrIpIn 

MAY 7,2007 

St. __ ".. tIXIfInI 01 ..... kinds 01 Und /JtIgmdIIJitJn In Int* 
(As /HIT NBSS&lUP-/CAR-2005 on IhtI ScIIItI 01 1:25(},0tJ0) 

8 

(Area In thousand t.c:tar.a) 

3 4 5 I 1 I I 10 11 

11518 0 1881 517 805 166 14882 27506 S4.5 

2372 0 176 0 1955 0 4503 8374 53.8 

_ 0 'Sf 0 612 878 2213 7844 28.2 

3024 0 2001 229 1029 0 8283 17387 36.1 

80 0 76 0 2 24 182 370 43.9 

5'll11 443 523 298 0 1688 8133 19802 41.5 

315 536 146 256 0 214 1461 4421 33.2 

2718 0 1303 0 157 0 4178 5517 75.0 

54to 1380 200 0 0 0 7020 22224 31.8 

5110 0 941 110 66 712 7831 19179 38.8 

76 0 2088 0 138 _ 21108 38 87.1 

1.,., 0 3611 46 8718 1128 28210 44345 59.1 

11178 0 0 1058 517 303 13055 30771 42.4 

133 0 111 0 481 2Z7 1162 2233 42.8 

1'Sf 0 0 0 1060 894 1881 2101 81.2 

137 0 7 0 1030 34 1208 2243 53.9 

310 0 0 0 127 478 995 1858 80.0 

!i028 0 881 75 283 75 8122 15571 .-.3 

372 212 338 218 0 0 1280 5038 ' 25.4 

3137 8850 53 1418 0 110 11388 34224 33.2 

158 0 0 0 76 0 234 710 33.0' 

... 0 86 96 78 138 5334 13001 41.0 

121 0 191 0 203 113 III 1049 59.9 
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2 3 4 5 8 7 8 9 10 11 

24. uttar PfIdIItH. UIIInnc:hII 11. 212 2350 1370 0 0 15324 28441 52.0 

25. W. BengII 1187 0 710 170 556 118 2752 8875 31.0 

26. Delli 55 0 8 10 0 11 82 148 55.4 

27. AndIman IIId NicobIr IIIIndI 187 0 0 9 0  8 205 825 24.8 

21. QIandigaJtI 0 0 0  0 0 0  0 0 0.00 

29. Dadra and Nagar HaVIll 0 0  0 0  0 0  0 0 0.00 

30. DImIn..t Oil 0  0 0  0 0  0  0 0 0.00 

31. LIkIhIdwIep 0  0 0  0  0 0  0  0 0.00 

32. POIdcherry 0 0  0  0  0  0 0  0 0.00 

GI1II1dTCUI 113880 8483 14288 SIMI 1110SS 7381 148820 328802 

GI1II1d T CUI (WIan hi) 11.88 8.41 14.30 5.85 16.03 7.38 148.82 328.80 

.. ...".,., II 

Unt:I6 DlNatJ:vd ",., MIIli:lw W".,.,. a..atpJIMt ~ 
lint» ~ t,pItJ 7.mh Fw. y.., PIIIn 

(Ante In LIIIch ha. and Expendbn In Ra. Cnn) 

S.No. i ~n ~ Iia incIpIIan ~ ln ~  Pt.-Iia IIapIan 
~ clllllll _IXPlin raG2-47} ..nalx .... 

,. EIpr. ,. EIpr. .. ~ . 

2 3 4 5 • 7 8 

MniIIIy of AgrIcUbn 

~i1.nt of AgicuItIn , Cooperlllion) 

1. NWDPRA (1880-81) 119.7V 1877.74 23.30 1147.82 83.D9 3025.56 

2. RVP , FPR (1862 , 81) 54.88 1518.28 8.88 727 .• 64M a44.24 

3. WOPSCA (187t76) 2.58 188.27 1.35 12U1 3.83 295.58 

4. RAS (1985-86) 5.81 '1.1.38 1.30 45.35 7.11 121.74 

5. WDF (1988-00) 0.00 0.00 0.58 21.02 0.51 28.02 

8. EAPs 13 .• 
_.at-

4.10 1127.54 ".15 3117.35 

Sub Toll! 148,41 &878.47 41.32 4004.02 187.73 .... 
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Ministry of Rural DevelopIMId 

(Department 01 Land Resources) 

1. DPAp(1973-74) 

2. DOP{1977-78) 

3. IWOP(1988-89) 

4. EAPs 

SUb Total 

Total (W) 

• Includes tentative achievement of 2()()6.()7. 

~ i tion : 

3 4 

68.95 3284.74 

33.56 797.38 

37.34 616.51 

1.40 18.39 

141.25 4717.02 

287.66 10393.49 

5 6 7 8 

68.32 1557.76 137.27 4842.50 

45.17 1152.50 78.73 1948.88 

62.22 1821.64 99.56 2438.15 

3.60 274.28 5.00 292.67 

179.31 4806.18 320.56 9523.20 

220.63 8810.20 508.29 19203.811 

NWOPRA 

RVP & f=PR 

WDPSCA 

RAS 

NatioMI W8tINhad Dewlopment Project for Rainted Area 

RMtr Valley . Pmject . &-AoodPrane River 

WaterIhad Development. Project for ShIftIng CuItIva1Ion Area 

RecIematioI. 01 AlkalI SoIl 

WDF WIItBrShad 08Ylllopment Fund 

EAPs ExtemaIIy AIded Projeda 

OPAP Drought .... -AMa ~w 

OOP Deaert Oe'Jetopment Prografnme 

IWOP 1ntegnd8d WasI8Iend Development Prqect 

. SOurce: Wortdng GRJup Report of NatunltReeounle;Managernent for EJeventh FIve Year Plan, consIitI.McI by PI8mIng ComrnIaIIon, 

New 0eIhi. Feb .. 2007. 

·443. SHRI RAVI PRAKASH VERMA: 

PROF. VUAY KUMAR MALHOTRA: 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) .. whether no ~  has been anived at over 
the Draft Pharmaceutical Policy as reported in the "T"wnes 

of india-dated April 1 0, 2007; 

(b) If 50, the raesons therefor, and 

(c) the action taken by the Union Government to 
resolve the differences over the prices of cfNgs? 

THE MINiSTeR OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS 

PA8WM): (8) to -(e) The Oebinet Note 4r\propoeed 

National Pharmaceuticals Policy, 2006 along with views 

of various Departments was placed before the CabInet 
for its COMidenIIiorVepprovai. The CebInet COfI8idMed the 
Policy in its meeting MId on 11th JenI.Iary, 2007. It ... 
decided that the mder. in the fiIat inst8nce, be coneidentd 
by a Group of MinIater8 (GeM). The GeM haa since 
been oonatituIed. The firat meeting .of. the GeM ... 
held on 10.4.2007. The GeM after detailed cIIecusaion8 
on various aspects of the Policy would make' Its 

recommendations to the cabinet. 

Agricultural UnIvwdIea 

·444. DR. K. DHANARAJU: Will the Minister of 

AGRICULTURE be pIeaeed to state: 

(8) the details of the number of graduates who haVe 
pas88d out from the Agricultural Unlveraitiea during each 
Of the last three years, State-wlae; 

(b) whether the Government propoees to open more 
Agricultural Universities In the COW1Iry durIng.the Eleventh 
Plan period; 
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(c) if so, the details thereof, State-wise; and 

(d) the time by which these Agricultural Universities 
are likely to be set up and start functioning? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The State 
Agricultural Universities (SAUs) are directly under the 
administrative control of respective State govemments. 
The ICAR does not exercis, any administrative control 
over these SAUs, thus, the records of pass outs from 
these Universities are not maintained by the ICAR. 
However, the intake capacity per batch for Under 
Graduate and Post Graduate programmes in these 
Universities is given in enclosed Statement-I. The details 

of pass outs during each of the last three years In respect 
of the Central Agricuttural University, Imphal which is 
directly Wlder the administrative control of the Department 
of Agricultural Research and Education (DARE), Ministry 
of Agricufture are given in enctosed Statement-II. 

Andhra Pradesh 

Bihar 

DeIhl 

(b) Agricultural Education is a StatB 8\Ibjef;t. The 
setttng up of State Agricultural Universities falls under 
the purview of the State Governmenta. The ICAR extends 
limited financial assistance to the State Agricultural 
Universities for strengthening and development of 
agricultUral resean:hand education in the counUy. 

(c) Not Applicable. 

(d) Not Applicable. 

StMement I 

In_. C8pIIciIy of AgricuIIufBl UniwHsiIiss duling the jIfNIr 2fJ06-07 

S.·No. Name of University No. 01 M8II in No. 01 seats 
U.G. PlOgrammes in P .G. Prograrninei 

per batd1' per balch' 

2 3 4 5 

1. Acharya NG Range· Agricultural UniverIity, H)ldenlbad 800 290 

2. Sri VenkatI8wara lMIv, of Animal, VeI8rinary &AsherieI, 15() 150 
Tirupati 

3. Assam Agricultural University, Jomat 300 300 

4. Rajendra Agricultural University, Pusa (Samastipur) 200 150 

5- IndifaGancl1i Agricultural University, Raipur 200 200 

8. Indian Agricultural R8S88Idl Institute, New Delhi Nil 80 

7. Anand Agricultural UniverIity, Anand 180 100 

8. Junagadh Agricuftural University, Junagacll 140 80 

9. Nausari Agricultural University, Nausari 140 120 

10. S.D. Agricultural University, Sardar Krushinagar 150 120 

11. Chaudury Charan Singh Haryana· Agricultural UnivenIity, 250 280 
HI8ar 

12. National Dairy Research Institute, Kamal 35 78 
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2 3 4 5 

HimachIII Pradesh 13. Y.S. Pannar Horticulture and ~ Solan 100 70 

14. HImachal Pradesh Agricu/IInI UnivenIIty, ~  180 110 

Janmu and Kashmir 15. Sher-e-Kaahmlr University of AgricuIIur8I Sciencee 130 50 
and TechlOlogy, Janmu 

16. Sher+l<88hmir UnIversity of Agricultural ScIences and 110 80 

Srinagar 

Jhartchand 17. BirIa AgricuIUaI UniverIity, Ranch! 100 150 

KMlaSIka 18. UnivenIIty of AgricuIUaI Sciences, BangaIcn 500 290 

19. UniverIIty of AgricuIluraJ ScIences, Dharwed 400 180 

20. KamaIaka VeIINinary, Animal ScIence and FiIherIes 200 120 
University, BIdar 

KenIIa 21. KeraIa ~ l.MIveraIty, ThrIsu' 380 200 

~ PnIdeIh 22. JawaharIeI Nehru KriIhI Vi8wa VidyeIaya. JIIbIIpur 550 400 

....... '11. 23. Konken KriIhI VIdyapeeth. DapoII 300 120 

24. MIharuhtra Vet8rinaIy, AnImal and FiIhery Science 300 150 

University, Nagpw 

25. MaraIhwada ~ Univenity, ParbhIri 800 180 

28. Mahatma PhuIe KriIhI VIdppeetI. RIhurI 620 210 

'D. Dr. ~ DeehmuIch KriIhI VIdyIjl.III1, AkoIa 700 230 

28. Central Institute of fiIheIy Education, MurNNIi NIl 46 

Manipw 29. Central AQric:Wl1nI UniverIity, ImphaI 250 50 

NagII4Ind 30. NagUnd (CennI) UriverIIly 50 50 

Oriaa 31. Orissa University of AgriaAn & Technology, BhubaI.1Iilr 190 330 

Pw1ab 32. Pur1eb Agricultural lnverIIty, L.ucIiIne 200 250 

33. Guru Angad DeY Veterinary and AninaI Science 100 120 

UniveIIity, LucIUna 

Rajadw\ 34. Rajasthan AgricuIIuraI UniverIIty, - 250 180 

35. Mahatana Pratap UnIversity of AgrIcuIIure ancI 250 110 

TechalOlogy, UdaIpur 

Tamil Nadu 38. Tamil Nadu AgrIcUfturaI UnIverIIIy, CoImbalorI 370 250 

37. Temit Nadu Veterinary and AnImal ScIence ~  150 150 

Chenn8i 
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1 2 3 4 5 

Uttaranchal 38. G.B. Pant University of Agriculture & TecMoIogy, 300 400 
Pantnagar 

39. University of Horticulture and Forestry, Ranichauri 100 30 
(Uttaranchal) 

Uttar Pradesh 40. Banaru Hindu University, Varanasi SO 120 

41. Chandra Sekhar Azad UnIversity of Agriculture & 270 240 
Technology, Kanpur 

42. Sardar BaDabh 8haI Patel University of AgricuItIn & 100 30 
Technology, Meerut 

43. Allahabad Agricultural Institute Deemed University, 500 450 
Allahabad 

44. AchaIya Narandra Oev lJniveI8ity of AgriWture and 120 300 
Technology, Faizabad 

45. Pandit Deen Dayal UpacI1ayay Pashu ChIkItaa and 300 120 
Go Raksha Anuaancllan Sanathan, Mathura 

46. AIIgarh MusI'm UniversIty, ArJg8rh Nil 30 

47. Indian Veterinary Research InItItute, Izatnagar NI 87 

west Bengal 46. 8icI1an Chandra Kri8hi VlSWa VldyaIaya. Mohanpur 1SO 200 

49. Vl8hva 8hartI Palli Sikaha Bhavan, Srinlketan (W.B.) SO 40 

SO. Uttar Bange Kriahi VISW8 VIdyaJaya. Coach Behar (W.B.) 80 80 

51. West Bengal Veterinary, Animal Science, and FIShery 160 180 

University, 8eIgachIa 

Total 11,665 8,6SO 

"The figure. Include Intake capacity of all 1he constituent colleges of 1he Unlvel'lltles but not of lie privatII c:oIIegeI. 

~te ent n 

ThtI dtIaII8 of piI8S-OUIS hom C8nt1W AgIicuIItIBI ~ /mpMI (Msn;:Jur) during /IJtI /lISt IhIH JIM'S 

!lNG. Nama 01 the DIp Y_ 01 PI8IiIg MD. 01 ,..ckU ... IRn CoIIge II 

AnnIdIII t.wipIr ...... IIzDIIm SiIIIim T"'" Oller SIItI8 GrInd 
PIadaIn afNEH TCIIII 

• 
2 3 4 5 6 7 8 9 10 11 

1. B.Sc. 2004 2 10 7 4 3 17 43 

(Agri.) 2005 7 9 8 3 3 10 40 

2006 11 7 11 33 

Total (A) 10 30 22 8  7 38 116 
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2. 

3. 

4. 

5. 

2 

M.Sc. (Agri.) 

B.V. Sc. & A.H. 

B.F.Sc. 

B.Sc. (Hart) 

3 

2004 

2005 

2006 

Total (B) 

2004 

2005 

2006 

Total (C) 

2004 

2005 

2006 

Total (0) 

2004 

2005 

2006 

Total (E) 

Grand Total 

(A+8+C+D+E) 

".....s. SHRI BAPU HARI CHAURE: 
PROF. ~S t : 

4 

2 

2 

3 

7 

4 

3 

8 

28 

Will the Minister of LABOUR AND EMPlOYMENT 

be pleased', to. stale: 

.(a) whether the women working as agricultural 

labourers and engaged in other worb for their livelihood 

with men are being diacriminated against even today in 

the matter of payment of wages as reported in ·Dainlk 

Jagran'" dated April 5, 2007; 

(b) if so, the reasons therefor; 

5 

10 

8 

6 

24 

3 

4 

8 

5 

4 

2 

11 

4 

4 

4 

12 

85 

6 7 8 9 10 11 

2 13 

11 

7 

4 31 

2 2 10 

2 3 9 

2 13 

2 8 6 32 

5 2 14 

6 11 

5 2 9 

2 16 5 34 

3 4 16 

3 10 

2 3 3 2 15 

8 4 7 2 41 

32 24 9 68 10 254 

(c) whether the Govemment proposes to take stem 

acIion and issue strict guidelines for compliance by all 

the States in thia regard; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): Ca) and (b) The news Item published in 

the 'Oainik Jagran' dated AprilS, 2007 is based on 

average daily wage rates data pertaining to 18 selected 

agricultural and non-agricultural occupations collected from 

600 sample villages belonging to 20 selected States for 

the month of November, 2006 as published in February, 

2007 issue of Indian Labour Journal, brought out by 
Labour Bureau, Shimla. 
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As per the Infonnation collected LI1der Rural Labour 
Enquiry Scheme, the average dally wage rates for women 
labourers work out to be lower than those for male 
labourers in most of the specified agricultural and non-
agricultural occupations. Such a disparity could, inltJr-llli8, 
be attributed to discriminatory practices due to existing 
social norms and inadequate accounting of the overall 
work output of women, particularly in agricultural sector. 

(c) and (d) The Equal Remuneration Act, 1976 
provides for equal remuneration without discrimination 
between men and women workers in respect of''WBgeB 
and other amenities. The Act is being implemei'ited by 
the State Govemments. The Central Government monitors 
the action taken by the State Governments In the 
implementation of the Equal Remuneration Act, 1976. The 
State Governments are addressed from time to time to 
ensure strict compliance of the prOVisions of the Act. 

[English} 

Performance of Bt. Cotton 

"446. SAADAR SUKHDEV SINGH UBAA: 
SHRI SUKHDEV SINGH DHINDSA: 

Will the Minister of AGAICUL TURE be pleased to 
state: 

(a) whether Monitoring Committees have been set 
up in all cotton growing States to evaluate the 
performance of 8t. Cotton; 

(b) if so, the details of the reports l"Ela!ived from the 
States in this regard; and 

(c) the steps taken by the Government to educate 
the farmers for proper use of Bt. Cotton to derive 
economic benefits? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) State 
Govemments have been advised to constitute post-release 
morntoring committees to monitor the performance of Bt. 
Cotton. 

(b) No reports have been received from any post-
release monitoring committee. 

(c) The Government has been organiZing worbhops, 
serninam and communication programmes for farmers, 

I 
SCientists, $AUs and other Slakeholdef8 tQ educate them 
to derive maximum economic benefits from cultivation of 
St. Cotton. Further, seed companies arentquired to 
provide to the fanners information I'8Iatad to cultivation of 
Bt. cotton in local languages. 

[TRIIII$Istion} 

.--. " Pollution In VemuM 

'-447. SHRI RAMDAS ATHAWALE: Will the Minister 
01 ENVIRONMENT AND FORESTS be p\eaaed to state: 

(a) whether the Pollution Control Research Institute 
has conducted a atudy on the increase In pollution in the 
Yamuna river; 

(b) if so, the detaiI$ thereof; and 

(e) the reaction of the Govemment thereto alongwith 
the effective steps takenlbeing taken by the Government 
to control the increase in pollution in the river? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) The PoUution Control 
Research Institute at BHEL (Hardwar) haa not conducted 
any study with regard to increasing poJlution In the 
Yamuna river. However, Pollution Control Research 
Institute (PCRI), Hardwar is carrying out water quality 
monitoring and analysis for Westem Yamuna Canal only 
under Yamuna Action Plan. This monitoring is being 
conducted at Yamunanegar upstream, Yamunanagar 
downatream, Kamal downstream, PaAipat downstream and 
Sonepat upstream, once a month, for the laid down core 
parameters. Additionally, monitoring is also undertaken 
for project specific parameters as per the perceived needs. 
The monitoring results are being submitted by PeRI to 
the Ministry of Environment & Forests on regular basis. 

(e) The water quality monitoring repor18 submitted by 
PCRI reveal that the water quality at these locations meet 
the desired water quality standards. 

To prevent increasing pollution in the Yamuna river, 
Govemment has implemented Yamuna Action Plan (YAP) 
Phase-I at an estimate cost of Rs. 715 erore. This phase 
was launched in 1993 in the three States of Uttar 
Pradesh, Haryana and Delhi covering 15 towns with 
funding from Japanese Bank for International Cooperation 
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(J8IC). The project has been COf1'1)Ieted in February 2003. 
Under this Plan, a total of 269 schemes of pollution 
abatement were ~ including 38 sewage treatment 
plants having treatment capacity of 753.25 million litres 
per day (mid) of which .401.25 mid is in Uttar Pradesh, 
322 mid. is in Haryana and 30 mid is in Delhi. 

Further, the YAP Phase-II has been formulated 
keeping in view the experience gained during 
implementation of YAP Phase-I and has started from 
December 1. 2004. This project has been approved for 
the States of Haryana. Uttar Pradesh and Delhi at an 
estimated cost of As. 624 CfOfe and the main components 
of the project include . the· foIowing: 

Det1i: 

Uttar Pradesh 

Haryana 

Sewage Treatment Plants (135 
mid capacity new and 324 mid 
capacity rehabUitation) 

RehabiIitation/ 01 trunk 
sewers (30.82 kms) 

Sewage Treatment PIanIs (54 mid 
capacity new) 

Rehabilitation of Sewer linesl 
Rising Mains (85.7 kms) 

Interception & Diversion of sewer 
lines (73 kms) and improvement 
in efficiencies of existing Sewage 
Treatment Plants. 

The total 8mOl8'lt of bMIa spent by 1he Government 
under the completed Yamuna Action Plan, Phase-I 
(YAP-I) is As. 682.14 CI'OMand that spent on the ongoing 
works under Yarmma Action Plan, Phase-II (YAP-tl) up(o 
December, 2006 is As. 6.11 crora.. 

[English} 

Performance of NHM 

"448. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEl: 

Will the Minister of AGRICULTURE· be pleued to 
state: 

(a) whether the funds released to the States by 
NatIonal Horticulture Mission (NHM) have been fully 
utilized during the last two years; 

(b) If not. the reuonatheretor and the reaction of 
the Union GovernmeAt thereto, State-wise; 

(c) whether the Govemment has reviewed the 
performance of the NHM; 

(d) if so, the details thereof In physical and financial 
terms during the said period; 

(e) the extent to which the MIuion is expected to 
achieve iIB objecIIvee during the coming years; and 

(t) the detaiIa 01 the funds allocated for implementing 
the programmes under NHM during 2007-081 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): <a) and (b) 
The Centrally Sponsored Scheme of NaIionaI Horticulture 
Mission (NHM) was launched during 2005-06. An amount 
of As. 588.20 crore was released to the State HoI1ic:uIture 
Missions (SHMs) during the year 2005-06, against which 
an expenditure of As. 196.09 ClOre waslSpOrted by the 
SHMs. During 2006-07, an amount· 01 As. 843.85 crore 
was released, agIIiAIIt which an expenditure of As. 686.91 
crore has been reported by the SHMs. Low expenditure 
during the year 2005-06 was on account of the fact that, 
being the. first year of its launch, the State Governments 
took some time in constituting the State Horticulture 
Missions as a registered Society under the Societies 
Registlation AI::t and in formulating and approving the 
Annual Action Plans (AAPs) as per the scheme guidelines. 
As a result, funds could be releaSed to most of the 
SHMs during the last two quarters of the flnancIII year 
2005-01 _ the funds could not be utiliztd fully, as the 
planting season was over by then. 

(c) and (d) The General Council of NHM headed by 
the Union Agriculture Minister has reviewed the 
performance of NHM thrice since the launch of the 
Scheme. Besides, the performance of the Scheme in 
terms of phyaicaI and financial progress is being reviewed 
regularly by the ExecutiYeCemmlttee of NHM under the 
Chairmanship of Secretary (Agriculture & Cooperation). 
In addftion, Joint Inspection Teams constituted by the 

, Department of Agric:uIture& Cooperation conduct regular 
field visits to the individual States. Besides, aenior officers 
of the department also conduct State-wise review meetings 
periodically to review the performances. Summary details 
of the physical targets and achievements for major 
components during 2005-06 and 2006-07 are given in 
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the enclosed statement-I and statement-II, respectively. ftpIementing the Scheme during the Eleventh AIle Year 
State-wise details of funds released and expenditure Plan period. It is expected that the objective of the Mission 
incurred during 2005-08 and 2006-07 are' given in the WiD be 'echieved in the coming fivayears. 
enclosed statement-III. 

(f) /lin amount of As. 1150 crore has been eamtartced 
(8) 'In principle' approval has been accorded for for implementing the SCheme during 2007-08. 

sg,.",.nt I 

Physical Targets and AchieVfN7lt1f1/s lor major sctivities undsr NHM duting 2005-06 

51.No. Stales Area Cowrage RejuvenaIion Ntneries Organic Irteg!IIed Poll HaMIsI MaIkets 

(ha) (ha) (Nos.) Farmilg Pest 'Managamn/ MngemenI (No.) 

(ha) Ir8grated N&nnt (PHM)(No.) 

Mngement t ~) 

Tar Acl!. Tar Ach. Tar Ach. Tar Ach. Tar Ach. Tar AdI. Tar IdL 

1. Andhra Pradesh 24398 18576 9670 5515 5 5 200 113 9000 

2. Bihar ~ 13367 17 2500 3 

3. Chhattisgarh 7880 2086 2450 9 500 7 

4. Delhi 

5. Goa 155 251 1250 552 2 7 300 500 

6. Gujarat 27032 11591 400 42 36 50 7000 1966 

7. Haryana 2907 837 200 60 6 60  60 600 440 13 

8. Jharllhand 7000 75 12 12 

9. Kamataka 17010 17101 801 812 95 103 4800 2365 3 

10. Kerala 10830 2836 7500 48 5 2019 160 3000 250 

11. Madhya Pradesh 5950 1370 1250 1144 20 32 1668 717 11000 63n 4 

12. Maharashlra 28495 35750 9000 4386 26 4400 1305 194n 6116 

13. Orissa 17200 14687 4500 1303 35 35 100 100 200 

14, Punjab 2480 1142 3350 230 5 3 11 11 

15. Rajasthan 11662 13937 7'0 146 15 8 500 467 1800 4906 2 4 •  4 

16. ~ Nadu 8369 13884 650 an 25 42 800 998 3300 4596 

17. Uttar Pradesh 14940 4850 1320 11 10 1050 3493 400 150 13 

18. West Bengal 8480 8490 3900 3900 4 2500 2021 10000 10000 57 ~ .  70 

TOIaI 197908 142538 6320a 20245 440 284 18447 11799 692n 34651 245 81.00 97 17.00 
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Tar Tar Ad\. Tar Ad\. Tar 

MIIk8II 
(No.) 

Ad\. Tar Ad\. Tar Ad\. 

28 

42636.36 S7764.f7 mo.OO 10114.08 1&.00 25.00 1850.00 0.00 33250.00 31681.00 48.00 4.00 37.00 lOO 

12212.00 5838.00 0.00 2.l1li 28.00 111.00 1000.00 0.00....,.00 500.00 0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 2.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 o.ao 

124II3.OD 10614.00 1420.00 0.00 lOO 1.00 1100J10 OJIO 140011.110 IOIJIJIO OJIO 0.00 0.00 OJIO 

1111.00 0.00 0.00 0.00 tOO 0.00 0.00 0.00 0.00 0.00 15.00 0.00 0.00 0.00 

750.64 7E1. .,.00 0.00 2.00 3.DO 45O.OD 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

11311UO 221C3.00 l78.OD lOll 27.00 lOll 100.00 117.00 IRJID .... 2.OD 3.DO 0.10 0.00 

5371.85 7243.00 l1li.00 4IM.OO 18.00 12.00 310.110 424.110 1781l1O 1710.00 0.00 14.00 0.00 0.00 

10«10JJ0 733lOO 0.00 0.00 13.00 57.IID 150.lI0 0.00 0.00 0.00 OJID l1..li 

0.00 , • ..., 1.00 5IIO.ID 0.l1li 45IlIIO.OII Q.IIO 0.00 4.110 •• I. 
2I1lIOO.OO 5275.00 15Il00.00 7UOO.OO 1211.00 ,.110 _.l1li 101SlIJ 4101..., 22SIlJIO 1.00 0.00 0.00 Q.IIO 

0..., 0.00 0..., 0.00 lOll 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.l1li 0.00 

711O.1X1 1838U8 2445J111 25M.115 27.00 40.00 12011.00 -.00 111lI0II.00 l3IC2.IID 0.00 0.110 0.00 0.00 

73081.30 9«132.19 10:m0D 810024 75.00 33.00 5350.00 32.cu4 '_.00 ea.l1 90.l1li 104.00 0.110 4 .• 

11500.00 22068.00 1433.00 0.00 42.00 88.OD 1000.00 440.00 1200.110 0.00 11.00 0.00 ZUlli 0.00 

m7.oo 5133.5D 0.00 51Il3.OO 2.00 0.00 10110.11D 0..., 0.00 0.00 0..., 1.00 0..., 0.00 

22534.00 151111.51 97.58 111.00 25.00 37.00 lUII.IIO 1112.00 -.ao lD1114.5O tOD Q.IIO 0.00 0.00 

41113.10 l8544.OD 500.00 2D44.oo 34.00 111 AlII _.00 4252.011 7IIIID.OD 201D5.0D Q.IIO 0.00 0.00 0.00 

·0.00 7810 0.00 71.70 0.00 0.00 0.l1li 104R1O 0.00 ,.,.00 0.110 0.00 0.l1li 0.l1li 

183118.60 73III.OD 300.00 n2..OO 214.00 5.011 4OOO.OD 0.00 118.00 0.00 17.l1li o.ao 0.00 0.00 

334.00 19.70 50.110 0.00 2.00 0.00 0.110 0.00 o.ao 0.00 0.00 0.00 0.00 0.00 

~ 3182011.117 C!IE3.1e 36577.08 852.00 517.1103IJ8iIO.IIO 13Ml14 151!177.11O t02MU1 tMAIO 1111.00 ll1lOO 11.00 
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....".", '" 
Slllttl-wisII ... 01 MTItJUIII IfIIMsttId 6nd uptfIndiIulffl inctJmK/ undtIr NHM dining 2005-06 lind 2006-07 

(Rupees in Iakh) 

51. No. Stale Amount Released Expenditure incurred 

2005-06 2006-07 Total 2005-06 2006-07 Total 

1. Andhra Pradesh 4420.86 7500.00 11920.96 1781.14 7137.47 8918.61 

2. Bihar 3100.00 3500.00 6800.00 3.02 2403.91 2406.93 

3. Chhattiagarh 2367.83 5500,00 7867.83 353.96 4560.66 4914.62 

4. Goa 315.20 200.00 S15.2O 112.91 26.57 139.48 

5. Gujarat 3239.28 25n.03 5816.31 1011.24 2823.55 3834.79 

6. Haryana 1050.00 3480.00 4530.00 180.33 3539.38 3719.71 

7. JhaItchand 3030.00 4000.00 7030.00 2383.52 23d3.52 

8. Karnataka 4455.17 8448.25 12903.42 322.72 6461.32 6784.04 

9. Kerala 3533.98 7959.53 11483.51 400.14 2471.72 2871.86 

10. Madhya Pradesh 2839.77 4291.75 7131.52 481.67 4400.26 4881.93 

11. MahaIashtra" 8280.28 14492.65 22752.93 3228.67 12999.79 16228.46 

12. Orissa 3611.91 4450.00 8061.91 2572.76 3286.59 5859.35 

13. Punjab 2868.82 1150.00 4018.82 697.21 1736.88 2434.09 

14. Rajasthan 2259.57 3837.93 6097.50 1833.31 3306.96 5140.27 

15. Tamil Nadu 3891.67 6450.00 10341.67 2462.47 8498.23 10960.70 

16- Uttar Pradesh 5340.25 1500.00 6840.25 537.97 2257.78 2795.75 

17. West BengaJ 4035.31 4600.00 8635.31 3629.59 395.40 4024.99 

18. Delhi 300.00 300.00 0.00 0.00 

19. Lakshdweep 63.00 63.00 0.00 

20. Andaman and Nicobar Islands 85.00 85.00 1.22 1.22 

Total 58620.00 84385.13 143005.13 19609.11 68691.21 88300.32 

CUltIV8llon of CMheW (a) the area under cashew cultivation in the country 

"449. 5HRI P.C. THOMAS: 
at present alongwith the yield and income derived 

5HRf KAILASH MEGHWAL: therefrom, State-wise; 

WHf' the Minister of AGRICULTURE be pIea8ed to (b)· the quantum of import and export of cashew 

state: 
recorded during the Jut three years; 



MAY 7, 2007' 

(c) whether the Government has conducted research 

for the development of new hybrid cashew plants; 

and 

(d) if so, the details and outcome thereof and the 

action taken on the basis of the outcome? 

THE MINISTER OF AGfllCUl TURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) State-wise 

area uncler cashew cultivation in the country aJongwith 

the yiekI and estimated income is given in the enctosed 

statement-I, 

(b) The quantum of import and export of cashew 

recorded during the lest three years is given in the 
enclosed statement-II. 

(c) and (d) Vea, Sir. The NationaiReaearch Centre 

for Cashew under ICAR and various State Agricultural 

Universities have conducted research on cashew and 

released around 37 high yielding varieties, including 
hybrids. The details of high yielding varietieslhybrids are 

given in the enclosed statement-III., In order to multiply 

these high yielding varietiealhybrids, the Govemment of 
India have assisted in establishment of 90 nursarles under 
public and private sectors, having production capacity of 

about 50 lakh cashew grafts per annum. 

StnIment I 

State Area Production Productivity Average income 

('OOOHa) ('OOOMT) (KgIha) per ha. from 

raw cashew 

OAs. 38.OII<g 

Kerala 80 67 900 34200 

Karnataka 100 46 700 26800 

Goa 55 27 690 26220 

Maharashtra 160 183 1300 49400 

Tamil Nadu 121 56 640 24320 

AncIlra Pradesh 170 92 880 33440 

Orissa 120 78 860 32680 

WestBengaJ 10 10 950 36100 

Gujarat 4 4 900 34200 

NE Stales 14 10 840 24320 

Others 3 1 400 15200 

Total 837 573 815 30970 

Source: Directorate of C8Ihew and Cocoa De\relopment. Koehl. 

Note; The average yield of cashew In the country Is about 815 KgIha. The average whoIeaaIe prICe oOIIIIned by the e d l~ 2006 

harvesting season was about Ra.38.OIKg. 
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StIJIement II 

7he dBtslls 01 YfNIr-wise qulll7tum 01 tIXp(JI1 and import of cashew 

Value in Rs. Lakhs 
Quantity in MT 

Export of kernels Export of CNSL Import of Raw nut 

Year Quantity Value Quantity Value Quantity Value 

2003-2004 100828 180443 6926 703 462398 140083 

2004-2005 ' 126667 270924 7474 791 578884 218326 

2005-2006 114143 251486 6405 709 565400 216295 

Sowce: DlrIIClOr-Generai of FcnItp1 Trade. 

Statement '" 

SI.No. Variety Hybrid/Selection Year of release Area for which 
recommended 

2 3 4 5 

1. BPP-1 Hybrid 1980 Andhra Pradesh 

2. BPP-2 Hybrid 1980 Andhra Pradesh 

3. BPP-3 Selection 1980 Andhra Pradesh 

4. BPP-4 Selection 1980 Andhra Pradesh 

5. BPP-5 Selection 1980 Andhra Pradesh 

6. BPP-6 Selection 1980 Andhra Pradesh 

7. BPP-8 (H 2116) Hybrid 1993 Andhra Pradesh, Orissa, West 
Bengal 

8. Bhubaneswar-1 Selection 1989 Orissa 

9. Chintamani-1 Selection 1993 Kamataka - Maidan parts 

10. Jhargram-1 Selection 1989 West Bengal 

11. Anakkayam-1 (BLA-139-1) Selection 1985 Kerala 

12. Madakkadhara-1 (BLA-39-4) Selectton 1987 Kerala 

13. Madakkathare-2 (NOR-2-1) Sel8ction 1987 Kerala 

14. K-22-1 Seleclion 1987 Kerala 
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15. Dhana (H-l608) 

16. Kanaka (H-l598) 

17. Priyanka (H-1591) 

18. Amrutha (H-1597) 

19. Vengurta-1 

20. Vengur1a-2 

21. Vengurta-3 

22. Vengur1a-4 

23. Vengurta-S 

24. Vengur1a-6 

25. ~  

26. VAI-' (M 1014) 

27. VRI-2 (M 44f.3) 

28. VRI-3 (M 2612) 

29. NRCC Sel-1 (VTH 10713) 

30. NRCC Sel-2 (VTH 4011) 

31. Bhaskara (Goa 11/6) 

32. UIIaI-1 

33. lJ1Ial..2 

34. utlal-3 

.< ~  

35. UIIaI-4 

36. UN-50 

37. Goa-l 

3 

Hybrid 

Hybrid 

Hybrid 

Hybrid 

Selection 

Selection 

Hybrid 

Hybrid 

Hybrid 

Hybrid 

Hybrid 

Selection 

Selection 

Selection 

SeIedion 

Selection 

Selection 

Selection 

*450. SHRI HARIBHAU RATHOO: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the wheat imported by the Food 

CofporatlOn of India (FCI) during 2006-07 to meet the 

4 

1993 

1993 

1995 

1999 

1974 

1979 

1981 

1981 

1984 

1991 

1997 

1981 

15185 

1991 

1989 

1989 

2006 

1984 

1984 

1993 

1994 

1995 

1999 

5 

Kerala, Orissa, Plains region of 

Kamataka 

Kerala 

Kerala 

Maharashtra, Goa & Kamataka 

Maharashtra & Goa 

Maharashtra & Goa 

MahaJ'ashtra, Goa & Kamataka 

Maharashtra & Goa 

Maharashtra & Goa 

Maharashtra, Goa & Kamataka 

Tamil Nadu 

Tamil Nadu 

Tamil Nadu &KeraIa 

Kamataka 

Kamataka 

Coastal Kamataka 

Kamataka 

Kamataka 

Kamataka 

Kamataka 

Kamataka 

Goa 

shortage in the country was stuck up at different ports, 
particuIarfy at the privately owned Agni port, Gujarat and 

could not be transported to various godowna; 

(b) H so, the details thereof and the reasons therefor 
indicating the extent of losses suffered due to rotting of 

~ Wheat 
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(c) whether reaponslbllitiea have since been fixed in 
this regard; and 

(d) if so, the action taken against the officers and 
ports held responsible for these losses? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Out of 55 
lakh metric tons of wheat contracted, 54.13 lakh metric 
tons 01 wheat has arrived at various Indian ports as on 
3rd May, 2007. Of this, 53.60 lakh metric tons of wheat 
has been bagged and transported to the godowns. Wheat 
has not been imported through any port of the name 
Agni port. There was some delay In movement of wheat 
from ports due to the simultaneous arrival of wheat and 
fertilizers at the ports and the priority given to fertilizer 
ships to discharge the cargo and in movement to 
destinations by rail. 

(b) to (d) Does not arise. 

{Translation! 

Project for Retulblllbdlon of ChUd Labour 

"451. SHRtMATI RUPATAI D. PATIL: 
SHRI DANVE RAOSAHEB PATlL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the States in which the Indo-US Project (INDUS) 
is being iflll)lemented for the rehabilitation of child labour; 

(b) the number of children benefited therefrom so 
far, State-wise; 

(e) whether the said project is being/has been 
discontinued in some Stales; 

(d) if so, the reasons therefor; 

(e) whether some irregularities have also been 
reported in the said scheme; and 

(f) if so. the details thereof alongwith the action taken 
thereon and the remedial measures taken to check their 
recurrence? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a> An Indo-US Joint Programme (INDUS) 
for e&mination of child labour is being implemented in 21 
districts spread over in five States of Tamilnadu, Madhya 
Pradesh, Uttar Pradesh, Maharashtra and NCT of Delhi. 

(b) State-wise detaUs of children benefited under the 
schemes are sofar as follows: 

SI. Name of the State No. of child 
No. labour benefited 

1. Tamilnadu 15987 

2. Madhya Pradesh 22196 

3. Maharashtra 16271 

4. Uttar Pradesh 36323 

S. NCT of Delhi 1795 

Total 92572 

(c) No, Sir. The project has not been discontinued in 
any State. 

(d) In view of the (c) above, does not arise. 

(e) No, Sir. 

(f) In view of the (e) above, does not arise. 

'452. SHRI GIRDHARI LAL BHARGAVA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the scheme formulated by the Govemment for 
disposal of E-Waste; 

(b) the number of industrial and medical units in the 
country, particularly in Delhi, which are generating 
E-Waste; 

(c) the approximate quantum of E-Waste generated 
in all the metro cities in the country; and 

(d) the measures takenlproposed to be taken by the 
Govemment in this regard? 
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THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA); (a) The Government of India. Ministry 
of Environment and Forests have notified the Hazardous 
Waste (Management and Handling) Rules, 1989 which 
was amended in 2000 and 2003. The E-wastes are 
regulated under these rules. 

(b) As per the Guide to Electronic Industry, published 
by Department of Information and Technology in 2003-
04, there are over 3500 units engaged in electronic 
production in consisting of 11 Central Public Sector una 
with 3 i manufacturing establishments, 46 units in State 
PubliC Sector. about 500 units in organized private sector 
and more than 2900 units in small scale sector in India. 
Besides these units. there are a number of unregistered 
smaller units engaged in assembly of consumer electronics 
products. 

(c) According to an assessment made in a study 
commissioned by Central Pollution Control Board to MIs 
IRG South Asia (Pvt.) Ltd., New Delhi, the estimated 
total generation of electrical and electronic wastes in the 
country is about 1,46,000 tonnes per year. The study 
also revealed that approximately 29,000 toMes'of E-waste 
is generated in the four Metro cities in the country. 

(d) According to the Hazardous Waste (Management 
and Handling) Rules, 1989 as amended in 2003, the 
residues and wastes generated from the operations in 
electronic industry are considered as hazardous wastes 
and are listed at 81. No. 31 of Schedule 1 ·of these 
rules. Such units are required to take authorization from 
the State Pollution Control Boards. Further, as per the 
provisions of these rules Electrical and Electronics 
Assemblies are covered under Categories A-1180 .-ld 
B-1110 in Schedule 3 which are applicable for import 
and export of hazardous wastes. The import. of wastes 
under this category are only permitted for direct reuse 
and not for recycling or final disposal. The Central 
Pollution Control Board (CPCB) has undertaken a study 

for the preparation of -Guideline Document for 
EnvironmentaHy Sound Recycling of E-waste" for the State 
PoUution Control Boards and Pollution Control Committee 
of the Union Territories and the industries for handling E-
waste. . 

[English} 

Dry Land Farming 

·453. SHRI B.MAHTAB: Will the Minister of 
AGRlCUl TURE be pleased to state: 

(a) the funds allocated, released and utilized tor the 
promotion of Dry Land Farming during Tenth Plan, year-
wise and State-wise; 

(b) the targets fixed .-ld success achieved thereunder 
during the above period, State-wise; and 

(c) the funds allocated under the scheme -
"Enhancing Sustalnability of Dry Land Farming Systems-
in the Eleventh Plan, State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR); <a) to (c) The 
Ministry of Agriculture is cont8mp1ating a new scheme 
'Enhancing SustainabHity of Dryt.-ld Fanning Systems' to 
enhance the agricultural production in dryland areas In 
identified arid and semi arid districts in seven States ...u: 
Rajasthan, Gujarat, Maharashtra, MactIya Pradesh, AncI1ra 
Pradesh, T amilnadu and Kamataka. The list of districts 
identified on the basis of rainfall, moisture index and 
~ coverage is endoaad as statement. The scheme 
focuses on rainwater harvesting and its effICient utilization, 
in-situ moisture conservation, use of organic manures, 
anemate \and use and adoption of improved dryland 
farming technologies. An aHocation of As. 200.00 crore 
(B.E.) has been made In the Annual Plan 2007-08. The 
State-wise releases will be made after getting the appl'OYai 
of the scheme. 

List of IdentifitKI Districts for PropastfId New Scheme Enhancing SustllinBbilily of Oty/llnd Fsnning Systems 

State SI.No. District AnnI.RainaII Net Sown area Irrigation Moisture 
(nun) (heClares) (%) Index 

2 3 4 5 6 7 

RAJASTHAN (20) 1. Banner 261.40 1304041 7.95 -85.92 

2. Bikaner 247.60 1063628 16.51 -86.02 

3. Churu 371.70 1211415 4.99 -n.21 
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2 3 4 5 6 7 

4. Hanumangam 309.90 643967 52.74 

5. Jaisalmer 163.70 353534 20 .. 06 -92.07 

6. JaJore 438.00 529016 42.88 -76.25 

7. Jodhpur 324.40 1060902 13.43 -82.39 

8. Nagaur 407.70 1200172 21.59 -75.48 

9. Pali 487.60 545582 28.65 -70.29 

10. Ajmer 495.50 364635 23.17 -68.36 

11. Bhilwara 678.00 339593 33.40 -56.51 

12. Dungarpur 727.40 119148 18.17 -51.60 

13. Jaipur 586.80 666305 53.91 -66.37 

14. Jhunjhunu 487.60 426731 49.96 -69.41 

15. Karauli 689.10 198609 46.90 

16. Rajsamand 529.30 90757 22.77 

17. Sikar 467.90 514629 42.59 -68.87 

18. Sirohi 658.00 126749 38.30 -62.49 

19. Tonk 619.80 475531 39.78 -61.19 

20. Udaipur 650.20 233887 20.50 -52.88 

GWARAT (11) 1. Ahmedabad 694.90 574900 31.43 -58.59 

2. BanaskanIha 665.80 840800 45.47 -66.46 

3. Meh88na 715.90 690900 52.32 -63.99 

4. Patan 577.60 404609 24.32 -63.99 

5. Amreli 566.20 498100 14.60 -69.83 

6. Jamnagar 500.20 575000 10.94 -70.85 

7. Bhavnagar 608.00 628800 21.56 -66.48 

8. Kuch 404.90 491300 26.73 -79.42 

9. Porbandar 671.70 132257 14.62 -50.39 

10. Rajkot 613.60 728200 19.69 -71.38 

11 . Sumdemagar 531.20 B85300 18.93 -73.04 

. , 
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2 3 4 5 6 7 

MAHARASHTRA (7) 1. Ahmednagar 595.00 1154600 26.44 ~.9  

2. Dhulie 617.20 704600 13.76 -«1.47 

3. Nd 656.50 852800 22.91 ~.  

4. Sar9 739.40 582900 22.78 ·54.36 

5. ShoIapur 660.60 1055800 21.97 -63.32 

6. Seed 733.70 n4000 27.20 -54.32 

7. Jalna 749.80 568400 12.79 -51.91 

MADHYA PRADESH (1) 1. Barwani 742.10 233478 28.90 

ANDHRA PRADESH (3) 1. Medak 749.60 451856 31.32 -57.36 

2. Chittor 539.30 ~n1n 38.02 -65.34 

3. Kumool 718.40 8IiI8877 19.97 -60.70 

TAMI... NADU (1) 1. VIIore 657.10 215916 52.83 

KARNATAKA (12) 1. Bidar 731.30 372345 10.22 -58.33 

2. Dharwada 831.80 331471 13.1. ~.  

3. GuIbarga 626.20 1152143 13.67 ~.  

4. Koppal 741.90 348942 30.55 

5. Raichur 584.70 503664 28.72 -70.03 

6. BangaIore (R) 725.60 298621 17.59 

7. BeIary 739.90 487573 32.86 -57.43 

8. Chaf1aIIinagar 634.50 154472 30.29 

9. Devangere 534.00 384748 34.40 
-. 

10. Hassan 680.40 384399 19.47 -53.03 

11. Mandeya 740.50 248682 43.79 -51.88 

12. Mysore 702.10 389821 29.24 -54.26 
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[Translation! 

Crime against Wildlife 

"454. SHRJ RASHEED MASOOD: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the crime against wildlife has taken the 
fonn of an organised crime in the country; 

(b) if so. the steps being taken to check this; 

(e) whether the activities of international smugglers 
have also increased recently in India; 

(d) if so, the steps taken to check it; 

(e) whether the Government is contemplating to 
fonnulate a new law to check the crime against wildlife; 

(f) if so, the time by which it is likely to be formulated; 
and 

(g) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) A few incidents of wildlife 
crime and illegal trade in wildlife have been brought to 
the notice of the Government Considering the lucrative 
prices and demand for wildlife products in the clandestine 
international markets, the possibility of organized fonn of 
wildlife crime in the country cannot be ruled out. 

The steps taken by the Govemment against wildlife 
crime are as under: 

(i) The Central Govemment has enacted the Wild 
Life (Protection) N:t, 1972 to deal with the issues 
of wiklife crime. 

(ii) Stringent penalties are imposed on the offenders 
for the contravention of the provisions of the 
Wild Ute (Protection) Act, 1972. 

(iii) The 2006 amendment of the Wild Life 
(Protection) Act provides for the establishment 
of a multi-disciplinary Wildlife Crime Control 
Bureau with the main objective of coUecting and 
collating intelligence related to organized wildlife 
crime activities and to disseminate the same to 
state and other enforcement agencies for 
immediate action so as to apprehend the 

criminals and to establish a centralized wildlife 
orime data bank. 

(iv) India is a signatory to the Convention on 
International Trade in Endangered Species of 
Wild Fauna and Flora (CITES) that regulates 
the international trade in wildlife and its 
derivatives. 

(v) Regional and sub-regional offices have been set 
up at the main export centres of the country to 
prevent smuggling of wildlife products. 

(c) and (d) No reports have been brought to the 
notice of the Government indicating that the activities of 
intemationaJ;smugglers have increased recently in India. 
However, the following initiatives have been taken to 
strengthen intemational efforts against wildlife crime: 

(a) India is a signatory to many international 
conventions responsible for the protection of 
biodiversity and its habitat, that include the 
Convention on Biological Diversity and tha 
Convention on International Trade in Endangered 
Species of Wild Fauna and Aora (CITES). 

(b) India has bilateral arrangements with China and 
Nepal on combating wildlife crime. 

(c) ·'ndia is also a founder member of the Coalition 
Against Wildlife Trafficking. 

(e) to (g) The existing Wild Life (Protection) Act, 1972 
has been amended from time to time and made more 
stringent against wildlife related offences. The 2006 
amendment provides for the establishment of a multi-
disciplinary Wildlife Crime Control Bureau for effective 
enforcement of the provisions of the Wild Life (Protection) 
Act. Hence, there is no proposaflo "fonnulate a new law 
to check the crime against wildlife. 

Promotion of Organic Farming/Cultivation 

"455. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the area/percentage of the total agricultural land 
in which organic cultivation is being done in the country 
at present, State-wise; 

(b) the details of the funds sanctioned, released and 
utilized under various schemes for encouraging· the organic 
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farming during each of the last th,.. years. State-wise 
and scheme-wise; 

(e) the details of targets fixed and success achieved 
under Ihe said schemes during each of the last three 
years, State-wise; and 

(d) the funds aUocated under the said scheme during 
the Eleventh Plan period. State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): <a) The fonna! 
certified area under organic cultivation in the country at 
present is about 1.74 Iakh hectare. The State-wise area 
under certified organic cultivation is given in the encIoeed 
statement-I. 

(b) Organic farming is being promoted under the 
National project on Organic Fanning(NPOF) from 2004-
05 and National Horticulture Mission (NHM) from 2005-
06. The State-wise funds sanctioned/released and utilized 
for NPOF is given at enclosed statement-II and for NHM 
at statement-III. 

(c) The State-wise targets and achievements under 
NPOF is given at enclosed statement IV and under NHM 
at statement-V. 

(d) The proposed outlay for the Eleventh Plan period 
is Rs.l50.00 CroRl under NPOF. No State-wise aRocation 
is made ur.der both the schemes as funds are reIeMed 
on the basis of proposats received from States. 

SI. No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradelh 

3. Assam 

4. Bihar 

5. 

Total Area in hectare 

3 

_'.42 
557.76 

18717.5 

o 

293.1. 

2 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. HimaChal Pradesh 

11. Jammu and Kashmir 

12.. Jhartdland 

13 Kamataka 

14. KeraIa 

15. Manipur 

16. Maharashtra 

17. Madhya Pradesh 

18. Mizoram 

19. MeghaIaya 

20. NagaIand 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tripura 

26. Tamilnadu 

27. Uttar Pradesh 

28. Uttaranchal 

29. West Bengal 

30. Other 

TObII 

48 

3 

1658.71 

5555.07 

1627.06 

3437.52 

3647.41 

22315.92 

5 

4117.17 

15474.47 

347.65 

18786.69 

16581.37 

300.4 

378.89 

718.76 

26387.86 

22104.91 

177.64 

20.87 

5423.63 

3033.98 

5915.85 

6743.43 

824.'13 

1'73882.5 
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Sflltement II 

State-wise release of Fund under Nah'ona! Project on Organic Fanning from 2004-05 to 2006-07 

(As. in lakh) 

51.No. Name of the States 2004-05 2OQ5.06 2006-07 

Sanction Released Utilized' Sanction Released lJtiIized* Sanction Released Ultlized' 

2 3 4 5 6 7 8 9 10 11 

North Eastern Stain 

1. Assam 1.07 1.07 1.07 70.12 66.72 3.68 3.68 

2. Arunachal Pradesh 4.49 4.49 4.49 30.16 30.16 41.28 41.28 

3. Manipur 6.69 6.69 0 7.87 5.75 101.58 101.58 

4. Meghalaya 2.34 2.34 2.34 46.89 38.07 0.78 0.78 

5. Mizoram 45.31 45.31 45.31 22.50 22.SO 166.59 166.59 

6. Nagaland 0 0 0 86.69 86.69 88.31 88.31 

7. Sikkim 10.34 10.34 10.34 49.11 49.11 32.58 32.58 

8. Tripura 8.97 8.97 B.97 25.84 25.84 30.00 30.00 

Other StatesA1Ts 

1. Andhra Pradesh 0 0 0 36.27 34.65 41.55 41.55 

2. Bihar .0 0 0 1.50 1.12 69.36 69.36 

3. Chhatlisgarh 14.98 14.98 14.98 0 0 119.23 119.23 

4. Delhi 0 0 0 8.013 6.52 1.822 1.822 

5. Goa 0 0 0 8.52 4.39 4.13 4.13 

6. Gujaral 2.0 2.0 2.0 62.26 59.74 0 0 

7. Haryana 0 0 0 6.50 4.40 48.23 48.23 

8. Himachal Pradesh 2.0 2.0 2.0 19.12 12.80 SO.56 SO.56 

9. Jhal1chand 0 0 0 10.61 6,95 93.00 93.00 

10. Kamataka 2.04 1.53 2.04 37.41 20.43 57.09 57.09 

11. Kerala 2.28 1.71 2.28 75.01 69.56 SO.2O SO.20 

12. Lakshadweep 0 0 0 8.SO 2.30 0 0 

13. Madhya. Pradesh 13.18 6.B9 0 41.31 33.21 149.44 149.44 

14. Maharashlra 6.76 5.32 0 175.67 102.22 169.93 169.93 
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2 3 4 5 6 7 8 9 10 11 

15. Orissa 0 0 0 7.20 7.20 197.11 197.11 

16. Punjab 0.32 0.2" 0.32 0 0 16.15 16.15 

17. Rajasthan 0 0 0 20.65 13.73 17.56 17.56 

18. Tamil Nadu 1.00 1.00 1.00 111.38 87.02 72.96 72.96 

19. Uttar Pradesh 12.47 9.35 0 67.20 "".2" 51.88 51.88 

20. Uttaranchal 78.40 48.20 48.20 1.1" 0.88 332.72 332.72 

21. West Bengal 0 0 0 26.05 24.39 98.53 98.53 

22. NABARD 150.00 160.00 150.00 732.5 732.5 0 0 

23. NCDC, New Delhi 0 0 0 100.00 100.00 0 0 

Total 362.64 322.43 295.34 1895.985 1693.09 2106.26 2106.26 

"UtilIzation Certlticllte awaItiad. 

.......", III 

(R8. In Lakh) 

State 

Rel ... ad Released Utilized , 
2 3 " 5 

Andlra Pradesh 50.00 35.06 524.90 157.10 

Bihar 700.00 825.00 

Chhattiagarh 10.50 1740.00 1605.00 

Goa 30.00 65.00 

Gujarat 5.00 1".43 46.40 52.86 

41.00 19.02 206.60 181.88 

Jharkhand 90.00 

Karnataka 541.50 291.50 1055.00 

Kerala 503.11 188.75 870.00 488.30 

Madhya Pradesh 224.90 56.74 147.00 321.41 



53 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

west Bengal 

Total 

VAISAKHA 17, 1929 (Saka) 

2 

840.00 

29.00 

75.00 

53.00 

87.50 

105.00 

490.00 

3085.51 

3 

19.00 

47.21 

82.94 

32.00 

490.00 

1276.65 

........""v 

4 

1242.30 

510.00 

480.00 

116.00 

450.00 

1500.00 

670.00 

Physlc81 T/II1ltIts/AchitI..",.,/s undtIr /he 6ChsmtI NaIiolMl Projscf DI7 Olf18l7ic 
Fsnnlng for /he )IfIIIr 2fXJI-05 to 2006-07 

5 

1754.040 

284.00 

75.00 

94.64 

469.87 

1187.29 

7496.74 

St.No. Name 01 !he Slate 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

2 

Mizorarn 

Bihar 

ChhIItisgaIh 

Delli 

000 

o 01 ·0 

02 rn rn 
o 03 0 

o 0 13 

o 12 0 

o 10 0 

o 0 0 

o 03 03 

o 0 0 

o 0 0 

o 02 0 

o 0 0 

ModII FIIIIII8 

8 7 9 10 11 12 13 1. 15 16 17 

o 10 10 02 0 OS 11 0 24 0 110 20 

o 0 0 0 rn 0 11 0 lIB 0 157 OS 

o 0 19 01 0 02 0 OS lOS 0 132 160 

000001024 02 0 0264 0 

o 15 18 19 0 0 75 0 175 0 0 169 

o 10 04 0 OS 18 0 29 51 0 49 100 

o 0 08 04 01 0 24 11 0 0 110 100 

o 08 20 0 0 0 11 01 0 0 50 0 

o 0 0 0 02 09 0 11 41 0 93 53 

o 0 37 0 0 02 0 0 21 0 15 12 

o 0 39 rn 0 0 10 0 2S 0 0 125 

o 0 0 0 0 0 0 OS 07 0 08 10 

o 0 0 0 02 0 0 04 0 0 0 0 

54 



55 56 

2 3 4 5 8 7 8 .• 10 11 12 IS 14 15 18 17 

14. o 15 0 0 0 0 01 01 0 0 II 0 0 90 0 

15. o 0 0 0 0 15 0 01 01 0 0 03 0 23 50 

16. o 0 04 0 0 05 01 05 05 0 20 24 0 11 19 

17. o 0 0 0 0 24 0 01 05 0 17 0 0 05 0 

18. o 15 0 0 0 15 0 03 05 08 13 15 12 110 05 

19. o 04 0 0 0 0 0 111 05 0 208 22 18 0 10 

20. o 03 0 0 0 0 0 01 0 0 0 0 0 0 0 

21. 04 49 01 0 0 0 0 Ir2 0 04 03 10 116 244 10 

22. o 40 37 0 0 01 0 13 03 02 143 183 55 130 1113 

23. o 04 0 0 0 57 0 02 17 0 0 2S 0 0 2SO 

24. o 01 0 0 0 0 0 0 ot 0 0 42 II 0 58 

25. o 0 0 0 0 01 0 01 04 0 48 04 0 211 0 

26. o 03 02 0 20 01 0 18 Ir2 0 47 211 0 55 30 

ZT. o 06 0 0 0 76 0 08 01 U1 ZT 48 105 22 30 

21. 14 01 20 02 0 0 01 0 05 08 04 38 100 0 515 

29. o 01 20 0 0 0 0 10 01 0 05 03 0 0 101 

TOIaI 20 180 1U1 

Note: Tergeta achieved during 2004-06 In I'8IpeCt of mo.t of .. StIdM. However, 1nforrndoI. Ie dII awaited In reepect of 2005-06 
aOO 2006-07. 

State 

AncI\ra Pradesh 

Bihar 

Organic Farming 
(ha.) 

Target Achml. 

2 3 

200 113 

• 

Vanni compost unIfs 
(000 No.) 

Target 

4 5 

100 113 

35 

Certification 
(ClUIterS of 50 ha) 

Target 

8 7 
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2 3 4 5 6 7 

Goa 300 2 

Gujarat 50 38 

Haryana 110 60 100 58 

Jharkhand 

KamataKa 4800 2365 205 205 

Kerala 2019 160 1004 436 

Madhya Pradesh 1868 717 127 93 

Maharashtra 4400 1305 700 515 38 2 

Orissa 100 100 30 30 2 

Punjab 250 

Rajasthan 500 467 10 73 

Tamilnadu 800 998 25 3 

Uttar Pradesh 1050 278.5 

WestBengaJ 2500 2500 800  800 

Total 18697 9063.5 3388 2365 40 2 

NIlIionIII Hotticullutrl Mission 

Tllf!I8t lind AchisKll77tlnt of Otglll1ic Fllnning for 2OOtI-07 

State Organic Farming Vemi compost units Certlfica\lon 

(ha) (000 No.) (Clusters of 50 ha) 

Target Achml Target Achmt Target Achmt 

2 3 4 5 6 7 

Andhra Pradesh 1950 1093 923 20 

Bihar 1000 2000 5500 

Chhattisgarh 1100 5350 5 

Delhi 

Goa 450 3 200 

Gujarat 100 197 118 138 

Haryana 380 424 512 454 3 
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Jharkhand 

Kamataka 

Keraia 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

west Bengal 

Andaman and Nicobar lalandl 

Total 

[Englishj 

2 

150 

5500 

2800 

1200 

5350 

1000 

1000 

700 

39BO 

4000 

Aaaistence under .1nIegr8ted FoNat 
Protection 8cMme 

3 

1075 

2685 

3248.94 

440 

1182 

4252 

10458.2 

23143.1 

·456. SHRt 8RAJA KISHORE TRIPATHY: Wil the 
Minister of ENVIRONMENT AND FORESTS be pIeued 
to state: 

(a) whether the Government provides assistance to 
States under Integrated Forest Protection Scheme; 

(b) if so, the details of aasistance pmvided to vano.. 

States during 2006-07 under the said scheme; 

(c) whether the Government has reviewed the 

performance of work executed under the said acheme in 

various States; 

(d) if so, the details in this regard, State-wise; 

and 

4 5 8 7 

200 3 

1350 20 

1300 884 40 

90 323 

1975 2842.83 n 224 

200 800 3SOO 

100 250 3500 

70 

180 151 

452 300 

800 

15441 12687.99 7688 224 

(e) the steps takenIpropoeed to be taken by the 
Government to check the dlveralon of auch asaistance by 
States? 

The MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) Vea Sir, under Integrated Fo .... 
Protection Scheme (IFPS) financial assistance is provided 
to the State Forest Departmenta, for protection and 
~nt of exI8ting forests. 

(b) The details are given in the encJoaecl statement. 

(c) to (e) The Ministry of Environment and F0reet8 
awarded two stuclea, one for North Eastern region and 
other for the Rest of India to independent agencies, 
Mia Society for Social Services Madhya 8harat Chapter, 
Bhopal, Madhya Pradesh and Mia Santek Consultant 
Private Ud. New Delhi, reepectlvely for evaluation of the 
Scheme in November 2005. These independent agencies 
have recommended for continuance of the Scheme in 
the Eleventh Plan. The guidelines for the Scheme provide 
for monitoring and evaluation by the State Forest 
D8partment. In addition offtciaIII of the Miniltry also review 
the performance and progress ~ IFPS. 
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Statement 

Funds RsltMstJd to stsltJslUTs undsr InltJgJaltJd FortlSl ProltJction SchtNTltl during 2006-07 

(Rs. in lakhs) 

SI. No State Funds Released During 2006-07 

lind Installment of 1st Installment of Total 
W.P2OO5-06 W.P 2006-07 

2 3 4 5 

1. Andhra Pradesh Nil Nil Nil 

2. Bihar 12.53 120.00 132.53 

3. Chhattisgam Nil 371.40 371.40 

4. Goa Nil Nil" (29.01) Nil" (29.01) 

5. Gujarat 200.00 200.00 400.00 

6. Haryana 51.48 116.02 167.50 

7. Himachal Pradesh Nil Nil Nil 

8. Jammu and Kashmir Nil Nil Nil 

9. Jhartchand 112.263 Nil' 112.263 

10. Kamataka 122.88 Nil 122.88 

11. Kerala 167.597 Nil 167.597 

12. Madhya Pradesh 200.00 125,00 325.00 

13. Maharaahtra Nil Nil" (103 . ., Nil" (103.46) 

14. Orissa 76.38 Nil 76.38 

15. Punjab Nil Nil· (100.90) NiI·(l00.00) 

16. Rajasthan Nil 100.07 100.07 

17. Tamil Nadu 158.40 Nil 158.40 

18. Uttar Pradesh Nil 135.04 135.04 

19. Uttarakhand 188.22 320.36 508.58 

20. West Bengal 57.57 160.53 218.10 

Total 1347.32 1648."2 2995.74 

NE and Sikkim 

1. Assam 150.26 48t«l 190.26 

2. Arunachal Pradesh 181.68 10.00 191.68 
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2 3 4 5 

3. Manipur 194.29 200.89 395.18 

4. Meghalaya 150.00 NO 150.00 

5. Mizoram 79.71 150.00 229.71 

6. Nagalancl 237.72 100.00 337.72 

7_ Sikkim 141.70 Mr (36.88) 141.70 

8. ~ · i. Tripura 162.915 Nil 162.915 

Total 1298.275 500.89 1799.165 

Union Territories 

1. Andaman and Nlcobar Islands Nil Nil NH 

2. Chancligarh Nil Nil Nil 

3. Dadra and Nager Haveli 3.8552 NU 3.8552 

4. Daman and Diu Nil NO Nil 

5. Lakshadwaep Nil Nil Nil 

6. New Delhi NH Nil Nil 

7. Pondicherry Nil Nil Nil 

Total 3.8552 Nil -3.8552 

Grand Total 2649.4502 2149.31 4798.7602 

.~ thai funds wer. IIIIICIIoned but actual ,....... was NIl .. the ..... unspent lunda were ....... a(IIIInat CUIT8I1t year'a 
~. These amounts ant given In brackeIa. 

*457. SHRI NIKHIL KUMAR: 

SHRIMATI P. SATHEEDEVI: 

Will the Minister of LABOUR AND EMPLOYMENT 

be pleased to state: 

(a) whether children continue to be employed .88 

domestic help in various parts of the country despite the 

law banning their employment; 

(b) if so, the number of cases booked in various 
States in this regard in the last six months; and 

(C) the remedial steps proposed in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (8) and (b) Under the Child Labour 

(Prohibition & Regulation) Act, 1986, Government has 

banned the employment of children as domeatic workeral 

servants and in dhabaa, reetauranta, hotels, motels, tea-
shops, spas and other recraationaI centres etc. w.e.f. 
10.10.08. Since then, 2229 vioIatioM have been detected 
in these two occupations during the Inspections carried 

out by the State Governments, which are the appropriate 

-Government for the enforcement of the Act. 

(c) Child Labour is a manifestation of serious socio-

economic problems, an effective enforcement of the ban 

requires widespread public awareness on the issue and 

a concerted strategy for· the economic empowerment of 
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the families of child labour. The Government has already 
undertaken extensive media campaign in thiS regard and 
has also addressed to the StatelUT Governments for 
taking necessary measures. Consultations have also been 
held with the State. Governments for finalizing State Action 
Plans for effective enforcement of the ban coupJed with 
a rehabilitation plan for the children affected by it in 
convergence with the developmental schemes at various 
departments. 

{Ti1Inslllh"on/ 

Consumer Awareneaa 

*458. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaSed to state: 

(a) whether the Government" has taken 8ny effective 
stepS to make ttIe consumers. ~ . thOM in rural 
.,... aware of food "'eIy. on the eve of wot:Id Consumer 
Rights Day; 

(b) the details of centra for consumer consultations 
cum complainta eet up in each State of the country, 
especially in Uttar Pradesh; and 

(c) the details of total amount sanctioned by the 
Govemment to boost consumer awareness campaigns in 
each State during the last three years and in the currant 
year as on date? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes Sir. 
For the World Consumer Rights Day 2006, the 
Govemment had adopted the theme of ·Consumer Health 
and Safety". All the Central Ministries, State Govemments! 
UTs and Stakeholders were requested to undertake 
advocacy measures through mass media and outdoor 
publicity to inter-lllill, highUght the precautions to be taken 
by consumers against adulterated food products. 
Accordingly a substantial number of State Governments 
and stakeholders have reported having taken such 
advocacy programmes" and events, including in the rural 
.areas. 

(b) 103 District Consumer Information Centres have 
been set up in the country, of which 25 are in Uttar 
Pradesh. State-wise details are enclosed as Statement-I. 

(c) Details of State-wise grants released in the last 
three years and current year till date are enclosed as 
Statement-II. 

StatMn.nt I 

SI.No. Name of the State 

2 

1. Andhta Pradesh 

2. Chamlgarh 

3. Daman and Diu 

4. Delhi 

5. Gujarat 

6. Haryana 

List 01 Di6tncI Ct1nsum9r Infol111lllion CIIntrt1S 

No. of DCIC, 

3 

3 

9 

Name of the District 

4 

(i) Guntur, (ii) Cuddapah, (iii) Vishakhapatnam 

(i) Chandigarh 

(i) Moti Daman 

(I) Mayur V1har 

(i) Rajkot, (ii) Sabarkanta, (iii) Vadodara, (iv) Sural, (v) 
Bhavnagar, (vi) Bhuj (Kutchh), (vii) Gadhara, (viii) Dahod, 
(ix) Patan 

(i) Jhajjar 
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2 

7. Manipur 

8. Madhya Pradesh 

9. Maharashtra 

10. Mizoram 

11. Orissa 

12. POlldic:herry 

13. Rajasthan 

14. Utlaranc:hal 

15. West Bengal 

16. Sikkim 

17. Kerala 

18. Tamil Nadu 

19. Uttar Pradesh 

20. Bihar 

21. 

22. Karnataka 

23. Assam 

24. Nagaland 

Total 

3 

9 

6 

4 

10 

2 

3 

4 

9 

3 

3 

25 

1 

1 

3 

1 

1 

103 
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4 

(i) Chandel. (Ii) Imphal West. (III) Thoubal. (Iv) Senapatl. 
(v) Imphal West. (vi) BiIhnupur. (vii) ChandeI. (vUi) ·lmphaI 
East. (Ix)Churachandpur 

(i) Bhopal (I). (ti) Bhopal (2). (Iii) Gwallor. (Iv) Katni. 
(v) Sagar. (vi) Gwalior 

(I) Ahmednagar. (Ii) Parbani. (iii) Nanded. (Iv) Gondhia 

(i) Aizwal 

(i) Mayurbhanj. (Ii) Kandhamal. (iii) Bhadrak. 
(Iv) Kalahandl. (v) BoIangir. (vi) BaIasore. (vii) AnguI. 
(viii) Cuttack, (Ix) Puri. (x) Dhenkanal 

(I) KaraIkaI. (Ii) Ayyemkutlipalayam 

(I) Chltlorgarh. (Ii) Dausa, (Iii) Ajmer 

(I) Dehradun. (iI) ChamoII. (IH) Aimora. (Iv) NainitaI 

(I) Pasc:him Midnapur. (Ii) Bankura. (iii) Koikat.. (Iv) 
KJddet'pore. (v) NacIa. (vi) Hooghty. (vii) 24 Parganas 
(South). (viii) Jalpalgurl. (Ix) Blrbhum 

(i) Gangtok (East). (Ii) North Diatt.. (iii) South District 

(i) Thiruvanthpuram 

(i) Slvagangai. (Ii) Ramanathapuram. (iii) Salem 

(i) Noida. (H) Luc:know. (iii) Bastl. (Iv) Buiandshahar. 
(v) Sant Kabir Nagar. (vi) Deoria. (vii) Hathra •• 
(vii) Pratapgarh. (Ix) Kannauj. (x) AIigarh. (xi) Mathura, 
(xi) Ghujpur. (xi) Jaa.qu. (xiv) Hardoi (xv) SidcIlarthnagar. 
(xvi) Mirzapur. (xvii) Auralya (xviii) Meerut. (xix) Balla. 
(xx) Malnpuri. (xxi) Kanpur. (xxii) Sant RavI Cas Nagar. 
(xxiii) Hamlrpur (xxiv) BanIbankI. (xxv) Rae BarelIIy 

(i) Vai8hali 

(i) Dhanbad 

0) GuIbarga. (iI) Udupl. (iii) Hubll 

(i) Nagaon 

(iI) Dimapur 
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.. tement II 

(Rs. in Iakhs) 

SI.No. Name of StatesIUTs 2004-05 2005-06 2006-07 

2 3 4 5 

1. Andhra Pradesh 115.53 32.50 28.75 

2. Arunachal Pradesh 30.20 18.75 

3. Assam 3.21 2.50 28.75 

4. Bihar 2.16 46.25 

5. Chhattiegarh 26.44 45.00 

6. Delhi 78.62 263.51 297.25 

7. Goa 4.50 2.50 

8. Gujarat 59.05 0.75 175.25 

9. Haryana 43.50 23.75 

10 Himachal Pradesh 2.10 15.00 

11. Jammu and Kashmir 14.79 40.80 17.50 

12 Jhartchand 30.00 

13. Kamataka 74.55 52.50 36.25 

14. Keraia 2.50 17.50 

15, Madhya Pradesh 25.20 0.75 70.00 

16. Maharashtra 109.43 46.50 43.75 

17. Manipur 21.63 11.50 12.75 

18 MeghaJaya 
8.75 

19. Mizoram 1.26 29.50 20.00 

20. Nagaland 7.31 12.50 

21. Orissa 120.33 2.50 48.25 

22 Punjab 10.00 25.00 21.25 

23. Rajasthan 79.63 5.60 90.00 

13.25 11.50 
24. Sikkim 

25. Tamilnadu 68.61 10.22 216.25 

26. Tripura 7.70 4.00 5.00 
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2 3 

27. Uttaranchal 13.63 

28 Uttar Pradesh 36.67 

29. West Bengal 84.53 

30. Andaman and Nieobar Islands 

31. Chandigarh 0.88 

32. Oadra and Nagar Haveli 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicheerry 1.35 

963.6 

·In 2007-08. till date no grant for IhIs purpcIA has been r81eaMd. 

[English] 

Conaervatlon of .,....,. 

"459. SHRI ABDUL RASHID SHAHEEN: WtR the 
Minister of ENVIRONMENT AND FORESTS be pIeued 
to state: 

(a) whether wetlands of the COIMltry are shrinking; 

(b) if so, the details thereoI; 

(c) whether the Government has identified ~ 
and formulated any plan fOf' conservation and rnanagema It 
of such wetlands; 

(d) if so, the cIetalIs thereof, StateIUT -wise; and 

(e) the expenciture likely to be incurred thereon? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) Yes, Sir. Many of the 

Wetlands in the country are shrinking in size due to 

anthropogenic pressures, uncontroOed siltation, weed 
infestation. discharge of sewage & industrial effluents, 
surface run-off, chemical pesticides and fertilizers. 

4 5 

15.25 16.25 

149.45 102.50 

8.50 131.00 

3.75 

2.50 6.25 

1.25 . 

2.50 

2.10 1.25 

2.50 5.00 

804.2 1612.00 

(e) and (d) Miniatly of Environment and Forests has 

identified 94 wettenda in the country, covering 23 suu. 
and one Union Territory, for conservation and 

management under National WeUand Conservation 

Programme. The activities for which 100% uslatance Is 
given Include survey & demarcation, catchment area 

treatment, deailting & dredging, blo-fenclng, flsherl .. 

development, weed control,biodiYeralty conservation, 

pollution abatement, education & awarene.. and 

community participation. Research organizations are aIIo 
a.iIIted for Research & 0ewI1opment activities In priority 

..... of research to supplement Management Action 
Plana. Ust of identified wetlands, State/UT -wise Is 

enclosed 88 statement-I. 

(e) An amount of As. 53.00 CfOt'88 has been reIeued 

for conaervation of identified wetlands for undertaking 

various conservation activities in the country right from 

the Inception of the Programme till· date. An amount of 

As. 10 crore has been eermartted for the year 2007-Q8.. 

The details of funds reIeaaed State wise under National 

Wetland Conservation Programme are given in the 

enclosed statement-II. 
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hIt8ment I 

List of w«IMIds IH1dtN NsIitJmI/ WtlII6nd ConstJrv.IiDn PmgfBmmtI 

S.No. StatalUT S.No. Name of Wetlands 

2 3 4 

States 

1. Andhra Pradesh 1. KoHeN 

2. Assam 2. Deeper Bee! 

3. Urpad Bee! 

3. Bihar 4. Kabar 

5. BarIlla 

6. Kuahe8hwar Asthan 

4. Gujarat 7. NaIIIarovar 

8. a .. 1 Rann of Kachh 

9. ThoI Bird Sanctuary 

10. Khljadlya Bird Sanctuary 

11. Little Rann of Kachh 

12. ParIej 

13. WacIIwana 

14. Nanlkakrad 

5. Haryana 15. Sultanpur 

16. Bhindawas 

6. Himachal Pradesh 17. Renuka 

18. Pong Dam 

19. Chanclratal 

20. Rewalsar 

21. Khajjiar 

Jammu ~ Kashmir 22. Wullar 
7. 

23. Tao Moran 

24. TIsguI Tao & Chlsul Marshes 

25. Hokersar 

26. Mansar-8urinsar 
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1 2 3 4 

27. RanjIbNagar 

28. Pangong T .... 

8. Jharkhand 29. Uc:lhwa 

30. TIIaiya Dam 

9. Kamataka 31. MagadhI 

32. Gudavi BIrd SanclUlIty 

33. 80naI 

34. HkIcaI & Ghataprabha 

35. Heggen 

36. RanganIhItIu 

37. K.G. Kappa wetland 

10. Kerala 38. AshtamudI 

39. SastharnkoIIa 

40. Kottuli 

41. KaduIandI 

42. Vembnad Kol 

11. Madhya Pradesh 43. Barna 

44. Y8IIhwant Sagar 

45. Weiland of Ken RIver 

46. National ChambaI Sanct. 

47. Ghatigaon 

48. Ratapanl 

48. Denwa Tawa wedand 

60. Kanha Tiger R ... rve 

51. Panch TIger Reeerve 

52. Sakhyaugar 

53. Dihalia 

54. GovIndsagar 



77 WriIttJn AMIwnr VAISAKHA 17, 1929 (Saka) to QUIISIions 18 

2 3 4 

12. Maharashtra 55. Ujni 

56. Jayakawadi 

57. Nalganga wetland 

13. Manipur 56. Loktak 

14. Mizoram 59. Tamdil 

60. Palak 

15. Ori888 61. Chilka 

62. Kuanrla wetland 

63. Kanjia wetland 

64. Oaha wetland 

16. Punjab 65. Harike 

66. Ropar 

67. Kanjli 

17. Rajasthan 68. Sambhar 

18. Sikklm 69. Khechuperl Holy Lake 

70. Tamze Wetland 

71. Tembao Wetland Complex 

72. Phendang Wetland Complex 

73. Gurudokmar Wetland 

74. Tsomgo wetland 

19. Tamil Naclu 75. Point Callmer 

76. Kaliveli 

77. Pailalkami 

20. Tripura 
78. Rudrasagar 

21. Uttar Pradesh 
79. Nawabganj 

80. Sandi 

81. Lakh Bahoshi 

62. Samaspur 

63. AJwara Wetland 
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2 3 4 

84. SemareI lAM-Nagaria take Complex 

85. KeeIham .... 

88. Shekha wetland 

87. 8arMn BIrd Sanctuary & Saraal Nawer 
Complex 

22. Uttaranchal 88. Ban Ganga Jhilmil Tal 

23. west Bengal 89. Eat CaIcuIta Wetland 

90. Sunderbana 

91. AhIron Bee! 

92. Rasik 8eeI 

93. Santragachi 

24. UT (ChandigaJtl) 94. SuIchna 

1 2 3 

lJf!IIaiIs 01 tIJfPIIfIIIi/uI ",.. by GtwMnmtInI for 12- MaharuhIra 
dwtI/opmINfI 01 ....,.,. Sl/D-w;., 

13. Manlpur 707.82 
S.No. Name of StateIUT Amount In Re. LaIch8 

14. Mizoram 25.42 
2 3 15. Oriaaa 796.89 

1. Andhra Pradesh 76.05 16. Punjab 0460.935 

2. Assam 3-11.66 17. RajaaItwl 247.45 

3. Bihar ,31.34 18. Sikkim 

4. Gujarat 222.25 19. Tamil Nadu 1n.08 

5. Haryana 20. Tripura 75.00 

6. Himachal Pradesh 480.04 21. Uttar Pradesh 99.67 

7. Jammu and Kashmir 4n.655 22. Uttaranchal 42.4 

8. Jharkhand 23. W'" Bengal 420.29 

9. Karnataka 111.04 24. ChandigaJtl (UT) 

10. Kerala 187.532 R&D actlvitieslGeneral 320.02 

11. Madhya Pradesh 30.00 
5300.322 Total 
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Import of Wheat 

'460. SHRI EKNATH MAHADEO GAIKWAO: Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether the red wheat imported from AustraHa 

and canada for distribution through Fair Price Shops has 

reportedly found no takers; 

(b) if so, the reasons therefor; 

(e) the cost of import of such wheat a10ngwith loss 

incurred thereon; 

(d) whether responsibilities have been fixed in this 

regard; and 

(e) if so, the details and the action taken against the 

guilty persons? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 

Though there is a preference for white wheat, red wheat 

has been accepted for distribution by Fair Price Shops. 

(b) Does not arise. 

(c) 55 lakh MT s of wheat has been imported, as per 

tender specifications at a weighted average price of US 

$ 205.31 per MT. No loss has been incurred in this 

regard. 

(d) and (e) Do not arise. 

Standard of Purity of Drugs 

4269. SHRI UDAY SINGH: Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has made available 

impurities both toxic and non toxic to drug manufacturers 

who are required to maintain standard of purity and 

standardization of drugs; 

(b) if not, the reasons therefor; 

(c) whether the Government has taken steps to 

provide the entire range of the impurity profiles from 

National Institute of Pharmaceutical Education and 

Research at reasonable prices to Small Scale Pharma 

Units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI 8.K HANDIQUE) : (a) and (b) Yes Sir. 

(c) and (d) No Sir, NIPER, Mohali is not entrusted 

with this job. However, on the instance of Ministry of 

Health & Family Welfare, the Pharma Industry 

Associations has formed a non-profitable trust under the 
name of Indian Foundation for Pharmaceutical Reference 

Standards (IFPRS) for supply of reference standards to 

manufacturers at reasonable prices. 

Soft Loan to Gujarat 

4270. SHRIMATI JAYABEN B. THAKKAR: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Government of Gujarat has submitted 
a representation to Union Govemment for grant of soft 

loan for re-organization of Cooperative Banks; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISmlBUTION (SHAt KANTI\.AL BHURIA): (a' 
I 

and (b) The Govemment of Gujarat has requested the 

Govemment of India to grant a soft loan of Rs. 1500 
erore for revitalization of urban cooperative banks. 

(e) At present, there is no scheme under which such 

assistance can be provided to the State Govemment. 

{Translation} 

Prices of Patented Medicines 

4271. DR. LAXMINARAYAN PANDEY: 
SHRIMATI NEETA PATERIYA: 

SHRIMATI KARUNA SHUKLA:. 

SHRI HANSRAJ G. AHIR: 

SHRIMATI ~ D. PATIL: 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 
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(a) whether the Government has drawn up any plan 

to control the prices of patented medicines; 

(b) if so, the details thereof; 

(c) whether certain muttinational companies have 

opposed the said proposal; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) In the draft 

National Pharmaceuticats Policy, 2006 it has been 

proposed, infrn' aIiII, that the patented dnIgs (formulations 

under product patent) that would be launched in Inda 

after 1 st January, 2005 would be subjected to price 
negotiations before granting them marketing approval. The 

Cabinet Note on proposed National Pharmaceuticals 

PoIicV, 2006 was placed before the Cabinet for its 

considerationIapproval. The Cabinet considered the Policy 

in its meeting held on 11th January, 2007. It was decided 

that the matter, in the first instance, be considered by a 

Group of Ministers (GaM). The GaM has since been 

cotWIituted. The First meeting of the GaM was held on 
10.42007. The GOM is yet to make its recommendation 

to the cabirlat. 

Joint Survey of ForMt land for Rafhny route 

4272. SHRI AVINASH RAJ KHANNA: w. the Minister 
of ENVIRONMENT AND FORESTS be pIeaeed to state: 

(a, whetler the Government proposes to conduct a 

joint survey of the Forest land to be used for the railway 

route between Jaijon and Anandpur Sahib; 

(b) if so, the details thereof; and 

(c) the time by which it is likefy to be completed? 

The ~  OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA): (apo (c) No such. proposal fqr carrying out 

joint survey qI the forest land to be used for the railway 

route betWtt'iiln Jaijon and ~  Sahib is under 

consideration of the Ministry. 

. /English) 

Funde for Development of Animal Huabandl')" 

IHld FI8herIee 

4273. SHRI M. SREENIVASULU REDDY: WID the 

Minister of AGRICULTURE be pleased to state the fundi 

allocated under centrally sponsored sChemes for the 

development of animal husbandry and dairying and 

fISheries during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANT{LAL BHVRIA): An 

amount of Rs. 333.19 crore has been . allocated under 
centrally sponsored schemes for the development of 

animal husbandry, dairying and fisheries during the current 

financial year. 

4274. SHRI S.K. KHARVeNTHAN: WiD the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the Indian Council of Agricultural 

Research (ICAR) has any proposal to develop and to 

transfer technoIogIee to the farmers; 

(b) If so, the details thereof; 

(c) whether the ICAR proposes to set up State Level 
Agricultural Research Extension Committees; 

(d) if so, the detaila and functions thereof; and 

(e) the time by which these Committees are Hkely to 

be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND M1NISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUIlt.tC D1STRlBUTlON (SHRI KANTILAL BHURIA): (a) 
and (tI) The Indian Council of AgricuItunII Ae8earch (/CAR) 

has created a network of Krishi Vigyan Kendras (KVK) in 

551 rural districts of the Country, aiming at technology 

8ssessment, refinement and demonstration of technologyl 

product& and its c:lisaemination through training of farmers 

and extension personnel. These KVKs have been 

sanctioned under State Agricultural Universities, ICAR 

institutes, Non-Governmental Organizations, State 

Governments and other educational Institutions. 
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(c) to (e) Each KVK has a provision of Scientific 
Advisory Committee to review and guide the 
implementalion of KVK activities. The Council has no 
proposal to set up State level Agricultural Research 
Extension Committees. 

save GraIn CampaIgn 

4275. SHRI L. RAJAGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of Save Grain Campaign (SGC) offices 
in the country, State-wise; 

(b) whether no SGC office has been set up in the 
State of Andhra Pradesh; 

(c) it so, the reasons therefor; and 

(d) the details of technologies and technical know-
how developed and transferred to farmers by the Indian 
Grain Storage Management and Research Institute to 
minimise losses of foodgrains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The details of Save Grain Campaign (SGC) 
offices in the country, State-wise are given below:-

S.No. Location of Name of the 
SGC offices States covered 

2 3 

1. Bangalore Karnataka, Kerala and 

Lakshadweep 

2. Bhopal Madhya Pradesh and 

Chhattisgarh 

3. Bhubaneshwar Orissa 

4. Kolkata West Bengal, Andaman and 
Nicobar, Tripura and Sikkim 

5. Chandigarh Punjab, Himachal Pradesh, 
Jammu and Kashmir and 
Chandigarh 

2 

6. Guwahati 

7. Ghaziabad 

8. Hyderabad 

9. Jaipur 

3 

Assam, Manipur, Nagaland, 
Meghalaya, Arunachal 
Pradesh and Mizoram 

Western Districts of Uttar 
Pradesh, Haryana, De~i and 

_ Uttarakhand 

Andhra Pradesh, Tamil 
Nadu and Pondicherry 

Rajasthan, Gujarat, Dadra 
and Nagar Haveli and 
Daman and Diu 

10. lucknow Central and Eastem Districts 
of Uttar Pradesh 

11. Palna Bihar and Jharkhand 

12. Pune Maharashtra and Goa 

(b) No, Sir. SGC offace had been set up at Hyderabad 
in Andhra Pradesh. 

(c) Does not arise. 

(d) Indian Grain Storage Management and Research 
Institute (IGMRI) had developed different designs of in-
door and out-door metal and non-metalic grain storage 
bins for minimising losses of foodgrains !it farm level. 
Besides, it had also developed code of practices for safe 
storage of foodgrains for farmers. The technologies and 
technical knOW-how developed by IGMRI are disseminated 
among the farmers by SGC offices. 

CleanIng of Yamuna 

4276. SHRI KAILASH MEGHWAL: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment of Delhi has submitted 
any report to the Union Government regarding 
implementation of Yamuna Cleaning Scheme; 

(b) if so, the details thereof; and 

(c) the time by which the action on cleaning of River 
Yamuna is likely to be completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) The Ministry has not received any 
report regarding implementation of Yamuna Cleaning 
Scheme from Government of Delhi. It has, however, 
received a copy of the Project prepared by Delhi JaI 
Board tor laying of interceptor sewers along the Najafgarh, 
Supplementary and Shahdara drains through the Planning 
Commission. The Hon'ble Supreme Court vide its order 
dated 3.04.2007 in W.P. no. 72511994 has constituted a 
committee comprising multi-disciplinary experts from 
various agencies to examine the viabilfty of this proposal. 

tc) The Delhi Jal Board has submitted time frame 
for enhancement of the utilization of existing sewage 
treatment capacities and also the creation of new 
capacities to the Hon'ble Supreme Court. The DJB targets 
to attain utilization of sewage treatment capacity along 
with the implicit expansion of the capacity to the level of 
2081 mid by December, 2007, 2326 mid by December 
2008, 2780 mid by 2009 and 3791 mid by 2015 subject 
to the reqUired budgetary and non-budgetary resources 
being available. 

POSCO In Orlaa 

4277. SHRI TATHAGATA SATPATHY: Will the 
Minister of STEEL be pleased to state: 

(a) whether the South Korean steel major Pohang 
Steel Company (POSCO) has decided to withdraw its 
proposal to set up a steel plant at Paradeep in Orissa; 

(b) if so, the reasons therefor; and 

(c) if not, the progress so far made for the setting 
up of the plant? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS) : (a) No, Sir. 

(b) Does not arise in view of (a> above. 

(c) Tht: progress SO far made by MIs. POSCO India 
(P) Ltd. for setting up of steel plant in the State of Orissa 
IS as below:-

• POSCO India Private Limited has been set up 
with a paid up capital of USD 51.3 million In 
September 2005. 

• Government of Orissa has sanctioned 1135 
acres of land in September 2006 to the company 
in ErasrnaBlock In Jagataingpur district in Orisaa 
and process to lease out 2431 acres Is 
underway. 

• The company has engaged more than 300 
persons. 

• A Rehabilitation and Periphery Development 
Advisory Committee (RPDAC) has been 
constituted In June 2006. 

• An investment of As. 120 crore has been made 
by the company till date. 

Mango Production AfIKted due to DI __ 

4278. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether about 25 percent mango production Is 
being affected every year due to infestation of dis .... 
during flowering period in the country; and 

(b) if so, the preventive steps takenlpropoeed to be 
taken in this regard? 

THE MINISTER OF STATE tN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTltAl BHURtA): (a) 

I 
and (b) Common diIIe.!1 afIecting mango craps during 
flowering eeason are powdery mildew and bIoeeom blight. 
These diseases do not cause wideapI'ead damage as 
control measures easily available and adopted. The 
preventive measures advised and being adopted by 
farmers: 

(i) Powdery mildeW : Two sprays of wettable 
sulphur (2gII)ITridernorphIDino Hexaconazote 
at 15 days Intervals from panicle emergence. 

(iQ Blossom blight: AppIlcation of combination of 
Carbendazim + IprodionlMancozeb + Dinocap. 

(iii) For hopper, first spray of lmidacloprid (0.3 mil 
10 1) at flower initiation and need based spray 
of carbaryl (2gII) after fruit set: 

Government of India has adopted Integrated Peat 
Management (IPM) as the cardinal principle of plant 
protection. Govemment has established Central Integrated 
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Pest Management (IPM) Centnt8 across the country to, 
,nmr s/ill, impart training to fanners in IPM by organizing 
Farmers Field Schools '(FFSs). Further, to assist the 

States, Central Government has established 31 Central 

Integrated Pest Management Centres in 28 States and 

one Union Territory under the scheme "Strengthening and 

Modemization of Pest Management Approach in India". 

The mandate of these Centres is pest/disease monitoring, 

production and release of bio-control ~  

conservation of bio-control agents and Human Resource 

Development in Integrated Pest management (IPM) by 

Imparting training to Agriculture!Horticuiture Extension 

Officers and farmers at gr888 root level by organizing 

Farmers Field Schools (FFSs). IPM packages of practices 

for pe$tldisease management in n major crops have 
been developed and circulated to all StateslUTs and have 

been posted on www.dacnet.nic.inlppin for use by 

extension functionaries and farmers. To check the spread 

of plant diseases, Government of India issues advisories 

to State Governments, from time to time to constitute 

survey teams for pest surveillancelmonioring 80 that timely 

control measures could be taken by the fanners. Also, 

CIPMCs located acroea the country are conducting field 

surveys for pest monitoring and submit their survey result! 

reports to State department of Agriculture to enable them 

to take timely control measures. 

/Transt.tion} 

Integmed DecIsion Support Sy8tem 

4279. SHRI RAGHUVEER SINGH KOSHAl: Win the 

Minister of WATER RESOURCES be pleased to state: 

(a) whether 5 Decision Support Systems are 

proposed to be developed by National Institute of 

Hydrology; 

(b) if so, the details thereof; 

(c) the time by which said Decision Support Systems 

likely to be merged to create as Integrated DecIsion 

Support System; 

(d) whether the said Decision Support Systems are 

likely to be used to resolve problems related to water 

resources management; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) Yes Sir. 

(b) to <e) 5 Decision Support Systems (DSS) are In 

the areas of (a) Surface Water Planning; (b) Integrated 

Operation of Reservoirs; (c) Conjunctive Surface Water 

and Ground Water Planning; (d) Drought Monitoring 

Assessment and Management; and <e) Water Quality to 

be integrated into one comprehensive system during 

implementation of Hydrology Project-II with a view to 

address the various issues related to Integrated Water 

Resources Development and Management. 

{English} 

Promotion of Palm OU Production 

4280. SHRI PARSURAM MAJHI: Will the Minister of 

CONSUMER AFFAIRS, FOOD .AND PUBLIC 

DISTRIBUTION be pleaeed to state: 

(a) whether any proposal is under consideration of 

the Govemment for the promotion of palm oil production 

in Orissa in view of Its vast potential In the State; and 

(b) if so, the details thereof indicating central 

assistance proposed to be provided for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) Government of India is implementing 

Oil Palm Development Programme under Mlntegrated 

Schemes of Oilseeds, Pulses, Oil Palm and Maize 

<'SOPOM) in 10 States including the State of Orissa. 

Under the scheme, financial assistance is provided 

towards the cost of planting material, cultivation inputs, 

installation of drip irrigation system, diesel pump sets, 

training, development of waste land, extension and 

publicity, establishment and staff, frontline demonstrations, 

leaf nutrients analysiS laboratories and testing of 

genotypes under various environmental conditions etc. The 

scheme is implemented on 75:25 fund sharing basis 

between Govemment of India and State Govemments. 

During the current year, the Central Govemment is yet 

to receive the Annual Action Plan under ISOPOM from 

the State Govemment of Orissa. After the receipt of 

Annual Action Plan of the State of Orissa for 2OO7-OB, 

further action will be taken. 
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(Translation) 

Population of KItes 

4281. SHRI DAlPAT SINGH PARSTE: Wi" the 

Minister 01 ENVIRONMENT AND FORESTS be pIeasad 

to state: 

'(a) whether the Government has made any estimate 

01 the number of kites (a kind of bird) in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the number of such kites in Delhi is 

decreasing; 

(d) if so, the reasons therefor; and 

(e) the steps being taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) No, Sir. No such systematic survey has 

been carried out to ascertain the number of kites in the 

country, 

(b) Does not arise. 

(c) As per the information received from the 

Govemment of NatiOnal Capital T enitory of De ~ there 

are no reports to indicate that the number of kites In 

DeIhl is decreasing. 

(d) and (e) Does not arise. 

Exodus of Agricultural Scientists 

4282. SHRI RAKESH SINGH: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the agricultural scientists of the country 

are reportedly opting for VRS and joining the corporate 

sector for want of better salary and facilities; 

(b) if so, the number of such cases reported during 

2005, 2006 and 2007 till date; 

(c) whether it is likely to affect the agricultural 

teaching adversely in the country; and 

(d) If so, the remedial steps being taken to meet the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND , 
PUBLIC DISTRIBUTION (SHRI KANTtlLAL BHURIA): (a) 

No, Sir. Retatively very few Agricultural Scientists are 

opting for votuntary retirement for personal reasons. 

(b) 2005 • 05 

2006 -09 

2007 -05 

(e) No, Sir. 

(d) Not applicable. 

[Eng/ish] 

Environmental Clearance to Power 
Plant in Tamil Nadu 

4283. SHRI M. APPADURAI: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government has received any 

request from Government of Tamil Nadu to give 

environmental clearance to power project proposed to be 

set up in Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the action takenlbelng taken by the Union 

Government on these requests? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRt NAMe NARAIN 

MEENA): (a) and (b) Government of Tamil Nadu have 

requested for an early grant of environmental clearance 

to the proposed Tuticorin Thermal Power Project (2xSOO 

MW) by Mis Neyveli Lignite Corporation Ltd., a Central 

Public Sector Undertaking, at Tuticorin, Tamil Nadu. 

(c) The above proposal was considered by the Expert 
Appraisal Committee for Thermal Power and Coal Mine 

Projects (EAC) in its meeting held on January 9-10, 2007. 

The proposal has been included in the agenda for 

consideration of the EAC In its meeting scheduled on 
May 7-9, 2007, in the light of the additional information 
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and clarifications received from Mis Neyveli Lignite 

Corporation Ltd. 

Brahmaputra Board 

4284. DR. ARUN KUMAR SARMA: Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) whether the Brahmaputra Board has submitted 

Master Plan (Part-III) dealing with tributaries of 

Brahmaputra and Barak rivers in Assam and few rivers 

In Tripura to the Union Government; 

(b) if so, the details thereof along with the status of 
earlier two parts; 

(c) the cost involved in third part and the expenditure 
so far incurred on earlier two parts indicating the cost 
escalation, if any, incurred therein; and 

(d) the details of c e e~ of the third part 

implemented during Tenth Plan and proposed for 

execution during Eleventh Plan along with total outlay, 

utilization during 1 <>til plan as well as annual allocation 
made for 11th plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

VADAV): (a) and (b) Yes, Sir, the Brahmaputra Board 

has prepared the Master Plan of the Main Stem of 

Brahmaputra (Master Plan Part I), Barak and its tributaries 

(Master Plan II) and identified 52 numbers of tributaries 

under Master Plan (Part /II). So far, Government of India 

has approved the Master Plan Part-I, Part-JI and 34 Sub-

basin Master Plan under Part-l11. Further, 3 numbers of 

Sub-basin Master Plans have also been completed. 

(c) The total cost involved in the implementation of 

lhe schemes recommended in third part of the Master 

Plan, based on 2004 price level, is estimated to be around 

Rs. 11674.00 crores. The expenditure incurred on the 

works recomrnended in the earlier Master Plans I & II 

was Rs. 52.78 crores. 

(d) The two schemes recommended in part m of the 
Master Plan and implemented during X plan are 

(i) protection of Majuli Island and (ii) Anti-erosion works 

Kusiabll ama near Dimapur in the river Dhansiri (S), for 

which outlays of Rs. 41.28 crores and Rs. 2.64 crore 

wet'e i>fOvided during X Plan. As against this, the actual 

expenditure was Rs. 20.55 crores and Rs. 1.74 crores 

respectively. The balance expenditure on these works will 

spi» over to XI Five Year Plan. 

Distribution of RBD Palmoleln under PDS 

4285. SHRI JASHUBHAI DHANABHAI BARAD: Win 

the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the  Govemment of Gujarat has requested 

the Union Govemment for exemption/relaxation in import! 

purchase of RBD Palmolein by the UnionlState 

Government agencies for distribution to the Antyodaya 

and Below Poverty Une (BPL) card holders under PUblic 

Distribution System (PDS) in the State; 

(b) if so, the  details thereof; and 

(c) the reaction of the Union Government thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) to (c) The import of edible oil (except Coconut 

Oil) is under Open General Ucence (OGL) and there is 

no import allocation from Central Govemment. The State 

Government is at liberty to import edible oil according to 

their requirements. 

Seed Banks 

4286. SHRI SURESH PRABHAKAR PRABHU: Will 

the Minister of AGRICULTURE be pleased to state: 

(a) the number of seed banks functioning in the 

country at present, location-wise; 

(b) whether the Government proposes to open some 

new seed banks during Eleventh. Plan Period; 

(c) if so, the details thereof, State-wise and location-

wise; and 

(d) the funds allocated for the purpose alongwith the 

number of farmers likely to be benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 

(a) Seeds banks are functioning in the States of Andhra 
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Pradeah, Assam, Bihar, Gujarat, Haryana, Kamataka, 
Maharashtra, Madhya Pradesh, Orissa, Punjab, Rajasthan, 
Tamil Nadu. Uttarakhand, Uttar Pradesh and West Bengal, 
through the State Seeds COrporations (SSCs) of these 
States and National Seeds Corporation and State Fanns 
Corporation of India. The seed under seed bank is kept 
by Corporations in their godowns situated in States at 
various locations. 

(b) and (c) Presently, there is no proposal to open 
new seed banks in the Eleventh Plan Period. However, 
during the Tenth Plan Period States of Bihar and Tamil 
Nadu were included to implement the component, 
Establishment & Maintenance of Seed Bank of the 
restructured scheme -Development and Strengthening of 
Infrastructure Facilities for Production and DistrIbution of 
Quality Seeds· of the Department of Agriculture & 
Cooperation. 

(d) An amount of As. 6.00 crore has been proposed 
for the first year of the 11th Plan under the component. 
As the objective of the Seed Bank scheme is to meet 
requirement of seed during natural calamities and 
unforeseen conditions, it is not possible to estimate the 
number of farmers. likely to be benefited. 

National Instlttiti· of PharmaceutIcal 
Education and ReMerch 

4287. SHRI J.M. AARON RASHID: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) whether National Institute of Pharmaceutical 
Education and Research (NIPER) does not encourage 
consuhancy support to SmaR Scale Phanna (SSP) unIIs 
and have deliberately kept high cost for services, 
consultancy and projects; 

(b) if 50, the details of guidelines isaued by NIPER 
for interaction by the faculty to be helpful and JI)eraJ to 
SSP units: 

(c) the total number of papers and patents published 
by the faculty of NIPER aIongwith details of commercial 
exploitation of such Government funded research by the 
SSP units; 

(d) the steps taken by the Govemment to encourage 
development of small and medium scale pharma units 
through NIPER; 

(e) whether the aeIectIon Committee and other related 
Committees do not have any rep .... entative of SSP 
industry; and 

(f) If 50, the reason therefor and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI aK. HANDIQUE): (a> NIPER has similar 
rules on consultancy as exI8tIng in other similar InatItute8 
of national importance like lIT, DeIri. RUles are uniform 
and applicable to whole of the pharrnaceutlcal Industry 
Irrespective of size. 

(b) No separate provisions on the matter of issue of 
guideline. exist (a8 for other InstHutes of national 
i~). 

(c) NIPER has published 755 Reeearch papera and 
filed 69 patents (9 granted and 2 commerciali&ed). The 
technologies developed by NIPER can be commercially 
exploited by any phannaceuticaI Industry, after following 
the unIfonn procedures .. laid down by the institute. 

(d) As a measure to encourage Small Scale 
PhannaceutIcaJ units, in its 46th meeting, BOG, NIPER 
has constituted a sub-commIttee consisting of Dr. C.L. 
KauI, Former Director, NIPER and Shri LaRt KlMnar Jain, 
Member of the Board of Governors, NIPER and Director, 
NIPER to work out special provisions for Medium and 
Small Scale Industries with respect to providing the 
conauItancy. 

(e) There is no such member from SmaD Scale 
Phanna Industry In the Selection CommIttee or other such 
related CommIUeea. 

(f) Such e)!p8l1 Committees are constituted comprieIng 
of highly qualified persons from academics and other 
related fiekIs .. per Rules laid down in the Ordinance 
issued as p8r provislon8 contained In the NIPER Ad, 
1998. 
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Active PhIIrmaceutlcel Ingr.dlenta 

4288. SHRI ADHIR CHOWDHURY: WAI the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the comparative details of Active Pharmaceutical 
Ingredients (API) that are being imported from China at 
low price than manufacturing coat in the country which 
has led to closure of bulk drug unit and rendered Iakh of 
people jobless; and 

(b) the action taken/proposed to be taken on this 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) The Bulk Drug 
Manufacturers AssOCiation (India) has informed that 
eapec:iaIIy becauH of low value imports of druga from 
China, Indian manufacturera of drugs like Ampicillin, 
Amoxicillln, VitamIn C, ParacetamoI, AnaIgin, CiproftoxacIn, 
Norfloxacin and Dielotenac Sodium etc. have been 
seriously affectecl. The Chinese bulk druga are cheaper 
when compared to Indian products because of economies 
of ecaIe, lower tariffs of power and tax structure etc. 

(b) The Govemment of India has been giving some 
protection to industry by levying Anti-dumping/related 
duties on such imports. The Directorate General Anti 
Dumping under Ministry of Commerce & Industry, initiates 
proceedings wherever complaints are received by them 
of such dumping and if proved, levy anti-dumping duties. 
Besides this, registration for aU imports of bulk drugs is 
compulsory with Drug Controller General (India) under 
the Foreign Trade Policy. 

Committee on Globe! warming 

4289. SHRI MILINO DEORA: WIll the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment proposes to set up an 
Expert Advisory Committee on Global Warming; 

(b) if so, the time by which the Expert Committee is 
likely to be constituted; and 

(c) the time by which the Expert Committee is likely 
to submit its report with ..... reference to its impact .. ., 
on Indian economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes Sir. 

(b) and (c) The Govemment is in the process of 
forming an Expert Committee to study the impacts of 
climate change and to identify measures that we may 
have to take in the future. 

{Tmns/slionj 

Leakage of Chlorine 

4290. SHRI SRICHAND KRIPLANI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment has noticed the incident 
of leakage of Chlorine gas in Kota, Rajasthan; 

(b) if so, the details thereof alongwith the reasons 
therefor, 

(c) the details of lives and property lost as a result 
thereof; 

(d) whether compensation has been prOvided to the 
families of the people killed and injured in the incident; 

(e) if so, the details thereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) and (b) As per information of the Factories 
& SoUers Inspectorate, Govemment of Rajasthan, chlorine 
leaked from a hole in the shell of a tonner on 21st 
October, 2006 in the Premises of MIs Vishal Chem Trade 
Pvt. Ltd., F-31 Chambal Industrial Area, Kota, Rajasthan. 
The premises is used to store chemicals and chlorine 
gas for further trading. It is not used for manufacture of 
any product and does not fall under the Factories Act, 
1948. A committee under the chairmanship of the District 
CoOector was constituted and the committee submitted 
its report on the accident to the District Collector. 

(c) The employees of MIs Vishal Chern Trade Pvt. 
Ltd. were not injured. However, 70 to 80 persons living 
around and passing by the premises were affected. While 
one person succumbed ~o his injuries, few were admitted 
in the govemment hospital for treatment. while others 
wers discharged after first aid. 
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(d) to Cf) As per the report of the Joint Labour 
Commissioner since none of the affected persons were 
employees of the unit they were not paid any 
compensation under the Wortanan Compensation Act. 
However, the family of the deceased was paid 
Rs. 1,00,000 by the occupier of the premises. As per 
records of the collector 55 people affected were "paid 
Rs. 2,000 each and the wife of the deceased As. 10,000 
from the Chief Minister Relief Fund. 

[English} 

Air Pollution In Rural Areas 

4291." SHRI RUPCHANO MURMU: WiU the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

Cal whether the air pollution is becoming widespread 
in rural areas due to spread of industries; 

(b) if so, whether any study has been conducted 
about· the volume of air pollution in rural areas; 

(c) if so, the details thereof; and 

(d) the steps the Government proposes to take to 
make general awareness about air pollution in rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) The Air pollution in rural areas is not 
widespread. Except the particulate matter, other pollutants 
are generally well within the air quality standards. The 
contribution to higher values of Particulate Matter is 
generally due to re-suspension of road dust. 

(b) and (e) As per the information avall8ble on record, 
no specific study has been conducted about the volume 
of air ponution in rural areas. 

(d) The State Pollution Control Boards undertake 
awareness programme for creating awareneea amongst 
industries from time to time, and organize pollution control 
awareness camps wf1lch include people living in rural 
areas. 

Protection of Fish Speclea 

4292. SHRI M.P. VEERENORA KUMAR: 
SHRI HANSRAJ G. AHlR: 

Will the Minister of AGRICUlTURE be pleased to 
state: 

(a) whether the large scale fishing has affected the 
marine eco-system drastically as reported in The Hindu 
dated March 8, 2007; 

(b) if so, whether the Government has taken any 
effective measures for the protection of the fish species; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTk BHURIA): (a) 
The report in Hindu indicates the negative impact on tf'Ie 
marine aco-system caused by large scale fishing on a 
global scale. It is true that in many parIS of the world 
depletion of catches and imposition of catch quota, closing 
of area, .etc. have taken place. In the case of India, as 
against a projected fishable potential of 3.93 million 
tannes. only about 3 million tonnes of marine flah is 
being exploited currently. As such, no drastic effect on 
our marine ecosystem has been reported. 

(b) and (c) The Government with the aim of attaining 
sustainability and to minimize possible adverse effect on 
marine aco-system has made ample provisions for 
regulation of fishing in the Marine FIShing Regulation Act 
of Coastal StatesllJTs. As per this, (a) Closed season Is 
observed both on east and west coasts, (b) catching of 
endangered species is banned, (e) destructive fishing 
methods are prohibited, (d) outside the territorial waters, 
the Government of India has made letter of permission 
compulsory for entry into Incia's Exclusive Economic Zone 
(EEZ) for fishing, (e) only Indian flag vessels are allowed 
to fish in the EEZ, (f) only r88O/Jrces specific fIShing 
methods are permitted, (g) the total number of vessels 
that could be allowed in each resources specific category 
has been wori(ed out and notified,and (h) an Inter-
Ministerial Empowered Committee has been set up to 
oversee deep sea fishing actiYitiea at the' Centre. 

/TnmslBtion} 

Aaalst8nce to Agricultural Labour 

4293. SHRI KRISHNAMURARI MOGHE: WIH the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 
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(a) the names· of 1he schemes being M'I to provide 

assiIItance to agricUltural labour in case of accident In 
the country; 

(b) whether any such scheme is being run in Madhya 
Pradesh; 

(c) if so, whether any grant is provided by the Union 

Govemment lor the same; and 

(d) il so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) At present, there is no centrally 

sponsored scheme to provide assistance to agricultural 
labour in case of accident in the country. However, 

Government of India is implementing JanshreeBima 

Yojana for persons, including agricultural labour, UYing 

below or marginally above the poverty Une. The scheme 

envisages insurance cover in case of natural death and 

disabiUty due to the accident. 

(b) Indira Krishi Shramik DurghatnaKshati Purti 

Yojana -1982 is being run by the Govemment of Madhya 

Pradesh to provide assistance to agricultural labour In 

case of accidents or death by accident. 

(c) No, Sir. 

(d) Does not arise. 

{English} 

Assistance to Flahermen 

4294. SHRI A. V. BElLARMIN: Will the ·Miniiftr of 

AGRICUl TUREbe pleased to state: 

(a) whather the Government has provided assistance 

by way of loan and grant-in-aid for the fishermen who 

lost their fishing implements In Tsunami; 

(b) il so, whether the assistance was given by 

commercial banks or any other financial agency; and 

(c) if so, the details. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTI/-AL BHURIA): (a) 

to (e) Yes, Sir. The Union Government has announced 

Rajiv Gandhi Rehabilitation Package (RGRP) and Tsunami 

Rehabilitation Package (TRP) for restoration of damages 

in the Tsunami affected States & UTs including fishery 

sector. Financial assistance to the tune 01 Rs. 79720 lakh 
by way of grant-in-aid and Rs. 63924 lakh by way of 

loans has been allocated under these packages to the 

affected StateslUTs for restoration of fisheries sector 

inclucfmg assistance to fishermen who lost their fishing 

implements in Tsunami. It has been reported by ~o e of 

the Tsunami affected States/UTs thatcommerci,1 banks 

have also extended assistance to the fishermen. Financial 

assistance to the tune of As. 8171.32 lakh in TamH Nadu, 

As. 311.17 lakh to Andhra Pradesh and Rs. 322.46 lakh 

in Andaman & Nicobar Islands ha.s been provided by the 
commercial bankalflnaOcial agencies. 

Petro Chemical Complexea 

4295. SHRI ANANTA NAYAK: Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to slate: 

(a) whether the Government has any proposal to set 
up some petro chemical complexes during 2007-08; 

(b) if so, whether any of those projects are also 

being set up by the Gas Authority of India Limited (GAIL); 

and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): <a) to (c) The 

Government has approved a policy for setting up of 

Petroleum. Chemicals and Petrochemicals Investment 

Regions in March, 2007. The Government has approved. 

during the year 2006-07, Assam Gas Cracker Project at 

Lapetkata, Distt. Dibrugarh, Assam, with Gas Authority of 

India Limited (GAIL) as the lead promoter, with equity 

arrangement of GAIL: 70%, Oil India Limited (OIL), 

Numaligarh Refinery Limited (NRL) and Assam Industrial 

Development 'Corporation (Government of Assam) 10% 

each. The total project cost is Rs. 5460.61 Crores (fixed 

cost). Capital Subsidy of Rs. 2138 Crores for the projeCt 

during construction period of 5 years and Feedstock 

subsidy of Rs. 908.91 Crores for the project spread over 

15 years of operation period has been approved. The 

project will produce polypropylene (PP) 60,000 TPA and 

High Density Polyethylene (HDPE)llinear Low Density 
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Polyethylene (LLDPE) 220,000 TPA. A Joint Venture 

Company i.e. MIa ar.tmapuIra er.cMr & PCIIymer LimIIIMi 
(aCPL) has been constituted for this purpoee. The 

implementation wiD take 60 1ftOI'lttw. 

4296. CH. MUNAWAR HASSAN: WIll the MinIeter of 

CHEMICALS AND FERTILIZERS be pIeued to ..... : 

(a) wtNIher tWIonaI fIharrMceuIicaI Pricing AuIhortty 
(NPPA) .. fixed .".. of number of mdcII_ on .. 
moto bMiIs in the .... 1Ce of norHUbmiIIion of price 

IIPPfOVaI ~ 

(b) If eo, ,..".. of medIcIrw, producers, prIcee fbced 

and pricee ~ on 8UCHnOIO billie .. well .. 
uIeting pricu; 

(c) whether none of U-producere hM aIbmIIIed 

the mMCII&ory Fonn-III; 

(d) if eo, ..... ehow cea.e nOIicee .......... 
for rnaJ1(eting without price I!ppI'OVaI and non-eubmIIIion 

of obIigatofy Form-1ft; 

,e) if 80, the det8IIe thereof, ~wi e; 

(f) whether the NPPA hu r.ceived .-questa for 

fixation of pricee of certM1 medici" .. ; and 

(g) If 80, the detIIite thereof 8IongwIIh the ,..... of 

rnec:ticinee and the action ...... Ihereon? 

THE MINlSTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTlUZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANOIQUE): (a) to (g) The prieN 
of 14 bulk drugs specified In the Fnt Schedule of the 
Drugs (Pricee Control) Order, 1995 (DPCO, 96t Met the 
formulations baaed thereon are controBec:l in acc:ordaIlCe 

wilt! the provieione of the opco, 95 by the NatIonal 
PhMnaceuIic:aI PrIc*1g AuIhority (NPPA). The price fbcIIIion 

Is a continuoue proceu and pricee are fixedlreviIted .. 
per the formula given in para 7 of DPCO 1995 Met 
eetabIished practices of costing and guIdeIinee of NPPA. 

The detalIe of pricu fixed based on appIicaIioM and 
on euo-moto basis are given In the encIoeed statement. 
Whenever manutactur.. faB to eubmit appIicationa In 
Form '" within the period preecrbKt In the OPCO, NPPA 

,.... the prioee on euo-mato billie If 1M pricee are 
gMting ..c:Iuced. NPPA aIIo fix .. prIcea of forrnuIaIIone 

on suo-moto ba8Is whenever It Ie noted that Scheduled 
formulations are being marketed without price approval. 

NPPA lea... show cau.. notlce8 to the defaulting 

cornpanIee whene....,. It Is found that any COfY1*Iy Ie 
rnanufacIuring and marketing any Scheduled formulation 

without the ~ price approval under the provlelone 
of DPCO 1995. 

s.No. Villi b-MaID AppIcIIDn T* c.. 
C-(NDI.) c.. (Hal.) (Nos.) 

1. 2002-03 72 88 140 

2. 2OQ3.04 404 102 506 

3. 2004-05 221 111 332 

4. 2005-08 803 215 1018 

5. 2008-07 178 244 1020 

ImpIopIenI Qenerdon In Flood An.ct.d Areu 

4297. SHRI PUNNU LAL MCHALE: WIU the Mlnlaler 

of LABOUR AND EMPlOYMENT be pIeued to etate: 

(a) whether the Government h.. formulated any 
compraheneJve policy to create more employment 

opportunIIIee for the people betoilging to the flood affected 
are.; 

(b) If 80, the UIent to which the eaid policy Is likely 

to be beneflciaI In providing employment to the poor 

people at varioue Statee eepecIaly In ChhattIegarh and 

Madhya Prednh; 

(c) whether reques18 have been made to the Union 

Government for providing additional asNtance for the 

Implementation of variou8 schemes for providing 

employment In certain Stat .. ; 

(d) If 80, the detaJIa thereof, State-wise; 
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(e) the action taken in thIa regard. St8tHMe; and 

(1) the number of poor people benefited 80 far from 
the said schemes during the last three years and the 
current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (f) The Information Is being coIIecIIId 
and will be laid on the Tlible of the Houee. 

[English/ 

4298. SHRI MANORANJAN BHAKTA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the total production of mushroom recorded In the 
country during the last th.... years; and 

(b) the COllcrwte at..,. taken by the Government to 
promote production of mushroom In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The production of mushroom in the country during the 
last th .... YMI8 Ia as W1der: 

Year Production in MT 

60.000 

2004-05 70.000 

2005-06 85.000 

(b) Ministry of Agriculture is implementing a CenIraIIy 
Sponsored Scheme "Technology Miaaion for Integrated 
Development of HorticUlture In North Eastem Stat ... 
Sikkim, Jammu & Kashmir. Himachal Pradesh and 
Uttaranchal" to eddreaa all the I •• ue. related to 
development of horticulture which Include promoUon of 

St. No. 

1. 

Name of PSU 

2 

Indian Drugs & Pharmaceuticals 
Limited (lDPL) 

Mu8hroowna In theM eleven Stat_. Under the MIeeIon. 
financial t'It .. ICe. FIL 50.00 Iakha per unit Is provided 
to State Govemments for """""ment of Integrated 
mushroom units InvoIvwd In promotion of Muehroom 
production In the COIIC'III'ned Statee IUCh • producUon 
and supply of Muehroom ....... ~ tr8InIng on 
Mwhroom cuIIIvatIon Me. So W. about 21 MuIhroom 
unlta have been eattIbIIIhed In .... SItIIa 

Besides. as an Innovative inltlatiw of the S .... 
Govemmenta of other parW of the CCU1by ........... II 
provided for promotion of muahroom under NaticIMI 
Horticulture MiIIeIon on project t..iI. 

/T--IiDn/ 

P8Ua In "'-n InUlloll ........ 

4299. SHRI HANSRAJ G. AHIR: WI! the MinIIIter of 
CHEMICALS AND FERTILIZERS be pI8Mec:I to state: 

(a) the details of the PublIc Sector UndertM1r9 
functioning In PhannaceutIcaJ Sector at prwtent In the 
country. 1ocatiorJwiM; 

(b) the ..... out of the uId undeI1aIdI9 which 
have been producing below their inaI1IIIed CIIpeCIty. cIo.d 
down. Incurring 1018 In the country aeparatwly during the 
IaIt thrM years; 

(c) the fH8Of1I therefor; and 

(d) the etepa blkllnlpropoeed to be taken by the 
Government to Increue the capacity and aIao to reviYe 
the cIoeed undertak/ngII In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTlUZERS ANO MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.t<. HANDIQUE): Ca) The detaIIa of 
PhannaceutIcaI Public Sector Undertakings functioning 
under the administrative control of Department of 
ChemIc:i.Is' & Petrochemicala .,. as under: 

Location 

3 

Corporate Office at Gurgaon and 3 manufacturing unIta 
located at RIshIkeah. Gurgaon and Hyderabad. It has eI80 2 
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2. 

3. 

4. 

s. 

6. 

2 

Bengal Chemicals & PhanNaceuticaIa 
Limited (BCPL) 

Hindustan Antibiotics limited. (HAL.) 

Kamataka Antibiotics & Pharmaceuticals 

Umited (KAPL) 

R.ja .... n 4)rugB . .a. Phan'l8CauIiCaIs 
Limited (RDPL) 

Orisaa·· Drugs &. Chemicals UmIled 

(ODCL) 

(b) to (d) IDPL, BCPL, HAL & ODCL are producing 

below their installed c..,acily and have been Incurring 

..... ucepting in .C888 of BCPl during 20Q3.04. 

Government has approved revivaJ plana of HirwUsIIrn 

Antibiotics Limited. Pune and Bengal Chemicals & 

Pharmaceuticals Umited, Kolcata. Efforts are on hand to 

revive the Indian Drugs & Pharmaceutica18 Limited. 

Gurgaon. as. well IDPL has plans to revive OOCL. 

As a reSult of the winding up order pa88ed by BIFR. 
BengaI.1mnJuniIy Urnited (BIL). KoIcataWill doeed w.e.f. 

30.9.2003. AI .erapIoIrees were relieved w.e.f. 30.8.2003 
under Voluntary Separation Scheme (VSS). High. CUt 

of CaIculta appointed 0IIICiaf Liquidator (O.L). However. 

first at the Instance' ofBiL Employees Union and 

stJbeeqUentIy at the interVention of this Department, High 

Court of Kulkata stayed the appointment of O.L. In ord8r 

to explore the possibility of revival of BIL, a CommItee 
was constituted. The Committee has since aubmItIed the 

report. 

One PSU namely Maharashtra Antibiotics & 

PNnnaceuticaI8 UnIitad (MAPL). a Joint Venture of :HAL 

and State Industlial & Investment Corporation of 

Maharaehlra (SIICOM). was closed on 30.6.2004. 

3 

wholly owned 8UbsidIary units namely IOPL (Tamil Nadu) 

Ltd. located at Chennai and Bihar Drugs & Organic Chemicals 

Limited (BDOCl) located at Muzaffarpur. 

Regi8tered Office at Kolkata. It has four manufacturing units 

one each at Maniktala at KoIkata, Panihati at North' '24 
Parganas (WestBengaI).ona at Mumbai (Maharashtra) and 
at Kanpur (U.P.). 

Pimpri. Puna 

Bangalore l(A Joint Venture of HAL and Kamataka State 

Industrial and Investment Development Coiporation (KSIIOC)] 

Jaipur l(A Joint Venture Of IDPL and Rajasthan Indl.8trial 
Investment Corporation (RUCO)) 

Bhubaneshwar l(A Joint Venture of IDPL and Industrial 

Promotion ~. ~ent C()'P018tion ofOrisaa (IPICOL)]. 

v.c.ntPoeta fit Doctota In est HospItaIa 

4300. SHRI''BA8U LAL MARANO!: WI! the Minister 
of-LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of DoctON employed in Employee8 

State Insurance (ESt) Hospitals. State-wise; 

(b) the number of sanctioned posts of Doctors and 
other categories of employees, vi... fthd up dUring 
the last three years in these hospitals AIongwIth the 
preeent statUs; 

(c) the number of p08I8 out of the above lying vacant 

pI'8MIIIIy; .... 

(4 the." by which the eaId po8Is are likely to be 
filled up? 

THE MINISTER OF STATe OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) The details of doctors wortclng in ESI 

Hospitals. State-wise as on 31.03.2006 are given in the 

enclosed statement-I. 

(b) and (c) The position of doctors and other 

categories of empIoyae8 dUring the last three years in 

ESI Hoapitals and Dispensaries. State-..... is given in 

the enclosed statement-II, III and IV. 
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(d) Filling up of vacancies in ESI Hospitals in the 
States is to be done by the State Govemment. In January 
2007. Chief Ministers of the respective States have been 
requested to expedite filling up of the vacancies of all 
categories of staff. 

In Hospitals run by ESI Corporation. the recruitment 

process for filling up of vacancies of Specialist doctors! 
Medical Officers has been completed. 

Regarding filling up of vacancies· of para-medical staff. 
powers have been delegated to the respective Medical 
Superintendents and they have been given directions to 
fill up the vacancies on an urgent basis. 

Ststement I 

Detal7s of Doctors Wdlfdng in ESI Hospitals Sfate.wiss 

SI. No. State Doctors 

Sanctioned In position Vacant 

2 3 4 5 

1. Andhra Pradesh 296 133 163 

2. Assam 49 36 13 

3. Bihar 55 21 34 

4. Chandigarh Admn. 49 36 13 

5. Chhattisgarh 33 33 

6. Delhi 641 356 285 

7. Goa 41 41 

8. Gujarat 717 537 180 

9. Haryana 110 99 11 

10. Himachal Pradesh 2 2 

11. Kamataka 269 234 35 

12. Kerala 313 214 99 

13. Madhya Pradesh 2n 233 44 

14. Maharashtra 738 600 138 

15. Meghalaya Nil Nil "Nil 

16. Orissa 135 93 42 

17. Pondicherry 24 18 06 

18. Punjab 188 157 31 

19. Rajasthan 204 195 09 

20. Tamilnadu 366 322 44 
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2 3 4 5 

21. Uttar Pradesh 332 233 99 

22. UttaranchaI NU NO 

23. Wast BMgaI 890 730 180 

24. Jammu and Kashmir 19 10 09 

25. Jharkhand 62 24 38 

Total 5810 4357 1453 

""1IIMf II 
DtIIIIiII 01 1M s.nr:titJn«I IWI6 0I1Jot:tonI of 0fMr ~ 01 ~  in 

ESI MtIdicIII ScIIIImII SIll .... tUing 1M Y8W 2tJ03.()I 

SI.No. SIIIINT ..... ".. ..... 0IherI 

S P V S P V S P V 

2 3 4 5 6 7 8 9 10 11 

1. AIdn Pr8dIIh 720 414 306 1723 1235 -,_ 1477 403 

2- Allam 102 15 17 181 185 28 241 235 8 

3. BNr 228 • 142  178 70 1011 as 158 135 

4. Qlandigam Amm. 55 3i2 23 115 86 48 72 49 23 

5. ClIhaIIiIgIItI Sf 3i2 5 70 58 11 101 88 13 

6. DIIIi 1057 fJIf7 3110 2451 1715 871 1791 
,. 452 

7. Goa Sf 34 3 • 63 3 88 82 7 

8. GujInIt I'D 825 2D2 1540 1010 530 2148 1825 324 

9. HIIy-. 214 241 36 e&3 5e2 101 911 723 
,. 

10. HimII:hII PMdIIh 24 22 2 42 34 8 69 54 5 

11. KamIIIIra 748 511 231 1250 874 578 1527  1143 384 

12- K.- 844 480 1114 12«1 -242 1840 1364 276 

13. MadIp PrDIh 388 3211 80 . 871 540 131 1107 1020 87 

14. MaharMhIra 888 751 138 1_ 1380 480 m2 2902 890 

15. MeghIIIya 2 2 8 4  4 15 10 5 

16. Oriua 200 180 40 403 338 114 802 4114 118 
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17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

2 

Pondicheny 

Punjab 

Rajasthan. 

TamHNadu 

Uttar PradeIh 

Jharkhand 

TOTAl 

3 

~  

333 

340 

754 

658 

9 

795 

12 

137 

9329 

VAISAKHA 17, 1829 (Saka) 

4 

34 

'¥D 

262 

609 

5 

574 

9 

62 

5 

13 

6 

78 

145 

178 

4 

221 

3 

75 

6 

220 

624 

676 

2279 

1462 

52 

33 

236 

7 

194 

579 

528 

1674 

1048 

48 

1545 

30 

80 

2480 20493 14730 

sr.,.,..", III 

8 

26 

45 

148 

80S 

434 

4 

650 

3 

156 

9 

1044 

938 

2433 

1189 

7 

3173 

38 

388 

10 

64 

811 

1827 

1459 

7 

2252 

28 

98 

5763 26023 20273 

D«II/I$ 01 1M s.nctIontId P06I8 oIlJrJt:tom .. 0tJwr ~ 01 ~ in 
ESt MfIdit:III SchtImtI s..-wiIItI tUing 1M yrMI" 2tJ()I.(J5 

s 

2 3 

AncI\ra Pradesh 719 

102 

Bihar 120 

55 

41 

Delhi 1038 

Goa 

Gujarat 827 

Haryana 284 

Himachal Pradesh 25 

Kamataka 662 

p 

4 

434 

85 

81 

48 

31 

625 

34 

611 

25 

518 

v S p 

5 6 7 

285 1727 1313 

17 191 164 

59 284 113 

7 117 91 

10 74 60 

413 2456 1735 

03 86 83 

216 1540 933 

32 663 534 

45 37 

144 1141 859 

v s p 

8 9 10 

414 1914  1484 

'Z7 241 237 

171 330 162 

26 72 56 

14 105 89 

723 1686  1289 

3 89 64 

129 916 709 

8 

282 

59 

1174 

42 

914 

114 

11 

233 

164 

806 

921 

10 

290 

5750 

v 

11 

430 

4 

178 

16 

16 

377 

5 

401 

207 

17 

260 
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12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

KeraJa 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Orissa 

Pondicheny 

Punjab 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

lJ1taranchal 

west Bengal 

Janvnu and Kashmir 

Jharkhand 

Total 

Sanctioned strength 

P >: In-Position 

v = vacant 

3 

637 

388 

472 

2 

200 

47 

238 

316 

748 

541 

10 

797 

12 

180 

8498 

4 5 6 7 

447 190 1331 1028 

339 49 705 545 

345 127 1625 1161 

2 8 3 

147 53 402 356 

37 10 220 204 

250 + 12 565 582 

258 58 659 525 

632 116 2247 1622 

107 1405 1126 

4 6 18 12 

582 215 2405 1472 

9 3· 32 26 

80 100 281 .1iIO 

6290 2208 • 20229· 14674 

..,."..", IV 

8 

303 

160 

464 

5 

46 

16 

17 

134 

625 

279 

6 

933 

8 

191 

9 

1392 

1095 

3728 

15 

564 

64 

1048 

1676 

43 

3189 

38 

452 

10 

1244 

1004 

2819 

11 

484 

63 

767 

707 

1727 

1418 

41 

2099 

28 

105 

5555 25297 19331 

Details of IhII SancIionIId PosIII of Dot:ItIts .. O/hsr ~ of Enpoyrlt¥ In ESI MtItIic6J St:htIInB, 
SIs."., dJdng IhB YfNU 2005-06 

SI.No. 

1. 

2. 

3. 

4. 

5. 

StateIUT 

2 

Andhra ~ 

Auam 

Bihar 

. Chandigarh Admn. 

~ 1ti  

s 

3 

721 

119 

122 

55 

38 

Medical 

p v s 

4 5 6 

486 235 1727 

31 88 . 212 

88 54 302. 

45 10 117 

28 10 70 

Para Medical Others 

p v s P 

7 8 9 10 

1161 566 1914 1608 

183 29 229 216 

116 186 327 152 

90 72 57 

60 10 "84 70 

116 

11 

148 

91 

909 

4 

80 

281 

65' 

n9 

158 

2 

1090 

10 

347 

5966 

v 

11 

306 

13 

175 

15 

14 
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2 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Kamataka 

12. KeraJa 

13. Mac:ttya Pradesh 

14. Maharashtra 

15. Meghalaya 

16. Orissa 

17. Pondicherry 

18. Punjab 

19. Rajas1han 

20. Tarnilnadu 

21. Uttar Pradesh 

22. Uttaranchal 

23. west Bengal 

24. Jammu and Kashmir 

25. Jharkhand 

Total 

S::Sanctioned, P::Jn-position. V=Vacant 

3 

1040 

22 

625 

633 

388 

610 

2 

239 

47 

304 

317 

746 

640 

11 

797 

24 

180 

8n3 

Ethanol Production from Sugarcane 

4301. SHRI RAWI LAL SUMAN: 
DR. CHINTA MOHAN: 

4 

577 

31 

248 

27 

433 

463 

120 

414 

2 

157 

38 

255 

268 

807 

461 

7 

558 

12 

178 

6040 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the way for manufacturing ethanol directfy 
Irom sugarcane has been paved by introducing 
amendments in related logislations in certain States of 
the country; 

5 6 7 8 10 11 
, . 

2453 1740 713 1807 1264 543 

06 86 83 03 

531 

89 84 os 
246 "1453 922 1733 1515 218 

36 

+5 

192 

170 

268 

196 

82 

09 

49 

49 

139 

179 

04 

239 

12 

02 

663 

52 

1141 

1094 

874 

1854 

8 

432 

216 

799 

654 

2OS3 

1571 

24 

2405 

36 

308 

552 

49 

859 

866 

533 

1245 

3 

111 

03 

282 

228 

141 

619 

os 
347 85 

200 16 .. 
630 189 

514 140 

1412 641 

1121 450 

13 11 

1506 899 

35 11 

90 218 

916 

56 

1128 

1649 

1101 

4111 

15 

596 

65 

1294 

801 

2412 

1623 

58 

3189 

44 

419 

720 

48 

991 

1443 

991 

3095 

12 

492 

63 

789 

711 

1747 

1415 

38 

2044 

30 

102 

198 

08 

157 

206 

110 

1016 

03 

104 

02 

505 

90 

665 

208 

20 

1145 

14 

317 

2733 20414 14320 6094 25732 19fm 6055 

(b) if so, the names of the States which have 
amended laws 10 this effect; 

(c) whether the Government proposes 10 implement 
the scheme for promoting the manufacturing of ethanol 
directly from sugarcane; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF' CONSUMER AFFAIRS, FOOD AND 

',. 
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PUBLIC DISTRIBUTION (OR. AKHtLESH PRASAD 
SINGH): (a) and (b) The infonnation is being collected 
and wiU be laid on the Table of the House. 

(c) No, Sir. 

(d) Does not arise. 

{English} 

4302. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAlKWAD: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government proposes to set up State-
run pharmaceutical research and education centres in the 
country: 

(b) If so, the details thereof, Stale-wise; 

(c) the estimated expenditure involved therein; and 

(d) the criteria fixed to open these cenIr8s? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIOUE): (a) and (b) Realising 
the need for setting up of more NIPER like institutes in 
India a committee consisting of experts Irom NIPER was 
constituted by Department of Chemicals and 
Petrochemicals. The Committee has submitted ita report 
in January, 2006 and it has recorrunended tor the setting 
up of NIPER like institutes in other parts of the country. 
The Department of Chemicals & Petrochemicals has 
initiated action for setting up of more NIPERs or its 

Month Jan Feb Mar Apr May Jun 

Index 112 106 104 105 107 

Setting up of Veterinary and Antmel Sciences 
UnivenIty 

110 

4304. SHRI C.K. CHANDRAPPAN: Will the Minister 
of AGRICULTURE be pleased to state: 

centres accordingly. However, no final decision has been 
taken In regard to their numbers and places by the 
Govemment 

(c) The expected expenditure on setting up of each 
NIPER as suggested by the Expert Committee is 
As. 200 crores which also includes As: 50 crores of 
recurring operating expenditure for first five years. This is 
being turtherexamined by the Department In consultation 
with Planning Commiasion, Department of Expenditure and 
other various agencies. 

(d) The Expert Committee has recommended the 
opening of new NtPEAs based on status .800 need of 
pharma Industry, pharma education and other resources 
and also heaIh care needs of the people at large in that 
area. 

PrIce Index for SpIces 

4303. SHRI ABU AYES MONDAL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the GCMNTIment keeps any records on 
consumer price index tor spices; and . 

(b) if so, the average price index recorded during 
the last one year? 

THE MINISTER OF STATE IN THE MINISTRY· OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (SHAI KANTILAl. BHURIA): (a) 
Yes, Sir. The Labour Bureau, Mw.tr"y of Labour & 
Employment, Government of India compiles and maintains 
Consumer Price Index Numbers for Industrial Workers 
(Base year 2001=100, for various Groups and Sub-Groups 
of items including CondIments and Spices. 

(b) The average price index of condiments and spices 
at All-India level recorded during last one year·i.e. January 
to December, 2006 are given below: • 

Jul Aug Sap Oct Nov Oec: Average 

114 118 122 127 130 132 116 

(a, whether there is any proposel from Kerala for 
setting up of Veterinary and Animal Scienc:es University 
in 1he State; and 

(b) if SO,.the details thereof and the reaction of the 
Govemment thereto? 
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THE MtNlSTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 

and (b) Yes, Sir. A proposal seeking central assistance 

for establishment of a Veterinary and AnimaJ Sciences 

University in Kerala was received from the State 

Govemment in June, 2005. Agricultural Education being 

a State subject, establishment of new Universities falls 
within the purview of concerned State Governments. The 

Indian Council of Agricultural ResearchIDepartment of 

Agricultural Research and Education  extends limited 

financial assistance to the already established State 

Agricultural Universities for strengthening and development 

of Agricultural Education. Accordingly a suitable reply was 

sent to the State Govemment. 

Free Marketing of ~ lc i Produce 

4305. SHRI IQBAL AHMED SARADGI: Will the 

Minister of AGRICULTURE be pleased to state: 

<a) whether the Government has been advocating 

for free marketing of agricultural produce and most' of 

the States have already done so; 

(b) if so, the details thereof; and 

(c) the extant to which this decision has helped to 

bring private sector participation? . 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINiSTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) The Central Govemment has advised the State 

Govemments by circulating a Model Agricultural Produce 

Marketing (Development & Regulation) Act in 2003, to 

make amendments in their respective Agricultural Produce 

Marketing Committee (APMC) Acts, to allow direct 

marketing and contract farming and to facilitate setting 

up of competitive markets in private and cooperative 

sector. The development of contract farming, direct 

marketing and alternative competitive market In private 

and cooperative sector would provide freedom to farmers 

to sell their produce in such market, which will ensure 

them better prices/services. The State Govemments of 

Madhya Pradesh, Himachal Pradesh, Punjab, Sikkim, 

Nagaland, Andhra Pradesh, Rajasthan, Chhattlsgarh, 

Orissa, Assam, Arunachal Pradesh, Maharashtra and 

Union Territory of Chandigarh have made amendments 

on the major areas of reforms suggested in the Model 

Law and Haryana, Kamataka. National Capital Territory 
of Delhi, Gujarat have made partial e o~ . Govemment 

of Bihar has repealed the APMC Act. The States and UT 

of Kerala, Manipur, Andaman and Nicobar Islands, Dadra 

and Nagar Haveli, Daman and Diu and Lakshadweep 

have no APMC Acts. The APMC Act in Tamil Nadu 

already had required provisions. Since agriculture 

marketing is a State subject, It is for the State 

Governments to amend the APMC Act as suited to them. 

(c) Contract Farming  is being practiced in number of 

States, which has benefited the farming community by 

way of assured retums as well as availability of quality 

products to the industry. Under Contract Farming 

arrangements, the private sponsoring companies/agencies 

are providing technical know-how and quality inputs for 

getting desired produce from the farmers. Under the 

provisions of Direct Marketing, many private companies 

are making purchase of agricultural produce from farmers 

directly. This has assured better price to the farmer at 

his doorstep without going through 1M network of 

commission agents. The Department of Agriculture & 

Cooperation is also Implementing a Central' Sector 

Scheme for Development of Agricultural Marketing 

Infrastructure, Grading and Standardization with effect from 

14.06.2005 in such States which have amended their 

APMC Act. The aim of the Scheme is to encourage rapid 

development of marketing infrastructure in agriculture and 

aHied . sectors by encouraging private investment. Under 

this Scheme, cradit-linked back-ended subsidy is provided 

on the capital cost of general or commodity specific 

infrastructure including private marketslfarmers markets! 

cooperative markets, other markets user facilities, 

functional infrastructure for direct marketing and e-trading 

and mobile infrastructure for marketing of agricultural 

commodities including the facilities for grading, 

standardization and certification of agricultural produce. 

By 31st March, 2007, 1540 market infrastructure related 

projects with a total financial outlay of Rs. 276.42 crore 

have been sanctioned by the National Bank for Agriculture 

and Rural Development (NABARD) and a subsidy of 

Rs. 27.96 crore has been released under the scheme. 
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UnutlllDd Manpower of ~ 

4306. SHRI HARIKEWAL PRASAD: 

SHRI V.K. THUMMAR: 

Will the Minister of AGRICULTURE be pIea&ed to 
state: 

<a) whether the farmers of the country do not get 

work for most part of the year due to which the manpower 
of the country remains unutiIized; 

(b) wheCher the Government has conducted any study 
in this regard; 

(c) if so, the details and outcome thereof; and 

<d) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICUlTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURtA): (a) 

Work opportunities 'or 'armers depend on farming 

actiYitie&. Farming is characterized by busy and lean 

seasons. During busy season, 'armers are employed. 

Longer is the b..-y season. more is the employment. 

During lean season. employment opportunity decreaaes. 

(b)  and (c) The employment pattem is reflected in 

the qulnquemial survey conducted by the National SafI1IIe 
Survey Organisation (NSSO). As per the S1st round of 

NSS. in rural India. the proportion of 'an' male worIcer8 
engaged in the agricultural activities declined gradually 

from 81 per cent in 19n-78 to 67 per cent in 2004-05. 

For 'aU' female workers, the decline was less i.e.. from 

88 per cent in 19n-78 to 83 per cent in 2004-05. 

Year 

2003-04 

2004-05 

2005-06 

2006-07 

Cereals 

192.53 

196.18 

199.91 

203.71 

• 3rd cIdvance estimates as on 04.04.2007. 

Demand 

Pulses 

16.74 

17.08. 

17.38 

17.71 

(d) The National Rural Employment Guarantee Act 
has been notified on September 7. 2005 and the NIIIIOMI 
Rural Employment Guarantee Scheme (NREGS) wu 

launched on February 2, 2006. Union Budget 2007-08 

aMOUnC8d the extension of the NREGS to 300 districIs 
in the country. Sampooma Gramln Rozgar Yojena (SGRY) 
is In place In the dI8tricts not covered by NREGS. 

4307. DR. SATYANARAYAN JATIYA: 

SHRI G. ~  REDDY: 

WIt the MINder of AGRICULTURE be pIeaBed to 
state: 

(a) whether any .. sessment has been made 

regarding the production and demand of various 
foodgraIna in the country; 

(b) If 80. the breek-up thereof during the last three 
years and the cunant year; 

(c) the foodgralne required for varioua welfare 

schemes of the Government alongwith ita actual 
procurwnent made during the eaId period; and 

(d) the atepe taken and IIUi8tance provided for 

increasing the production of thoee foodgrain8 which are 
in short supply? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) Yee. Sir. The demand proJeetIona of toodgraIna 
for the Tenth Plan Period (2002-G3 to 2008-07) were 
made by 8 Working Group conatItuted by the PIanr*'9 
Commission. Table below gIwea the deIMnd. baed on 
the normative approach. and production of varloue 

foodgraIna In the country during the period 2Q03-04 to 
2006-07: 

(MiRion Tonnes) 

Production 

Foodgraina Cereals Pulses Foodgralns 

209.27 198.28 14.91 213.19 

213.24 185.23 13.13 198.38 

217.29 196.20 13.39 208.60 

221.42 1B7.&r 14.10· 211.78" 
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(e) Table below gives the offtake of foodgrains from 

the central pool for welfare schemes and procurament 

made from 2003-04 to 2006-07 (financial year wise): 

(MIllIon Tonnea) 

Year Offtake of foodgrains Procurement 

for welfare schemes 

2003-04 13.50 37.23 

2004-05 10.61 41.59 

2005-06 9.75 42.63 

2006-07 4.13 33.53 
(upto January 20(7) (upID Feblualy 20(7) 

Note: The offtake ligures are proYiIIonaI. 

(d) To increase cereals production in the. country, 

Centrally Sponsored Schemes  -Integrated Cereals 

Development Programme (ICOP) iri Rice Based Cropping 
Systems Areas (I COP-Rice), ICOP-Wheat and ICOP-

Coarse Cereals-are in place from October 2000. Under 

the schemes, assistance is provided for propagation 0' 
improvedlhybrid production technology, integrated· pest 

management. transfer 0' technology, farm implements, 
installation 0' sprinkler irrigation system, varietal 
replacement and production of cer1ified seed8. GoY8mment 

released to the States Rs. 1189.20 croAt in 2004-05, 

Rs. 819.15 crore in 2005-06 and Rs. 911.27 crore in 

2006-07 under Macro Management of Agriculture. 

To increase pulses production, Centrally Sponsored 

Scheme -Integrated Scheme of OIIseeds, Pulses, Oil Palm 

and Maize" (ISOPOM) is in place since 01.04.2004. Under 

this scheme, assistance is provided on 75:25 bui8 

between the Government 0' India and the State 
Governments 'or production of breedernoundatlonlcertified 
seeds, crash programme 'or quality seed production, 

distribution of certified seed, and Minikits, infrastructure 

development and integrated pest management. 

Government released Rs. 176.28 crore In 2004-05, 

Rs. 212.14 crore in 2005-06 and Rs. 211.50 crore in 
2006-07 under ISOPOM. 

A minimum price guarantee is also provided to the 

foodgrains growers through the price support mechanism. 

For the crop year 2006-07. o~t has announced 
an additional incentive bonus of Rs. 100 per quintal over 
the Minimum Support Price (MSP) of AI. 750 per quintal 
on procurement of wheat. Similarly, an additional incentive 

bonus of Rs. 40 per quintal over MSP was announced 

for paddy in 2006-07. Attractive MSPs have been 

announced by the Govemment 'or pulse crops also. 

{English/ 

Defaulter Industrl .. 

4308. SHRI AJOY CHAKRABORTY: Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the details about total number of defaulters In 

depositing the PF amounts with the authority though 

collected from the workers and employees during each 

of the last three years. State-wise; 

(b) whether the Govemment has taken any action to 

recover the amount; 

(c) if so, the details of the outstanding PF amount 

collected from the workers but not deposited with the PF 

authorities; 

(d) whether the Govemment has also taken any penal 

action against the ening companies; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) The number of defaulting 

establishments (un-exernpted sector) as on 31st March, 

2004, 2005 and 2006 was 51990, 40608 and 76476 

respectively. This includes the establishments which have 

defaulted in remittance of employees' share of contribution. 

(b) Recovery of dues is effected in accordance with 

the provisions of the Employees' Provident Funds & 

Misoellaneous Provisions Act, 1952. This includes 

prosecution under Section 14 of the Act, filing of 

complaints under Section 406/409 of IPC, attachment of 

propertiesttJank accounts and arrest of defaulters. 

(c) The amount outstanding from defaulting 

establishments (including employees' share) was 

Rs. 1724.19 crore (un-exempted sector) as on 31.03.2006. 

(d) and (e) Complaints under Section 4061409 of 

Indian Penal Code are filed against the defaulting 

establishments who deduct employees' share but fail to 

remit the same to the Employees' Provident Fund 

Organisation. 
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Organic Farm Producta 

4309. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of AGRICULTURE be pIe888d to state: 

(a) the number of companies engaged in organic 
farming business in the country, 1ocaIion-wiae; 

(b) whether any criteria and terms and conditions 
have been fixed by the Government for conducting 
business in organic farming; 

(e) if so, the details thereof; 

(d) whether some of theee companies are reported 
to have been violating the said norms; 

Ce) if so, the details thereof; 

(f) the action taken against the erring companies; 
and 

(g) the number of laboratories engaged in testing 
organic farm products in the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
- AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per information received by the Agricultural and 
Processed Food Products Export Development Authority 
(APEDA). Ministry of Commerce & Industry there ... 711 
certified organic projects, which include farms, proceaaing 
units and traders in 17 States namely Andhra Pradesh, 
Assam, Gujarat, Haryana,Kamataka, KeraIa, Madhya 
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Uttar Pradesh, UttaranchaJ, West Bengal, Janvnu 
& Kashmir and Chhatlisgarh. 

(b) and (c) There is no standards pl8llCl'ibed for 
organic products for domestic market. However, organic 
products for export are required to be certified by an 
accredited Inspection and certification agency under the 
National Programme for Organic Production (IIFOP). 

(d) to Cf) No Such report has come to 1he naIice of 
Government. 

• (g) As per NPOP, anv ISO '!025 acc:redited. 
laboratory can test the organic products, if required. 

However, the National AccndIhdIon Board for Testing & 
CaIIbIUoA LaboratDfIe8 (NABL) hils not accredited any 
testing Ieboratory for testing of organic farm products. 
However, It has accredited 56 laboratories of the country 
for testing of food and agricultural producl8. State-wtee 
number of such Jaboratories are as 1.I1der:. 

State No. of L8bs Accredted 

Andhra Pradesh 05 

Delhi 09 

Gujarat 01 

Haryana 04 

Jammu and Kashmir 01 

Kamataka 06 

KeraIa 05 

Madhya Pradesh 04 

MahanI8hIIa 10 

PUf1ab 02 

Tamil Nadu 03 

Uttar Pradesh 03 

West Bengal 03 

4310. ADV. SURESH 'KURUP: 
SHRI P. KARUNAKARAN: 

Will the Minister of WATER RESOURCES be pIeaIed 
tQ ..... : 

Ca) the number and names of the Darns In the 
country which ant more than hundred, years old, State-
wise; 

(b) whelher the Government has conducted any study 
regarding Ihe eaIIIty ., ... Dams; 

(c) If 80, the ftt1dlng8. thereof; and 

{eI) the folJow:1.lP action taken thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) As per leteetinformation available in 'National 

Register of Large Dams' there are 98 large dams in 

India which are more than 100 years old. The State-wise 

list of such dams is enclosed as Statement. 

(b) Yes Sir. As per the "Dam Safety Procedure" laid 

down by the Standing Committee tor Dam Safety in Incia, 

all large dttms (irr88pJCtive of their age) are required to 

be inspected twice a year during pre and post monSoon 

periods. These in8pectioIw are to be carried out by the 

"Dam Safety Organizations" of respective States/owners 

of dams; and the consoliclated information is to be 

submitted in the form of annual reports to "Dam Safety 

Monitoring Directorate" of Central Water Commission 

(CWC). As on date, the corwoIidated reports for the years 

2005 and earlier period have been received from 

13 States and from NationaJ Hydro Power Corporation 

(NHPC) and Damoclar Valley Corporation (DVC). 

(e) From the consolidated reports made available to 

CWC by State govemmenllllownars of dam, the major 

deficiencies observed in case of large dams are as under: 

(a) longitudinal crackII on top of dams, 

(b) seepage of walerthrough dam body, 

(c) sweating of downstream slope, 

(d) Chocking of drainage holes, 

<e) erosion and dMIage of concrete in buckets! 

stilling basinslend-aeal waft etc. 

(f) scouring downstream of bucket and end seal, 

(g) Erosion/damage to apron floor, 

(h) Opening of joints of abutments, transition walls, 

end-seal walls etc. 

(d) At the level of Central Government, a Standing 

ConvnIttH on Dam safety under the Chairmanship of the 

Chairman Central Water Commission was constituted in 

August 1~ ~ The Standing Committee finalized the Dpm 
Safety Pro-:eclures in July 1986, for periodic inspection 

and monitoring of· safety . status of large dams. This 

Committee was reconstituted as the National Committee 

on Dam Safety (NCOS) in October 1987. The main 

function of the Committee is to monitor the implementation 

of action points on Dam Safety Procedures at the Centre 

and at the State level. The Committee also oversees 

dam safety activities in various StateslOrganlzations and 

suggests improvements to bring these in line with the 

latest state-of·the-art consistent with the Indian conditions. 

It acts as a forum for exchange of views on techniques 
adopted for remedial measures for dams in distress. 

Since dam owners in India are mostly State 

Governments with limited financial resources for 

rehabilitation of dams, the Dam Safety Assurance and 

Rehabilitation project (DSARP) Phase-I was taken up with 

the assistance of the World Bank. This project, 

implemented in 4 Statas of Madhya Pradesh, Orissa, 

Rajasthan and Tamil Nadu under overall guidance of 

Central Water Commission, was completed in September 

1999 at a cost of Rs. 422.95 crore; and 33 dams were 

rehabilitated. 

StIIIement 

SI. No. State Name of the dam 

2 3 

1. AndIra Pradesh CUMBHUM 

2. SHANIGARAM 

3. PAKHAl 

4. UDAYASAMUDRAM 

1. Bihar KHARAGPUR LAKE 

1. Gujarat BHADKHA 

2. PANEllA 

3. REVANIA 

4. AJWA 

5. LALPARI 

6. VERI 

7. KHAMBHALA 

8. VIJARAKHI 

9. ADHIA TANK 

10. ALANSAGAR 

11. HANSHTHAL 
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1 2 3 2 3 

12. MOlDt 11. SHIRSUFAL 

13. RAJAWADlA 12. TUlSHI 

14. MOTA ANKADIA 13. BHADALWADI 

15. CHIMNABAI LAKE 14. KHADAKWASLA 

16. PANEU 15. ASHTI 

1. I<ariwtaka lliONNUR TANK 16. PARSUL 

2. MADAGA TANK (old) 17. SHANIMANDAL 

3. BORANAKANIVE 1B. MHASWAD 

4. HESARAGHATTA RESERVOIR 19. NHER 

5. GANTENA HALLY TANK 20. PAWAJ 

6. KOTTUR TANK 21. TANSA 

7. BUAWARA TANK 22. BHATOOI 

B. HANUMANTHAPURA TANK 23. SHETFAI.. 

9. KADABA TANK 24. WADSHIVANE 

10. KUNtGAL OOOAKERE TANK 25. KHAlRBANDHA 

11. MAlOAL AMANIKERE TANK 26. KHlRDlSATHE 

12. NIDASALE HOSAKERE TANK 27. PATHARI 

13. NITTUR TANK 1. MIdtya PIwIIIh TEKANPUR 

1. Maharlllhtra OHAMAPUR 2. JAWAHARGARH 

2. KAl..APVIHIR 1. 0rie8a BHANJANAGAR 

3. MUOANA 2. SORODA 

4. RUSH! 1. RajasIhan BARADPURA 

5. V1HAR 2. BARElliA 

6. PASHAN (PRIVATE) 3. BISHAN SAMANO 

7. EKRlII<H 4. CHHAPERWARA 

8. MAYANI 5. DHEEl 

9. MUKTI 6. HINGONIA 

10 RANKAlA 7. KHARDA 
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2 3 Envlronrnenl8l CIeeraIICe to Pending Projects 

8. MADAR 
4311. SHRI N.N. KRISHNAOAS: 

SHRI BALASHOWRY VALLABHANENI: 
9. MANDAWARI 

WUI the Minister of ENVIRONMENT AND FORESTS 
10. NAHAR SAGAR be pIeMecI to state: 

11. SHlVNAlH SAGAR 
(a) the cIetails of the different projects awaiting 

12. SONIYANA environmental clearance as on 31.03.2007, State-wise; 

13. UDAl SAGAR (b) the .... CJI the wodcing methodology for the 

14. UIED SAGAR examInaIIon and cIMIWIC8 to clffenmt projecta; 

15. RAJMMNI) (e) wheIIw certain projects have been rejected by 

16. JAl8AMN&1 
the Government during the last one year; and 

17. CHANDRANA (d) if 80, the detaHs thereof and the reasons therefor, 

18. KHARAb 
StaIe-wIee? 

19. MOAASAGAR THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
20. TORD! SAGAR MEENA): (a) State-wise details of dIfferenI ~ 

21. BUCHARA awaiting environmental clearance as on 31.03.2007 is as 

per list encIoeed as statement. 
22. SINTHAI..SAGAR 

23. RAM GARH 
(b) All the projects submitted to the Ministry are 

placed before the Expert Appraisal Committee of the 
24. RAM SAGAR concerned sector for appraisal, award of Terms of 

25. SARDAR SAMANO 
References (TORs), recommendations for grant of 

environmental clearance or rajec:tIon as the C888 may be 
26. URMILA SAGAR as per the provisions of Environment IqMICt A.llilment 

27. EIANKLI NotiflOation, 2006. 

1. Tamil Nadu PERIVAR- (c) and (d) There are 6 mining projects (4 In 

2. PECHIPARAI 
Rajasthan and 2 in Orissa) and 8 construcIIon projecta 
(3 in Karnataka, 4 in Punjab and 1 in Tamilnadu) which 

1. Uttar Pradesh 8ARWA SAGAR have been rajec:ted during 2006-07. TMse I1IjactIons went 

MAGARPUR 
due to reasons like IUbmIIeion of Incomplete, inadequate 

2. and unreaHstic information of the proposed developmental 

3. PACHWARA LAKE projects as also non-submisslon of requisite documer1ls 

PARICHA 
to the Members of the Expert Appraisal Committees of 

4. the concerned sector and non-attendance in the Expert 

'o.m Is IIituated In Kenda State and owned and operElld by Appraisal Committee meetings by the concerned project 

the TMIIInadu SIB •. Authorities. 
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..... ...", 
StaItI •• _ ... ()/ dIIItIIenI ptr;.t:Is .".,;,g ~ ~ _ on a1.Da.2OfJT 

SI.No. Name of Stale Incbdry InIIIIINcIura Mining 1'herlIIII RIver Nuclear ConIWc:tion 

& Mille. Valley 

2 3 4 5 8 7 8 9 

1. Andaman and Nicaber ..... 1 

2. Andhra Prade8h 63 6 23 4 33 

3. Arunachal Prade8h 2 

4. Aaaam 7 1 

5. Bihar 3 

I. athIIIIiagIIm 14 13 3 3 

7. Delhi 1 1 55 

8. Goa 1 33 8 

8. GujaraI .106 6 48 8 22 

1G. Haryena 11 3 1 87 

11. Himachal PradeIh 1 

12. JamrNJ Md Kaahmir 4 

13. JharIchencI 12 12 3 

14. Kamataka 30 81 1 116 

15. K ... 1 1 2 2 

18. LakIIh8deep • 

17. Madhya Pradesh 7 18 2 2 10 

18. MaharaIhba 44 11 33 2 3 10 

18. Manipur 1 1 

20. MeghIIIaya 1 3 

21. Mizcnm 

22- NagaIand 

23. Oriaaa 21 2 1 3 

24. POIICIcMny 1 5 2 

25. Punjab 5 38 
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2 3 4 

26. Rajasthan 21 

27. Sikkim 

28. Tamilnadu 35 3 

29. Tripura 

30. Uttar Pradesh 19 

31. Uttaranchal 

32. WestBengaJ 1IJ 2 

33. Others 18 23 

Total 437 

4312. SHRI BALASHOWRY VAl..LABHANENI: 

SHRI OHARMENDRA PRADHAN: 
SHRI SANTOSH GANGWAR: 

SHRI GANESH SINGH: 

SHRI HARIN PATHAK; 

SHRI CHANDRAKANT KHAJRE: 

SHRI KAILASH MEGHWAL: 
I, 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) the number of rivera broughtlpropoeed to be 
br'cxq1t under national river conseTV8IIon plan, State-wIse; 

(b) the number of rivers identified .. moat poIuted 

ones, State-wise; 

(c) the expenditure likely to be incurred on their 

cleaning; and 

(d) the time by which the coneervation plan 18 likely 

to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA) : (a) The Centrally Sponsored Scheme of 

5 8 7 8 9 

51 4 83 

2 

11 3 

2 eo 
2 3 114 

3 

410 37 15 452 

National River Conaervation Plan (NRCP) presently 

inIpIernenled by the Ministry of EnvIIonment· & Foresta. 
CCMIIB 34 rivers spread over 20 States, at an approved 

coat of Rs. 4783 crores for undertaking pollution 

.... ment worb in the8e rivera. IncItaIon of additional 
riveralriver stretches under the Plan would be dependent 

upon the outlay approved for the XI FIve Year Plan for 

which an estimated expendllure of Rs. 8303 crores has 

been projected by this MInIstry for continuing ongoing aa 
wei .. undertaking new worb. The names of the rivera 
presently covered under the NRCP State-wise are 

indicated in the enclosed statement-I. 

(b) The names of the rivers and thepolluled sbetches 

StIIte-wiIe identified by the CentraJ Palulion Control Boan:t 

(c) and (d) Based on available estimates of poRution 

loads, and other relevant factors. there is a requirement 
of As. 838G crores during XI PIan.·1t is not possible to 

indicate at this stage the precise timeframe by which the 

conservation plan would be completed' .. it. determined 

by the quantum of sewage and industrial pollution loads, 
which are on the increase due to increase in urbanization 

and industrialization, and also by the commensuratenesa 

of funds with the increasing scale of works. 
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SIll...,..", I 

Star-wa. ~ of RiIItIfS CtwrInKJ undBr NMionM RifIfIr eon.n.JIDn ",." 

51. No. Name of State Serial Number of River Name of River 

2 3 4 

1. Andhra PradaIh 1 Godavari & 
2 MusI 

2. Bihar 3 Ganga 

3. Delhi 4 Y ...... 

4. Goa 5 MandovI 

5. Gujarat 6 SabannaIi 

6. Haryana Yamuna 

7. JharIchand 7 SubarnaNIIcha, 

8 0IIm0cW & Ganga 

e. ~ • Bhedra, 

10 TungIIbhach, 

11 Cawery, 

12 T ... Md 
13 P ...... 

9. KenIIa 14 P ...... 

10. Madhya ~ 15 BIIlwa, 

11 Tapti, 

17 w .... ,. IOwa. 
18 Narmada, 

20 CheIIMI & 

21 Kahipra 

11. ............. 22 GodIMui & KriIhna 

12. Nagel_net 23 Dlphu-DhIneiri 

13. Orilla 24 Br'Ihn*'i & 

2& MIhInadi 

14. Pur1llb 26 SIIIuj 

15. Pat 111M ,. ChImbaI 

16. SIIddm 27 Rani Chu 

17 .. Tamil ..... 28 Cauvery, 

28 Adyar. 

30 Cooum, 

31 Vennar, 

32 Valgat & 

33 Tamrabaranl 
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2 

18. Uttar Pradesh 

19. Uttaranchal 

20. west Bengal 

River 

1. Godavari 

2. Nagavalli 

3. Musi 

4. Kalong 

5. Bharalu 

6. Vamuna 

7. Subamrekha 

8. Sabarmati 

9. Amlakhadi 

10. Shedi 

11. Darnanganga 

12. Ambika 

13 .. Bhadar 

14. Khari 

15. Kolak 

16. Par 

17. Ghaggar 

18. Yamuna 

19. M8fbncIa 

2O.Bhadra 

21. Tunga 

22. Kali 

VAISAKHA 17, 1929 (Saka) 

3 

34 

StlItIMtent " 

Polluted StreIch 

2 

• POlavaram to DIS of Aajamundary 

• Nagavalli along ThotapaIli Regulator 

• . DIS of Hyderabad 

• Elengabeel System 

• DIS GuwahaIi 

• Wazirabad to Okhla 

• Ranchi to DIS of Jamshedpur 

• Ahmedabad to DIS of Vautha 

• AJong Ankeshwar 

• Along Kheda 

• Vapi DIS to Conti. with sea 

• Bilimora DIS 

• Jetpur to Aatia (Junagartl) 

• Lali village, Aherndabad 

• Vapi to Patalia 

• Vapi to Patalla 

Ganga, 
Yamuna & 
Gomti 

4 

Ganga, Damodar & Mahananda 

State 

3 

Ancllra Pradesh 

AndhraPradesh 

Andhra Pradesh 

Assam 

Assam 

DelhI 

Jharkhand 

Gujarat 

Gujarat 

Gujarat 

Gujaral 

Gujarat 

Gujarat 

Gujarat 

Gujarat 

Gujarat 

• Interstate border with Punjab to Ottu wier at Sirsa Haryana 

• Okhla to Kosi Kalan 

• Kala Amb DIS to H8fY8n8 Botder 

• MaIeshwarwn to DIS of BhadravaIhi 

• DIS of ShImoga 

• Along Dandell Town 

Haryana 

Himachal Pradesh 

Kamataka 

Karnataka 

Karnataka 

142 
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2 3 

23. Tuogabhadra •  . Harthar DIS to Haraeahalli Bridge. Karnateka 

24. Khan river • ·Indore city to confluence with Kshipra Madhya Pradesh 

25. Kshipra • UDain to confluence with Chambal Madhya PradeIIh 

~ . Chambal • DIS of Nagda Madhya Pradesh 

27. Tapi • DIS of Napanagar to Burhanpur city Madhya Pradesh 

28. Godavari • Nasik to (Rsher) Nanded Maharashtra 

29.KaIu • Atale village to Conft. with UIhas Maharashtra 

30. Ulhas • Mohane to Baddapur Maharaahtra 

31. Weinganga • DIS Ashti Maharashtra 

32. Panchganga • Along Ichalkaranji Maharashtra 

33.Wardha • Along Rajura village Maharashtra 

34.Bhima • Pargaon to Confluence with river Daund Maharaahtra 

35. Mula & Mutha • DIS Pune city Maharashtra 

36. Bhatsa • DIS of Shahpur Indlatrial township Maharaahtra 

37. Patalganga • KhopoIi to Esturaine region Maharuhtra 

38. KundaHka • Along Roha city Maharashtra 

39. Krishna • Dhomdam to Sangli Mahara8htra 

40. Tapi • M.P. Border to BhuaavaI MMarashtra 

41. Gima • Malegaon to Conti. with Tapi Mahanlehtra 

42. Nira • Along Pulgaon Maharaahtra • 

43.KharkhaIa • Near Sutnga Khlieri, Jaintia Hills MeghaIaya 

44. Brahmani • Panposh DIS to. Dharamaala Orissa 

45.lb • Sundargarh to Conft. with MahanadI Orissa 

46. Mahanadi • Cuttack DIS Orissa 

47. Kuakhai • Along Bubhaneshwar Orissa 

48. Kathjodi • Along CUlIacIC Orissa 

49. Satluj • DIS of ludhiana Punjab 

5O.Beas • DIS of Mukorian Punjab 

51. Ghaggar 
~ " . 

• Mubalt<pur to SarduIgItrh Punjab 

52.Ghaggar • Ottu weir to Hanumangarh Rajasthan 

53. Chambal • DIS Kota city Rajasthan 
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2 3 

54. BanaslBerach river • Udaipur to Chittorgart1 RajasIhan 

55. Vaigai • Along Madura! Tamil Nadu 

56. Paler • Vaniyambadi Tamil Nadu 

57. Adyar • Along Chennai Tamii Nadu 

58. Coovum • Along Chennai Tamil Nadu 

59. Tambiraparani • Papavinasam to Arunuganeri Tamil Nadu 

8O.NoyyaI • Along Coimbatoor, Tirupur. Palyanakotti Tamil Nadu 

61. Gawery • DIS of Mettur Dam to Erode city Tamil Nadu 

62 .. Ranlchu • Along Ranipur Sikkim 

63. Yamuna • Kosi KaJan to confl. with ChambaI Uttar Pradesh 

64. Hindon • Saharanpur to ConfI. with Yamuna Uttar Pradesh 

65. Westem KaJi • Muzaffar Nagar to Conftuence with Hindon Uttar Pradesh 

66. Buri Yamuna • Pllkhani to ConIIuence with Yamuna Uttar Pradesh 

67. Kan Naci Eutem • Merrut to Kannauj Uttar Pradesh 

68. Gornti • Lucknow to Confluence with Ganga Uttar Pradesh 

69. Ganga • Kama", to ~  DIS 

70. Ganga • Varanaai DIS 

71. Darnodar • Durgapur to Haldia 

EnvIron"**' a ......... tfUbli;.Ankoia R .. ..., 
Una Project 

4313. SHRI PRALHAD JOSHI: Will the MinI8Ier of 

ENVIRONMENT AND FORESTS be pIeaaed to stale: 

<a) whether cet1ain railway line projecI8 particularly 

Hubli-Ankola Railway Line Project are pending with the 

Unioft Government for enviIonmentaI clearance; 

(b) if 80, the detaiIa thereof; and 

(c) the time by which clearance is likely to be 

granted? 

THE MINISTER OF STATE IN THEMINtSTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : Ca) No, Sir. 

Uttar Pradesh 

Uttar Pradesh 

West Bengal 

(b) and (c) Does not arise in view of the reply to 

part (a) above. 

SettIng up of Farm School 

4314. SHRI JUAL ORAM: Will the Minister of 

AGRICULTURE be pleased to state: 

<a) the number of fann schools functioning in the 

country at praaent. State-wise; 

(b) whether the Government proposed to set up IIGfII8 
mont tann schools during Eleventh Plan; and 

(c) If 80, the details thereof, Staht-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE ANO MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c ) There is no separate scheme in the Department 

of Agriculture & Cooperation (DAC), Ministry of Agriculture 

for setting up Fann Schools. However, Farmer Field 

Schools (FFS) are being supported by DAC under the 

scheme ·St en~  and Modernization of Pest 

Management Approach in India". The State-wise number 

of FFS operationalized during Kharif and Rabi 2006-07 is 

given in the enclosed statement. 

DAC is also implementing the Centrally Sponsored 

Scheme ·Support to State Extension Prognnmes for 

Extension Reforms" based on Agriculture Technology 

Management Agency (A TMA) model. It alms at promoting 
decentralized and farmer-friendly extension system. 

Demonstration, training, exposure visit and specified forms 

of research-extension-fanner interactions are some of the 

extension activities eligible under the scheme. " has been 
suggested to States in April, 2007 that they may 

operationalize Fann Schools through a combination of 

eligible extension activities under the scheme. 

Fstmer Field School (FFS) conducted duling 

Khstlf .I R6bi 2006-07 

S.No. Name of State No. of FFS organized 

2 3 

1. n~  Pradesh 32 

2. Assam 36 

3. Andaman and Nicobar Islands 8 

4. Bihar 30 

5. Chhattisgarh 28 

6. Goa 8 

7. Gujarat 24 

8. Haryana 40 

9. Himachal Pradeah 30 

.10. Jammu and Kastvnir 30 

11. Jhartdland 18 

12. Kamataka ao 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

2 3 

Kerala 12 

Madhya Pradesh 28 

Maharashlra 32 

Manipur 4 

Meghalaya 12 

M1zoram 12 

Nagaland 4 

Orissa 28 

Punjab 22 

Rajasthan 32 

Sikkim 12 

Tamil Nedu 18 

UttaranchaI 24 

Uttar Pradesh 76 

West Bengal 20 

Total 838 

Decreaelng Population Of TIgers In 

s.nctu.rIea In ...... 

4315. SHRI RABINOER KUMAR RANA: Will the 

Minister of ENVIRONMENT AND FORESTS be pleased 

to state: 

(a) whether the number of tigers in the sanctuaries 

in Bihar Is decreasing mysteriously; 

(b) if so, the details thereof alongwlth the reasons 
therefor; and 

(c) the remedial steps taken/proposed to be taken In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No nIPOIt of tigers  decreasing 
mysteriously from Sanctuaries has· been received from 
the State. 
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(c) The steps taken at the Government of Indafor 
c~ ion of ... are given in the·encIoeed statenl8l'lt. 

Several milestone initiatives have been taken by the 

Government in the recent past for 1Iger conservation which 
are aa below: 

1. Strengthening 01 antipoachIng activities, including 

special strategy for mon80.on patrolling, by 

providing funding support to Tiger Reserve 

States, aa propoaed by them, for dePoYment of 
antipoachklg squads inVolvIng ex-amly pel'llOM8ll 
horne guards, apart from wortcforce comprising 

of local people. in addition to strengthening of 

communication/wireless facilities. 

2. Implementation of the urgent recommendations 

of the Tiger Task Force eonatiMed by the • 

National Board for WlIdIf8 chaired by the Hon'bIe 

Prime Minister, which, ;nttl ll ~  include 

Amendment of the Wild Life (Protection) Act, 

1972 for creating the National TIger Conaervation 

Authority and the TIger and 01her Endangered 

Species Crime Control Bureau. 

3. The National Tiger Conservation Authority has 

been constituted with effect from 4.09.2006, 

which would strengthen tiger conservation by. 

inttlrslill, ensuring normative standards in tiger 

reserve management, preparation of reserve 

specific tiger conservation plan, laying down 

annuaVaudit report before Parliament, constituting 

State level Steering Committees under the 

Chairmanship of Chief Ministers and 

establishment  of Tiger Conservation Foundation. 

4. Assessment of tiger habitat status in the country 

at Taluka amplification in the Geographical 

Information System (GIS) domain in collaboration 

with the WHdlife Institute of lnela. 

5. Comparative appraisal of fOl'8St cover statui in 

and around tiger r888f¥88 (upto. a radial di8I8noII 
of 10 kms.), in collaboration with the Forest 

Survey of India for evolving reserve epecific 

restorative strategies involving local people in 

the paripharallbuffer areas. 

6. Assessment of tiger reserves by a panel of 

independent experts baaed on 45 parameters, 
adapted from the framework of the World 

Con.,iw/un on Protected Areas, which has been 

peer reviewed by the International Union for 

Coneervatlon of Nature and Natural Resources 

(IUCN) and laid In the ParUament. 

7. Refinement of the All India TIger eetimatlon 
process (including other prominent prwy and 

predators apart from habitat monitoring) in 

collaboration with the WIldlife Instllute of India. 

8. Bilateral initiatives with neighbouring tiger range 

countries. 

9. Providing funding support for ecodevelopment 

around core areas of tiger reserve to foster 

inclusive management and taking initiatives for 

evolving a set of eootourism guidelines to benefit 
local people .. 

10. Taking initiatives for enhancing the village 

relocation package through a professional 

agency. 

Apart from the above, other initiatives taken by the 

Gow",,, .. " for wildlife conservation .are as below: 

11. Legal protection has been provided to wild 

animals against hunting and commercial 

exploitation under the provisions of the Wild Life 

(Protection) Act, 1972. 

12. Several rare and endangered spec... of wild 
animals haw been included in the Schedules 

of Wild Ufe(ProtecIion) Act, 1972, thereby giving 

it highest degree of protection. 

13. The Wild Life (ProtectIon) Act, 1972 has been 

amended and made more stringent. The 

punishment in cases of offences has been 

enhanced. The Act also provides for forfeiture 

of any equipment, vehicle or weapon that has 
been used for committing any wild IHe offence. 

14. Central Bureau of Investigation (CBI) has been 

.,.,werec;l under the Wildlife (Protection) Act, 
1972 to apprehended and prosecute wiklife 

offender8. 

15. Government of India has set up Regional and 

Sub-regional Offices for wildlife preservation in 

major export and trade centers of the country 

to prevent smuggling of wild animals and their 

products. 
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16. FiMnciaI and tec:hnicaI help is PIOvGed to the 
Stat. under various Centra"v Sponsored 
. Schemes, .e Project Ttger, Project Elephant 
and Development of National Parks and 
Sanctuaries for enhancing the captlClty and 
intras1ructunt of the States for provkIng efIective 
protection to wild aniIMIa. 

17. A National Wildlife Action Plan 2002·16 was 
adopted by the Indian Board tor Wild ute under 
the chainnanship of Prime ......., in· January 
2002. The plan outlines the strategy for 
conservation and protection of wildlife in the 
country. 

18. GOYeI'Ml8rtt of India is a signatory to many 
international COItY8IItioIIS concerning biodiversity 
conservation and control of illegal trade in wild 
flora and fauna. 

19. Bilateral agreements have been signed with 
NepaJ and Republic of China for controIIng trans-
boundary illegal trade in wildlife. 

20. A Global TIgeI' Forum of Ttger Range Countries 
has been created for addraaaing international 
issues related to tiger conservation. 

[English] 

4316. SHRI BADIGA RAMAKRISHNA: 
SHRI L. RAJAGOPAL: 

Will the Minister of AGRICULTURE be.pIeaaed to 
state: 

(8) whether the Government has IatMICheci'propoaee 
to launch any schemeIprogramm project for atl811glhening, 
deVeloping and modemizing the peat management In the 
country; 

(b) it so, the details thereof aIongwiIh the allocation 
made 'or the putp088; and 

(c) the details of plant quarantine facilities available 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KAN1'IlALBHURIA): (a) 
Yes, Sir. Govemment of india implements a "heme 
known as ·Strengthenlng and Modemlsatlon of Pest .. 
Management Approach in india·. 

(b) Government of India has lIdopted Integrated Peat 
Management (IPM) as the cardinal principle of plant 
protection. Government has established Centraltnt.grated 
Peat Management (IPM) Centres acrosa the country to, 
inl6r"", impart training to farmers In tPM by organizing 
Farmet8 Field Schools (FFSa). Futther, to aaslat the 
States, Central Government haa established 31 Central 
Integrated Peat Management Centres In 28 States and 
one Union Territory under the scheme -strengthening and 
ModerniZation of Peat Management Approach in India". 
The mandate of these Centres is peatldIseaae monitoring, 
production and reIe8se of bIo-controI agentslblo-pestl, 
conservation of bio-control agents and Human Resource 
Development in Integrated Pest Management (IPM) by 
imparting training to AgriculturelHorticulture Extension 
Officers and fanners at grass root level by organizing 
Farmers Field Sc:tIo<* (FFSa). IPM packagee of practioea 
for peatldIaea8e management In n major crops have 
been developed and circulated to all StateallJfa and have 
been posted on www.dacnet.nic.inlppin for use by 
extension functionaries and farmers. To check the spread 
of plant clae..... Government of India Iasues advisories 
to State Govemments, from time to time to constitute 
survey teams for pest survellancelmonit so that timely 
control measures could be taken by the fanners. Also, 
CIPMCs located acf08S the country are conducting field 
surveys for peat monitoring and aubmlt their survey result! 
reports to State Department of Agriculture to enable them 
to take timely control measures. 

The aIocation made for this purpose during the year 
2007 -OS ia As. 16.00 crore&. 

(c) There are 35 Plant Quarantine Stations in the 
country. These includes the National Plant Quarantine 
Station at New Delhi and four Regional Stations at 
AmrItsar, Chennai, Kolkata and Mumbai. These stations 
have been etrengthenecI with modem equipment for plant 
quarantine testing facilltiee for detection and speedy 
clellf8l'lC8 of agricultural imports and exports. 

Promotion of Coriander ..,d CUmin 

4317. SHRI DUSHYANT SINGH : Will the Minister 
of AGRICULTURE be pleased to state: 
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(a) the areas covered under .corlander and cumin 

cultivation in the countly at present, State-wise; 

(b) the assistance provided for the purpose during 

the 1ast ~ ee  years, State-'Nise; 

(c) whether the Government has any scheme to 

promote said cultivation in the country; and 

(d) 'il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

A statement-I showing the details of area covered under 

coriander and cumin cultivation in the country during last 

three years, State-wise is enclosed. 

(b) to (d) DUring the year 2000-01, nine schemes of 

horticulture \vere subsumed under, Centrally Sponsored 

Scheme on Macro Management in Agrlculture-

Supplementation/Complementation of State efforts through 

-( , 
Work Plans with effect from October 2000. This scheme 

provided flexibility to the State Governments to take up 

programmes and "fix targets as per their felt needs and 

requirements according to their Work Plans. On launching 

of National Horticulture Mission during 2oo5-D6 all the 

horticulture programmes which were earlier subsumed 

under micro management schemes were transferred under 

National Horticulture Mission. For enhancing horticulture 

productiOll two Centrally Sponsored Schemes namely 

National Horticulture Mission and Horticulture Technology 

Mission for North Eastern and Himalayan States, 'are ~ n  

implemented In the country for holistic de elo ~ . of 

horticulture sector duly ensuring an end to end appr h 

having forward and background linkages covering 

research, production, post harvest management and· 

marketing with the active participation. of all the stake 

holders. The thrust of the Missions is on area based 

regionally differentiated cluster approach for developl]18nt 

of horticulture crops including coriander and cJrnin. 

Statement II shOwing the detaHs of assistance provided 

to State Agricultural Universities for quality ~ prodt1ction 
r 

for promoting coriander and cumin is enclosed. 

Stlltement I 

State 

Cordlander 

Andhra Pradesh 

Bihar 

Chhattisgal h 

Haryana 

Karnalaka 

Madhya Pradesh 

Meghalaya 

Orissa 

Rajasthan 

The dtltJliIs 01 6ff111 covtNrld undtN coriandtJr III7d cutmin cultivation In the 

counI1y during /sst Ihfflll JIfNIfS, SttJllI-wiss 

2002-03 2003-04 

2 3 

45.0 49.0 

2.2 2.2 

3.8 4.0 

1.4 1.7 

7.7 7.8 

62.1 125.1 

0.1 0.1 

18.9 19.0 

112.3 241.4 

(Area: '000 ha) 

2004-05 

4 

49.0 

2.1 

4.0 

1.7 

9.6 

115.9 

0.1 

19.1 

148.4 
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Tamilnadu 

Uttar PMdeeh 

Total 

ToIIII 

State 

AncIlra Pradesh 

West Bengal 

UIIar Pradesh 

2 

21.3 

•. 1 

286.864 

200.048 

321.201 

0.002 

521.252 

MAY 7,2007 

..... .....,. 

%7.7 

5.5 

483.52 

200.048 

321.201 

0.0Q2 

521.252 

... ) 
",tAI.'" 151 

4 

18.& 

5.5 

373.10 

200.048 

321.201 

0.002 

521.252 

ThtI GWdr of .. W.rICI PfDWd«l1D s.. AgtIt:u/IunII ~ for qwWy --' 
pI'Oduction for pnJII'ItIIing CDI'iMIdtIr MKI cumin 

(R8. In ..... ) 

UnivenIIty 2004-06 2005-06 2008-07 

2 3 4 5 

AchaIya N.G. RlngaAgrl. ~ 0.4 2.4 

...... a.ndra KriIhi ViIhwa YidpIaya 4.0 0.2 8.0 

UIIar BInga KriIhI ViIhwa ~ 0;8 

CSA Agri. I Tech.. KInpur 1.5 1.2 2.4 

NO UniIIeNIly. FtizIbId 2.0 1.2 1.8 

CSS NMI SirVI CaIege 0.4 4.0 

s.nw VIIIIbh IIIIi P .... Agri. ~ ........ 0.7 1.0 2.4 

s..- KuIhNgIr. DMcIweda Agri. UrMIIIIy 4.0 2.0 8.0 

MInd AgrI. UniverIIty 1.8 4.0 

-- Agri. lAMrIlty 1.2 2.4 

Nav...n Agri. \kiverIily 2.0 4.0 

GS Pint Agri. UnIvwIIty. PIf1InIIgIr 2.0 

CCS tury.- Agri. ~ 1.0 1.4 4.0 

Dr. V.S. Pamer UnivtrIIly. SIinU 0.2 
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2 3 4 5 

MacI'Iya Pt1Ideeh Jawahlrlal NehnJ KriahI VIIhwa Vldyllaya, Jabilpur 4.0 2.0 4.0 

Maharuhtra Dr. BaIa8aheb Sawant Konkan KriIhi VIdyapeeth, Oapo/l 0.8 

MandhwtIda Agri. UnIverIily, Parbani 0.1 0.2 1.6 

Mahatma PhuIe KriIIhI VIIhwa VIdyaIaya 2.0 1.0 1.6 

Dr. Punjab R80 0eIhmukh KriIhi Vidyapeeth, AIcoIa 1.0 0.8 

Rajasthan Maharana Pratap Univefsity, Udaipur 1.2 1.0 1.6 

A ...... .~  4.0 2.0 8.0 

0ria8a 0ria8a lnverIity of Agri. , Technology 0.5 0.2 1.6 

Punjab Pull'" AgrI. Unlverllly 

Tamilnaclu Tamilnadu ArPI. um..ity, CoimbatDre 

Kamataka IJniverIity of Agri. ScIInoeI. Dharward 

UniverIity of Agri. SciInces, 8angIIore 

Chhattisgam lnclra GancIIi Agri. UWtrIity, RaIpur 

Jharkhand arae Agri. UnIverIity 

Bihar Rajendra Agri. UnivwIity 

Total 

4318. SHRI SARVEY SATYANARAYANA: Wdl the 

Minister of LABOUR AND EMPLOYMENT be pIused to ..... : 
(a) wheIMr the Intemldlon8l Labour Organiulion has 

urged the Government to incoIporate pnwenn. meaeures 
in their occ:upIIlIonal ufety and health policies; 

(b) if 60, the details thereof and the action taken 
thereon; 

(c) whether women .uffer from work related 

communicable die.... end .paychotoQaI fectora; and 
(d) if so,the ..... GcMmment is taking 10 prabICt 

women tiom work MIated die .... ? 
THE MINISTER OF STATE OF THE M1NISTFN' OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

0.5 

0.2 1.0 4.0 

0.1 0.2 0.8 

0.8 

1.0 

0.8 1.6 

1.0 1.2 2.4 

30.0 23.0 73.6 

FERNANDES): Ca) and (b) There is no IIp8Cific raquest 

from the International Labour Organi.ation to the 

GoYemment of India to incorporate preventive measures 
in the occupdanaI aafety and health policies. However, 

the International Labour Standards on 0cc:upati0naI Safely 
and Health adopted by the International Labour 

ConfenII.c. from time to time emphaaiae the need for 
preventive m .. ul'88 in the Occupational Safety and 

Health pollcle. of the member countries of the 

International Labour Organisation. Such a need i. 

incoIponded in the Convention No. 155 of the International 

Lebour 0Iganiaati0n. The Government of India have not 

ratified thIe Convention for various reasons, Including the 

fact that the national laws ant presently not totally in 
con.onance with the provi.ions of the above fLO 

Conwntlon. 

(c) and (d) The Factories Act, 1948 requires that 
whIR M'f WOIbr In a factory contrIIcts any diIIuae 
apecIIied In Schedule III thereof, the manager or the 
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medical practloner concemed, shall send detalle of the 
same to the Chief Inspector of the Factories of the 
concerned state to ensure that facilities are provided to 
protect the safety and health of such workers. These 
provisions of the Factories Act are applicable to all 
workers irrespective of their gender. The Schedule Ill 
contains 29 diseases, including certain case of poisoning. 

luuance of Ration Cerda 

4319. SHRI RAGHUNATH JHA: WIii the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether ration cards are required to be Issued 
wilhin a period of one month from the date of receipt of 
applications under the Public Distribution System (PDS) 
Control Order, 2001; 

(b) if so, whether the audit examination has revealed 
lapses in the issue of ration cards beyond the stipulated 
period; 

(c) if so, the details thereof indicating the name of 
defaulter States; and 

( d) the action taken against such States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) and (c) Yes, Sir. The ComptroDer & Auditor 
General of India (CAG) in hla report no. 16 of 2006 vide 
para 7.2.5 has stated that there were delays in il8Uance 
of ration cards beyond one month in States of Delhi, 
Kerala, Meghalaya, Sikkim & West Bengal. Aleo adequate 
details indicating relevant dates ao as to reflect the exam 
of delay were not maintained in Gujarat, Goa and A&N 
lelands. 

(d) On receipt of the audit report, the concerned 
State Governments/UT Admlnlstrallona have been dlr9*d 
to take immediate neceseary corrective steps to enan 
smooth functioning of TPDS. 

Relocation of Vlllagee "°"' Tiger RuervN 

4320. SHRI K.C. SINGH ·BABA•: Will the Mlni8l9r of 
. . - ' . ' 

ENVIRONMENT AND FORESTS be pleaaed to state: 

(a) whether the National Tiger Conservation Authority 
has propoaed any plan amounting to Ra. 600 crorea for 
the protection of Tigers and relocation of approximately 
2000. vihages from 28 Tiger Reserves in the country; 

(b) if so, the details of the proposal including the list 
of priority given to the State Govemmenta for relocation 
of such viHages; 

(c) whether the Government hu taken any decision 
to accept the proposal of the Authority; 

(d) if so, the details thereof including the amount 
being sanctioned for the plan and the time by which the 
plan is likely to be implemented; and 

(e) if not, the reasons therefor? 

l'HE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) During the current financial· year, 
an aDocation of Rs. 65.00. crores has been provided under 
the Centrally Sponsored Scheme of Project Tiger which 
includes Central Assistance for States towards relocation/ 
rehabilitation of villages from Tiger Reserves. 

(c) The Wildlife Institute of India has been directed 
to assess the core areas of tiger reserves where village 
relocation has to be undertaken, In addition to other 
protected areas of the country within a timeframe. 
Simultaneously, action has been taken for developing a 
model involuntary village relocation/rehabilitation package 
through professional agency. 

(d) While lnltiativea have been taken for aueument 
of countrywide inviolate areas for wikllfe and enhancement 
of the relocation/rehabilitation package, funding support 
Is being pnMded 1o Slate8 • per existing norms under 
the ongoing Centrally Sponlored Scheme of Project Tiger. 
The Central Aas18tance for village Nllocation/nthabllitatlon 
is based on propoeala received from States to provide 
Inviolate areas for wild animals. 

(e) Question does not arise. 

Impact Of Growmt Economy on Environment 

4321. SHRI ASADUODIN OWAISI: WiU the Minister 
of ENVIRONMENT ANO FORESTS be pleased to state: 

(a) whether the Government has assessed the 
preNUre of growing economy · on · the environment 
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(b) if so, the details thereof;

(c) whether the World Bank study finds that

monitoring of Environment Impact Assessment in India is 

not satisfactory; and 

(d) if so, the remedial steps taken or being taken by

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) Under the aegis of World Bank 

Technical Assistance programme, re-engineering of the 

Environmental Clearance process was undertaken from 

the year 2001 onwards culminating in new Environment 

Impact Assessment Notification issued on 14.09.2006, as 

a replacement of the earlier Environment Impact 

Assessment Notification of 1994. The objectives of this 

Notification were to make the Environmental Clearance 

process more effective, efficient and decentralized. Further, 

to mitigate the impact on environment, a provision for 

Environment Impact Assessment study has been made 

in the above Notification in order that impacts of 

developmental projects are identified and mitigation 

measures formulated at the planning stage of the project. 

(c) and (d) World Bank Study on MStrengthening

Institutions for Sustainable Grown-Country Environmental 

Analysis for India" has been issued in April, 2007, wherein 

inter-alia strengthening of monitoring mechanism has been 

mentioned. The work for this Study was done when re

engineering process mentioned above was in progress 

and intact the new Environment Impact Assessment 

Notification, 2006 does provide for post environmental 

clearance monitoring mechanism. 

{Translation/ 

Supply of Adequate Quantity of Foodgralns 

4322. SHRI V.K. THUMMAR: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether timely supply of adequate quantity of

foodgrains is not being made to the State of Gujarat for 

distribution under the Public Distribution System (PDS); 

(b) if so, the reasons therefor and the steps taken to

ensure timely supply of foodgrains to the State; 

(c) the process being adopted for quality check of

foodgrains being distributed under PDS; and 

(d) the steps taken by the Government for effective

implementation of said process? 

The MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH) : (a) No, Sir. FCI is regularly releasing foodgrains 

to the State Government of Gujarat on the basis of the 

monthly allocations. Adequate induction of foodgrains to 

the State of Gujarat is also ensured to meet the PDS 

requirements. 

(b) Does not arise.

(c) Before the stocks are released for the distribution

under PDS, joint inspection of the stocks offered .to &ate 
'· . ...- �

Government by FCI are carried out by the representative 

of State Government and FCI. As a token of satisfaction 

of quality of stocks, 3 (three) samples are jointly drawn, 

out of which 2 (two) samples are retained by the FCI for 

future reference and the 3rd sample is handed over to 

the State Government representative for display in the 

Fair Price Shop. 

(d) Instructions have been · issued to State

Governments/UT Administrations to depute officers not 

below the rank of Inspector for inspection of stocks in 

FCI godowns before issue. The officers of the State 

Governments' and the Ministry also conduct surprise 

inspection of the Fair Price Shops, to check the quality 

of foodgrains being distributed through PDS. 

[English/ 

Impact of Global Warming on India 

4323. SHRI C.H. VIJAYASHANKAR: 

SHRI CHANDRAKANT KHAIRE: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the Government of India has conducted

any survey/study on the impact of Global warming on 

India; 

(b) if so, the details thereof; and
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(c) the ramediaI . ne;~ to be ..... 
in this regard? . 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 

MEENA): <a) and (b) A preliminary assessment of Impacls 

and vulnerability due to projected climate change in key 

sectors such as water, agricullura, foreatry, ecoayatems, 

coastal zones, health, energy and infrastructure has been 

undertaken. The projected climate change acenarioB 

indicate increase in and variable nnd of both IIIinfaII 

and temperature into 21st century. It is projected that 

quantity of surface run ott due to climate change would 

reduce and vaty 8CI088 the various river baIna. The 
initial analysis has revealed that climate c:tIange may have 

adverse effects in terms of severity of droughts and 
intensity of floods in various parts of the country. Increue 

in CO:r concentration; inc:raas& in temperature and variable 
distribution of rainfaU show a mixed projection of yields 

of various crops acraa the regions. No deIInite trends 
have yet been established. Forest types in India eeem to 
be vuhtrabIe to the projected changes in climate. COIIIItaI 

areas are also vulnerable to climate variabIIIly In varying 
degrees. 

(Cl The Government of India is eeized of the various 

concerns that may ari8e due to climate cIw1ge. The 

existing legislative and policy framework in various sec:tor8 

of concern, together with programm..which target 

conservation of rivers, ~ of urban air quality, 

enhanced tore.tation, promote renewable energy 
technologies and energy efficiency _. conIrtbute to 

addre88ing climate change ....... McncMM', India has 

had, over the last 55 yea.. of IICOIIOIftc dewlop".1I, 
undertaken major programme. adeireeBing climate 

variability concerns. These include cyclone werning and 

protection, coastal protection, floods and drought conlroI 

and relief, major and minor irrigation projecte, control of 

malaria, food securityrneaauree .... reeean:h on drought 

resistant crops. 

Increue In NItrogen DIoxide Lft* In DelhI 

4324. SHRI K.J.S.P. REDDY: WII the .......... of 

ENVIRONMENT AND FORESTS be ~ to ..... : 

(a) whether the Government proposea to concb:t an 
exhaustive study to analyse the reasonS for the tncr.ue 
of nitrogen level in Delhi; 

(b) if so, the details thereof; 

(c) whether certain oIher cIIiee .... also f8CIng auch 
problems; 

(d) if so, the detaiI8 thereof; end 

(e) the action takenlproposed to be taken in thi8 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 

MEENA ): (a) and (b) The Central Pollution Control 

-1!kad hIis estabIIehed a nII1IonwIde monitoring MlWOfk 
under .HatiDnIIl Ambient Air QualIty MoI.:toriIIg Pl0gramm8 

(NAMP). which covers 313 ...... ·In 115cllelll'lowna in 
25 Slates· end 4 Union Territoriea. AmbIent· Air au.J1Iy. of 

Delhi Is me.urad at ·eeven locations of which four are 
In f88identiaI and two are In Industrial ....... 

The nitrogen oxide data for residential and indueIriaI 

..... of DelhI for the period 2001-2006 .,. wilhin the 

Iimil of Ambient ItAr Quality Standards (NMQS). 

(c) and (d) The results of N02 level observed in 35 

major cities during the lui. two years (2005 and 2008) 
reveaJ that the N02 level in ambient air in aN the major 
cities is below preecribed NMOS. At pteaenI, no addIionIII 

8IudIes are contemplated by CPCB in this regard. 

(e) Emi_ion standards and pollciee have been 

formulated for checking .uta exhaust emiNion .. wei .. 

N02 leval which incIudee restricIiona on grossly polluting 

vehicles, and adoption of poIIutIon-abate measur. 
by Thermal Power Plante. 

4325. SHRI KAILASH MEGHWAL: WHI the Minllter 

of AGRICULTURE be pleased to state: 

(a) whether the Govemment has finalised any 

np(rirlOlwlrlllee'" for Research and Development In AgricuIIuraI 

field for the next ten years; 

(b) • 80, 1he ~ ...." indicating the thrust areas 
under the said echemee; and 

(c) the manner in which Its benefits are proposed to 
be dIRemInated to the fanners? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINtSTEROF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, . FOOD AND 
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

Yea, Sir. 

(b) The ICAR has Identified the following thrust areas 
for research focus, 80 that the technology generated could 

be used by farme... for incra8lling the productivity and 

profitability :-

• Enhancing Productivity, Profitability and Product 

Quality 

• Cost-effective Management of Biotic and Abiotic 
stresses 

• Hybrid technology 

• Biotechnology 

• Biodiversity 

• Supply Augmentation of Quality Seed and 

Planting material 

• Vaccines and Diagnostics 

• Post-harvest Management 

• Water, Nutrient and Energy Management 

• Resource Conservation Technologies 

• AgricUltural Diversification 

• Climatic Change 

• Organic Farming 

• Quality Human Resource 

• Agricultural Policy reaearch 

• Application of statistical methods and computer 
in agriculture . 

• Technology Transfer Methodology 

(c) The Govemment of India has decided to establish 

one Krishi Vigyan Kendra (KVK) In each rural district 

(589). The ICAR has already eatabllehed 551 KVKa in 

the col.l1tly. The activities of the KVKa Inctudes techi1Ology 

aasesament and refinement through on-farm trial in order 
to identify the location specificity of technology under 

different farming system, frontline demonstrations to 

establish the o~ion potential of improved agricultural 

technology on the farmers field, training of farmers to 

update their knowledge and skill, and training of extension 

personnel to orient them in the frontier areas of technology 
development. The KVKs are also targeted for e-

connectivity to facilitate enhanced access to information 

and updation of technology. 

(Trsnsltllion] 

Unemployment AlloWIInce to SC8lSTaIOBC. 

4326. SHRI RAMDAS ATHAWALE: Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Ministry has preparedlls likely to 

prepare any polley for payment of unemployment 

allowance to the unemployed youth of the country 

particuIarty to Scheduled Gast_Scheduled Tribes/Other 

Backward Classea; 

{b) if so, the details thereof; 

(c) whether the State Governments have been 

directed to implement such policies; and 

(d) if 50, the reaction of the State Govemments 

thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) No, Sir. However, under the National 

Rural Employment Guarantee Act, 2005, implemented by 

the Ministry of Rural Development there is a proyieion 

for making payment of unemployment allowance; thIe 

provision cove ... , intt ~ unemployed youth belonging 

to SCISTlOIt1er Backward Classes. 

(b) to (d) Do not arise. 

[English] 

Cleaning of HI".,. 

4327. SHRIMATI JAYABEN B •. THAKKAR: 

SHRI MAHESH KANODIA: 

SHRI JASHUBHAI OHANASHAI BARAD: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether cleaning of Sabarmati river phase II in 

Gujarat has been approved by the Government of India; 

(b) if 50, the funds allotted to the project; and 
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(c) the prograsa made In this regard 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): <a) The proposal received from the State 
Government of Gujarat for cleaning of Sabarmati River 
Phase-II at Ahmedabad could not be corlIIiderec:l due to 
budgetary constraints 80 far. Accordingly. the State 
Government was advised to explore the alternative 
sources of funding including external U8Istance for the 
said works. 

(b) and (c) 00 not ariee. 

EstabIa.hment of Flett ,.....,. ,......... 
Centne In Oft ... 

4328. SHRI SUGRIB SINGH: WIt the Minister of 
AGRICULTURE be pIeued to state: 

<a) whether the Govenvnent has provided auiatance 
for establishment of FISh Farmers Training Centrea to 
popularize FISheries activities in the country; 

(b) if 80. the c:IetaiIa of MIiItar1ce requ .... 1i by the 
State GovemmenIa for the pwpoee during 2006-07. State 
wiee; 

(c) the .-nounI rel ••• d during the Mid period. s-. 

(d) whether the Union Gowmment has ..... aed .. 
share under the said scheme 80 far; 

(e) if not. the reuone therefor; and 

(f) the time by which it is likely to be reIeaeed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes. Sir. 

(b) to (f) The States of Manipur. ChhaIIIsgarh and 
Rajasthan have been extended total ... Istance of 
Rs. 22.95 lakh towards first installment agalnat their 
proposal seeking aaaistance of As. 38.00 Iakh for aeaIng 
up of one FISh Fanner Training Centre involving ·cenIreI 

c. 

share of Rs. 12.00 lakh in each State in 2006-07. The 
proposal received from Tamil Nadu and Orissa seeking 
Central assistance of As. 36.00 lakh each for setting up 
of three Fish Farmers Training Centres in each State 
were not considered as either it was 19Ceived late or 
State has unspent balance of Central assistance provided 
under the scheme earlier. These States are eligible to 
obtain Central assistance under the 8Cheme for setting 
up of Fish Farmers Training Centres in 2oo7..()8 along 
with other States. 

{TnmsIIIIionj 

/ 

Demand and AvaI ..... llty of SeecIa ' 

4329. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the demand and availablllly of seeda tor all kinds 
of crape. State-wise; 

(b) the names of ongoing ache,.. for Increasing 
the seed ptOductIon: and 

(c) the details of the lunda aIIoc:Med. reIeued and 
utilized under such 8Chemea cUIng 8IICh of the Iut three 
years. State-wiM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE; 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL &HURIA): (a) 
The availability of aeed8 of aH agricuIIute crops in Kharif 
2007 ia 84,59.879 quintals ag.inst the demand of 
78,84,188 quintals. The State-wIN detaiIa ant given in 
the enclosed statement-I. 

(b) and (c) The ongoing achernas for increasing the 
Seed Production ara Integrated Cereals Development 
Programme, Integrated ,Scheme on Oilseeds. PuIaM, Oil 
palma and Maize, Technology Miuion on Cotton. 
Deve\oprnent and Strengthening of Infrastructure Facilities 
tor Production and OiatrIbution of Quality Seeda, All India 
Coordinated Re .. arch Project on National Seed Project 
(Crops). Breeder Seed Production on Annual OIlseed 
c:ropa and Seed Project-Seed Production .. AgriCultural 
Cropa. The details of the fundi docated. reIeaaed and ., 
utilized are given in the atatmeent 11 to VIII. 

~ , 



169 ·WnMrn AMItlfIS VAISAKHA 17, 1929 (Saka) to ou.t/on$ 170 

StIItenrMt I 
2 3 

Slats-wise Dilf11IInd IU1d ~ of CmtIIitIdOusllly 
Madhya Pradesh 680000 724682 

StHKI during Khsrif..2007 

(Quantity in Quintals) 
Meghalaya 7367 8188 

Maharuhtra 1288388  1301297 
Name of State Demand Availability 

Manipur 2740 2740 

2 3 
Mizoram 4675  4675 

Andhra Pradesh 2206880 2400600 
Nagaland 12000  12000 

Arunachal Pradesh 7100  7100 

Oriasa 237088 279661 
Assam 79404 78604 

Pondicheny 2270 3050 
Bihar 264580 253597 

Chhattisgarh 156515 102934 
Punjab 79425 164585 

Goa 3060 3060 
Rajasthan 421535 368623 

Gujarat 238956 281596 
SiIdcim 3510 3510 

Haryana 84820 122268 Tamil Nadu 100134 287267 

Himachal Pradesh 22570 22570 TripLn 18383 18383 

Jhartdland 104561 114n5 Uttarakhand 24794 30128 

Jammu and Kashmir 20981 20587 Uttar Pradesh 656580 639287 

Karnataka 621665 681800 West Bengal 511600  511050 

Kerela 22625 11062 GRAND TOTAL 7864186 8469679 

SIIIteInMt /I 

Funds sllocllfBdltflltMs8d snd uIiIizfId tIufing 2O()tI..()5, 2005-06 MId 2006-07 to various StsItJs undtIr MIJcto 
MsnsflBmtII1/ Mods of 51MB Wont Plan for SM1d Production, DiBIrIbuIion E. 

(Amount As. In Lakh) 

2004-05 2005-06 2006-07 

SI.No. State Allocated! UtIlized Allocated! Utilized Allocated! Utilized 

Released Released Released 

2 3 4 5 6 7 8 

1. Andhra Pradesh 390.81 390.81 168.62  168.62 345.36 345.36 

2. Arunachal Pradesh 93.10 93.10 27.20 27.20 218.70  218.70 



171 WIIi'aM ....... flAY 7, 2007 ./ft .... '72 

2 3 4 5 6 7 8 

3. Assam 42.82 42.82 •. 00 83.00 429.80 429.60 

4. Bihar 167.93 167.93 292.637 292.837 288.742 286.742 

5. ChhattiagIuh 108A0 106.40 163.50 118.60 250.20 250.20 

6. Goa N.A. N.A. 0.50 D.6O 10.45 10.45 

7. Gujarat 130.65 130.65 226.60 226.80 180.00 160.00 

8. HaryMll 445.30 445.30 403.28 403.28 518.50 518.50 

8. HirMaMI ........ 1 •. 75 186.75 268.00 288.00 238.50 238.50 

10. Jammu .net KMhmir N.A. N.A. 107.78 107.78 233.77 233.77 

11. .JharIcMnd NA N.A. 248.60 248.80 80.00 80.00 

12. KamaIaIca 1 •. 18 186.18 385.38 385.36 556.00 555.00 

13. KeraIa 302.50 302.50 152.50 162.50 180.50 180.50 

14. Madhya' Pradesh "'.10 294.10 1502.25 1SQ2.25 859.02 858.02 

15. Mahaa,..,. 280 •• 280.00 758.80 718.80 505.00 505;00 

16. Man/pur 61.80 51.60 257.82 257.82 336.35 336.35 

17. MegheIaya 40.50 40.50 72.80 72.80 153.88 153.88 

18. Mizonam 13.02 13.02 112.80 112.80 288.00 288.00 

1 •. NagalMd 180.00 180.00 234.50 234.50 280.00 280.00 

20 .• on.. N.A. N.A. 482.85 482.85 211.40 211.40 

21. p--- 15&.50 15&.50 112.00 112.00 274.00 274.00 

22. ~ 432.20 432.20 710.11 710.1.1 628.75 628.00 

23. SiIckIm 180.20 180.20 157.80 157.90 142.00 142.00 

24. Tamilnadu NA N.A. 421.00 421.00 1B1.00 188.00 

25. T,.,... 180.40 180.40 m.40 mAO 768.36 768.38 

26. Uttar PrIIdeWI 1500.06 1500.08 2227.45 2227.45 2338.15 2336.15 

27. UttaranchaI 48.80 48.80 182.81 192.61 155.61 155.51 

28. W. a.ng.I N.A. N.A. 335.58 335.58 402.00 402.00 

N.A. -foIot A¥IIiIabIe. 
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""""'''11 
Funds .~  ,......tt" uIiIIztKI duHng 2()(}tI..(}5, 2fJOs.tJ6 &2tJ06.(J7 10 v.tioutI SII/lI$ for 
implBmtJn/61ion of 1M InIrIgmIWI SchttImtI 01 ~ ~ Oil P.m MId M8iztI (ISOPOM) 

174 

(As. In Iakhs) 

S.NG. Name 01 die SIaIIf 

Implemrillil 91C:Y 

1. AncIva PI8dIIh 

3. Bihar 

4. CINaiIgIIII 

S. ~ 

6. Goa 

7. HIryIna 

10. KarnIUka 

11. KII1III 

12. 

13. MIhIIIIiIIII 

14. MizOIIm 

15. 0ris&I 

fl. PIqIb 

17. $IIjIIIIWI 

11. TIIIIiI NUl 

19. T..,. 

21. WeIll Bengal 

Total 

oc ion"""" ~ oc ion"""" & end locllion c endilln 

ReIuad Inc:Imd RaIaad InaI1Id R-...cI IncImd 

3543.00  3559.97 3864.95 4900.00 ~1 .  2649.41 4542.00 4542;00 

8.00 4.00 139.94 15.00 3.00 0.00  0.00 0.00 

290.00 145.00 421.85 245.00 245.00 148.97 385.00 385.00 266.95 

625.00 625.00 523.58 400.00 400.00 505.76 675.00  675.00 286.71 

1883.tlO 1883.00 1316.71 1850.00  1850.00 1714.08 975.00 975.00 113122 

559;00 497.00 495.07 434.00 434.00 339.53 411.00  411.00 522.50 

40.00 40.00 55.CI 75.50 75.50 .~ 75.00 75.00 70.04 

170.00 85.00 29.30 142.50  142.50 87.18 0.00 0.00 0.00 

2155.00 2155.00 15110.97 1800.00 1800.00 1764.72 2700.00 2700.00 2810.85 

2925.eo 2925.00 . 2827.40 2400.00 2400.00 2455.92 3750.00 3750.00 3378.34 

1040.tlO 1040.00 991.41 2739.30 2739.00 178625 925.00  925.00 1536.92 

107.00  107.00 221.00 90.00  90.00 10.00 180.00  102.87 117.05 

455.00  455.00 569.16 500.00  500.00 531.78 .525.00 525.00 522.86 

105.00 5t5O 1.78 87.50 87.5086.84 0.00 0.00 1.15 

2000.00 2000.00 161321 2840.00 2840.00  2906.73 2934.50 2934.50 291229 

990.00 990.00 144.14 1245.00 1245.00 1168.85  1345.00 1345.00 988.52 

785.00 785.00 781.43 1065.00  1065.00 1134.3 1115.00  1115.00 1295.85 

260.00 2aI.oo 229.97 450.00 450.00 708.51 874.50 874.50 3116.93 

17980.00  17628.47 16110.01 16462.50 21214.00 1814322 21300.00  21148.87  21143.06 
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.......... tlV 

~  R ... .nd ExpsnrI/uIP undtIr MinI Mission-II of TBChnDItIgy MJiIrotIb7 
on CtNIDn from .20tN-05 to 2006-07 

(Ra. In .Lakh) 

20()4.()5 2005.()6 ~  

SI.No. Slate AIoc:ation Release Exp. AIocation ReIeue Exp. Allocation ReIeue Exp. 

1. AnI:Iva Pradesh 623.62 571.16  554.14 440.00 570.52 547.99 1320.00 1227.91 994.23 

2. GujaIat 750.00 n3.D4 800.18 750.00 812.42 658.11 1200.00 1095.11 1095.47 

3. HaIyana 225.00 112.50  186.96 280.00 270.43 203.72 300.00 223.17 2JJ7.70 

4. Kamataka 486.03 478.58 420.79 500.00  500.00 416.21 560.00 438.62 448 

5. MacI1ya Pntdesh 607.59 483.28 406.42 400.00 302.35 427.70 450.00 3n.30 228.05 

6. Maharashtra 784.79 nt.44 n5.ll 786.00 763.00 765 .• 1000.00 989.93 825.82 

7. Orissa 80.00 40.00 100.94 78.00  78.85  75.16 125.00 120.41 80.35 

I: PWljab 1.00 0.00 0.00 1.00' 0.00 284.00 10.00 0.00 0 

9. Rajasthan 719.21 231.25 189.56 500.00 392.87 457.88 580.00 548.11 242 

10. Tamil NIKlI 339.41 342.94 234.08 aso.OO 338.45 400.28 245.00  291.54 237.6 

11. Tripura 25.00 22.00 15.07 50.00 15.00 20.00 200.00 32.00 7.5 

12. Uttar Pradaah 80.00 40.00 58.15 65.00 35.00  39.38 80.00 40.00 38.65 

13. West Bengal 50.00 38.59 49.60 75.00 92.n 68.00 80.00 40.00 n.16 

Total 4nt.850 3904.780 3791.890 4275.000 4171.760 4342.13 6150.00 5424.10 4220.53 

p.PYovisionaI. final expenditure from States yet to be receMId. 

se.tement V 

SHd ~ P1rJgnItnn»-fu IfIIMs8ti IUId utilizsd 

(Amount Re. In lBktl) 

SI.No. Name of State 2005-06 2006-07 

Released Utilized Released Utilized 

2 3 4 5 5 

1. Uttar Pradesh 209.07 108.08 2n.57 155.95 

2. Rajasthan 3.41 1.96 52.44 
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2 3 4 5 6 

3. Kamataka 15.64 11.63 18.25 12.44 

4. Andhra Pradesh 350.00 350.00 500.00 500.00 

5. West Bengal 1.17 36.60 1.50 

6. Himachal Pradesh '4.27 4.27 4.37 

7. Punjab 29.75 11.55 

8. Madhya Pradesh 462.91 183.34 • 
9. Maharashtra 79.20 

10. Jammu and Kashmir 7.00 0.25 0.25 

11. Assam 4.67 2.97 

12. Tripura 30.00 

13. Orissa 44.74 28.21 

14. Bihar 32.92 

15. Tamilnadu 203.00 200.00 81.92 

16. Chhattisgarh 21.00 

17. Manipur 9.97 

18. Haryana 15.72 

19. Sikkim 10.35 

20. Mizoram 3.58 

Total: 1477.75 859.28 1074.85 670. 14 

StatIIIMnt VI 

AssistancB for Crtllliion 01 S8tId Infnlshuctulfl facililitls-Fund reItNISlId and lJ1iIissd 

(Amount Rs. in lakh) 

SI.No. Name 01 StatelAgen<.y 2Q05.06 2006-07 

Amount Released Amount Utilized Amount Released Amount lIIiIized 

2 3 4 5 6 

1. National Seeds Corporation 138.00 138.00 Nil Nil 

2. State Farms Corporation of India 136.00 133.22 Nil Nil 

3. Uttar Pradesh 311.54 303.56 93.01 88.94 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

~~ MAY 7.2007 1 J~ 110 

2 3 4 5 

WestBengaJ 12.00 Nil Nil 

Gujarat 12.00 2.69 Nil 

Jharkhand 85.32 Nil Nil 

Chhattisgarh 575.34 510.14 Nil 

Maharashtra Nil Nil 250.00 

Uttaranchal NO HI 250.00 

Mizoram Nil NH 8.95 

Sikkim Nil Nil 23.33 

Total 1270.20 1067.61 625.29 

...... ..", WI 

lJtJI8iIs of Funds RIIIess«J IIJ1d 1ItIIiz«l for Hybrid Rit» StItId Pn:JdJcIion IIJ1d 0IstriJJuIi0n 
duIing 2OtJ5.()6 IIJ1d 200fJ.07 

6 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

88.94 

(As. In Lakha) 

S1.No. Name of State 2006-07 

Released Utilized Rel .. sed UtIlized 

2 3 4 5 6 

1. Anethra Pradesh 19.20 600.70 

2. Bihar 21.00 24.00 

3. Chhattisgartl 3.60 

4. Kamataka 39.00 28.10 

5. Haryana 4.SO 

6. Maharashtta 19.80 

7. Manipur 6.SO 

8. Punjab 5.70 

9. Sikkim 7.95 

10. Tripura 17.15 

11. Tamilnadu .' 

12. Uttar PradHh 25.00 7.45 
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2 3 4 5 6 

13. Uttaranchal 32.15 

14. West Bengal 25.00 

15. NSC 30.00 

16. SFCI 40.00 

TOTAL 223.95 779.74 

S"""'ent VIII 

Details of Funds Re/8ased by Indian Council 01 Agricuhure RessalCh and LItiIized under All India CoonJinsled 
Research Proj6ct on National Seed Project (Crop), Breeder Seed Production on Annual Oilseed Crops 

and Seed Production on Agricuhum Crops 

(Rs. in Lakhs) 

S.No State Name of Universityllnstitutei Name of Scheme Year 
Directorate 

2004-05 2005-06 2006-07 

2 3 4 5 6 7 

1. Assam Assam Agricultural University, NSP 23.8884 23.1105 25.0497 
Jomal Seed project 176.74 276.44 

2. Andhra Pradesh Acharya N.G. Ranga NSP 41.9136 42.6708 46.4862 
Agricultural University, SSP on Oilseed 51.00 57.72 48.50 
Hyderabad Seed Project 271.26 424.71 

OOR, Hyderabad SSP on Oilseed 12.00 5.754 
Seed Project 47.60 

ORR, Hyderabad NSP 0.55 0.55 0.55 
Seed Project 121.00 

NRCS, Hyderabad NSP 0.55 O.SS 
Seed Project 51.20 

NRCOP, Pedavegi Seed Project 33.00 

3. Andaman and Nicobar CARl, Portblair Seed Project 78.20 

IsJ1'nds 

4. Bihar RAU, Pusa NSP 31.9851 33.3927 36.3657 
Seed Project 112.71 176.29 

NRCl, Mujjalarpur SeedProjecl 62.90 
ICAR·RCER. Palna Seed Project 57.60 

5. Chhanisgarh Indira Gandhi Krishi VlShwa NSP 10.5525 11.49211 12.5385 
Vidyalaya. Raipur Seed Project 168.91 264.19 
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2 3 .- 5 6 7 

6. New Delhi IARI. New Deli ~ Project 469.00 
DMR. New Delli Seed projll 17.00 

7. Gujara\ GI.;lrat AgricUturaI UrMI8ity. NSP 40.74 41.655 45.40575 
Jemnagar BSP on 0iIIeed 22.00 9.70 12.72 

~ AgricuIIuraI tkiveIIity. s-t pIOjacI 132.90 299.46 
Anand 

NRCG. .II.a1agIrh Seed Prujact 78.70 

NAU. Navai Seed Prujact 123.65 193.41 

DAU S.K. Nagar NSP 15.597 17.0682 18.693 
s-t Prujact 187.94 293.96 

~ s-t PIoject 'S1.70 

8. Goa ICAR-RC. Goa Seed Pn:IjIct 67.71 

9. Haryana CCS HafyIn AgriaAIraI NSP 31.9125 29.8193 32.2305 
UrWeraity. HiIar Seed PIojact 226.72 357.80 

DWR. Kamal s-t Prujact 33.80 

10. Himachal PradIIh HimactIII PnIdIIh AgricIAnI NSP 19.6671 18.8627 21.612 
Univ8IIity. PIIIampur Seed Pmjact 118.63 15427 

YSBPUH IF. SolIn Seed Pmjact 100.11 158.59 

CPRI. ShinIa Seed Pmjact 262.70 

11. Jammu and Kashmir Shefe.l<aemir UniverIIty ~ Ag. l NSP 10.3287 9.1278 9.9012 
Tech.. Srinagar Seed Project 129.50 202.55 

Jammu Seed Project 152.16 237.99 

12. Jl\arkhand i ~~. NSP 5.439 5.9166 6 ..... 7 

Pusa. Bihar Seed Ploject 176.34 65.86 

13. Ketala KeraIa AgricuIIUIaI Univer8iIy. NSP 62535 6.8091 7.4235 

Triasure Seed Ploject 174.72 276.27 

IISR. KaIicut Seed project 58.00 

CPCRI. KaIarpj Seed project 92.00 

CURl. Kochi Seed Ploject 134.00 

CTCRI, T rivananttIpuram Seed project 128.95 

14. Karnalaka UniversiIy 01 AgricUIunII NSP 29.1105 29.0133 31.5645 

Sc:iences. BangaIore BSP on 0iIIeed 25.00 9.786 11.80 
Seed project 223.03 349.27 

UniverIity 01 AgricuIIunII NSP 12.897 10.0646 15.351 

Sc:iences. Dharwad SSP on Oilseed 38.00 4.274 15.30 
Seed project 214.71 335.79 

NRC Cashew. Puttur Seed PJojaa 33.75 

"HR, 8angaIore Seed project 194.90 
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2 3 4 5 6 7 

15. Maharashtra Malalhwada Agricultural NSP 28.8825 29.0118 31.491 

Univeraily. Parbhani BSP on 0iIaeed J3.00 11.94 11.78 

Seed Project 220.23 344.47 

Mahatma PIlule Krishi NSf' 34.2195 34.47145 37.39725 

VIdyapeeIh. Rahuri BSP on 0IIaeed 10.00 3.569 2.90 

Seed Project 234.54 366.84 

Dr. Punjab Rao Deshmukh NSP 31.209 3.1604 34.014 

Krishi ~. AkoIa SSP on Oilseed 30.00 37.33 17.94 

Seed Project 169.14 264.46 

KKV. DapoIi Seed Project 175.58 274.62 

CenIraI Institute for Colton NSP 0.55 0.65 0.55 

Research. Nagpur Seed Project 141.60 

NRCC. Nagpur Seed Project 82.75 

NRCOG. Puna Seed Project 71.70 

NRCG. Pune Seed Project 26.40 

ClFE. Mllnbai Seed Project 45.22 

VSI. Puna Seed ProjacI 12.21 19.09 

16. Madhya Pradesh JawaIhartaI NehIu Krishi YIshwa NSP 29.2815 29.7474 32.481 

Vldyllaya. Jabalpur SSP on Oilseed 15.00 7.00 

Seed Project 244.34 382.19 

NRCS, Indore SSP on 0iIBeacI 5.22 4.50 

Seed project 86.95 

17.- Manipur CAU. Imphal Seed project 138.23 216.19 

18. Ori&&a Orissa University 01 Agriculture NSP 33.0516 34.923 37.2027 

and Technology. 8hubnashwar SSP on Oilseed 17.00 2.731 6.57 

Seed Project 174.63 258.71 

Central Rice Research Institute. NSP 0.55 0.55 0.55 

Cuttack Seed Project 282.90 

NRCWA. Bhubneshwar Seed Project 14.42 

CIFA. Bhubneshwar Seed Project 138.58 

19. PUIlJ8b Punjab Agricullural University. NSP 33.9 33.3368 38.78555 

lu<Jliana Seed PJO!8CI 221.65 346.69 
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2 3 4 5 6 7 

20. RaJasthan RajasIhan Agricultural NSP 26.7825 26.8065 28.118 
University, Bikaner SSP on Oilseed 9.00 1.829 6.57 

Seed Project 165.66 259.11 

MaharIna Pratap Uriv. 01 Ag. I NSP 5.535 6.024 6.567 
Tech., Udaipur SSP on 0iIaIed 24.00 1.59 2.34 

Seed PIOjec:t 189.57 296.51 

Central Arid Zone Re8aan:h NSP 1.28 1.28 1.28 
In&titute, JocIIpur Seed Project 129.40 

NRCSS, A,mer Seed Projad 45.75 

ClAH, EIikaner Seed PIOjec:t 62.85 

NRCRM, Bharatpur Seed PIOjec:t 46.50 

21. Sikkim NRCOP· Pakyang s.d PIOjec:t 25.80 

22. Tamiinadu TarinaIiJ AgricuIIunII NSP 27.476 28.0631 28.3317 
lbversiIy, CoimbaIonI BSP on 0iIaIed 20.00 6.70 20.30 

Seed PIOjec:t 235.88 369.04 

TNAUYAS, TIDrin s.d Project 34.M 54.67 
881, CoirnIIIIIn 53.42 
CI5A, CtWIIIIi 112.20 

23. Uttar Pradesh Chander Shekhar ADd NSP 26.4375 26.&493 28.9605 
lbversiIy 01 .., .. and asP on 0iIaIed 14.00 6.253 4.86 
Technology, Kanpur Seed Project 203.03 341.57 

Nafandra Dev UniverIIy 01 NSP 29.373 28.9383 31.4895 
Ag. And Tech., Faizatad Seed PIOjec:t 174.00 272.15 

Banaras Hindu llnivIIIiIy, NSP 7.2668 7.91 
Varanasi Seed PIOjec:t 46.28 174.94 

Incian Grassland I Fodder NSP 0.56 0.56 0.55 
ReseardI Institute, Jhansi Seed PIOjec:t 46.00 83.75 

Incian Institute 01 N8eI NSP 0.55 0.55 0.55 
Reseatd1, ~ Seed PIOjec:t 104.92 

SBPUAlT, Menu! Seed PIUjId 116.28 181.87 

USR, Lucknow Seed Project 83.75 

OSR, Mau Seed PIOjec:t 25.00 152.89 

CtSH. lucknow Seed Projad n25 

1IVA, Varanai Seed project 163.00 

NBFGR. l.ucknow Seed Project 68.00 
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24. Ullaranchal GB. Pant University of Ag. 
And Tech, Plnlnagar 

Vivekanand Patvitya 
Anuundhan ShaJa, Aknora 

NRCWF, Bhimlal 

25. west Bengal Central ReseaIdI Instilula for 
Jute & AIled Fibres, 
Banackpor8 

BCKW, Mohanpur 

UBKV, Puncbri 

WBUAFS, MoIIInpur 

ClFRI, BarradIpcn 

Note:-
NSP : National Seed Project (Crops). 
Seed Project : Seed Project on Agr\cuI1uraI Crops and FISherIes. 

4 5 

NSf 31.1298 
BSP on Oilseed 
Seed Project 

NSf 0.55 
Seed Project 

Seed Project 

NSP 0.55 
Seed Project 

Seed Project 

Seed Project 

Seed Project 

Seed PIOject 

6 

31.7ZT7 

7 

34.5357 
1.92 

227.42 355.70 

0.55 

O.SS 

0.65 
89.25 

23.00 

O.SS 
91.15 

86.63 122.87 

102.67 167.58 

8.97 14.03 

14.42 

BSP on OIlseed : 8feeder Seed Production on ArvIuaI 0II88IId Crops. 

Approval of Conatructlon Project In Rajuth8n 

4330. SHRI RAGHUVEER SINGH KOSHAL: WiD the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

<a> Whether the Government has granted envirorment 
clearance to certain construction projects in Rajasthan 
during the last three years including the current year; 

<b) if so, the details thereof; and 

(c) the progress report regarding approval of the 
sanctioned bye pass bridge on the ChambaI river In Kota 
(Rajasthan) on National Highway No. 76 of the East-
West corridor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) and (b) The environment clearance was 
accorded to Mis. GECIS for the construction of Multistoried 
Call Centre for IT enabled services facility at Jalpur In 
December, 2004 and it was also accorded to Mis. Kejaria 
Infrastructure for the construction of a Housing Proj8ot at 
Bhiwadi, A1war in March, 2007. 

(c) The environment clearance for National Highway 
Development Project Rehabilitation & Upgradation of NH-
76 from Chittaurgarh to Kota in Rajasthan of East-West 
corridor by National Highway Authority of India was 
accorded in February, 2006. Under the EIA Notification 
2006, road bridgeslby pass bridges etc. are not required 
to take any environment clearance. 

Project Tiger 

4331. SHRI RAKESH SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether the Govemment proposes to implement 
project tiger scheme in accordance with Wild life Protection 
Amendment Act, 1972; 

(b) whether certain proposals have been received 
from the States for notifying sanctuaries; and 

(c) if so, the details thereof and the action taken on 
these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
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MEENA): (a) While the CentraI1y Sponsored Scheme of 
Project Tiger is ongoing in twenty eight (28) TIger 
Reserves spread over seventeen States in the country, 
the tiger range States have been requested for 
implementation of the enabling provisions made in the 
recent amendment (2006) to the Wlklife (Protection) Act, 
1972. 

(b) and (c) So far no proposal has been received 
from any tiger range State for declaring tiger reserves as 
per the enabling provisions of the said Act. 

/£nglishj 

National Bamboo Mission 

4332. DR. ARUN KUMAR SARMA: Will the Minister 
of ENVIRONMENT AND FORESTS be pIeaHcI to state: 

(a) the implementation status of National Bamboo 
Mission with special reference to the States of North 
East Region; and 

(b) the proposed plan for execution during 11th plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The National Bamboo Mission has been 
launched in the country, including the States of North-

, Eastem Region, during 2006-07. 

(b) 'In Principle' approval of the Cabinet Committee 
on Economic Affairs for continuing this Mission during 
the 11th FIVe Year Plan (2007-08 - 2011-12) has been 
obtained. 

Representation from PhllnnaceutJceI Export 
Promotion Council 

4333. SHRI ADHIR CHOWDHURY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the export of drugs have been affected 
due to ban on clearance of import of drugs and drug 
intermediates under Advance Licenses; 

(b) if so, whether the Government has received any 
representation from Pharmaceutical Export Promotion 
Council (PEPC); and 

(c) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDICUE): (a) No Sir. 
Pharmaceutical Export Promotion CouncIl (Pharmexcil) has 
informed that they have no Information regarding ban on 
clearance of import of drugs and drug intermediates under 
Advance Licenses. According to Ministry of Finance 
(Centraf Board of Excise and Customs) communication 
No.450/08I2007-Cus.lV dated 22nd January, 2007 It is 
observed that as per rule 43A of the Drugs and Cosmetics 
Rules 1945 drugs can be imported Into India through 
one of the foUowing places, namely :-

(I) Ferozepore cantonment and Amritsar Railway 
Stations (in reepect of drugs imported by rail 
across the frontier with Pakistan). 

(ii) Ranaghat, Bongeon and Mohl .... n Railway 
Stations (in .-..pect of drugs Imported by raN 
acrou the frontier with Bangladesh). 

(iii) RaxauI (In rasped of drugs imported by road 
and railway lines connecting Raxaul in India and 
Birganj In Nepaf). 

(iv) Chennai, KoIkata, MumbaI, CochIn. Nhava Shew 
and Kanc:Ia (in rasped of drugs imported by 
sea into India). 

(v) Chennai, KoIkata, Mumbai. Delhi, Ahmedabad 
and Hyderabad (in respect of drugs imported by 
airports into India). 

Accordingly, import of drugs at the ports other than 
those mentioned above Is not permitted as per the 
provisions of the Drugs and CosmetIcs Rules, 1945. 

(b) Pharmexcil haa informed that they have not 
submitted any reprasentation to the Government in this 
regard. Director Generaf 01 Foreign Trade (OGFT) has 
also informed that there 18 no specific information 
regarding ban under the Advance Authorization Scheme 
on import of Drugs and Drug Intermediate8 affecting 
exports. 

(c) In view of above, does not arise. 

ProductIvtty of eere.I .Cropa 

4334. D~. M. JAGANNATH: 
SHRI CHANDRAKANT !<HAIRE: 

Will the Minister of AGRlCUl TURE be pleued to 
state: 
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(a) whether there has been constant and alarming 
decline in the Total Factor Productivity of several crops 
particularty cereal crops in the country; 

(b) if so, the remedial measures the Government 
proposes to take to arrest this trend; 

(c) whether the Indian Council of Agricultural 
Research (I CAR) has prepared any plan of action to 
enhance the productivity levels of cereals and other crops 
in the country; and 

(d) if so, the details. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AfFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) There is no decline in the growth of agricultural 
total factor productivity (TFP) in the country. However, 
there is slowing down of TFj=) in few pockets for some 
crops during the recent period. To accelerate the growth 
of TFP, there is special focus on impro¥ing irrigation 
efficiency, enhanced availability of institutional CI1IdIt, 
strengthening of technology systems, augmenting supply 
of source seed, etc. Research is one of the factors 
affecting growth in TFP and Indian Council of Agricultural 
Research has taken steps to accelerate flow of technology 
to farmers. Important steps taken are: strengthening basic 
and strategic research. promoting of value chains, 
expanding frontline extension system, developing 
partnership with private .sector for rapid transfer of 
technology. 

Review of EIA Norma 

4335. SHRI RAVI PRAKASH VERMA: 
SHRI ASADUDOIN OWAISI: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there is a demand for drastic revision of 
the fresh Environment Impact Assessment (EIA) rules; 

(b) if so, whether the Union Government proposes to 
set up an independent National Environment Impact 
Assessment Authority; 

(c) if so, ~ the State Government has agreed 
to review the .EIA as per the September notification; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) No demand for drastic revision of the new . 
Environment Impact Assessment NotHication issued on 
14.09.2006 has been received. However, a few 
suggestions from a few individuals, industry groups and 
concerned MInistries for improving, revising and amending 
the new Environment Impact Assessment Notification, 
2006 have been received. 

(b) No proposal is under consideration in the Ministry 
to set up an Independent National Environment Impact 
Assessment Authority. 

(c) and (d) The Paras 3 and 4 of the Environment 
Impact Assessment Notification, 2006 envisage the 
constltutton of the State Level Environment Impact 
ASSBllment Authority (SE1M) and the State Level Expert 
Appraisal Committees (SEAC) by the Central Govemment 
in consultation with the State GovemmentslUnion Territory 
Administrations for appraisal and granting Envifonmental 
Clearances to the activities listed in Schedule under 
Category 'B' in the Environment Impact Assessment 
Notification, 2006. A number of proposals in this regard 
from various State Governments/Union Territory 
Administrations have been received. 

[Translation] 

cap on Tourlats VI.lting National Pwk8 

4336. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNOAUKRAQ GAWALI: 
SHRI SANJA Y DHOTRE: 

WiH the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

<a) whether the Wildlife Boards have put a cap on 
the number of tourists visiting National Parks; 

(b) if so, the details thereof; 

(c) whether more tourists are being perrnmed to visit 
National Parks in violation of the recommendations made 
by the Wild life Boards; 
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(d) if so, the appropriate stepe taken/proposed 
by the Govemment to carry out a Tevtew in this 
regard; 

te) whether the Government proposes to limit the 
number of animals in National Parks; and 

(fl if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Union Govemment has issued 
guidelines to permit the entry of touria8 in NalionIII Parka, 
particularly, Ttger Reserves only in accordance of the 
carrying capacity of the National Park. 

(c) and (d) Possibility of visitation of tourists more 
than the carrying capacity of the National Part< can not 
be ruled out in some cases. However, the State 
Govemments have been requested not to permit the 
tourists beyond the carrying capacity oftha Park. 

(el No, Sir. 

(f) Does not arise. 

{English} 

Setting up of FerttIIzM Plants In other countries 

4337. SHRI B. MAHTAB: WID the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

<a) the details of the fertIftzer plants set up by the 
public as well as private sector Indian companies in other 
countries; 

(b) whether any assistance has been extended or 
proposed to be extended by the Government and thereby 
encouraged these companies to set their plants either 
Independently or with joint ventures In those countries; 
and 

(c) if &0, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) The details of 
fertilizer plant set up by the public as weH by the private 
sector in other countries are given in the enclosed 
statement. 

(b) and (e) The Government has been encouraging 
setting up of joint venture fertilizer plants by both public 
and private eector companies in other countries. The 
Govemment played a pivotal role in seiling up of Oman 
India Fertilizer project (OMIFCO) at Sur (Oman). Further, 
it has also invested in the fonn of equity in ICS, Senegal, 
which is a Joint Venture project in phosphatic sector. 

Further, for encouraging joint ventures abroad, the 
New Pricing Scheme Stage-III provides for Govemment 
entering into long term buy-back arrangement for off take 
of urea from joint ventures abroad eat up by the Indian 
public or private eector companies. 

Statement 

Company LocaIicn PaIticipan1s Esl project Dale 01 ProducI Capacity Buyback 
oost Commissi- (000 anangemenl 

(US$ million) ioning tomes bylncia 
per 

annum) 

2 3 4 5 6 7 8 

I. Detaila of FertIlizer P ....... Set up abroad 

0nIIn Irda Sur, KAIH:O, 1192 .uy AnImarWI 1155 1<Xl" aI 
Fat. Co. .... lFFCO. 2005 \lIU 1152 IJI8I 
(0MIFt0) ()l\III ()l\III Oil Co., prociIcIion Is bIiIg 

Oman pwt:IlII8II by ow 
6ovI. aI india 
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2 3 4 

, ICS, SenIIgaI Darou, IFFCO, 0rI!;1II: 
Sena!aJ GeM. 01 in<ia 27521 

ICS·SenIgII Dlllaallllldcing. 

45.88 

2 ICS, Senegal IFFCO 250 
(EJpn.) JCS.SenagaJ 

J InOo JOIdan EaNdirI. SPIC, 170 

CI1o.tmicals Co. JordIn JMPC, JordIn 

The AIab 
InMmenI Co. 

4. IIKIo UIIDc JaIl laIIIr, CIwnbIIJ fell. 
PhOIphore UoRJcco , Cham., TCL. 
S.A. ocp·MatoccD 

L UIIdIr t ,It I 1.11: 

1. IIKIo EgypIian £cIu IFFCO' a 325 
FdwCompany ISNM NASNI 
(lEFC) GovemraIe Uiing Co., 

E01II EIWPI 

2. Twilian JndiIn TII1iIia GSFC, CFl, 165 
F8IIIzier& (TJFERT) GCT-T1IIIiI 
SA 

"Expected date. 

Production of Chilli .. 

4338. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of AGRfCUL TURE be pleased to state: 

(a) the quantum and variety of chHlies produced in 

various States particularly in Orissa during the last two 

years, State-wise; 

(b) the details of domestic demand of chillies in the 

country during the said period; 

(c) whether farmers are suffering losses in the sale 

01 chillies in the market; and 

(d) if so, the steps taken by the Government to 

provide relief to the farmers and increase the procluction 

of chillies in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION· (SHRI KANTJlAL BHURlA): (8) 

Statement-I & II showing the details of State-wise 

production of chillies during last three years and different 

5 

ApnJ, 1984 

DIIIaaleneddng 

1991 

Feb. 

2002 

May 1997 

Nov. 1988 ...... 
SIp!. 2008 

Mid 200II" 

6 

I'hoIpIorIc 

ac:icI 

PhoIIpIaJc 

ac:icI 

Pho6pharIic 

add 

7 8 

6110 100% upIO 550 

(P ,0,) thcuMd IDMaS P ,0, 
bylFFCO 

100% 

100% by IFFCO 

100% by GSFC , 

CR. 

trade varieties of chillies produced in various States is 

encJosed. 

(b) As per available atatisticson production, import 

and export of chtllies it is estimated that about 9.00 lakh 

tones of chimes are consumed aMually in the country. 

(c) No Sir. The average price of chillies has gone up 

from Rs. 25 per kg in 2005-06 to As. 50 per kg in 

2006-07 an increase of 100% in Guntur, the major 

marketing centre. Prices of cold storage chillies in Guntur 

market for the week ending 13.4.2007 was reported as 

Rs. 50 per kg against As. 34 per kg during the same 
period of last year. 

(d) Several Development Programmes on chilfl8S were 

~ ented under the Centrally Sponsored Schemes and 

State Sector Schemes in the major centres of cultivation. 

The efforts in this regard have been intensified through 

the National· Horticulture Mlasion (NHM) launched by 

Government of India since 2005-06. The mission 

programmes are aimed at increasing production, 

productivity and qu8Jity of chillies produced in the country 

to meet the growing demand in the domestic as well as 

export market, Major among them is the proc:luction of 
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chili seeds of high yielding and export oriented varieties 

specific 10 diftenInt agro climatic concIitions and distribution 
through  State Department nurseries and other selected 

private nurseries for their wide coverage in the area 

expansion programme. 

~  

Staltl-wisB production of chillies in IndiB 

during IhtJ IasI /JuN )'NIS 

State 2004.()5 2OQS.06 (P) 

797.0 748.5 538.0 

94.5 94.5 60.0 

Orissa 63.2 63.2  63.2 

38.4 38.6 39.6 

44.0 44.0 30.0 

Wesl Bengal 66.3 61.4 61.4 

31.1 31.4  31.4 

Tamil NaOJ 40.1 44.6  44.6 

12.8 12.8 12.1 

48.0 45.3  45.8 

AI India 1235.4 1185.3 828.8 

ThtI dtItIIiIs of IIBdII WII'itItitIs of chIIIN ptrJdut:«I in 
IhtJ v.nous SIIIIIItI in IhtI counIfy 

• Birds Ey. ChIlli (Dhanl) Grown In Mfzoram & 

some areas of Manipur. Blood red In colour, 

highly pl.mg8nt 

• ByedagI (K8ddI) Grown in Dharwar, Kametaka. 

Red in colour with .... pungency or without 
poogency. 

• Elalchipur SanNUII -54 Type Grown in 

Amaravalhi Di&trict of MahaIuhlra. Reddish in 

colour and very hot. 

• Guntur s.nn.m -54 Type Grown in Gunturl 
Warangal, Khammam Districts of Andhra 

Pradesh. Skin thick. hot and red. 

200 

• Hlndpur -57 Grown in Hindpur in Andhra 

Pradesh. Red in colour, hot and highly pungent. 

• Jwala Grown in Kheda, Mehaana & in south 

Gujarat. Highly pungent. light red in colour. Short 

and the seeds ara compact. 

• Khandert -WhIte Grown in Kerala & some parts 
of Tam" Nadu. Short and ivory white in colour 

with high pungency. 

• Kuhmir Chlm Grown in temperate regions such 

as Himachaf Pradesh, Jammu & Kashmir and 

also in sub tropical regions of North India during 

winter season. Long, flesh. deep red in colour. 

• Madhya Prad .. h G.T. Sannam Grown in 

Indore. Malkapur chikil and Elachpur areas of 

Madhya Pradesh Red In colour and pungent. 

• IIadru ParI Grown in Nellore District of Andhra 

Pradesh Pure red in colour and hot 

• Nagpur Grown in Nagpur District of Maharashtra 

Red in colour and pungent. 

• Nalchattl Grown in Nagpur District of 

Maharaahtra Red in colour and extremely 

pungent. 

• Rllmnad Mundu Grown In Ramnad District of 
Tamil Nadu. Yellowish red and hot 

• ....... -54 Type Grown in KoIhapur District 

of Maharashtra, Light red in colour and hot. 

• Sattur -54 Grown in Dindigul. Sattur. 

Rajapalayam, Sankarankolf & Thenl in Tamil 

Nadu. Red in colour. pungent with thick skin. 

• Scotch Bonnet Introduced from Jamaica. 

Cultivation in Incla Is on the initial stage. Studies 

shows that It comes up well in the hilly regions 

of Kerale & Kamatalca. May be possible to grow 
in other parts of India as weH. 

• S9 Mundu Grown in Anantpur District of Andhra 

Pradesh. Tomato red in colour and with fairly 

good pungency. 

• TedappIdIy -Big Long Grown In Tadappally in 

Andhra Pradesh Red in colour, less pungent, 

thick skin. 
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• Tomato Chilli ( ~1 Chappatta) Grown in 

Warangal, Khammam, East & Wast Godavari 

Districts of Andhra Pradesh. Deep red and less 
pungent. 

(Transla/ion] 

Per-Capita Availability of Land 

4339. SHRI HANSRAJ G. AHIR: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether there has been a steep decline in per-
capita availability of land in the country; 

(b) if so, the reasons therefor; 

(c) whether any official survey has been Conducted 
to ascertain the reasons for decreasing per-capita land; 

(d) if so, the details thereof; 

(e> if not. the reasons therefor; 

(f) whether any proposal is under consideration to fix 

minimum quantum of agricultural land and to make it a 

viable earning through the mode of legislation; and 

(g> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): <a) 

to (e) Yes, Sir. As per the information fumi8hed by the 

States based on their regular surveys, the per capita 

availability of cultivable land has declined from 0.27 ha. 

in 1980-81 to 0.17 ha. in 2004-05 due to increase in 

population and diversion of agricultural land for non 

agricultural purposes such as urbanization, roads, 

industries etc. During the same period, land under non 

agricultural purposes has increased from 19.66 million 

ha. to 24.45 minion ha. 

(f) and (g) No, Sir. 

(English] 

Import of Potato 

4340. SHRI ABU AYES MONDAl: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to import 

potato; and 

(b) if so, the details and quantum thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBUC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 

and (b) No, Sir. At preeent there is no proposal with the 

Department of Agriculture and Cooperation to import 

Potato. 

Aulatance to Women for Poultry farming In Kerata 

4341. SHRI C. K. CHANDRAPPAN: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the Union Government has received any 

proposal from Government of Kerala for seeking 

asaiatance to women tor poultry farming; and 

(b) if so, the details thereof and the reaction of the 

Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

No, Sir. 

(b) Question does not arise. 

MobIle SolI Testing Laboratorlee 

4342. SHRI ANANTA NAYAK: WUI the Minister of 

AGRICULTURE be pleased to state: 

(a) the number of ~i e Soil Testing Laboratories 

working at present in the country, State-wise; 

(b) whether the Government proposes to set up more 

Mobile Soil Testing Laboratories in tribal, scheduled and 

hilly areas of the country during Eleventh Plan Period; 

and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
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At present jhere are 122 mobile Soli Testing Laboratories 
2 3 

(sns) functioning in the country. A statement showing 
State-wise number of mobile STLs working during 

2005-06 is enclosed. 
14. Daman and DIu 0 

15. Oadra and Nagar Haveli 0 
(b) and (e) The Govemment is promoting setting up 

of new STLs including mobile STLs by providing financial Total 24 

assistance to the State Governments in aD States including m. North Zone 
tribal, scheduled and hilly areas of the country during 

11th Plan period under the CentraHy Sponsored Scheme- 16. Haryana 1 

MBalanced and Integrated Use of Fertilizers- since 
17. Punjab 14 

subsumed under Macro Management of Agriculture 

scheme. 18. Himac:hIII Pradesh 2 

Stlltement 19. Uttar Pradesh 21 

Slate-wise Numbt!Jr of Mobile Soil Testing laIJol7ltones. 
20. Jammu and Kuhmir 4 

during /he ytNIr 2005-06 21. UtIanInchaI 3 

S.No. Name of the S1ate ToI8I No. of Mable 22. Delli 0 

Soil T esIing LaboIatDifes 
23. Chandigarh 0 

2 3 Total 45 

I. South Zone IV. Eat Zone 

1. An<IIra Pradesh 4 24. Bihar 0 

2 Kamataka 3 25. Orissa 0 

3. Kerala 9 26. West Bengal 7 

4. Tamil Nadu 17 
27. Jharkt1Iind 3 

Total 10 
5. Pondicherry 0 

V. N.E. Zone 
6. Andaman and Niccbar Island 1 

28. Assam 4 
7. Lakshadweep 0 

29. Tripura 4 
Total 34 

30. ~  0 

II. West Zone 
31. NagaIand 0 

S. Gujarat 3 
Arunachal Pradesh 0 32. 

9. Madhya Pradesh 3 
33. Meghalaya 

10. Maharashtra 5 
34. Sikkim 0 

11. Rajasthan 12 35. Mizoram 0 

12. Chhattisgarh 0 Total 9 

13. Goa 1 GRAND TOTAL 122 
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(Translation} 

Ca888 AgaInst Employera 

4343. SHRI HARIKEWAL PRASAD: 
SHRI KASHIRAM RANA: 

Will the Minister of LABOUR AND EMPLOVMENT 
be pleased to state: 

(a) the number and the nature of the cases registered 
by the Provident Fund offices against the employers during 
each of the last three years and currant year, State-wise; 

(b) whether these cases are pending in courts for 
more than five years; 

(c) if so, the details thereof, State-wise; 

(eI) the steps taken by the Government for the speedy 
disposal of said cases; and 

(e) the extent of success achieved by the Govemment 
through the steps taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR 
FERNANDES): (a) The details of cases sanctioned by 
Regional Provident Fund Commissioners for prosecution 
under Section 14 of the Employees' Provident Funds & 
Miscellaneous Provisions Act, 1952 and complaints filed 
under Section 406/409 of IPC are given in the enclosed 
statement-I. 

(b) and (c) The details of pending cases are given 
in the enclosed statement-II. The pendency position varies 
from case to case. 

(d) and (e) Progress of the pending cases is regularly 
monitored by the Head Office of EPFO. Standing 
Counsels have been impressed upto to get expeditious 
disposal of the cases and prayers are made to the courts 
accordingly. The courts dispose of the cases filed before 
it in accordance with the due procedure. 

Statement I 

Casss 1aunch«J uIs 14 of the EPF & MP Act, 1952 and u/s 406/409 01 fPC 

Region 2004-05 2005-06 

uls 14 uls 4061409 u/s 14 uls 4061409 U/S 14 uls 406/409 

2 3 4 5 6 7 

Andhra Pradesh 429 10 1547 18 2105 6 

Bihar 0 0 546 4 0 0 

Chhattisgarh 0 2 0 4 0 0 

Delhi 10 9 0 10 0 9 

Goa 237 13 133 22 0 

Gujarat 0 28 90 12 211 33 

Himachal Pradesh 0 0 0 o 0 0 

Haryana 9 55 8 714 7 

Jhar1<hand 475 0 o 0 4 

Karnataka 570 98 753 244 2070 122 

Kerala 337 95 362 88 868 68 
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1 2 3 4 5 6 7 

Maharashtra 7 0 5 641 14 

Madhya Pradesh 4 4 0 3 3 2 

North Eastern RegIon 0 10 0 0 12 

Orissa 80 3 2 0 0 0 

Punjab 111 .. 137 6 34 10 

Rajasthan 184 28 0 8 0 

Tamil Nadu 294 432 661 179 187 117 

UttaranchaI 24 3 0 1 3 0 

Uttar Pradesh 4  7 0 2 247 0 

Weal Bengal 78 29 2075 91 887 64 

TOTAL 2839 792 6361 684 8005 457 

SIIItIJment n 

CastIs psndIng u1s 14 of IhtI EPF .. MP Act. 1952 snd u1s 4OtV4O!I of fPC lIS on 31st M6n:h 

Region 2003-04 2004-05 2005-06 

u/B 14 u/s 4061409 uI8 14 u/B 4061<409 u/B 14 ulB 4061409 

2 3 4 5 6 7 

Andhra Pradesh 2214 254 2363 216 4366 222 

Bihar 3957 19 4503 23 4503 23 

Chhattisgarh 907 3 907 7 907 7 

Delhi 967 57 967 67 927 76 

Goa 378 83 511 84 525 83 

Gujarat 3574 381 3848 393 3859 417 

Himachal Pradesh 0 0 0 0 0 0 

Haryana 1797 120 1832 123 2546 128 

Jhartchand 2229 2142 2141 2 

Kamataka 3734 567 4458 793 5454 914 

KeraJa 2926 1085 2983 1173 3644 1188 

Maharashtra 5321 388 5315 393 5610 397 
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2 3 4 5 6 7 

Madhya Pradesh 4372 109 4372 112 4320 85 

North Eastern Region 421 57 421 57 433 57 

Orissa 1784 99 1786 99 1786 99 

Punjab 1521 186 1618 191 1615 197 

Rajasthan 502 176 502 38 503 34 

Tamil Nadu 2996 1480 3613 1497 3738 1313 

Uttaranchal 36 5 36 6 26 5 

Uttar Pradesh 2696 278 2696 280 2943 280 

West Bengal 2792 851 3205 940 4092 1004 

TOTAL 45124 6199 47878 6493 53938 6531 

[Translation! (b) if so, the details thereof; and 

Environmental clearance for Construction of Dams (c) the reaction of the Govemment thereto? 

4344. SHRI M. APPADURAI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

tal whether certain proposals seeking environmental 
clearance have been received from the Govemments of 
Kerala and Andhra Pradesh for construction of new dams 
in those States; 

THE MINISTER OF STATE IN THE MINtSTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAtN 
MEENA): (a) to (c) Yes Sir. During last three years, a 
total of four proposals was received from the States of 
Andhra Pradesh & Kerate wherein conatruc:tion of new 
dams was Involved. The details are given beIow:-

S.No. Name of the Project 

Anclhra Pradesh 

1. 

2. 

Kerala 

3. 

4. 

Indira Sagar (Polavaram) Multipurpose Project. Department 
of Irrigation & Command Area Development 

Galeru Hagari SUjala Sravanthi Project. Deptt. of Irrigation 
& Cammand Area Development 

Athirapally Hydroelectric project. Karala State Electricity 
Board 

Pathrakadavu Hydroelectric project, Kerala State Electricity 
Board 

Statw on _ ... 2.)7 

Environmental clearance granted on 25.10.2005 

Environmental ctearance granted on 21.6.2006 

Being considered by the Expert 
Appraisal Committee for River Valley & 
Hydroelectric projects. 

Being considered by the Expert Appraisal 
Committee for River Valley & Hydroelectric 
projects 
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/EngIish) 

Notices Issued to Drug Companl •• 

4345. CH. MUNAWAA HASSAN: Will the Minister of 
CHEMICALS AND FEATILIZEAS be pleased to refer to 
the reply given to the Unstarred Question No. 83 dated 
February 26, 2007 regarding notices issued to drug 
companies and state: 

(a) the name of the drug companies served with 
notices of overcharging by the National Pharmac8\lliCa1 
Pricing Authority (NPPA) aIongwith name of medicines, 
price overcharged in comparison to the prices fIXed during 
the last three years; 

(b) the amount of liabilit: to each company; and 

(c) the details of drug companies who have gone in 
litigation and the issues raised by them in different courts 
aIongwith the details of the issues lying pending in each 
court? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
CHEMICALS AND FEATILIZEAS AND MINISTEA OF 
STATE IN THE MINISTAY OF PAALIAMENT AAY 
AFFAlRS (SHRI B.K. HANOIOUE): (a) to (c) National 
Pharmaceutical Pricing Authority (NPPA) regularly takes 
action against pharma companies who do not implement 
the prices fixedlnotified by NPPA under the provisions of 
Drugs (Prices Control) Order. 1995 (DPCO.iS)and this 
is a continuous and ongoing process. Since, inception in 
Aug' 1997, NPPA has raised a total demand of As. 
1409.81 crores for recovery towards overcharged amount 
in 415 cases, under the provisions of DPCO' 1995 read 
with Essential Commodities Act. 1955. NPPA has 
recovered As. 100.10 crores (upto 30.4.2007) from the 
defaulting companies. NPPA continues to take appropriate 
action regularly for recovery of the overcharged amount. 

Since inception of NPPA (August 1997) till date. 
NPPA is handling 70 court cases filed by Pharma 
companies against NPPAlUnion of India in various parts 
of the country with respect to recovery of overcharged 
amount. An estimated overcharged amount of Rs. 1318.64 
crores is being contested by the said Pharma units against 
which NPPA has recovered As. 81.14 crores (upto 
30.4.2007). In some cases the recovery is affected due 
to orders from the Honble High Courts and Hon'ble 
Supreme Court· of India and cases presently are subjudice 
in Courts. 

Demand of Chrome Ore for Steel Industry 

4346. SHRI G. KAAUNAKARA REDDY: Will the 
Minister of STEEL be pleased to state: 

(a) whether the demand of chrome ore for stainless 
steel and other steel related industries in the country has 
rapidly increased; and 

(b) if so. the details thereof and the plan formulated 
to meet their requIrement of raw materials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The production 
and dispatches of chrome ore (chromite) during last five 
years is as below: 

YearlPeriod 

2002·2003 

,2003-2004 

2004-2005 

2Q05.-2006(P) 

2006-2007(E) 

Production 

3.06 

2.90 

3.62 

3.42 

4.10 

Quantity Million tonnes 

Dispatch for 
Intemal 

Consumption 

1.08 

1.82 

1.90 

1.93 

3.97 

Source : Indian Bureau of Mines, Nagpur, (P) • Provisional 
(E) • Estimated. 

From the above. it is evident that demand of chrome 
ore has increased suddenly from 1.93 million tonnes 
(provisional) in 2005-06 to 3.97 million tonnes (estimated) 
in 2006-07. 

Production and distribution of chrome ore to stainless 
steel or other steel related industries is in the de-regulated 
sector. therefore, not under Govemment control. However, 
there is an export ceiling on chrome ore of 4 lakh tonnes 
per annum. Export duty of Rs. 2000 per tonne on chrome 
ore and concentrates has been proposed in Budget 
2007-08. 

Anl.tance to Sanctuarle. 

4347. SHRI M. P. VEERENDRA KUMAR: 
SHRI G. M. SIDDESWARA: 

WHI the Minister of ENVIRONMENT AND FORESTS 
be pleased to, state: 
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(a) the quantum of aaaistance provided to sanctuaries 
for development of habitats during the last three years, 
State-wise; 

(b) Whether any eValuation study has been conducted 
to assess the impact of the assistance provided to them; 

(c) if so, the details thereof; 

(d) whether certain proposals for financial assistance 
under the scheme 'Development of Parks/Sanctuaries' is 
lying with the Union Govemment; 

(e) if so, the details thereof, State-wise; and 

(f) the time by which the proposals are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The quantum of' assistance provided to 
various sanctuaries and national parks for conservation 

and development of habitatB during the last three years 
is given in the enclosed statement. 

(b) and (e) Yes, Sir. At the end of the Eighth Five 
Year Plan, the Centrally Sponsored Scheme 'Development 
of National Parks and Sanctuaries' was evaluated by flYe 
Organizations namely, M.S. Swaminathan Research 
Foundation, Chennai, Indian Institute of Foresta 
Management, Bhopal, Development Altematives, New 
Delhi, Indian Society of Wildlife Research, Koikata and 
GEER Foundation, Gujarat. They noted that the scheme 
is the only source of funds to the Protected Areas and 
therefore recommended for the continuation of scheme in 
the next plan period with increased fmancial outlay. 

(d) to (f) Proposals in the form of Annual Plan of 
Operations (APO) for financial assistance under the 
Centrally Sponsored Scheme of "Development of National 
Parks and Sanctuaries' are received from StatelUT 
Govemments from time to time. These proposals are 
scrutinized and financial assistance provided to States! 
UTs subject to the availability of funds and fulfilment of 
necessary criteria. 

StIItem""t 

Osfllils 01 fil1llncial II$$isIJIncs providtHJ undtlr ths Sch8m6 'Dsve/opmenl 01 NIIfionaI PIUks and 
Ssnctuariss'duttng the last Ihtee yelUS, State-wise 

SI.No. Name of the StatelUT 2004-05 

2 3 

1. Andaman and Nicobar Islands 69.40 

2. Andhra Pradesh 71.70 

3. Arunachal Pradesh 111.086 

4. Assam 213.45 

5. Bihar 

6. Chandigarh 

7. Chhattisgarh 227.29 

8. Dadra and Nagar Haveli 20.00 

9. Goa 37.50 

10. Gujarat 223.93 

2005-06 

4 

63.55 

104.245 

144.845 

193.205 

359.817 

20.00 

14.40 

275.93 
it 

(Rs. in Lakhs) 

2006-07 

5 

57.75 

143.238 

78.602 

161.79 

10.50 

3n.863 

14.50 

5.00 

328.675 
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2 3 4 5 

11_ Haryana 45_10 24.20 60.46 

12_ Himachal Pnadesh 343.52 283.83808 281.56 

13. Jammu and Kashmir 63.20 113.50 173.68 

14. Jharkhand n.59 124.90 98.54 

15_ Kamalaka 546.24 474.1831 480.582 

16. Karate 238.78879 284.5412 382.115 

17. Madhya Pradesh 288.4755 813.553 759.48 

18. Maharashtra 108.05 241.68 223.855 

19. Manipur 110.588 101.03 96.986 

20. Meghalaya 84.82 58.30 38.20 

21. Mizoram 315.0412 221.28 136.088 

22. Nagaland 32.32 1.60 18.38 

23. Orissa 370.27 325.849 340.855 

24. Punjab 3.00 

25. Rajasthan 248.62 192.62 207.665 

26. Sikkim 74.40 118.84 140.376 

27. Tamil Nadu 158.75 197.20 205.24 

28. Tripura 49.125 31.60 

29. Uttar Pradesh 287.53 345.63 290.38 

30. Uttaranchal 68.20 85.65 100.12 

31. West Bengal 317.24 313.9437 357.225 

32. Delhi 19.50 

TOTAL 4780.22449 5319.34 5572.252 

(Translation/ announced by the Employees State Insurance CorporatIon 

during some time past; 
Model Hoepltala 

(b) if so, the name of the hospital which is likely to 
4348_ SHRI KRISHNA MURARI MOGHE: Will the be declared as a model hoapItal In Madhya Pradesh; 

Minister of LABOUR AND EMPLOYMENT be pleased to and 

state: 

(c) the details of the. action taken by the Employees 
/?\ whether a scheme to develop ~  Hospital was State Insurance Corporation in this regard? 
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The MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yee, Sir. The ESI Cotporation In Ita 
meeting held on 18.02.2001 decided to convert one 
existing ESI hoepitaJ of the State into a modal hoapiIaI 
and the entire expenditure incuned on the running of 
Model Hospital will be borne by the ESI Corporlllion 
outside the eening limit. 

(b) and (c) Initially, ESI Hoepital and Occupational 
Diseases Centra (ODC), Nagda commi&eIoned by ESI 
Corporation on 05.06.1999 was designated as a Model 
Hospital for the State of Madhya Pradesh. Subeequently, 
the Government of Madhya PrIIdeah COIIY8Y*i Ita consent 
for transfer of ESI HoapitaI, Indore to ESI Corporation to 
be run as Model HospItal In lieu of ESIC HoapItaI, Nagda. 
Accordingly, ESI Hospital, Handa Nagar, Indore has been 
taken over by the ESI CoIporation on 31.032007 to be 
run as Model Hoepital in the State and ESIC Hospital, 
Nagda was handed back to the· State Government of 
Madhya Pradesh on 01.04.2007. 

{English] 

FoodgraIna for W .... ,. InaIItuUona 

4349. SHRI L RAJAGOPAL: Will the MinI8ter of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pIeaeed to etate: 

(a) whether the ach8me for supply of foodgraina to 
hostels and welfare institutions is being implemented in 
the State of Andhra Pradesh; 

(b) if so, the details of aHocation and off-take under 
the said scheme in Andhra Pradesh during the last three 
years, year-wise; 

(c) whether the off-take of foodgrains in the State 
has been very low 1IIS-.9-'" its allocation during the said 
period; and 

(d) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes Sir. There is a scheme called 
Supply of foodgrains to hostels and welfare Institutions 
and is being implemented in the State of Andhra Pradesh. 

The allocation ... elf ... of foodgrU1a to Andhra 
~ under tit __ during the Jut .... y..a 
.. 88 under. 

Yeer 

63600 

60784 

65802 

(In tons) 

13984 

18278 

32416 

(c) and (d) Yea, Sir. The offtake of foodgrains 
under this scheme in the State has been very low vis-
&-vis its aJIocation beeallse 88 reported by the State 
Government. from 2004-05, releases have been made 
after detailed verification of actual requirement of the 
1n8tiIuIionsING. 

{T1JNI8IBIion] 

4350. SHRI VUOY KRISHNA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether there is a huge difference In the prices 
of various medicines containing iron; 

(b) If eo, the reasons therefor; 

(c) whether pharmaceutical companies have been 
asked to manufacture ferrous sulphate medicine at low 
cost as this medicine is considered to be an effective 
remedy to anemia; and 

(d) if eo, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE) : (a) and (b) The prices 
of 74 bulk drugs specified in the First Schedule of the 
Drugs (Prices Control) Order, 1995 (DPCQ, 95) and the 
formulations based thereon are controlled in accordance 
with the provisions of the DPCO, 95 by the National 
Pharmaceutical Pricing Authority (NPPA). NPPA has not 
carried out any study regarding huge differences in the 
prices of various medicines containing iron. 
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(c) No, Sir. 

(d) Does not ariSe in view of rePlY (c). as above. 

Decline in ProductIon of Muat.ni 

4351. PROF. MAHADEORAO SHlWANKAR: 

SHRI HITEN BARMAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the area under cultivation and produetlon of 

mustard rec:ordecI during each of the last three years vis-

a-vis the current year; and 

(b) the manner In which 1he Govemment propoII88 

to meet the shortage·of mustard oiIaeeds In the country? 

THE MINISTER OF STATE IN THE MINtSTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

Table below gives the area under cultivation and 

production of Rapeseed and Mustard in the country from 

2003-04 to 2006-07: 

Year Area ProdUction 

('000 Hectares) ('000 Tonnes) 

2003-04 5428.1 6291.4 

2004-05 7318.4 7593.1 

2005-06 7276.5 8131.2 

2006-07* 6332.0 6694.0 

-3rd advance estimates as on 04.04.2007. 

(b) The overa. dem8f1d-supply gap of edible oils Is 
met through imports. tiowever, for increasing the 

production ot oitseeds, including mustard, a CentraHy 

Sponsored -Integrated Scheme on Oil8eeds, Pulses, 

Oilpalm and Maize- (ISOPOM) is in place from 

01.04.2004. Under the scheme, financial assIstanca is 

provided for purchase of breeder seeds, production of 

foundation seeds, distribution of seed minlkUs, 

infrastructure development, block demonstrations on 

improved technology. integrated pest management, 

weedicides, distribution of sprinkler sets and farmers 

training. The Budget 2007-oB amounced proposals to 

expand the ISOPOM. 

/Enilli6hJ 

~. SHRIJASHUBHAI DHANABHAI BARAO: wm 
the Minister of ENVIRONMENT AND FORESTS be 

pleased to state: 

(a) whether the Sidhumber Irrigation Scheme of 

~  Taluka In Valsad DIstrIct of Gujarat Is pending 
for emnronmental cIeerance with the Union Government 

since 2004; 

(b) If so, whether some other sc:hernesIproje of 
State Go¥emment of Gujarat .... also pending with the 

Union Government IIince long; 

(e) If 80, the deIaIIII theNof; 

(d) the ...... for pendency of ach scheme; and 

(e) the time by which theN echemes are likely to be 

cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA): (a) and (b) No, SIr. Grant of Environment 
clearance in feeped of SicI1Umber Irrigation Scheme of 

Dharampur Taluka In VaI8ad DiItrict of Gufarat was not 
found poasi)Ie by the MinIsIry of Environment and ForeIII8 

and theptoject propollent waa Utlll.ted accordingly on 
15.09.2004. No other such 8ChemeaIproject are pending 

with the Ministry for enviroum8ldill clearance. 

(c) to (8) Do not arise in view of the reply to parts 
(a) and (b). 

4363. SHRI CHANDRAKANT KHAIRE: 

SHRI KAILASH MEGHWAL: 

Will the MInIster of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether aeai8tance is provided to various States 

under Integrated Forest Protection Scheme (IFPS); 

(b) If 80. the details of aaistance provided during 

200&07, State-wIse; 
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(c) whether the Government has reviewed the 
performance· of work executed by the State Governments 
under the scheme; 

(d) if so, the details thereof; 

(e) whether the funds provided under the scheme 
have been diverted by some States; 

(f) If 50, the details thereof; and 

(g) the remedial steps taken/proposed to be taken in 
this regard? 

THE MlNlSTEA OF STATE IN THEMINISTRV OF 
ENVIAONMENT AND FOAESTS (SHAI NAMa NAAAIN 

MEENA): (a) Yes Sir, under Integrated Foreet Protection 
Scheme (IFPS) financial assistance Ia provided to the 
State Forest Departments, for protection and. management 
of existing forests. 

(b) The details are given in the enclosed statement. 

(c) to (g) Evaluation of the Scheme was got done by 
independent agencies. Two studies were awarded. One 
for the North Eastern region and other for the rest of 
India. These independent evaluations have recommended 
that Scheme should continue during XI Plan. The 
guidelines for the Scheme provide for monitoring and 
evaluation by the State Forest Department. In addition 
offICials of the Ministry during visit to Stales also review 
the performance and progress of various Schemes 
including IFPS. 

Statement 

SI. No States 

2 

Other ..... 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Prade8h . 
8. Jammu and Kashmir 

9. Jharkhand 

10. Kametaka 

11. KeraJa 

12. Madhya Pradesh 

2I'Id In8taIIment of 
W.P 2005-06 

3 

12.53 

Nil 

Nil 

200.00 

51.48 

Nil 

Nil 

112.263 

122.88 

167.597 

200.00 

Funds Aeleased During 2006-07 

1 st Installment of 
W.P 200fH>7 

4 

120.00 

371.40 

Nil· (29.01) 

200.00 

116.02 

Nil 

Nil 

Nil 

Nil 

Nil 

125.00 

(As. in lakhs) 

Total 

5 

Nil 

132.53 

371.40 

Nil· (29.01) 

400.00 

167.50 

Nil 

Nil 

112.263 

122.88 

167.597 

325.00 
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2 3 4 5 

13. Maharashtra NO NJr(l03.4a) NIr' (103.48) 

14. Orissa 76.38 Nil 78.38 

15. Punjab Nil Nir(loo.oo) NiI·(l 00.00) 

16. Rajasthan Nil 100.07 100.07 

17. Tamil Nadu 158.40 Nil 158.40 

18. Uttar Pradesh NO 135.04 135.04 

19. UtIarakhand 188.22 320.36 508.58 

20. West Bengal 57.57 180.53 218.10 

Total 1347.32 1648.42 2995.74 

NE • Sllddm 

1. Assam 150.26 40.00 190.26 

2. Arunachal Pradesh 181.68 10.00 191.88 

3. Manipur 194.29 200.89 395.18 

4. Meghalaya 150.00 Nil 150,00 

5. Mizoram 79.71 150.00 229.71 

6. Nagaland 237.72 100.00 337.72 

7. Sikkim 141.70 Nir (38.88) 141.70 

8. Tripura 162.915 NIl 182.915 

Total 1298.275 500.89 1719.165 

UnionT ........ 

1. Arl<iaftw1 and Nicobel Islands Nil NO Nil 

2. ChaJdgIarh NIl Nil Nil 

3. Dadla ... Nagar Havel 3.8562 NIl 3.8552 

4. o.m.n 8nd Diu Nil NIl . Nil 

5. L.akshedweep Nil NIl Nil 

6. Hew Delhi NIl Nil Nil 

7. PondichetTy Nil NIl NIl 

Total 3.8552 NO 3;1652 

Grand Total 2649.4502 2149.31 4798.7802 

"IndicateS that UIdI ... ~1 d butactu81 reIeue was f:oIII • the .... .....,.m bids ... 1IdIu*d. IIgIINt current ~. 
release. These ~ .. ~ In ~. 
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4354. SHRI MAHAVIR BHAGORA: WIU the Minister 

of STEEL be pleased to state: 

(a) the details of demand and availability of 

catbonised steel recorded in the country during the IaIt 

three years; 

(b) the details of funds reIeaIed for the said eector 

during the last three years; 

(c) the details of Import and export of the c:arbonIsei:I 
steel during the last three yea"'; and 

(d) the details of production CllpllCity and actual 

production of carbonieed ..... during the last three years, 

pUblIc-sector plant-wlM? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAB): (a) Demand and availability 

of flni8hed (carbon) steel In the country during the last 

1hnMt years are given below: 

(in million tonnea) 

Year Apparent Domestic 

Demand Availability 

2004-05 33.5 34.5 

2005-06 38.5 39.4 

2006-07 (Provisional) 44.0 43.7 

(Soun::e: Joint Plant CommItIae) 

(b) No Plan fund was released to Carbon steel 

producing integrated ateel plants i.e Steel AuthorIty of 

India ltd. (SAil) and Rashtriya Ispat NigMI ltd. (RINl) 

during the last three yeatS. However, SAIL was provided 

non-plan fund of Rs. 9.30 crore. towarda inter.at 

subsidy in the year 2004-05 and· As. 70.22 ~ tow ... 
waiver of penal guarantee fee In the yMI' 2006-07. No 
non-ptan fund was provided to RINl during the last three' 

years. 

(c) Import and export of finished (carbon) t~ in 

the country during the last three years are gIven 

below : 

Year 

2004-05 

2005-06 

2006-07 (Provisional) 

Imports 

2.109 

3.850 

4.100 

(Source: Joint Plant CommIttee) 

(in million tonnes) 

Exports 

4.381 

4.478 

4.750 

(d) The crude (Carbon) steel making capacity and 

production of public sector steel p/anIs v.2, Steel Authority 

of India Ud. (SAIL) and Raahtriya Ispat NIgam ltd. (RINL) 

during the last three years are given below:-

(in mHlion tonnes) 

12.858  12.460  12.858 lU70 12.839  13,506 

RH. 2.810 US2 2.910 3.48ot 2.810 3.481 

15.71i8 15.912 15.71i8 18.964  15.749  17.003 

(Source : Joint Plant CommIttee) 

fEf1I1ishJ 

Reatructurlng of Brahmaputra Board 

4355. DR. ARUN KUMAR SARMA: Will the Minister 

of WATER RESOURCES be pleased to refer to the reply 
given to Unstarred Question No. 801 dated Dec. 06, 2004 

and state: 

(a) 'whether the Brahmaputra Board has since been 

restructured; 

(b) if so, the details thereof; 

(e) the manpower and institutional break-up finalized 
as well as additional power or autonomy granted to 

upgrade the board to an effective functional entity; 

(d) if not, reasons for the inordinate delay and when 

it Is targeted for execution; and 

<e> the salient features of the master plan prepared 
for flood moderation and river training with outlays, 

allocation and achievements made 80 far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YAOAV) : <a) to (d) The earlier proposal referred to in 

reply to Unstarred Question No. 801 dated Dec. 06, 2004 

was for intemal restructuring of Brahmaputra Board. The 

action for restructuring of Brahmaputra Board was initiated 

in the Ministry and Recruitment Rules for promotion to 

the posts of Chief Engineers and Assured Career 

Progression (ACP) cases of Junior Engineers were 

finalized. As regards Cadre Review proposal, it is 

proposed to restructure the Brahmaputra Board by an 

amendment of the existing Brahmaputra Board Act, 1980. 

A proposal for amendment of the said Act is under 

formulation in consuItaIion with the concemed MinistrIesI 

Departments and authorities/agencies. 

Thereafter, a bin seeking amendment of the Act will 
be brought up before the Parliament. After the said bill 

has been passed, the amended Act wiD be notified in 

the otIiciaI Gazette and the 80aId will be restructured 

accordingly. As this is a time consuming process, the 
target tor execution of the provisions of the amended Act 

will depend on the tinal passing of the Bill by the 

Partiament. 

(e) In the Master Plan prepared by Brahmaputra 

Board, detailed studies of the river system of the basin, 

hydro-meteorology, analysis of hydrological data, geology, 

climate, socioeconomic status, population (human & 

livestock), urban development, forests, industries and 

transport, food and its impact and overaD water resource 

development are carried out and different measures for 

control of tIood and bank erosion and ~ ent of 

drainage giving due regard to other beneficial purpoees 

are recommended. The recommendations consist of 

structural as well as non-structural measures. The 

structural measures include short term as weD long term 

measures. 

The Board has taken up execution of the schemes 

for flood moderation and river training works recommended 

in the Master plans. These include Harang Drainage 

Development Scheme, Protection of Majuli Islands, 

Avulsion of Brahmaputra at Dholla Hatighuli. Barbhag 

Drainage' DeVelopment Scheme and Pagladiya Dam 

prOJ8Cl An outlay of As. 646.12 crorea was provided 

during X plan. against which, an amount of As. 74.80 

crores was spent on these projects. 

The achievements made so far inctude execution of 
Anti-erosion schemes, Embankments, Drainage 

Development Schemes, setting up of North e .... m 
\:iydraulic and AIled Reeearch lnetttute (NEHARI), canyIng 
Qut of ~ and ailed 8tuc11es .. of the river 

Brahmaputra etc. 

Butler Stock of UrM 

4356. DR. M. JAGANNATH: Will the Minister of 

CHEMICALS AND FERTIliZERS be pleased to state: 

(a) whether the Government proposes to maintain a 

buffer stock of Urea in major States to avoid shortage 

during the coming kharif season; and 

(b) If so, the details thereof aIOngwiIh the States 
idelltified for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTlUZERS .AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRIB.K.HANDIQUE): (a) Yes, Sir. 

(b) The Department will operate 8 buller aock of 

urea through the State lnetitutional .AgencIeeIfeItiI 

companies in major coneuming States up to a limit of 

5% of the seasonal requirement. States identified tor 

operating the buffer stock during Kharif 2007 are as 

follows: 

1. Andhra Pradesh 

2. Karnataka 

3. Tamil Nadu 

4. Gujarat 

5. Madhya Pradesh 

6. Maharashtra 

7. Rajasthan 

8. Haryana 

9. Puniab 

10. Uttar Pradesh 

11. Bihar 

12. Orissa 

13. West Bengal. 
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Aaal8tance under Fodder Development Scheme 

4357. SHRI RAVI PRAKASH VERMA; 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI M. SHIVANNA: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of AGRICULTURE be pleased 10 
state: 

(a) whether adequate attention has been given to 
the production of fodder crops; 

(b) if so, the details thereof; 

(c) whether several States have 8fT1Jhasized the need 
to develop fodder banks in vulnerable areas and to chalk 
out strategies for improving the supplyltransportation of 
fodder from one region to the other regions in the 
country; 

(d) if so, the action taken thereon; 

(e) whether various State Governments have 
requested the Union Government to inc:faMe financial 
assistance under the Centrally Sponsored Fodder 
Deve10pment Scheme; and 

(I) if so, the details thereof and the reactton of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTUR.E AND MINlSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The foRowing schemes have been implemented 
for enhancement of fodder production: 

1. Centrally Sponsored Fodder Development Scheme 
comprising of following components: 

(i) EstSblishment of Fodder Block Making Units. 

(ii) Grassland Development including Grass 
Reserves. 

(iii) Fodder seed production and distribution. 

(iv) Biotechnology Research Project. 

2. The Government has established Central Fodder 
Development Organization comprising of seven Regional 
Stallone for Forage Production and Demonstration, one 
CentraJ Fodder Seed Production Farm and Central Minikit 
Testing Programme for production of fodder seed, 
organizing demonstration, farmers' fairs and training 
programmes on production of high yielding varieties of 
fodder crops. 

(c) and (d) No specifIC proposal in this regard. has 
been received from any State. 

<e) and (f) No, Sir. 

Alma and Objectlvu of DGFASU 

4358. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

WiD the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

<a) the aims and objectives/accountability of the 
Directorate General of Factory Advice Service and Labour 
Inatllutea in the country; 

(b) whether the Government prQP0S8S to expand the 
account8biIIty of OGFASl.I; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINtSTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The Directorate General of Factories 
Advice Service & Labour Institutes (DGFASLI) was set 
up with the objective of advising the Central and State 
Governments on the administration of the Factories Act, 
1948 and for integrating aH related activities with Factory 
Inspection Services in the States. The DGFASU renders 
advice and carries out support activities such as studies 
and surveys for administration of the Factories Act, 1948' 
and Dock Workers' (Safety, Health & Welfare) Act. 1986. 
It also coordinates with the State Governments in the 
technical and legal sphere to facilitate uniform standards 
of enforcement of safety and health in manufacturing and 
Port sectors. The Labour Institutes under the DGFASLI 
conduct studies and surveys, training programmes and 
other promotional programmes in the field of occupational 
safety and health. 
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The OGFASlI &lao administer. DockWorkers' 
(Safety, Haalth & Welfare) Act. 1986 and the ReguIatIona. 
1990 framed thereunder in major Ports of the country 
through its Inspectondes of Dock Safety. 

(b) No, Sir. 

(e) Does not arise. 

Fire In Teicher FertIlIzer Pbmt 

4359, SHRI B. MAHTAS: 
SHRI ARJUN SETHI: 

WII the Minister of CHEMICALS AND FERTlllZERS 
be pleased to stale: 

(a) whether Teicher Fertilizer Plant in Orissa has been 
destroyed due to fire accident recently; 

(b) if so, tha details thereof; 

(e) the estimated loss sustained 88 a result thereof; 
and 

(d) the action takenlpropoeed to be ..un In 1hIa 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTlUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a, 10 (d) There wei 
an incidellca of wild ~ fiN on 8.4.2007 in the JARlil8' 
of closed T aIcher tertItzefB f'tanI of FClL. which erupted 
at about 1.30 P.M. The fire startad from near the 
bOundary wall which was lnacce .. ~ due dInee wid 
growth. The fir8 apread quDty eo ........ due to heavy 
wind and dry gr.-.. on the ground. h ... brought 
under control wiIhin 4--5 houra will .. help of rn .... 
of 0ri8aa &ate Gowmment. Heavy weier plant. NTPC, 
NAlCO & UCL There was no me;or .. to the plant 
and equipmenIB. The only ..... damage and fall of 
wooden cooling tower .. ructure. The management 
cotWlituted a High Power Committee to viIIt the .... and 
report on the fire incidence. The Commitlee t. reported 
'that 1088 sustained by the company in the fire incidence 
is approximately between As. 0.5 lac to As. 1 lac. 

4360. SHRI ANANTA NAYAI<: 
SHRI DEVlDAS PINGlE: 
PROF. MAHADEORAO SHIWANKAR: 

WIt the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether 1M Government has· chalked out capital 
cost for aettIng up of &eVen new feI'tIIIzer plants 80 .. to 
remove the criIIa of fettllzera ·In the country 88 reported 
in DIIh/Ir JIignIn elided April 22, 2007; 

(b) if 80, the detaIIa and locations thereof, State-
wise; 

(e) the estimated cost invotved therein; 

(d) the total quantity of fartllizers estimated to be 
produced in each of the plant; and 

(a) the time by which such plants are likely to be 
commI&aioned and the production at8rted? 

i"HE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (al to <a) In view of 
increulng gIIP in demIInd and supply of urea in the 
country, the Govemrnetd Ie 8llCOUI'IIging companies for 
..atng up of new ...... pIIIrD within the countJy and aIeo 
in oIw ~ ..... au 18 available at r...oNIbIe 
price. Sonw 01 .. IndIM CCIf'I1)8I\ie8 have IUbmIlIed their 
.. for .-v up of new urea un.. In the counIry 
cUIng the 11th .Plan period. RCF ... propoMd .... 
up of urea unit at ThaI, Mumbai (Maharuhtra), KRIBHCO 
hae propoMd aetIIng up of UNa unit at HuIra (Gujarat), 
Indo-GlM ... prcpoeed to set up·UIM unit at ~ 
(Utmr Pr.deeh) and IFFCO t. propoMd to Nt up a 
u.. unit at NeIIont (Anctva ~). For setting up of 
theae plants the companle8 .re In initial stage of 
dIIcI..,. with gas euppIers and accon:IIngIy the detaIed 
praIect report Is under prepandIon, only after wh/ch IbIy 
coat of project can be ucertained. At this stage no 
definite time frame can be fixed. 

PrIce .......aon Fund 

4381. DR. M. JAGANNATH: 
SHRI IQBAL AHMED SARADGI: 

WlI the MInIster of AGRICULTURE be pIeued to 
stale: 

(8) whether the Government propoeea to set up • 
Price StabiIIaaIIon Fund and MaJ1cet intervention Plan for 
all Agricultural pr0duct8 as recommended by the National 
CommIssIon on Farmers; 
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(b) If so. the details thereof; and 

(c) the time by which the said fW1d is likely to be 
let up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (&HAl KANTIlAL BHURIA): (a) 
to (c) The NdonaI Conn' ,.., on F-. ttl ita Revised 

Draft National Poley for r=..... ......... Mh1ded the 
eAIbIi8hment of MarkeC Price StItaz/lloo Fund jointly 
by Central and State Gcwem...... and financial 
in8tiIutions to protect tannera during periodI 01 YioIent 
fluctuations in prices. The Commiasion hal allo 

~ that the MIHbt InletWidion Scheme (MIS) 

IhouId reepond epeedIv to ........ apecIaIIy In .. 
cue of senaitlve crope In the rainted are... The 
eco e~ 01 ......... CommiI8ion on Fanners 
have been _nilled In coneuIatIon with the ~ 

rMIter MiniIIriea and State GovemmeIIts and a rae hal 
been circullll8d for the 00I1IIderaIion of the CoImIitlee of 

.. SecretMea. A .... ~ on the recommend .. .,.. 

of the CommiIaion .. not a... taIen by" ~ 
10 far. 

However. .. GovemmenI Is impIeIMitlilI(j a Price 
Support Scheme (P88) for prOCUNIMnt 01 .... and 

~ ~ NAFED and a ..... ""u.lllan Scheme 
(MIS) for proctnment of"........ IIgItcuIIuraI and 
horticuIIuraI commcdllil not CCMnd under P88, In order 
to protect the grawere from INIkIng dIshIa ..... 

4382. SHAI SUGAI8 SINGH: 

SHAI NNlAA HUSSAIN: 

SHAI KtSHANBHAI V. PATEL: 

WII the MIniIIIr of WATER RESOURCES be pleased 

to ... : 

(a) whether the GoverM*rt had conatituted a Tuk 

Force for flood management/erosion control to look into 

the recurrent floods In Assam and some other 

neighbouring States; 

(b) if 80. whether it has submitted Its report to the 

Govemment; 

(c) if 10, the salient featureS of the report; 

(d) whether the Govemment has circulated the 

recomrnendaIion of the Task Force to various Miniatrieal 

PIarrilg Convnission and the State Governments for their 
comments; 

(e) it so. the details of reactions received from various 

States. Ministrlel and Planning CommIssion In this regard; 

(f) the follow-up action taken thereon; and 

(g) if not. the time by which the Govemment proposes 

to take decision on the recommendations of the said 
Task Force? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) to (g) Yes Sir. The Govemment of India 

hed CGnItituted a Task Force for flood management! 

eraaion conIrol in August. 2004 to look into the recurrent 

~ In Mum and some other neighbouring States. 
under the chairmanship of Chairman, Central Water 

CommIeelon. The Task Force submitted Its report on 
31.12.2004 . 

The Tak Force recormMInded a number of Flood 
Management schemealwortal amounting to a total of 

As. 4812.10 CI'Or8. It included WOfb d As. 316.14 crore 
under immediate. works of Rs. 2030.16 crore under 

Short Term-I and worb of As. 2835.81 crore 88 Short 
Term-II category. to be implemented during next six 

month8. 2 )18818 and 7 years respectively. The State 

govemmerd:l ..... howMw. raquIred to prepare c:tetaIIed 
pra;ect .repoI18 of the ICIwnes and process them for 

approval 88 per the ~ 01 ht Planning ConYnIa8ion 
and get them tecl ii~1 ic  cleared byappral8lng 

agenclea for taking them up for Implementation. 

The .-.port of Task Force was circulated to VarioUi 

Ministries/Planning Commission and the State 

GcMmments. 

8Med upon the recommendation of the Teak Force. 
two on-going IChemea during X plan under central plan. 

namely. ~ itic l Anti Erosion Works in Ganga Basin 

States' and "Critical Flood Control and Anti Erosion 

Schemes in Brahmaputra and Barak VaHey" were upwardly 

revised to Rs. 1150.68 crore and As. 830.14 respectively. 

However. conifdering very little time left in the X plan 

period. these t\chemes were sanctioned for Rs. 305.03 

crore and Rs. 225 crore respectively with a suggestion 

that the scheme for balance works may be proposed 
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during XI plan period. Accordingly. remaining works 

racommended by the Task Force have been ·incIudMI In 
the proposals of XI Pt.n. 

[TransI8Iionj 

R8vIew of ISOPOII 

4363. SHRI MAliA VIR BHAGORA: WiI the Minister 

of AGRICULTURE be pleased 10 state: 

(a) whether the Govemment has ""'-eel the 
fWlCtioning and achievements of Integrated Scheme of 
0iIseeds. Pu..... 0iIpaIm and MaIze (ISOPOM); 

(b) if so. the d8IaiIs and outcome thenIof; and 

(e) the stepe taken 10 make the said achame more 

etI8ctive and result oriel dad? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBUC DISTRIBUTION (SHRI KANTllAL BHURIA): (a) 

to (c::) The functioning 01 IntegnIted Scheme 01 0II8eeda. 
Pulses. Oilpalm & Maize (ISOPOM) i8 reviewed 

periodically by the Depanment of Agriculture & 

Cooperation and PIaI.1ing Commillion. On the bail of 
review, the .,..........", of the achame ha been fow1d 

to be satisfadory and It .,. been dedded to continue 

the &Cherne in 111h 1M ~ plan. FuIther. on the bMis 

of upeliellCe gained in the impIMteillation of the ect.me 
during 10th plan as Il18o the _1gg88tions ...-ued tRIm 
various ~i  ...... nsodIication of the ect.me 
ia ~ for ......... 1Idon during 11th pIM In • 
more effecti)Ie and r88UIt oriented mam8I'. 

I. STEel. AUTHORITY OF INDIA LIMITED ( SAIL) 

Bhilai Steel Plant 

Bokaro Sleet Plant 

Durgapur Steel Plant 

RourtceIa Steel Plant 

2 

18.34 

27.87 

19.30 

27.59 

{E11fI/i8h} 

4364. SHRI ANANTA NAYAI<: 

SHR1 MAHARI MAHATO: 

WiN the Minister of STEEL be pleased 10 state: 

(8) the number of steel pIantMponge ifOf'S plants eel 
up in the country, S1ate-wI8e; 

(b) the amOW\t spent by each plant on perIpttenII 

dlwllapment during the last three yaara; 

(e) the apecIIic WOIk carried out by them during the 
said period; 

(d) whether the Government propoaee to aet up new 
steeUsponge iron pIarD in the country; and 

(e) if 80, the deIaIIa thereof, Stale-wlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEl. (DR. AKHtLESH CAS): (a) The runber of eteeI 
pIantMponge iron plants In public and private eector eat 
up in the country, St8fe.wiIe .... given in the encJoeed 
etatemanI-1. 

(b) The MinIIdry of Steel has two eteeI-making Public 
Sector Undertaldngs !liz Steel Authority of India (SAIL), 

and Rashtriya I8pat Nigam Umited CRINL)/Vishaktsatanem 

Steel Plant (VSP) and one Sponge Iron Plant i.e. Sponge 
Iron (Inda) l.imiIed (SIll) IMlder ita adminimdive control. 
The antOW1t epent by each pIantIwsit of SAIl, RINL and 

SilL on per1JheraI deveIaprnInI during the IaIt three yNI8 

.... menIioI:ed below : 

(Rs. in Iakha) 

2006-07(upto 3rd ~. 

3 

146.25 422.70 

104.41 144.00 

65.94 118.53 

133.65 91.12 
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2 3 4 

liSCO Steel Plant 12.56 42.45 

AHoy Steels Plant 5.86 17.33 17.50 

Salem Steel Plant 2.97 13.09 29.41 

Visvesvaraya Iron & Steel Plant 7.75 27.20 1.67 

Central Marketing Organization 12.30 13.84 9.13 

Raw Materials Division 10.73 30.97 31.75 

RDClS 4.98 31.27 23.60 

II. Vlshakhapatnam Steel Plant 9.50 13.50 23.41-

III. Sponge Iron (India) Umited (SilL) 5.00 5.00 5.00·· 

"The figures for 2006-07 are available only upto 3n:I quar1er and the duly audited figures for the whole year are yet to be finalized. 

"""The figure is for 2006.07. 

(c) The specific peripheral development work carried 
out by the Plants/Units of SAIL, RINL and SilL 
during the last three years are detailed at enclosed 
statement-II. 

(d) and (e) SAIL and RINL which are steel producing 
companies of the Union Government propose to augrt*rt 
steel making capacitiee at various locations In the country. 
The locations will be finalized as and when the plans are 
finned up. 

Staltl-wiss num/JtIr 01 sItNII p/IInI$/$pOngtI iIr:Jn pIsnIs in public and privB/fI StICItJr sst up in thtI oounlly 

S. No. State Public Sector Steel Major No. of Secondary Producer 
Plants Private aponge 

Sector iron Units 
Steel Electric: Induction 

Integrated Special Plants Am Furnace 
Steel & ARoy Furnace 
Plant Steel 

Plant 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0 0 14 0 16 

2. chhattIagaIh 0 1 49 2 47 

3. Goa 0 4 18 

4. Gujarat 1 3 49 



IMV 7, 2'tKI1 .. 

2 3 4 5 8 7 8 

5. JhaJkhand 0 32 2 1. 

6. Karnataka 0 1 1 18 0 12 

7. Maharashtra 8 1 5& 

8. Orissa 0 80 0 42 

9. Tamil Nadu 0 0 4 0 68 

to. West Bengal 2 1 0 31 3 34 

11. Chandigarh 0 0 1 1 

12. Delhi 0 0 8 

13. Haryana 0 0 3 29 

14. Kerala 0 0 1 28 

15. Madhya Prade4h 0 0 1 18 

16. Punjab 0 0 2 101 

17. Rajasthan 0 0 2 23 

18. Uttar Pradesh 0 0 2 118 

19. Himachal Pradesh 0 0 0 12 

20. lJttaranchaI 0 0 0 22 

21. Jammu and Kashmir 0 0 0 5 

22. Bihar 0 0 0 7 

23. Meghalaya 0 0 0 8 

24. Assam 0 0 0 7 

25. Oadar and Nagar Haveli 0 0 0 17 

26. Daman 0 0 0 9 

27 . Pondicheny 0 0 0 23 
. ...:.-

28. Non Reported (Estd.) 0 5 5 0 

Total 8 3 5 222 38 787 
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Staten." 1# 

Peripheral deWllopmenI wom done by IhtI PIIIntw' UnIts 
of SAIL. RINL and SIll Wting 20tN-07 

I. STEEL AUTHORITY OF INDIA LIMITED (SAIL) 

(a) Bhllal Steel Plant  (Chhatll8g8l'h): 

Education : Construction of schools and additional class 
rooms. 

Water Facilities : Providing and repair of drinking water 

facilities 

Roads & Connectivity : Repair of roads 

Medical & Healthcare : Organizing Health Camps in 

peripheral villages 

Sanitation : Conduction sanitation awareness programmes 

in peripheral villages. 

Cultural ; Construction of Community Hall/Centre. 

(b) BoUro Steel Plant (Jharkhand): 

Education : Providing schools for students belonging to 

below poverty line. Providing scholarships to meritorious 

students and providing free text books, coaching to 

students. 

Water Facilities : Installation of hand pumps and 

construction of ponds. 

Roads & Connectivity : Construction and Repair of roads 

Medical & Healthcare : Organizing Health Camps in 

peripheral villages. 

(e) Durgapur Steel Plant (West Bengal): 

Education : Construction of school building, class rooms, 

auditorium, computer laboratory and providing fumiture 

for schools. 

Water Facilities : Installation of hand pumps and 

construction of ponds. 

Roads & Connectivity : Construction and Repair of roads 

Medical & Healthcare : Providing Mobile Dispensary, 

Renovation of Creche-cum-Home for disabled people, 

Providing furniture for hospitals and orphanages, 

Organizing Health Camps in peripheral villages. 

Sanitation : ~o idin  low cost sanitation units. 

(d) Rourke.a Steel' Plant (Orl ... ): 

Education·: :Construction of Class Rooms, computer cum 

library buildings. Providing computers, books and furniture 

to schools. Cash award to meritorious students. 

Scholarship for profesaional studies to SC/ST students. 

Water Facilities : Renovation of water ponds and drainage 

facility. Providing tube weUs and digging of new wells. 

Roads & Connectivity : Providing and repairing of roads. 

Sanitation : Conduction sanitation awareness programmes 

in peripheral villages. 

Medical & Healthcare : Free medical aid centres in 

peripheral Villages and providing treatment of general 

ailments and free medicines, Providing Pathological 

diagnostic centre. Treatment and counselling  centre for 

cflSabied children. Organizing Health Camps in peripheral 

villages 

Cultural : Construction of Community centre. 

Miscellaneous : Construction of shops, coildUcting training 
on entrepreneurship development programme, nursery 

training, cultivation of medicinal and aromatic plants to 

promote income generation among the unemployed. 

(e) liSCO Steel Plant (West Bengal) : 

Water Facilites : Repairing, drilling and deepening of pond 

& wells. Jobs related to drinking water facilities. 

Roads & Connectivity : Construction of  PCC pavement 

roads 

Medical & Healthcare : Organizing Health Camps in 

peripheral villages and providing fumitures for hospitals, 

etc. 

Cultural : Construction of sports ground, community centre. 

(f) Alloy St.... Plant, Durgapur (WHt Bengal) : 

Education : ConstructioniRepairlMaintenance of School 

Buildings, Hostel, Class Rooms 

Water Facilities : Providing and repair of drinking water 

facilities 

Roads & Connectivity : Construction of cement concrete 

pavement, culvert, gates, etc. 

Medical & Healthcare : Organizing Health Camps in 

peripheral villages 

Sanitation : Construction of toilets. 

(9) Salem Steel Plant (Tamil Nadu) 

Education : ConstructionlRepairlMaintenance of School 

Buildings, Hostel, Class Rooms. Scholarships for SC/ST I 

Minority children. 

Water Facilities : ConstruotiOftcOf !)Verhead water tanks, 

bore-wells and tUbe-wells. 
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Roads & Connectivity : ConstructlonlRapair of fOIlds. 
Provi<ting lamp posts and street-lighting. 

Medical & Healthcare : Organizing Health Campa in 
peripheral villages 

Sanitation : Construction of toilets 

(h) Vi.ve.verllve Iron .. Steel Plent, 8h11drllvetl 
(Kamataka) : 

Education: Fabrication and supply of steel benches and 
desks to schools. 

Roads & Connectivity : Construction of cover drains, etc. 
Medical & Healthcare : Organizing Health Camps in 
peripheral villages 

(I) Central Marbting OrgeniDtJon : 

Education : Development of Convnunity Hall, Computer 
Room. Science Laboratory. 

Water Facilities : Supply of potable drinking water 

Roads & Connectivity : Repair of roads 

Medical & Healthcare : Olganizing Health Camps in 
peripheral viUages 

(j) Rew Material. Division 

Education : ConstructionlAepairJMaintenance of School 
Buildings. Hostel. Class Rooms 

Water Facilities: Providing and repair of drinking water 
facilities 

Roads & Connectivity : Repair of roads 

Medical & Heatthcare : Organizing Health Camps in 
peripheral villages 

(k) RDClS, Ranch!: 

Education : ConstructionlRepairlMaintenance of School 
Buildings. Class Rooms. 

Water Facilities : Providing drinking water facilities. 

Medical & Healthcare : Organizing Health Camps in 
peripheral villages 

Sanitation : Construction of toilets 

II. RASHTRIYA ISPAT NIGAM UUITEO (RINL) 

During 2004-05. 2005-06 and 2006-07. the PSU has 
carried out peripheral development in the area of health 
and hygiene. education & training, drinking water, welfare 
measures and other miscellaneous wor!< by spending an 
amount of As. 9.50 Iakh. As. 13.5 lakhs and As. 23.41 
lakhs respectively. 

m. SPONGE IRON (INOlA) LIMITED (SHL) 

SitL carried out peripheral deYeIopmet It work In the 
area of drinking water and medical camps In viHages 
during the period. 

PeneI on WTO ... ue. 

4365. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIAAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Development Counc:iI sub-
Committee on "Agriculture and Related Issues· has 
decided to form panel to look into World Trade 
Organization (WTO) issues and their impact on the farm 
sector; 

(b) if so, the details thereot; and 

(c) the steps taken by the Union Government on 
recommendations of the working group$ on crops. 
irrigation. marketing. animal husbandry and dry land 
farming? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MiNISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes. Sir. The National Development Council 
(NOCrs Sub-CommiItee on Agriculture ' .. Related Issues 
has constituted a Sub-Group on -Issues Relating to Land 
and the Farmers, and the effects of Global issues on 
Indian Agricuhure" under the Chairmanship of Or. T. 
Haque, Chairman. CACP. Ministry of Agricuhure. 

The terms of reference of the sub-group are as 
foIIow:-

(i) Examine land-reiated issues such as declining 
size of operational holdings, land-Ieasing. tenurial 
security, corporate farming, contract farming, 
land·share companies etc. and suggest 
measures to promote optimum allocation of land 
resources. 

(ii) Consider global issues including WTO Agreement 
on AgricultUle. particularly. domestic support 
policies in India and elsewhere, intelleclual 
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property rights regime applicable to agriculture, 

bilateral trade agreements, regional  trading 

blocks, etc. and suggest measures to mitigate 

any ill effects these might have on Indian 

agriculture. 

(c) The recommendations of the Wortdng Groups on 

region/crops specific productivity analysis, irrigation, 

marketing, animal husbandry and dryland farming have 

been presented in the meeting of the NOC's Sub-

Committee held on 18.04.2007. However, the Sub-

Committee has not finalized its report so far. 

Industrle. Requiring Environmental C1 .. rance 

4366. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) the categories of industries listed In Schedule-I 

that are required to seek environmental clearance; 

(b) whether the Govemment has any system to 

ensure that mitigative measures issued at the time of 

clearance are strictly followed by such industries; 

(c) if so, the details thereof; 

(d) the number of cases of violation of such measures 

reported during 2004-05, 2005-06 and 2006-07 in various 

States, State-wise; and 

(e) the details of the action takenlproposecl to be 

taken by the Government against such industries during 

the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FOR'ESTS (SHRI NAMO NARAIN 

MEENA) : (a) There are 41 categories of developmental 

projects listed in the Schedule of the Environment Impact 

Assessment Notification, 2006 required to seek prior 

environmental clearance under the o i i~)  of the said 

Act. 

(b) and (c) The compliance of environmental 

conditions stipulated in environmental clearances to the 

developmental projects are monitored bV the Regional 

Offices of the Ministry of Environment & Forests. As per 

Envlfonment Impact Assessment Notification, 2006, the 

project proponents are required to submit six monthly 

compliance report of the Environmental Clearance 

condtions to the concerned regulatory authority. On ~ 

of the six monthly compliance reports, the Ministry'S 

Regional Offices verify the compliance status by site visits. 

(d) and (e) The information is being collected and 

wiD be laid on the Table of the House. 

Krlshl Ylgyan Kendra. 

4367. SHRI ANANTA NAYAK: 

PROF. MAHAOEORAO SHIWANKAR: 

SHRI JUAL ORAM: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) the funds allocated, sanctioned, released and 

utilized for Krishi Vigyan Kendras (KVKs) during the Tenth 

Plan period, State-wise; 

(b) whether the Govemment proposes to set up one 

KVK in every rural and scheduled districts of the country 

during the Eleventh Plan period; 

(c) if so, the  details thereof, State-wise; and 

(d) the steps taken by the Govemment for effective 

functioning of KVKs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

The funds are released for the Krishi Vlgyan Kendra 

(KVK) based on the requirement for developing 

infrastructure and to carry out activities. During the Tenth 

Plan period an amount of Rs. 821.84 crore was released. 
The State-wise details are given in the enclosed 

statement-I. 

(b) and (c) The Government approved for 

establishment of one KVK in each of the 589 rural 

districts of the country during Tenth Plan period. The 

State-wise details of the number of districts are given in 

the enclosed statement-II. 

(d) The steps taken for effective functioning of KVKs 

are as foUews :-

• Formulation of broad guidelines at the central 

level. 
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• Monitoring through eight Zonal Coordinating 
2 3 

Units. 

20. Meghalaya 484.35 
• Technology backstopping and overseeing the 

activities through the Directorates of Extension 21. Mizoram 1456.88 

of State Agricultural Universities (SAU) and 

Central Agricultural University (CAU). 22. Nagaland 681.85 

• Constitution of Scientific Advisory Committee for 23. Oriasa 3920.46 

each KVK. 
24. Pondicherry 375.85 

Statement I 25. PI.I1jab 2731.74 

SlJtlrl-wise dtlt8i1s 01 funds IIIM8SIId for Klishi VJgyB17 26. Ra;asIhan 6180.13 

Ksndras duIing X Plan 
27. SikIdm 236.55 

S.No. StateslUnion Territories Funds released 28. Tamil Nadu 4670.14 
(Rs.in Lakh) 

29. Tripura 343.80 

2 3 
30. Uttar Pradesh 11388.23 

1. Andaman and Nicobar Islands 205.72 31. UIIaranchaI 2596.18 

2. Ardua Pradesh 3820.12 32. West Bengal 2751.11 

3. Arunachal Pradesh 390.83 
Total 82184.56 

4. Assam 2185.21 

5. Bihar 4151.08 ~  

6. Chhattisgarh 1351.78 SlBts-wistI DrIIIIII6 01 NumI»r 01 RIK8I Districts 

7. Delhi 87.60 
II/IPfDIIfKI by GtwrImI7IIIIII for &t1II:IbIItMnI 01 KfitIhi 

~ KI1nd1as (KVK) duting X PIIIn 

8. Goa 254.19 
S.No. StateJUnion Territory No. ot Rural 

9. Gujarat 2559.70 Di8Iric::ts 

10. Haryana 3093.75 
2 3 

11. Himachal Pradesh 2821.28 
1. Andaman and NIcobar IsIandB 2 

12. Janvnu and Kashmir 1958.59 
2. AncIlra Pradeeh 22 

13. Jharkhand 3102.53 

3. Arunachal PI'8desh 15 
14. Kamataka 3666.Q3 

4. Assam 23 
15. Kerala 2209.05 

115.85 
5. Bihar 38 

16 Lakshadweep 

17 Madhya Pradesh 5602.-4<> 
6. . Chhattisgath 16 

18. Maharashtra 5786.48 7. Dadra and Nagar Haveli 

19. Manipur 1045.10 8. Daman and Diu 2 
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2 

9. Delhi 

10. Goa 

11. Gujarat 

12. Haryana 

13. Himachal Pradesh 

14. Jammu and Kashmir 

15. Jharkhand 

16. Kamataka 

17. Kerala 

18. Lakshadweep 

19. Madhya Pradesh 

20. Maharashtra 

21. Manipur 

22. Meghalaya 

23. Mizoram 

24. Nagaland 

25. Orissa 

26. Pondicherry 

27. Punjab 

28. Rajasthan 

29. Sikkim 

30. Tamil Nadu 

31. Tripura 

32. Uttar Pradesh 

33. Uttaranchal 

34. West Bengal 

Total 
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3 

2 

25 

19 

12 

14 

22 

26 

14 

48 

33 

9 

7 

8 

8 

30 

4 

17 

32 

4 

30 

4 

69 

13 

18 

589 

Joint Working Group with GenMny on Agriculture 

4368. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is a proposal to set up a Joint 
Working Group with Germany for Cooperation in 
agriculture and allied sectors; 

(b) if so, the details thereof; 

(c) whether any agreement has been signed in this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Discussions were held recently between German 
delegation led by Par1iamentary State Secretary in the 
Ministry of Food, Agriculture & Consumer Protection of 
Germany and the Indian delegation led by Secretary, 
Department of Agriculture & Cooperation on various issues 
related to agriculture and aIRed activities and views were 
also exchanged on appropriate framework for cooperation. 

(c) No, Sir. 

(d) Question does not arise. 

[TnmslalionJ 

New PolIcy for Sugar lndu8try 

4369. SHRI HANSRAJ G. AHIR: 
SHRI VIJOY KRISHNA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has formulated a new 
and liberal sugar policy to make sugar industry 
internationally competitive; 
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(b) if 80, the details and salient features thereof end 

the time by which it is likely to be implemented; 

(c) whether the said policy proposes to do away 

with the current system of distribution of levy sugar, State 

Advised Price and Cane Area Reservation; 

(d) if so, the reasons therefor; and 

(e) the preventive steps taken to safeguard the 

interests of the sugarcane farmers and consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) The Government has not made any 

change In the existing sugar policy. 

(c) to (e) No decision to do away with the cunent 

system of distrbution of levy sugar. State Advised Price 

and Cane Area Reservation has been taken by the 

Central Govemment. 

4370. SHRI VIJOY KRISHNA: 

SHRI ASHOK ARGAL: 

SHRlMATI SUMITRA MAHAlAH: 

SHRI RAGHUNATH JHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTJON be pleased to state: 

<a> whether hoarding of essential commodities 

continues to be the major cause of rise in prices of 

essential commodities despite the arrival of Rabi crops 

and several other steps taken by the Govemment to 

contain the price rise; 

(b) if 80, the reaction of the Government thereto; 

(c) whether the Govemment proposes to involve the 

intelligence agencies to check the hoarding; 

(d) if so, the details thereof; 

(e) whether the Government has received aome 

recommendations/suggestions from various quarters to 

control the price rise; and 

(f) if so, the detalIs and the action taken by the 
Government thereon? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 

Rise in prices of essential co ~  is caused by a 

variety of factors impacting on the demand and supply 

side. These include domestic production, quantHy of 

import., hoarding, intemational price., consumption 

requirements, expectations regarding behaviour of prices, 

etc. 

The Government is fuBy alive to the Issue of hoarding 

of essential commodities. It has therefore authorized the 

State Govemments to prescribe stock hoking limits on 

wheat and pulses, by its Central  Control Order dt, 

29.08.2006 under the Essential Commodities Act, 1955 

for a period of six months. 

(c) and (d) There is no such proposal at present 

with Department of Consumer Affairs. 

(e) and (f) Bued on its assessment of the price 

situation, the Government has taken a number of 

measures to control the price rise. These .... to increase 

the supply and moderalethe price rise through 

administrlltive, fi8caJ and monetary measures, the details 

of which are given in the enclosed statement. 

• Increasing the cuh reserve ratio by 25 basis 
points each on four occasions so far on 

December 23, 2006, February 17, 2007 arid 

March 3, 2OfJ7 to reach 6.0 percent On March 
30, 2007, the Reserve Bank of India announced 
further incre88e in CAR by 50 .. poinIa (CAR 
would reach 6.50 per cent effective April 28, 
2007). 

• Repo rates were revised upwards five times In 
2006-07 by 25 basIa points on each occaaIon 
to reach 7.75 per cent on March 30, 2007. 

• On March 2, 2007, the Reserve BlInk 01 India 
announced three further measures to manage 
liquidity In the system: first, starting March 5, 
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2007, under the LiquIdity Adjustment Facility, to 
Umit daily reverse rapo absorption to a maximum 
of As. 3,000 crore each day; second, to issue 
dated security for As. 6,000 crate (nominal) on 
March 6, 2007 under the Market StabIlisation 
Scheme (MSS); and third, to auction Treasury 
BiNs for a notified amount of As. 2,500 crore on 
March 7, 2007. 

• As against the normal applicable duty of 50 per 
cent, allowing private trade to import wheat at 
5 per cent duty from June 28, 2006, and at 
zero duty from September 9, 2006. 

• Reduction of customs duty on import of pulses 
to zero on June 8, 2006. 

• Aeduction in import duty on palm group of oil 
by 10 percentage points in August 2006 and by 
a further 10-12.5 percentage points in January, 
2007. Maintaining the tariff '4Iue for assessing 
import duty unchanged' at the July 2006 level. 

• In January customs duty was reduced on 
Portland cement, various metals, machinery items 
and project imports. 

On February 28, 2007, Budget 2007-08 initiated 
several further measures, which include: 

• Aeducing peak rate of buic cuatoma duty for 
non-agricultural products from 12.5 per cent to 
10 per cent; 

• Aeducing basic customs duty on selected raw 
materials, intennedlete and capital goods to 5-
7.5 per cent; 

• Aemoval of additional countervailing duty of 4 
per cent on edible oils; 

• Reducing buic customs duty on sunflower oil 
by 15 percentage points; 

• Reducing excise duty on petrol and diesel, 
umbrellas and footwear, and on cement up to 
As. 190 per bag; 

• Exempting biscuits up to As. 50 per kg. and 
food mixes from excise duty. 

• Basic customs duty on palm gro\4) of oils was 
further reduced by 10-percentage points in April, 
2007. 

..... ures for augmenUng domeatlc availability 

• STC contracted for import of 55 Iakh tormes of 
wheat to supplement domestic availability, of 
which more than 50 lakh tones had arrived, 

• Decision to release up to 4 lakh tones of wheat 
under the Open Market Sale Scheme in 
February and March, 2007, 

• Ban on export of pulses with effect from June 
22, 2006; wheat and skimmed milk powder from 
February 9, 2007. 

• NAFED importing 49,300 tonnes of pulses. Under 
a new contract executed by NAFED in December 
2006 to import 30,000 tonnes of pulses, over 
12,000 tonnea had been shipped. NAFED, STC 
and other public sector agencies are contracting 
additional quantities of pulses. Public agencies 
are expected to procure over one miHion tones 
of pulses in 2007-08. 

• For a sustained improvement in agriculture 
production and productivity, Budget 2007-08 has 
proposed measures to increase irrigation, 
availability of improved seeds, institutional credit 
and fertilizers and measures to accelerate the 
adoption of new technologies through a 
revamped training and visit system. 

• Aeduction in the ratail prices of petrol by As. 2 
per litre and diesel by As. 1 per litre first in 
November 2006 and again in February, 2007. 

• Ban on futures trading in tur and urad from 
January 24. 2007 and in wheat and rice from 
February 28, 2007. 

• Extending up to August 28, 2007, the order 
enabling the State Governments to prescribe 
stock limits, etc., in respect of wheat and pulses 
under the Essential Commodities Act. 

• Constitution of an Expert Committee under the 
chairmanship of Prof. Abhijit Sen, Member, 
Planning Commission, to look into all the issues 
relating to futures trading. 

• Strengthening the monitoring mechanism of the 
public distribution system. 
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{English] 

Shortage of Staff In Aajendre P,...d 
Agrtcuttur. UnhrereIty 

4371. SHRI RAM KRIPAL YADAV: WiD the Minister 
of AGRICULTURE be pleased to state: 

(a) whether there is any shortage of staff in Ra;endra 
Prasad Agriculture University, Pusa, Samaatipur. Bihar; 
and 

(b) if so, the steps taken by the Government to fulfil 
the backlog immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The Government has been informed about the 
shortage of staff. There is also a backlog of 238 posts 
in the teaching cadre of Rajendra Prasad Agriculture 
University, Pusa, SamasIipur. 

(b) As a process towards appointment, the University 
has advertised 282 posts vide adYettisernent No. 112006 
dated 22.02.2006 and 102 posts were again advertised 
in special drive (r,maining backlog of SC/ST) vide 
advertisement No. 212006 dated 27.03.2006. Again, in 
continuation, 20 posts of Dean and Directors were 
advertised vide advertisement No. 3/2006 dated 
28.03.2006. 

The University has completed the process of 
appointments in case of the two eartier advertisements 
but the appointment letters are yet to be issued to the 
successful candidates subject to the approval of the State 
Government of Bihar. 

Organisation Item 

2 

PEC Ud. Urad 

Mooog 

Tur 

TOTAL (PEC) 

Import of Put ... 

4372. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has decided to import 
additional fifteen Iakh tonnes of pulses to contain price 
rise and improve avaUability; 

(b) if so, the details thenIof indicating the quantum, 
price, importing agancies and time-frame fixed for the 
said 1mpor1s; 

(c) the rate at which the same is propoeed to be 
sold in the market; 

(d) the difference in the price of indigenous and 
imported pufaea; 

(e) whether the Government .pr0p0ae8 to Import edible 
oil also during the current year In view of ita rising prices; 
and 

(I) H so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The 
Government recently took a decision to import 1.5 mUlion 
tonnes of puIees such as Urad, Tur, Moong, Masur, Gram 
and yellow peas through National Agricultural Cooperative 
Marketing Federation of India Ltd. (NAFED), MMTC Ltd, 
PEC Ltd and State Trading COrporation (STC). The 
imported pulses will be sold by these agencies through 
public tenders. The supply of imported puIaes wiD augment 
domestic availability and thus help in containing the rise 
in prices. The details of import of pulses by the 
4 agencies as on 25.4.2007 are given below: 

(in metric ton088) 

Contracted Quantity Ouantlty arrived (at port) 

3 .. 
19000 5000 

9000 2000 

10000 4000 

38000 11000 
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1 2 

MMTC Ltd. Urad 

Moong 

Tur 

Dunpeas 

YeHow peas 

TOTAL (MMTC) 

NAFED Urad 

Moong 

TOTAL (NAFED) 

STC Urad 

Yellowpeas 

TOTAL(STC) 

GRAND TOTAL 

The prices of imported pulses are being collected 
and will be laid on the Table of the House. 

(d) Information is being collected and will be laid on 
the Table of the House. 

(e) Edible oils are under Open General Llcence (OGL) 
of the Foreign Trade Policy of the Government. Since 
there has been a continuous excess of demand over 
domestic supply, import of edible oHs Is being resorted to 
augment domestic availability. However, the Government 
at present do not propose to import edible oils. 

(f) Does not arise. 

Integrated Development of T .... Borne OIl88eda 

4373. SHRI L. RAJAGOPAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of tree borne oiIseeds explored by 
Integrated Development of Tree Borne Oi/seeds and 
National Oilseed and Vegetable Oils Development Board 
during each of the last three years, State-wise; 

3 4 

3000 0 

1000 980 

20000 4680 

2000 0 

53000 0 

79000 5580 

65000 19874 

5000 4440 

70000 24314 

30000 11145 

70000 0 

100000 11145 

2,87,000 52,039 

(b) whether any awareness programme for developing 
tree borne oilseeds has been undertaken during the last 
three years; 

(c) if so, the details thereof, State-wise particularly 
Andhra Pradesh; 

(d) whether oM expellers for tree borne oilseeds haVe 
been set up in Andhra Pradesh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
To explore the potential of tree borne oilseeds including 
Jatropha for bio-diesel production, a Central Sector 
Scheme -Integrated Development of Tree Borne Oilseeds" 
is being implemented by National ORseeds & Vegetable 
Oils Development (NOVOD) Board. Under the Scheme, 
a R&D programme through networking of 43 institutions 0' ICAR, CSIR, ICFRE institutions and State Agricultural 
Universities in 23 States has been initiated by the Board 
to develop high yielding varieties, location specific package 
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of practices, preprocessing and proceaaing facilltlea, mass 
multiplication, chemical analysis and cryo-preservation etc. 
The model plantation using elite planting material has 
also been undertaken i!" 10,000 ha. area on Govemment! 
Universities land in 21 States to ensure quality production 
of seed for undertaking large scale plantation of Jatropha 
and Karenja in the country in subsequent years. BesIdes, 
the technology transfer and back-ended credit linked 
subsidy programme have also been undertaken to 
generate awareness among the growersltannenl and to 
provide financial assistance in the form of subsidy for 
area expansion and productivity enhancement. The details 

of plantations of Tree Borne Oilaeeda undertaken 
during the Iut thrM yeara are given In the encI088d 
statement. 

(b) and (c) More than 250 farmer training and 190 
trainers training prognunmea have been organized in the 
country including the State of Andhra Pradesh benefiting 
mora than 22400 field functionariesl&eed collectors. 

(d) and (e) Three oil expellers has been setup in 
the State of Andhra Pradesh with the financial aaistance 
under the Scheme during 2003-04. 

....,..", 

StaItM¥istl lind T/lO-witItI PIIIJ7bIIion tbing ItIIII lit,. yrNI1S 

SI.No. Name of TBOsIStates Year-wiae plantation in (He.) 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Jatropha 

AncIva Pradesh 300 15 

Arunachal Pradesh 185 

Assam 0 

Bihar 0 

ChhatMgarh 440 

Gujarat 800 282 80 

Goa 0 

Haryana 308 140 

Jammu and Kashmir 0 

Jharkhand 200 300 200 

Kamataka 310 60 

Kera/a 50 

Madhya Pradesh 537 

Manipur 200 50 

Mahalashlra 1130 300 
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2 3 4 5 

MiZoram 280 200 

Meghalaya 113 

Nagaland 240 200 

Sikkim 

Uttar Pradesh 437 155 80 

UttaranchaJ 578 0 

Rajasthan 150 

Tamil Nadu 434 

West Bengal 100 

Total 6792 1047 1025 

2. Karanja 

AncIhra Pradesh 50 

Bihar 0 

Chhattisgam 81 

Gujarat 100 

Goa 10 

Haryana 5 

Jhartchand 100 

Kamataka 267 

Madhya Pradesh 10 

Sikkim 50 

Uttar Pradesh 80 

Total 653 100 

3. Neem 

Bihar 0 

Gujarat 100 

Goa 0 

Haryana 4 

Jhartmand 100 
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1 2 3 

Karnataka • 50 

Mldtya Pradesh 2 

Manipur 

Silddm 

west Bengal 50 

Total 306 

4. Simarouba 

Karnataka 

5. Wild apricot 

Himachal Pradeah 

6. Tung 

Nagaland 100 

7. Mahua 

Bihar 

Madhya Pradeah 

B. KoIwm 

Goa 

Karnataka 

IncreMe In ProducUon of P8ddy 

4374. SHRI B. MAHTAB: Will the Minister of 
AGRICULTURE be pIeaeed to state: 

(a) whether the Government has drawn up a plan 
fOl' increasing the production of paddy in some district8 
of the country; 

(b) if 80, the names of districts 80 identified; 

(e) the details of assistance proposed to be provided 
to these identified districIB; 

(d) whether improved variety of seed has been 
aBocated to these identified districts; and 

o 
2 

10 

4 5 

150 

150 

10 

(e) If 80, the details theraiof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
to (e) Integrated Cereals Development Programme in Rice 
Based Cropping System Areas (ICDP -Rice), Integrated 
Cereals Development Programme in Wheat Based 
Cropping Systems Areas (ICDP - Wheat) and Integrated 
Cereals Development Programme in Coarse Cereals 
Bued Cropping Systems Areas ( ICDP • Coarse Cereals) 
are already Implemented under Macro Management 
Programme in identified blocks/mandala having larger 
coverage under riceJwheatlcoarse cereals in different 
States and Union T en1toriee of the country to enhance 
the productIviIy end production of cereals including paddy. 
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Under the above schemes, assistance is provided tor 

propagation of improved production technology, hybrid rice 

production technology, Integrated Pest Management 

Ihrough field demonstrations, transfer of technology 

through electronic media and published literature, farm 

implements, installation of sprinkler irrigation system, 

varietal replacement and production of certified seeds, 

etc. Besides, Frontline Demonstrations  are also conducted 

by the Indian Council of Agricultural Research (ICAR)I 

State Agriculture Universities (SAUs) on fanners' field to 

popularize the frontier technologies amongst farmers. 

MA. SPEAKER: The House stands adjoumed till 

12 noon. 

11.05 hrs. 

12.00 hr •• 

The Lok Sabh8 /hen adjoufT1l1d /ill 

TWfIIvrJ of Ih8 Chck 

The Lok Sabha ffl-llSS8mbled 81 Tttt'1Ive of Ihs C/ocIr. 

(MR. SPEAKER in the ChIIir) 

... (Inlenuplions) 

[English] 

MA. SPEAKER: Let us do some work. 

[Translation] 

What are you talking? Let us do some work. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 

Speaker, Sir, it is the ruling party which Is not allowing 

the House to run, not we. Ruling party Is not aBowing 

the business of the House to take place tor the last 

three days ... (Intrenuplions) 

MR. SPEAKER: You are a good person. 

[English! 

Papers to be laid. 

12.01 hr •• 

/English] 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): I beg to lay on the ~e

(1) A copy of the Apprenticeship (Amendment) Rules, 

2007 (Hindi and English versions) published in 

Notification No. G.S.A. 214 (E) in Gazette of India 

dated the 21 st March, 2007 under sub-section (3) 

of section 37 of the Apprentices Act, 1961. 

[Placed in Lbrary. See No. L T -6281107] 

(2) A copy of the Industrial Employment (Standing 

Orders) Central (Amendment) Rules, 2006 (Hindi 

and English versions) published in Notification No. 

G.S.R. 280(E) in Gazette of India dated the 11th 

Apnl, 2007 under sub-section (3) of section 15 of 

the Industrial Employment (Standing Orders) Act, 

1946. 

[Placed in Lbrary. See No. L T -6282107] 

MR. SPEAKER: Item No. 3  -Shri B.K. Handique-

not present . 

Item No.4 -Dr. Akhilesh Prasad Singh. 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): I beg to lay on the Table-

(1) A copy of the Memorandum of Understanding (Hindi 

and English versions) between the Central 

Warehousing Corporation and Department of Food 

and Public Distribution, Ministry of Consumer 

Affairs, Food and Public Distribution, for the year 

2007-2008. 

[Placed in Library. See No. LT-6285107] 

(2) A copy each of the following Notifications (Hindi 

and English versions) issued under sub-section (1) 

of Section 19 of the Warehousing Col'pC)ration Act, 

1962:-
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(i) G.S.R. 241(E) published in the Gaz .... of 

India dated the 28th March, 2007, 

containing order increasing the maximum 

limit of the authorised capital of the Bihar 

State Warehousing Corporation to ten 

crores of rupees, divided into ten Iakhs 

shares of the face value of one hundred 

rupees each. 

(ii) G.S.A. 261(E) published in the Gazette of 

India dated the 29th March 2007, 

containing order. increasing the maximum 

limit of the authorisec:I capital of the Kerala 

State Warahouaing Corporation to fifteen 

croras of rupees, divided into fifteen Iakhs 

shares of the face value of one hundred 

rupees each. 

[Placed in LbraIy. Sse No. ~  

{TmnsIBIionj 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH OAS): Sir, I beg to lay on the 

Table a copy each of the fOllowing pepera (HincI and 
Engfiah versions):-

(1) Memorandum 01 Understanding between the Steel 

. AuIhorly of India liniled and Uiniatry 01 Steel, 

fertile year 2007-2008. 

[Placed in LInry. s-No. IT ....... 7107] 

(2) Memorandum of Under •• andlng between the 

MECON Umiled and Mini8Iry of Steel. tor the year 
2007-2008. 

[Placed in Libnuy. $lIB No. LT-6288I07) 

(3) Memorandum of u. ...... 1g bMw_.1he Bhand 
Retractoriea l.ImIed and MInistry of Steel, for the 

year 2007·2008. 

[Placed in Limuy. s-No. LT--8288I07] 

(4) Memorandum of Understanding between the MSTC 

Limited and Ministry of Steel. for the year 2007-

2008. 

[Placed in Lbrary. $lIB No. L T--629OI07] 

(5) Memorandum of Understanding between the 

Rashtriya !spat Nigam UmiIed and MInistry of Steel, 

for the year 2007-2008. 

[Placed in l.iIrary. $lIB No. ~11  

(6) Memorandum of Understanding between ,he 

Manganese Ore (India) Umited and Ministry of 

Steel, for the year 2007-2008. 

[Placed in Ll>rary. $lIB No. L T--6292I07) 

(7) Memorandum of Understanding between the 

Sponge Iron India UmIted and Ministfy of Steel, 

for the year 2007-2008. 

(PIKed in Library. SfNI No. LT-6293I07] 

(8) Memorandum of Understanding betwe.n the 

Kudremukh Iron Ote Company UmIIed and MinIIIIry 

of Steel. for the year 2007-2008. 

(Pieced in Library. $lIB No. LT-6294I07] 

(9) Memorandum of Understanding between the 

Hindualan S1ee/ Worlca Construction Umlted and 

MInistry of .steel, tor the year 2007-2008. 

[Placed In L.IIraIy. s-No. LT--6295I07] 

(10) Memorandum of Understanding between the Ferro 

Scrap NIgMt LImIted and Ministry of Steel for the 

year 2007-2008. 

[Placed in Lbrary. $lIB No. L T-629EW7] 

(11) Memorandum of Understanding between the 

N8IioneI MIntnI Develapment Corporation Limited 

and MInistry of Steel, for the year 2007·2008. 

[Placed in l.brary. s-No. ~ 1  

12.02 hra. 

MESSAGE FROM RAJYA SABHA 

/EII(I/i$h/ 

SECRETARY-GENERAL: Sir, I have to report the 
faIIQwiIlg m .... reoeiYed from the S8cretary-General 

of R.jya Sabha: 

"In accordance with the provisions of aub-rule (6) of 
rule 188 of the Rules of Procedunt and Conduct of 

BusineI8 In !he Rajya Sabha, I am directed to return 
herewIh the Appropriation (RaIlways) No.2 SiI, 2007, 

which was passed by Lok Sabha at Its sitting held 

on the 26th AprIl, 2007 and transmItIed to Rajya 
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Sabha for its recommendations and to state that this 
House has no recommendations to make to Lole 
Sabha in regard to the said BIII.* 

MR. SPEAKER: Item No.7- Shri Prabhunath Singh-
not present. 

Shri Kishan Singh Sangwan - not present. 

Item No.8- Shri Balasaheb Vlkhe PatiI. 

12.02'1. n. 
STANDING COMMITTEE ON DEFENCE 

Eighteenth Report 

[English} 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): I beg 
to present the Eighteenth Report (Hindi and English 
versions) of the Standing Committee on Defence (2006-
07) on 'In-depth Study and Critical Review of Bharat 
Electronics Limited (BEL)'. 

12.02'/2 hrs. 

STANDING COMMITTEE ON 
EXTERNAL AFFAIRS 

{Translation} 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir I beg 
to lay on the Table of the House a copy each of the 
Statements (Hindi and English versions) of the Standing 
Committee on External Altai .. showing further action taken 
by Govemment on Chapter-I of the 12th and 13th Action 
Taken Reports on Dernands for Grants of the Ministry of 
Overseas Indian Affairs and the Ministry of External Affairs 
respectively for the year 2006-2007. 

12.023/. hr •• 

COMMITTEE ON EMPOWERMENT 
OF WOMEN 

[English} 

SHRIMATI KRISHNA TlRATH (Karol Bagh): I beg to 
lay on the Table two Statements (Hindi and English 

versions) showing Action Taken by the Government on 
the recommendations contained In the following Action 
Taken RepOtts (Fourteenth Lok Sabha) of the Committee 
on Empowerment of Women:-

1. Seventh Report of the Committee on 'Economic 
Upliftment of Scheduled caste Women through 
National Scheduled Castes Finance and 
Development Corporation (NSFOC),. 

2. Ninth Report of the Committee on 'Working 
Conditions of Women in Handioom Sector'. 

12.03 hra. 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of racommendatlons 
contained In 11th and 20th reports of 
Standing Committe. on Agrlcul1ur. on 
Delunds for Grants (2005-06) and (2OCJI.07) 
pertaining to Department of Anl ... al 
Husbandry and FlsMrles* 

[English] 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay 
this statement on the statua of implementation of 
recommendations contained in the 11th and 20th Reporta 
of the Standing Convnittee on Agriculture (Department of 
Animal Husbandry. Dairying & FISheries) in pursuance of 
the Direction 73A of the hon. Speaker's lole Sabha vide 
Lole Sabha BuUetin - Part " dated September 01, 2004. 

The Eleventh Report of the Stancing COO1mittee on 
Agricufture was presented to lok Sabha on 20th April, 
2005. The report relates to exam/nation of the Demands 
for Grants of the Ministry of Agriculture (Department of 
Animal Husbandry, Dairying & FISheries) for the year 
2005-06. 

Action Taken Statements on the recommendations! 
observations contained in the report of the Committee 
had been sent to the Standing Committ .. on Agriculture 
on 18.07.2005. 

There are 18 recommendations made by the 
Committee in the Eleventh report where action is called 

"L.eId on hi Tabla and also placed In Ubfary. See No. LT-
6288107. 
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IShri Sharad Pawarl 
for on the part of the Government. The.e 
recommendations, ~ pertain to iaaues like plan 
allocation, infrastnJc:tural development in Central Cattle 
Breeding Farms, feed & fodder development, aaaistance 
to cooperatives, Delhi Milk Scheme, development of 
fisheries sector. rehabilitation of Tsunami-affected Iannet'Sl 
fishermen, setting up of Indian Council of Vllllerinary 
Research & Education. etc. 

The Twentieth Report of the Standing CommIttee on 
Agriculture was presented to Lok Sabha on 19th May, 
2006. The report relates to examination of the Demands 
tor Grants of the Ministry of Agriculture (Department of 
Animal Husbandry, Dairying & FISherIes) for the year 
2006-07. 

Action Taken Statements on the recommendations! 
observations contained in the report of the Committee 
had been sent to the Standing Committee on Agriculture 
on 23.08.2006. 

There are 13 recommendations made by the 
Committee in the Twentieth report where action is called 
for on the part of the Government. These 
rec:ommet ldations, inttmllia, pertain to issues Iika plan 
aIocation and expenditure, National project for CallIe & 
Buffalo Breeding, Foot & Mouth Di .... e Control 
Programme. Livestock Insurance, Coneervation of 
Threatened Livestock Breeds, Bird Au, MIlk ProductivIty, 
Delhi Milk Scheme. weltaN or fishermen, setting up of 
National Fisheries Development Board, etc. 

The present status of implementation of various 
recommendations made by the Committee in both these 
reports is indicated in the Annexures to my Statement, 
which is laid on the Table of the House. I would request 
that this may be considered as react. 

12.04 hn. 

(II) Status of Implementation of recommenclaUona 
contained In 18th report of Standing 
Committee on AgrIcuItLn on Dem8nde for 
G ...... (2001-07) pertaining to Department of 
~ and Cooperation-

{English] 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

'Laid on the Table and also pieced in UbraIy. SH No. LT-
6299/07, 

DISTRIBUTION (SHRI SHARAO PAWAR): I beg to Jay 
this Statement on the status of Implementation of 
recommendations con&aJned In the 18th Report of 1M 
StandIng Committee on Agriculture (2006-07) In pursuance 
of the Direction 73A of the hon. Speaker's Lok Sabha 
vide Lok Sabha Bulletin - Part II dated September 01, 
2004. 

The Stanc:lng Commillee on Agriculture examined the 
Demands for Grants of Department of Agriculture and 
Cooperation (DAC) for the year 2006-07 and presented 
to Lok Sabha on 19.05.2006. The report contained 19 
recommendations. The Action Taken Replies of the 
Government were sent to the Committee on 5th August, 
2006. 

The present status of the recommendations of PSCA 
is Indicaled In the statement enclosed. 

12.041/2 hrs. 

(III) SIatua of ImplenWi .. llltloINI of r-=ornmencl8tlona 
contained In ThIrteenIh report of StImdIng 
Commltt.. on Labour pertaining to the 

. lIInIetry of lAbour and EmpIoymenr 

{Eng/i8h] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): I beg to lay this Statement on the status 
of implementation of recommendations contained in the 
13th Report 01 the StandIng Committee on Labour, as 
per Direction Issued by 1he han. Speaker. Lok Sabha In 
pursuance of Rule 389 of the RuJes of Procedure and 
Conduct of Business in Laic Sabha, on 1 at September, 
2004. 

The 13th Report of the Committee concern the 
Ministry of Labour and Employment, which was laid on 
the Table of the House on 17th May, 2006. I would like 
to mention that the Ministry had submitted to the 
Committee. the Action Taken Report on this Report on 
7th July, 2006 which has been taken note of by the 
Committee in their 18th Report. Our Action Taken Report 
on'their 18th Report has been sent on 29th March, 2007. 

The status of implementation of the recommendations 
of the Committee, contained in the 13th Report, is 

"laid on It1e Table. and alao placed In UbIary. S. No. LT-
8300107. 
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indicated in the Annexure to my Statement, circulated 
among hon. Members. I would not like to take the 
valuable time of the House to read out a" the contents 
of this Annexure. I would request that this might be 
considered as read. 

12.05 hr •. 

PAPERS LAID ON THE TABLE-Con/d. 

[English} 

MR. SPEAKER: Shri Handique, you have to apologise 
for not being present when I called your name. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): I apologise for not 
being present. 

I beg 10 lay on the Table-

(1) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the 
Hindustan Antibiotics Umited for the year, 2005-
2006, within the stipulated period of nine months 
after the close of the accounting year. 

{Placed in Library. Stili No. LT-6283I07] 

(2) A copy of the Notification No. 5.0. 529 (E) 
(Hindi and English versions) published in Gazette 
of India dated the 9th April, 2007 directing the 
manufacturers specified in the NotifICation to sell 
their fertilizers to the registered fertilizer dealer 
in the State or the Union Territory mentioned 
therein during the Kharif season, 2007 issued 
under section 6 of the Fertilizer (Control) Order, 
1985. 

{Placed in Ubrary. Stili No. L T --6284107] 

(English} 

MR. SPEAKER: Shri Prabunath Singh, you have to 
apologise. 

/Translation} 

Express your regrets for not being present on the 
time. 

(English} 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): Mr. 
Speaker, Sir, I express my regrets ... (lntenuptJons). 

MR. SPEAKER: For the first time, you have 
expressed regrets, Shri Prabhunath Singh I 

12.05112 tn. 

COMMmEE ON PETITIONS 

Twenty-Fourth to Twenty-Slxth Report. 

/Translation] 

SHRI PRABHUNATH SINGH (Mahara;ganj, Bihar): 
Sir, I beg to present the following Reports of the 
Committee on Petitions (Hindi and English versions):-

(1) Twenty Fourth Report on the petition presented 
by Shri Basudeb Acharia or regularization of 
contract workers of Bhojudih Coal Washery, a 
unit of Bharat Coking Coal Umited under the 
Ministry of Coal. 

(2) Twenty-fifth Report on the representations 
concerning with the Ministries of Agriculture, 
Communicatlon8 and IT and Petroleum and 
Natural Gas. 

(3) Twenty-sixth Report on the representation 
conceming with the Ministry of Coal. 

..• (/nltHTuptions) 

(English] 

MR. SPEAKER: Now, item No. 13-Calling Attention. 

... (Intenuplions) 

MR. SPEAKER: You know that procedure. After 
Calling Attention, I win come to that subject. 

... {/nttmupIion$) 

/Translation] 

PROF. VlJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker Sir, yesterday, Shri Balu Saheb lnisIead the 
House claiming that the issue was sub-judice 
... (InltNTuptions) 

(English] 

The issue was not sub-judlce .•• (/nlsmptions) 
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/T1'IIIIISIIIIion} 

MR. SPEAKER: H was not yaaten:lay. 

••. (In/em.pIifJn6) 

fEngIisII} 

MR. SPEAKER: I am prepared to accept the Calling 
Attention on this. You give a notice of caUing Attention. 

. .. (II11tHnJpIions) 

PROF. VLJAY KUMAR MALHOTRA: No, Sir. You 
called me day before yesterday. But the Ruling Party 
had not aIowed me to say anything. '" (/nfllmJpliDns) 

MR. SPEAKER: Prof. Malhotra, you can raise the 
issue by giving notice of Calling Attention. 

... {Intt1mJpIion$) 

/T1'IIII$/8/ion} 

PROF. VLJAY KUMAR MALHOTRA: Mr. Speaker. Sir, 
the issue raised by him is a matter of privilege. 
.. . (Intt1mJpIion$) 

/English} 

MR. SPEAKER: I have called the Calling Attention 
matter which is listed in today. Order Paper and which 
is due to be taken up. 

.•. (1ntt1mJpIion$) 

/Tnmslslion} 

MR. SPEAKER: Yesterday was a holiday. 

... (/nItInuptJontI) 

PROF. VIJA Y KUMAR MALHOTRA: The Ieaue of 
Ram SeIu ...... (/nIt6m,ptJDns) The oonatruction of Ram s.tu 
(1ntt1mJpIion$). 

/En¢sh} 

Razing of Ram Setu ... (lntsmJpIions) H cannot be 
done ... {lntef1'!JPl/On8) 

MR. SPEAKER: You can dI8cu8a it by giving • notic:e 
for CeIling Attention. ThIn • • suggestion. 

. .• {Intt1mJpIion$) 

MR. SPEAKER: You can give • notice for CeDing 
Attention for tomorrow it8eIf. Nothing is going on record. 

(lniIII1r.JJIion6) • 

MR. SPEAKER: I do not know what you want . 

... (Intt1mJpIion$) 

MR. SPEAKER: I cannot Blow. NothIng is going on 
record. 

(1ntt1mJpIion$) • 

MR. SPEAKER: What do you want? 

... (InIBm/pIit:Jn$) 

12.08 In. 

(AI "* 818gB Shfi SomIIbIMi G. PsItII MId IIOI1ItI oIhsr 
bon» ~ CIIII7tI IIIId sIDDd on Ihs 

fIoDr IJIIIIr Ihs TIIbItI.) 

/T18fJ8IIIIJon/ 

MR. SPEAKER: What do you want. pIeese tel me. 
I wII allow you. 

. •• (Intt1mJpIion$) 

MR. SPEAKER: What .. you doing. 

... {/nIBnupIions) 

{EngIisJh} 

MR. SPEAKER: I will allow you to raise this aw;ect 
in Calling Attention tomorrow. 

... (/nIfIInIpIions) 

MR. SPEAKER: Do you not agree for Calling 
Attention tomorrow? 

... (/fIIrInrIpIions) 

"Not rac:orded. 
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MR. SPEAKER: WhII do you Wilnttlo ..... ? 

... (/ntM'upIions) 

MR. SPEAKER: I can only appeal to you. I am 
repeating my appeal to all of you. Pleue go back to 

your seats. I am even rudy to allow a CaR Attention on 

this matter, that Prof. Malhotra wishes to raise. But he is 

not prepared. 

... (1nfWnIpIIDns) 

MR. SPEAKER: WhIIt ill your laue? 

... (/nttlmlptions) 

MR. SPEAKER: How can' jt be diacu .. ed now? 

•.• (InfWnIpIIDns) 

MR. SPEAKER: What is happening here? 

••• (InfWnIpIIDns) 

MR. SPEAKER: Please go back to your ...... 00 

not stand here. You cannot do that. Shri Goyal, pIeaIIe 

go back to your seats. No. You cannot do that. 

... (1nItIfnPiDnS) 

MR. SPEAKER: The ~ SIIInds ad)aumed to meet 

again at 2 p.m. 

12.12 hr •. 

14.00 In. 

{T11I11SIa1ion} 

rhtI Loir S8I:IM INtIStIIf1/JItIIII 

Fot.utwIn of /lis cIocIr 

SHRI RAMJI LAL SUMAN (Firozabad): 'Mr. Deputy 

Speaker, Sir I have been given notice on the Gujarat 

issue for the last five days ... (IntrmUpIions) 

/Eng/iIIIIJ 
J 

SHRI KINJARAPU YERRANNAIDU (S ilc ~): Sir, 
since the last three days I am givtnp notice to raise a 
verylrnportant issUe .... (/IIIfImIpt/rJns) Our peopie are 

suffering a lot. ... (1nItIm/ption8) 

{T1lIIISIIIIitJn} 

MR. DEPUTY SPEAKER: Please keep quite, I wiH 

give you time in the evening' for this. 

•.. (/nIImup/ions) 

/EfIIJIi6h} 

SHRI KlNJARAPU YERRANNAlDU: Sir, pIea8e give 

me two minutell time. ...(/nIwnpIitJI7$) 

{TlllfllllBliDn} 

• 
MR. DEPUTY SPEAKER: I will give you two minutes 

time in the evening rather I will give you four minutes in 

stead of two minutes. 

{English} 

SHRI KINJARAPU YERRANNAIDU: I will not take 

more than one minute •... (/nemJpIions) 

{Ttan6IIIIitNI} 

SHRI MADHUSUOAN MISTRY (Sabarkantha); Sir, I 

have aiIo given notice ... (InIflmJplions) 

SHRI RAWI LAL SUMAN: Mr. Deputy Speeker, Sir, 

I will take only two minute time. I wiU conclude in two 

minutes. • .. (In/tlmplJt1n6) 

MR. DEPUTY SPEAKER: I' win give you· time in the 

e¥8ning during Zero Hour. 

... (lntsnuptions) 

SHRI MADHUSUDAN MISTRY: Sir, it is a very 
~ issue ... (/nItIfrr.pIions) 

MR. DEPUTY SPEAKER: You will be given time 

during zero hour. 

... (InlBnuptions) 
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SHRI RAMJI LAL SUMAN: Mr. Deputy SpeiIMr, SIr, 
I have been giving notice on this iIIaue. It Ia • very 
important issue .•. (~ 

MR. DEPUTY SPEAKER: You wiU be given time for 
it. 

... (1ntrInuptirJns) 

{English} 

MR. DEPUTY SPEAKER: The Hou8e .... now take 
up Item No. 13. 

{TtansIsJion} 

SHRI RAMJt LAL SUMAN: Mr. Deputy Speaker, Sir, 
I have been giving Nalice conIintIowIy for the IaIII five 
days. Such incidents are against the people 01 minority 
community are taking place ... (IntrInuptirJns) 

{English} 

MR. DEPUTY SPEAKER: Nothing i8 going on record. 

(InIfInupt/onB)" 

{TransIIIJion} 

MR. DEPUTY SPEAKER: I will definitely give you 
time. 

.•. (lfIIfInupIions) 

{English} 

MR. DEPUTY SPEAKER: Mistri ji, you are from the 
ruling party. 

... (lnlsnuplit:Jn6) 

{TI'IInSIII/ionj 

MR. DEPUTY SPEAKER: You pIeeIe iii down, you 
are from the ruling party. 

... (Inltlnuptions) 

SHRI DEVENDRA PRASAD YADAV (JhanjhaIpur): 
Sir, notiCe is being given to raise this issue for the last 
three days •.. (IntrInuptirJns) 

'Not recorded. 

SHRI SHAILENDRA KUMAR (0taI): SIr, It Is • very 
Important i8aue, pie ... listen to It . •.. (IntrInuptirJns) 

MR. DEPUTY SPEAKER: Shailendra ji, I win give 
you time in the evening. 

••• (/nItIn'upIItJn) 

14.02 In. 

(At this 8III(JtI ShII SU.... Kumw III7d .",. t:IIhtIr 
han» MtImbtIIt$ CIImtI MId stotJd on thtI 

"1IotJr ,.., thtI rllbltl) 

[English} 

MR. DEPUTY SPEAKER: PIeue go to your ...... 

... (IntrInuptirJns) 

MR. DEPUTY SPEAKER: PIeue resume your eeats. 
You will be given time in the·....mg. 

... {/nItIItupIItJM 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, SIr, 
pIeaae listen to me. ...(/nJWnptiDns) 

MR. DEPUTY SPEAKER: p-. go back -to your 
seats • 

... (/nItIn'upIItJn) 

14.03 hr&. 

(At this *I/tI S/In' ShtIIMndfB Kumw III7d somtI oIhtIr 
han» MtImI1tInI ".", bIIck to IhtJir .. Is) 

SHRI DEVENDRA PRASAD YADAV: SIr, .... ..,.. 
to me . ... (/nJWnptiDns) 

fEngIi8h} 

MR. DEPUTY SPEAKER: PIeue lit down. 

... (lnItInuptions) 

MR. DEPUTY SPEAKER: My problem .. that it I 
give time to any one hon'ble Member then I have to give 
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time to hon'bIe Members of other partiae 8180, therefore, 

I win accommodate  everyone. I will give time to everyone 
in the evening during zero hour. 

•.. (/1WnuptkJns) 

SHRI RAMII LAl SUMAN: Mr. Deputy Speaker, Sir, 

please listen to my view point in two minutes .. 

... (/ntsnup/ions) 

SHRI DEVENDRA PRASAD YADAV: Sir, we have 
been regularly giving notice, ple.se listen to us. 

... (/n/emJplions) 

{El1(JIIIshj 

SHRI KlNJARAPU YERRANNAIDU: Sir, dow us to 

raise our issues. . .. (/nlfHnptions) 

/T,.,.,lionj 

MR. DEPUTY SPEAKER: If I give time to any one 

Member then I have to give time to everyone. 

..• (/nItInupIion$) 

SHRI RAWI LAl SUMAN: Mr. Deputy SpMIcer, SIr, 
p\NIIe give me two minutes time, I will conclude my 
speech in two minutes .... ( n~) 

{ElllJlishj 

MR. DEPUTY SPEAKER: MIstri ji, nothing is going 

on record. 

... (lnltlmplionsr 

MR. DEPUTY SPEAKER: Mr. MIstry, you are from 

the ruling party and you are behaving like this. 

..• (IntemIpIion8) 

/TrsnsIBtionj 

SHRI RAMII LAl SUMAN: Mr. Deputy Speaker, Sir, 

I will conclude my speech in two minutes. . .. (/nIwn,f:JIIDn$) 

MR. DEPUTY SPEAKER: I will give .chance to 

everyone in the evening duIng the Zero Hour. 

... (/t*frUpI/tJnS) 

"Not recorded. 

[Englirlhj 

MR. DEPUTY SPEAKER: Pleue sit down . 

..• (/nIfImIptions) 

MR. DEPUTY SPEAKER: Please sit down. 

. •• (/nIWTI.pIIons) 

MR. DEPUTY SPEAKER: Please sit down. 

. .. (/nltlnuptions) 

MR. DEPUTY SPEAKER: Nothing is going on record. 

(/nItImJptions) • 

MR. DEPUTY SPEAKER: I assure you that I win 

give you time during 'Zero Hour'. 

... (/nItImJptions) 

MR. DEPUTY SPEAKER: Please sit down. Please 

go to your &eat • 

/T"",../ionj 

If you want to speak then first you go back to your 

&eat. 

fEnll/illhJ 

Nothing is going on record. 

(/ntsnupIIons) • 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(/nt.m.pIJons) • 

MR. DEPUTY SPEAKER: Prof. Rasa Singh Rawat, 
pIeue sit down. 

••• (/nItImJpIions) 

/T"",../ionj 

MR. DEPUTY SPEAKER: Miatry ~  you please sit 

down. 

. •. (/nItImf:Nions) 
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MR. DEPUTY SPEAKER: You please sit down, ihave 

not sought your opinion. It is not a convention of the 
House to take up epecieI miInIIon ..... lunch hOur. 

[English) 

But just to MI the ...... _aothly, I will· ..... two 
minutes each to two-three ...... Now, Shri RamJi La! 
Suman to speak. 

fTtansllltion) 

SHRI SANTOSH ~  (8areilly): Then 

everyone should be given a chance to speak. 

SHRI RAMII LAL SUMAN: Mr. Deputy Speaker, Sir, 

I is a very &arioUB ...... As per the c:ano.pt cI ewIuIion 
of state, the objective of CI'MIion of .. State is thai It 
should proIec:t the .. and prapet1y of the people. n ..... 
thai whatever happe .. ed in Gujarat, has bean done at 
the behest of the State GoYemmant... .(InIIJm,pIitJn$) 

MR. DEPUTY SPEAKER: Nothing will go on ~ 
except the speech of Shri Sumanji. 

..• (InIIJm,pIitJn$) 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
you first ensure order In the House. . .. (/ntIll'Tl.plions) Mr. 
Deputy ~ e e  Sir, whatever happened in Gujarat. 

... (Inltlrruplions) 

SHRI THAWAR CHAND GEtfLOT (Shajapur): This 

maner is pending in the Court. ... (lnItInUpIionII) 

/Ens;ish) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

fTf1NISIIItion) 

SHRI THAWAR CHAND GEHLOT: Why is this isSue 

being raised here ... (InIIJm,pIitJn$) 

{English/ 

MR. DEPUTY SPEAKER: Nothing will go on record. 

.•• {/nttNTZplions) • 

'No! recorded. 

MA. DEPUTY S ~ The He..stends 
adjourned to· meelapin at 3 p,m. 

14.12 hr .. 

15.00 hrs. 

/EnglilhJ 

ThtI LtJIr s.tm. ",." IIIftN.Hn«I 1/11 
.,.." III 1M dI¥lt 

ThtI ttllr s.ItrM ,. • IRJIJItItIIII 
FIIrIM of IhtI CIbr:It 

(MA. DEPuTY SPUICER in IIHI CMIr} 

• •• fk*tNp/iDns) 

SHRI KINJARAPU YERAANNAIDU (Srikalculam): Sir, 

you have promi •• d that you wHI aHow me to apeak. 
... (11IIlImJpI/tJIIs) 

rrfllll6M/Ion) 
"." 

MR. DEPUTY SPEAKER: You will definitely be given 

lime SO..-in 2810 Haur. 

". 

... ( ~) 

fEntJ/i8h) 

MR. DEPUTY SPEAKER: Matters under Rule 3n 
wit· be lre8ted 118 laid on the Table of the House and 
they will form part of the proceedings of the House. 

15.01 In. 

MA T'J'IRS UNDER RULe $77. 

(I) Need to ........ propouIIa eubIftItted by 
IC8rnetIIra ........ under 8w8rMjayMt1 
car.m S.lIRIIpr v ...... 

SHRI IQBAL AHMED SARADGI (Gulbarga): The 

Kal'Mtaka Govemnwnt hadeubmitted the foflowing 

pRIpO •• underSwamltiayanli Gram Swarojgar Yojana 
to the Union Govemment:-

(i) To create ,narketing Infl'll8t\'UCtUl'8 facilities on 

02.02.2004. Cost of ~ is Rs: 3 crore and 

assistance BOUght is As. 3 crore. 

"Treatad as lakI on !he Table. 
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(ii) For employment creating among BPL 1amiIiea in 
agricultureandaUieQ activities in Cbaltakere 
Taluk on 23.0S.2005.Cost of. the project is 
Rs. 22.32 crore and assistance sought is 

Rs. 14.53 crore. 

(iii) For dairy activities in Bangalore Rural on 

09.02.2005 .. Cost of project is Ra. 16.52 crore 
and assistance aotVtt is As. 14.98 cro,.. 

(iv) Infrastructure Development of dliiry ........ of 

BPL in Mandya Mile Union jurladiclion on 

11.04.2005. co.t of project Is At. 10.71 CfOIII 
and ........ 80Ught iI Ra. 9.78 cnn. 

(v) For dairy 8CtiviIies in BangalcnUrbIIn DisIrk;t 

on 02.04.2005. eo.a of PreiecI is Ra. S.68 crore 
and aesistIIIlC8 IIOUght is As. 5.28 crOAt. 

(vi) DeYeIoping intraeINcIur8 of 7RUOSET indtute 

centre in Kametalla on 19.01.2005. Cost· of 

proiect Is As. 1.88 CfOre and M8iatance eoughI 
is As. 1.49 ero,.. 

(vij) For developing own infrastructure of Deehpande 

Rural Development and Self Employment 

Training Institute, Haliyal on 18.08.2005. Coat 

of Project is Rs. 2.95 crore and assistance 

sought is As. 1.55 crore. 

(viii) Dairy aclivillae in 8eIIaIy MIlk Union jurisdIc:tIon 

on 16.10.2006. eoat of reYle" project is 
Rs. 6.72 crore and assistance aought is 

Rs. 2.52 cront. 

(ix) Promoting Dairy Oevelopment. Pl'GQlrement, 

~ and Marketing by tbe ~ of 
Animal ~. and Veterinary ServiceI on 
31.01.2006. Coat of .P"Jiect is As. 5.QIi crore 
and the aaaIetance ........ is As. 2.53 crore. 

M these propoeeIa .. pending for long, I urge upon 
the Union Government to kindly .-pec:Iiee 1heee proposaJs 

immediately . 

(&I) NIiId· ........... va. AdIIIId Tax (VAT) on 
T--=o", Tobacco prodUcI8 

SHAI.SJt I(tAAAVENTHAN (Palani): Tebacco is an 

~ icl ll l ~jn 1hIa ~. t i ~i  

'*Y pel ineame 10 .. ~ of India by wlfIJ of 
...... The ~ growing farmers are alsQ getting aood 
incom4t ttl o~ this oommert:ial crop. I..akN of vqkera 
are directly involved in manufacturing, curing tobacco 

leaves and other allied tobacco products. ThousMds of 

major and smallindustriea are running in this field 

throughout the country. 

In the recent Enactment of Taxation .Laws 

(Amendment Act) 2007 by Union of India the tobacco 
has been shifted from the list of ~ Goods-and 

thereby the State Governments are empowered to Jevy 

Value Added Tax on tobacco • 12.5%. This proposal 

affects the various exemptions already granted by the 

Gov.ernment of India to un-manufactured and 

manufactured tobacco .prOductS: By ~ ; tion dated 
1-3-1979, the manufactured tobacco was completely 

exempted from the whole of duty of excise leviable under 
the CenIraI Excise Act 1944 and the Additional Duties of 
ExciIe Act 1957. The above age old exemptions giwm 

by Government of India for the welfare of poor ~ 

f ..... is withdrawn by imposing Value Added Ta on 

unmanufactured tobacco which is an agricuIturaJ ptOduce. 

The Small Scale Industries involved in this field ... 

granted exemption for their survivaJ from the payment 01 
aU types of duties but now the8e are subjected to .. 

levy of 12.5"'" VAT, by the State Govamments. 

The 'imposition of Value Added Tax on tobacco and 

allied products in all forms will affect poor farmers, 

labourers, dealers and others invoJved in this field. 

Hence, I urge upon the Govemment of India to __ 

suitable direction to all State Govemments not to impo8e 
Value Added Tax on Tobacco and its pR)duets. 

(Ill) Need to take ...,. to ................. ..... 
for Goal..,.. diatrlct under ...... RInI 
lI!InpIoyment Gu.rantee Set-. ..... ...... 

DttubrI district under the ....... 

SHRI ANWAR HUSSAIN (OOObn): National Rural 

Employment Guarantee Act (NREGA) wu implemented 
in GoaIpara District, Assam w.e.f. February, 2006. During 

last I'ftOAt than 1.5 years, it was supposed that all job-

....... fIImiIIes would be given employment for 150 days. 

But In pradlce, Government did not provide even 50 
days employment during last 1.5 years. There are many 

c.a .....,. who do not get even a single day'a-c' 
empo,w.fIl Many families were not given even the job-
cards. 

OR being enquired it was explained that the Union 

GoYtIrnm8nt did not give required funds. " funds are not 
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pnMdBd in time, how the job-carcI hoIdera would be given 
employment. No explanation was given as to why the 
job-saekel1l were not provided job-carda. The Goverrvnent 

must seriously look into the perfonnance of NREGA In 

~!  district and take prompt action. 

SeconcIy, Dhubri district with 69% of pop daIion being 

B.P.L. and most backward in education and .oclal 

condition, deserve most for Inclusion under NREGA. I 
appeal the Government to include Dhubri district under 

NREGA at the eartiest. 

(Iv) Need 10 provIct. .................. ., eupport 

to IndI8n CouncIl of IIedIceI Re ... ch 

DR. KARAN SINGH YADAY (Atwar): The Indian 

Council of Medical Research (ICMR) II the apex body 

for planning. organiIIatIon. impIemeIltItion and coordinIIIan 

of rriIKficaI research in our country. leMA has earned 
national and international recognition for Innovative 

~ projects in past ten years. Government of Inda 

has agreed In principle to CANde • new Depettment of 
Health Research within Health Ministry. However. It II 

amazing that plan allocation to ICMR has been drIIIticIIIIy 
cut this year. Reaearc:h cannot be done without rnauIve 

flnIng.1t,is, thet8f0r8, r&qUe_d thai FInance and ........ 

Ministry shouk1 aee thai proper blldgetary support II giYen 
to ICMR and this year's allocation should be reviewed 

and incfeased. 

(v) Need 10 mer-... production of groundnut 
In the country 

~  

SHRI V.K. THUMMAR (Amreli): Sir, earIer groundnut 

UMd ,to be PfOduced in aIutdance In Saurashtra region 
of GujanIt and the groUnChIt produced here wee of very 
high qudty. But over the period of time, the production 
is decIinint •  _ ~ ride. The NatioMI GroundnuI 
Research c.m. located In Rajkot, do not have much to 
~ of in NIp8Ct of groundrU ~. Due to IhorbII 

In production of groundnut, counIrY" facing 8hortege of 
edibte oil and hence .... 01 II ~ Imported in the 

country in large qunIIy. 

Through this Houle, I requeet the Government to 

take .... to inc:reaee the production of grounch.II and 
conduat an inquky to find out the ,...". for ___ tin; 

pIOduCIDn of groundnul 

(Yf) ..... to ... 11 work on AhmedalMd-Dendl 
route ~ HIghwIIy No, 221), declared 
.. a .......... Route' 

{English] 

SHRI P.S. GADHAVI (Kutch): The Government of 

Incia has declared AhmedIIbad-Dandi route as National 

HPay No. 228 on 1st June 2006. The total length of 
thiI route II 386 Krn, out of which 345 Km length .. 
exlating road and \engIh of 4.1 Km 18 a miuIng ARk. It 
II urgently required to conatruct road In mis8Ing link as 

well as wtdeI.1g of existing 8ingIe lane road. As thll 

route II to be developed as ~ Rout.-the road 

ahouId be of at least NatIonal HIghway Standarde end 

rwquIrea ~ enew J  construction of 

new road in place of rniuIng link, construction of bridgea' 
culwtrllllCD wot1ca Including major brIdgaa on rivera MehI, 

Narmada and Tap!. The State Govemment hM aIrMdy 

corweyecI the consent for transfer of State road on the 

Dand Route to Government of India. 

I urge upon the Central Government to' start the 
scheme immedIIiIeIy, In tImii' bowKt, planned manner to 
.... timely completion with adequate provision of f\mds 

for the scheme. 

(vii) Head to ........ .....,.., In Border ROIIda 

0rgIII1I88Uon (BRO) 

SHRI KIREN RIJIJU (Arunachal We.t): The 

Himalayan belt In Inc:ia Is the most cIffIcuIt terrain and 

making R*IB in that ... is most challenging. The Border 

Roads Orgallizatlon (8RO) is the only organization. which 

t. been entrusted to build and maintain roads In the 
border a...... BRO hu 8UCCe88fuIy canied out the job 
wIIh lui dedIaItkIn. TheIr thouNndI of prectou. Iv. wetW 

Io8t while doing work in the eervice of the nation. 

The yeoman eervice partIcu\arfy In the very high 

altitude region from Ladakh of Arunachal Pradesh 

rendered by the BRO persomell " unparalleled deepIta 
shortage of manpower. 

I would like to request the MinIstry of Defence to 

strengIhen the BAO with adequate capacIIy increase and 

provide better rac:ognItion to the brave members of BAO 
who have been under-l'8COgI"IIzed since Independence, 
_ the great souls ant remained, as urwung heroes of 

the ndon. 
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(vIII) Need to ... -up coconut 011 extractIonIfood 

proc ••• lng plant. and Colr Indu.try at 

Ghatgaon In KeonJhar Parliamentary 

Constituency. Orl ... 

SHRI ANANT A NAYAK (Keonjhar): Ghatgaon in my 

Parliamentary Constituency is famous in Orissa for the 

place of worship of Ma Tarini. She is worshipped as the 

presiding deity of not only Keonjhar but the whole of 

Orissa. The people from across the State send thousands 

of coconut as their offerings to the deity every day. In 

the process  thousands of coconut are offered to the deity. 

After offerings the coconuts are piled up in the temple 

complex. In view of the huge stock piling of coconut, 
there is a vast scope for setting up food processing p'-'t 

and coconut oil extraction plant at Ghatgaon. Even there 
is a scope to promote coif Industry at that place. H these 
plants are set up there, thousands of unemployed local 
people most of whom are SC, ST and OBC, will get 
employment These pB1ts will resolve the unemployment 
problem for the local people to a.1arge eXhmt. 

As such, I demand that an oil extrL""tion plant and 

oooonul-b8aad ~ proceeaing plant and coir incUtIy be 

set up at GhatOaon with tM 100% Central 888ietance 
without any further delay. . -.. -

(Ix) Need to .. up ., airport In AImW • ....,..u.n 

/T1'IIMIaIion/ 

PROF. RASA SINGH RAWAT (Ajmer): Sir, now the 
Government and the private sector are trying their best 

to develop and promote air traffic: like land and water 

traffic in the COWltry. In order to promote tourism Industry 

in the country and provide air traffic facilities to pilgrims 

and tourists, there Is a need to connect all the Important 

pilgrimage sites of the country by air traffic. 

From this point of view Important pilgrim sites, Ajmer 

and Pushkar are deprived of air traffic facility even today 

for the touriet8 visiting the country. The tourists and the 

pilgrime coming from abroad and the various parts of the 

country feel pride in visiting Ajmer and Pushkar. The 

fOreign tourists and lakhs and crores of religious people 

of the country crave for visiting Ajmer and Pushkar at 

least once in their life. At present though, Ajmer and 

Pushkar are connected by rail and road, however, in the 

absence of air connectivity for these places the foreign 

touriets and well off tourists of the country face difIIcuIIieI 

in visiting there. 

The people from the countries of Pakistan, 

Bangladesh, Afghanistan, Maldives, Dubai, Africa etc. 

remain eager to visit Ajmer, however, it is painful for 

them to visit Aimer from Jaipur by road after landing at 

Jalpur. Airport survey teams have surveyed several places 

in Ajmer and have also identified some of the places 

and despite several Govemment announcements; the 

airport has not yet been constructed there. Ajmer is an 

important place from educational, geographical, historical, 

religious and archaeological point of view. 

So, I would Uke to request the Govemment of India 

to bring  Ajmer and Pushkar on the wortd touriat map and 

AJmer should be connected with air traffic for the 

promotion of tourism by way of constructing an airport at 

suitable place at the eartiest. 

(x) Need to tHe 8tepa for need baNd aupply of 
chamIc:aI fartUIzera In the country 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, while 

preHnting the Budget for 2007-08 for promoting 

agriC:uIunt sector and increasing the agricultural production 

In the Interests of farmers, the hon'b!e Minister of Finance 

had said that the subsidy on fertilizers has been increased 
from Rs. 17,000 crore to Rs. 22,000 crore. However, as 
per -the information i ~ by the Indian FertHizers Union 

Rs. 10,500 crore of subsidy for the previous year 2006-
07 is outstanding and the Ministry of Chemicals and 
Fertilizers, Govemment of 10018 has demanded to make 

the provision of Rs. 34,000 crore for the year 2007-08. 

The subsidy on fertilizers has always been a hurdle in 
the way of production of fertHizers in the country for the 

last several years and it paves the way for import. 

Presently H a provision of subsidy of Rs. 34000 crore Is 

made, even then in view of the DAP or the required raw 

material in the prevalent intemational market, a subsidy 

of at least Rs. 48,000 crore will be required to  maintain 

aclequabe supply of fertilizers for Indian agriculture. 

Therefore, it is necessary to take required steps in 

time. 80 per cent of the small and marginal farmers who 

cultivate 40 per cent of the cultivable areas are deprived 
of means of agriculture. The condition in rainfed or 

unirrigated areas is even more pitiabie. It is essential to 

give priority to the production and supply of fertUizers to 

maintain foodgraln reserve and to ensure self-reliance of 

the country so that the people may be able to produce 
foodgrains in rural areas. Along with that consumers may 

get foodgrains through civil supply at fair price. The 

production of foodgrains, pulses and edbIe oil may decline 
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on account of shortage of fertilizers. The problem of short 
supply of fertilizers witnessed by Madhya Pradesh and 
Rajaathan for last two years cannot be sotved by the 
!,imlted provision of grants made in the Budget. 

Therefore, I would like to request the hon'ble Minister 
that he should ensure the need based avaiIebiIity of 
fertilizers and take necessary steps in this dinIcIIon. 

(xl) Need to conatItute a MpIlrate DIrectorate for 
Cashew with Ita Heeclquart.ra at KoIlam, 
KeraIa 

/EngIish) 

SHRI P. RAJENDRAN (QuiIon): Koltam District In 
KeraJa State is known as the Capital of the cashew 
industry of the Nation, as the cashew proceseing Industry 
of the nation is concentrated in the district. The workers 
employed in processing the cashew kernels are renowned 
for their skiD and agility. Cashew kernels processed and 
marKeted from KoHam have special market aU over the 
world. The annual export of processed and value added 
edib6e cashew kemels from Kollam has crossed 50,000 
MT, fetching a foreign exchange of more 1han 1000 crores 
per annum. The cashew industry of Kallam cornpriIIea of 
direct exporters; large scale manufactures, small-8cale 
processors employing more than two lakhs of labourers. 
The potential tor growth in the cashew Processing Section 
is very high. provided adequate common f8CI1ity centres, 
raw material bank. and market facility are provided. 
Government of India impIemants several projects through 
various agencias for the uplift of the Cashew industry. 
The Directorate of cashew nut and Coca Development 
under the aegis of Ministry of Agriculture, administers the 
schemes for the cashew development of the Government. 
It will be more appreciable if the Government take 
immediate steps to constitute a separate Directorate tor 
cashew. with its Headquarters at KoIlam. 

(xiI) Need to expedite the HtabII8hment of Joint 
venture of Indian Rallwaya and St .. 1 
Induatrle. Limited Kerala (SILK) to 
manufacture fabricated RelIw8y BogiM 

DR. K.S. MANOJ (Alleppey): Steel Induatriea UmiI8d 
KeraJa (SILK) is a Public Sector Undertaking which i& a 
pioneer in foundry Industry. It is manufacturing Iron 
castings. fabricated steel and other allied components. In 
order to meet the bogie requirements of Indian AaHways 
Hon'ble Railway Minister has announced in the Railway 

Budget for the year 2007-08 that a Joint V ...... would 
be aetabIIahed with Indian RaIlway and Steel Induatriea 
limited Kerala (SILK) to manufacture fabricated railway 
bogies and Rs. 85 cro.. have been 88f'm8It(ed for the 
same. Govemment of KeraJa is working on the proposal 
mooted by the Railways. I would urge upon the Hon'bIe 
Minister to expedite the proposal 80 that the Impedimenta 
in the establishment of Joint Venture could be resolved. 

(xiii) Need to give a •• la'ance, financial and 
ottwwt.. and other agrIcuttural tacflltl.. to 
the betel leave 11'0..... of .. ahoba, UtbIr 
Pradeah 

/TIIIfIMIitxI) 

SHRI AAJNARAYAN BUDHOlIA (HamifPUr, U.P.): 
Sir, the cultivation of betel leaves having medlciMl 
qualities is being done for centuries in my parliamentary 
constituency Mahoba in Bundelkhand which Ia an 
extremely backward area of lJUar Pradesh. The IOiI of 
this area is world famous and suitable for betel leaves 
cultivation, but It is on account of drought condition 
occurring for last three-four yeara that the betel ........ 
crop apreadng on nearty 5OQ.eIW8.Gf 18ncrkl 8nd around 
Mahoba have gOl CIe8tI'oYect. The betel ..... of Mehoba 
are liked and prefenad in the country and abroad for Its 
taste. n.e betel Ieavea are elIPQIted to foreign couNriea 
and from that we get foreign exchange. However. the 
weUs made for irrigation of Barekha (a garden for the 
cultivation of betel plants) have dried up and it is on 
account of this that the Ieavee of medIdnaI D88hawari 
betel have got damaged and the IlveHhood of five 
thousand farmers engaged In cultivation of betel Ieavea 
is at stake. The betel c:rop8 have got damaged due to 
hailstorm, frost and excessive rainfall In last four years. 
90 per cent of the crops got damaged due to extreme 
cold and dense fog In 2003 and 80 percent crops got 
damaged due to hailstorm occurred on 12 Februa.y 2007. 

The betel growers are regulalty meeting, the local 
people's representatives to make ihem aware about their 
(betel growers) probIeme and there is discontent among 
them. They are completely unable to qIpOtttheir farnilies. 

Through the Houee, I would like to request the 
hon'bIe Mini8ter of AgrIcuIIwe that the Gcwemment should 
take neceasary etepe to provide fmancial usiatance to 
betel growers (chauraela) at the NI1ieat to ensure the 
conatruction of modem 8Cientific pennanent 'Barekha' and 
availability of means of Irrigation 80 that the cuIivation of 
betel leaves may be protected. 
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(xlv) NMd to Impron 1M quality of food 88IWd 
to PII ........ by ..... weya 

SHRI RAMJI LAL SUMAN (Flrozabad): Sir, UPA 

Government is engaged· In making world-wide pubticity of 

huge profit earned by the railways. But the quality of 

food being served by it to the passenger is so poor that 

the High Court directed constitution of an Expert 

Committee which raised serious question the poor quality 

of food being served, terming It dangerous from health 

point of view and it further found that the private caterers 

were openly violating safety norms while preparing food 

in their kitchen.' Not only this, the catering staff is not 

even aware of basic knowhow of catering. 6-7 hours 

stale food is served to the passengers in trains. There is 

no proper arrangement of refrigeration for keeping the 

food items safe. 

Earning profit Is • good 1hlng, but playing with the 

health of passengere can' be justified. The Government 
shouIdtmmediately Identify contractors/officers/employees 

involved in such a gross negligence and take strict action 

against them so that none dares to do so in future. 

Therefore, I urge the Government to ensure that 
hygenic food is served to the railway passengers and 

action is taken against guilty persons. 

(xv) Need to check mining aetlvltla. In TaJ 

Trapezium Zone end 'BrtJ Parvat' Bharatpur, 

Aejnthan 

SHRt DEVENORA PRASAD YADAV (Jhanjharpur): 

Sir. Brij Parvathavinghistorical and cultural significance 

is located in Taj Trapezium Zone in Deeg and Kama 

T ehsils under district Bharatpur in Rajasthan. Dynamite 

is being used for mining in this mountainous range, 

whereas, the hon. Supreme Court in an order has totally 

banned mining, stone-crushlng etc. that leads to pollution. 

I have also learnt that Central Pollution Control Board In 

its report in 2005 to the Government of India has asked 

to ban any kind of poUutary mining on this mountain. But 

illegal mining is being done on these mountains in Taj 

T repezium Zone in open violating of the rules of Central 

Pollution Control Board. At the same time it is in open 
violation of order of the hon. Supreme Court. The hon. 

High Court of Rajasthan has permitted  the declaration of 

Braj Parvats as national heritage. 

It may be mentioned that the sentiments of crores of 

people are attached to this Lord Krishna era Braj Parvats. 

So, its mining will definitely hurt their sentiments. Several 

organizations have launched peaceful agitation to protect 
the BrajParvats, the Iife-aport sites of Lord KrIshna. It Is 

the reaponaibility of the Cantral Government to protect 

said hisIorical and cultural heritage. 

In the end, I would like the Central Govemment to 
interfere in this matter and take meaaurea to stop mining 
activities on divine Braj Parvate in :raj Trapezium Zone 

so as to protect this historical and cultural heritage and 
declare theu rnountailw as NIIionaI hedtIIge and prepare 

an action plan to develop it .. a toLI'Ist apot 

(xvi) Need tor taU over of AnI .... MurtIIItpur-
YavatmaI RaIlway line by IndIM n.u_p 

SHRI ANANT GUDHE (Amravatl): 1Nr, Amravatf. 
ti ~ et l Ie a narrowgauge Nne. Though 80 

year. have elap.ed .Ince our country became 

independent, yet rnaintManoe ... repair of track on this 
route and stations Is done by Igraj company •. indian 
Railways merely runs Its trains on this route. This is .. 
line of fanners of VidhaItJha. MoaIIy poor fanners .nd 

tribals travel on thIa nMB. Since it is under the c:onIrOI 
of IgIaj company no regular repIIir end maintenance ill 
carried out on this JIne. I urge the hon. Minla.... 01 
Railways to take over the said Aneso that the pa ........ 
could be benefited. 

(xvii) Need to expedite revIaIon of Ro,.tty on Coal 

fEntlllshJ 

SHRI B. MAHTAB (Cuttack): DespIte the Stales being 

the owner of the mineral resources faHlng within their 

juriadictlon, the revenue receipts from the royalty are 100 

meager to undertake developmental activities In the 
minenII ..... The royally rates on iron-ore are ridiculously 
low in comparison to the martcet price of Iron-ore and 
profits accruing to Industries and mining companies. Hence 

the . rates of royalty for all the scheduled minerals should 

be calculated on ad volorem basls and implemented at 
the earliest. 

The rate of royalty on coal was revised w.e.f. 

16 August, 2002 and is due for revision w.e.f. 16 August, 

2005. As Central Government has not yet taken any steps 
to revise the rate of royalty on coal, Oriua is losing 

substantial revenue. Orissa Government has a1Jeged that 

due to delay in revision of royalty on coal, the toes 
sustained from 11.10.1997 to 15.8.2002 ill eatimaIed at 
Rs. 750 CTOf'8. 
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I would urge upon the Government for early revision 

ot rate of royalty on coal and to fix the rate of royalty on 
ad valorem basis, so that the State could get adequate 

reY8AUe to address the infrastructure and environment 

concerns apart trom getting a fair compensation for 
depletion of the non-renewabIe sources. The Planning 
Commission and the 12th Anance CommIssion have 

categorically recommended to switch over to the ad 
vaIoI'em basis for royalty,. It is high time that the rates of 

royalty of all minerals including coal be calculated on ad 

valorem basis and be Implemented as early • poasIbIe 
and in case such revision does not tMe place, 0rIasa 
should be tufty compensated through grant-in-aid as 

auggeated by the 11 th FINInCe Commission. 

(xvtR) Need to .voIve powera to Penchayata and 
MunIcI ...... In Puducheny 

PROF. M. RAMADASS (Pondicheny): Local bodies 

in the Union Territory of Puducherry were c:tefunpt and In 

a .... of suspended IlIWnation for 38 years. They went 
revived only on 14.7.2006 when elections to them went 

held. Today, about 1138 local body members have taken 

position in these BodIes. But the powers, functions, 

f\n:tionaries and funds to these bocIes have not yet 

been devolved as per the Constitutional requirements of 
73rd and 74th Amendments. The Minister of Panchayall 

Raj, Government of India and the  Chief Minister of 

Pudu!=herry have also signed a Memorandum ot 

UnderstSnding in January, 2007, creating a Panchayat 
~. Window in the Budget. But this has not been done. 
The Government of Puducherry has onty announced that 

it would constitute a committee to recommend devolution 

of powers. Already the Stale FIrl8IlC)8 Commiaaion has 

ctearty laid down detailed guideIine8 on devolution of 
power to village Panchayats and Municipailtiea. The 

Government has already delayed devolution for about 10 

months which has created frustration and disenchantment 

among the local body members. They have already 

expressed their ci&pleaaura by organizing bandhI and 

hunger strikes. They are planning to come to DelhI. and 

resort to agitation. Since the pr0ce88 of devolution Is 
being delayed, the funds and other taciIltIee from the 

Government of India are not likely to be transferred to 

Puducherry which ~  impede the proce.. of 
development. The question of political and economic 

democracy are at stake in Puducherry which Ia against 

the Constitutional aspiratione and requir8menIB. TheraIora, 

it is urged that the Government of India should order the 
'tievolution of powers immedialely to \ocaI bodies. 

(xix) Need to COMIruct an . ....".. hIgtnny from 
QuI Gund to ........... In .......... KaehmIr 

SHRI ABDUL RASHID SHAHEEN (BaramUlla): 

WIdening of National Highway is an important agenda of 
the NatIonal Highwey Authority. In J&K from QazI Gund 
to Baramulla all· the irnportMt towns of the veley ant 

situated on the National Highway. So widening as per 
schedule involves the dIapIacement of all the busineaa 

estabtlshments situated on either aide of IhI8 road. The 
rehatlMelkln of d such ci8plac:ed inhIIbIIants and buainas8 

establishments Including thouunds of nttailers Is a 
colossal job, invotving a huge money on. one hand and 
creating a dissatisfaction and une.lne.. of all the 

business people, running the market of very Important 

towns of Kashmir valley. on the other. To build an 

aHemate highway is a practical suggestion of some of 
the experts. We demand that an alternate highway be 

build up alongside the newly laid railway track that ~ 

give a world c:Iasa comecIivIty WIIhout MY. huards. There 
will be no problem of compensating and reheIIitatino the 
big markets of all the . important towns situated on the 

road and purpoee of connectivity to northern border of 
Kashmir valley shall be achieved without any tu.Ie of 

land acquisition and litigation of cIepIaced ~ claM. 

15.02 tva. 

CAWNG ATTENTION TO MATTER OF 

URGENT PUBLIC IMPORTANCE 

Need to IftC[I" •••• the ............. 01 ..... 
Savlnp In Poet 0lIIoI MCI .... It .. 

PII" with the ....... ,.. In .~ 

fEntJ/IIII/ 

SHRI GURUOAS DASGUPTA (P.-..ra): Sir, I cal 

the 8IIention of the MInI8Ier of finance to the following 
matter of urgent pWIc impoItMce and request that he 
may make a at.atement thenton:-

"The. need to inc,.... the Interest rate of small 

savinga in Poet offIcee and bring It at par with the 
Intereet rate In Banks 80 as to prevent the out flow 
of deposiI8 and safeguard the Interests of depositors 

of small savlngs.-... (InMrrupIion$) 

"THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBAAAM): Sir. the basic philosophy of small 

savings instruments offered through Post Officea is to 

·PIeced In library. See No. L T 8301107. 
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encourage the habit of thrift among smaH investors by 

providing a secure avenue for their savings and riak-tree, 
assured retums. Po8t Office Time Deposits are more akin 
to bank deposits. National Savings Certificate, Kisan Vikas 

Patra and Public Provident Fund are medium to long-

teon instruments. Placed in Its historic perspective, such 

instruments were introduced at a time when the banking 

and capital mar1tets were relatively underdeveloped and 

the reach of banks through branches was limited. 

While most of the interest rates relating to banks 
and financial institutions and debt market have been 

deregulated, the Interest rates on amaH savings continue 
to be administered by the Government 

In 2001, a Comrnitlee on Administered Interest Rates 

and other Related lasues chaired by Dr. V.V. Reddy, the 

then Deputy-Govemor, RBI, had examined the Issue of 

benchmarking the adnMistered Interest rates on small 
savings ~ ent:  to align them more cIosaIy to market 

determined rales and, intw .... had racommended that 
the IIdminietered Interast ratee including thoae on smell 
aavInge echames 8houId be benchmarked to the average 
annual yield on Government securities of comparable 

ITIIIlurity in the secondary market. with a suitable spread 
sut. -:t to a maximum of 50 basis points over the 

benchmark yield. depet!ding upon the maturity and liquidity 

of the Instrument. Interest rates on small savings 8Chemee 
were revised with effect from March, 2003 baaed on these 
recommelldations. In 2004, the Advisory Committee .under 

the Chairmanship of Dr. Rakesh Mohan, the D~· 

Governor, RBI, recommended continuation of average G- :, 
sec yields as the suitable benchmark. . 

Currently, the benchmark yields for Govemment 

aecuritiea of shorter maturities (1 yearl2 years) ant higher 

by 69 basis points and 61 basis points respectively, 

compared to the rates on 1 yearl2 years Post Office 

TIme Deposits. However, lhree-ye&r time depo8it rates 
are on par with G·sec yields; and in the case of medium 

and longer maturities of five years and above, the smell 

savings rates still enjoy a spread ranging from two basi8 

points to 162 basis points. In 80 far as senior citizens 
are concerned, their depoeIta under the SoV.r Senior 

Citizens Scheme enjoy a lIPread of 152 bps over G-sec 

yield for comparable maturity. 

CoIIectiona under small savings schemes constitute 

a aignificant portion of revenue for the States. Any 

increase in the small _vtnga depoeIt rates will require a 
concomitant increue In the on-IendIng rate to ~ States. 

The State Govemment8 have not been comfortable even 

with the existing rate of 9.5 per cent for 25 years 

(including a moratorium of five years) and any increase 

thereof will be resisted by them, as the higher debt 

servicing cost would undermine their effort at achieving 
fiscal correction.... (Intsnupliom) 

MR. DEPUTY SPEAKER: Shri Anil Basu, please sit 
down. 

• .. (lnltmUptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 

except the Statement of the hon. Fmance Minister. 

.•. (IntsmJpIions)' 

SHRI ANIL BASU (Arambagh): The finance Minister 

is a very intelligent man .... (lntsnuplJons) 

SHRI P. CHIDAMBARAM: Whether I am intelligent 
or not is not the iseue. I am reading a Statement and 
you want to inlenupt mel I am answering to a Calling 
AItention Motion. 

State Governments have also expressed their InabiUty 

to avail of 100 per cent of the net collections from the 

respective States. 

Notwithstanding a more competitive market offering 

a wider menu of savings instruments. the net collections 

(I.e. gross collections minus withdrawals, which includes 

. redemptions on maturity in each financial year) under the 

Small Saving Schemes still remain positive. There is no 

evidence of any net outnow of deposits from the SmaU 
Savings Schemes. MOl'8Over, from the trencts in the sman 
Savings deposits, it is observed that adminlsterad interest 

rates alone do not necessarily drive the demand for Small 

Savings instruments. 

Since the National Savings Fund Is part of the Public 

Account of the Union Govemment. the interests of the 

depositors are fully safeguarded. 

SHRI GURUDAS DASGUPTA: Sir, may I appeal to 
the hon. Finance Minister not to make the State 

Govemments the scapegoat. According to the FIhance 
Minister, the reason why the Central Govemment is not 
increasing the interest rate because the State 

·Not ..corded. 
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Governments are· of the view that they cannot 'PlY mote 
interest if they avail loan out of this small scale dapoaits. 
Let us not make the State Gowmments the aeapegoat. 

It is a nicely and innoc»ntty draftad Statement. But 
the innocence of the language cannot hide the main 
intention otthe han. Minister, who Is 1he most vocifenIus 

campaigning Minister for the liberalization of 1he economy. 

What is the main intention of not increasing the 

interest rate on small savings? The main intention, 

accon:llug lathe Atd '1lIInI, i8: 

"Placed in the historic perspective, such instnanents 

were introduced at a time when banking 8nd capital 
rnarkeIs were relatively under-developed.· 

Since the secondary market has developed now, the 
illilOC8Ilt intention of the han. Minister is to ensure that 

erMI. savings flow irlto the stock market or Mutual Funds. 

It means smaU savings should be part of 1118 speculative 
ad'Ienlure, which the han. MInister would Ib to promote 

in order to see that the stock rnarkM Is booming. The 

han. Minister is very unhIIppy thai 1he Small Savings 

Scheme is not negative. It Is a negative Statemen!-It is 
nat • positive Stalement. But what Is the trend that we 
look at? In 2003-04, the withdrawal from MIS was 
As. 6,383 Cf'Of8. 

Next year, the ~ increased by As. ",000 
crore and became As. 10,504 Cf0f'8. In 2005-06, the 

withdrawal was As. 15,770 crore which meare, withdrawal 
was increasing at a galloping epeed. Then again the 
han. Minister speaks of the net saving. What are the 

... ? I am 8p8aking of net coIIec:Iion. Net coIIecIIon 
means deposit minus withdrawal-repayment. In 2004-

OS, the net collection was As. 98,788 crore; in 2006-07. 
it has dwindled down to nearty half-As. 45,191 CI'OI'8. If 

.. scheme is not negative today, if the policy that has 

been tormuIated, if allowed to continue. II wi! be negative 
within a short period of time. The entire community of 

smaH investors win be forced to withdraw their money 

and go to the mercy of the speculators, that Is, the ·1IOCk 

market. It is not negative today. It witI. be ~ 
tomorrow or day aft.... May I uk moat reapegIfuIIy why 

the smaU eaving 8Chame is being .1ciIIed .,....., by 1M 

hon. Minister of FIfl8I'IClI? 

Sir. the point is that 1he Poll Office it the I8rgeIt 
bank in the country, larger than the State Bank and It 

has a well epread out networt< throughout the country 

and beca\.M of the well lIPread out netwottt; poor, semi-
poo!:. not 80 affluent middle cIus, used to put in their 
funds under the small aavinga scheme for a ... e and 

steady retum. That Is how the IOheme wu brought out. 
They used to eave money as a pro¥isIon for the future. 
They uaed to save money to meet the contingent liability-
for the ~ of the daughter or for the education of 

the lOll. The main reaeon Is 1he wide accessibility. There 
may not be a bank in the rural areas, but 1here is always 
a post office. Therefore, it was in the post office that the 
haId-eamed savings of the working peasantry, school 

teachers, small businessmen in 1he rural area&-not in 

the urban area where the five.etar culture is ehining thanks 

. to the liberalization of the hon. Minister-used to put .in 

their U1dI for safe .-ICI sIMdy income. For years togBIher, 
the intefest rate on small savings and Intereet rate on 

deposits in the bank, maybe long-term, was Identical 8Rd 
there wu stability. Now 1he ~ has· been upeet. 
There has been an incnMI8e In the inIeteIIt ..... 01'1 ..... 

in the natiOnafiHd and private banks. MonIowr, 1M 
eamingB out of smell aavlngia have been eroded .... 
to the poley of the han. MIn...., of Finance ..... InfIdon 
cannot be conIroIIed. It Is Inftatlon which .... fufther 
resuIIIId in the eroaion of the income out of the ...... 
saving. 

What hils been ItIe M8UIt? The .... hM been 

persistent and consiatent outflow. ThIs outflow has 

undel'milled the Scheme itaeIt ..xt jeopardzed the ...... 
of the amaH investora. The Postal System II deeply 
affected. MobIlization of SIMI .s.tngs .. one CIt the moet 

important functiona therperlorm. i'heir other fWlCtiona 
have been diluted ttwnM to the policy of privatlzatlon. 
Nowadays, there are not ~ tetIers. Nowadays, 
theNt are a very few .-gisteredparcell. Nowadays, there 
is not mucft poat-card buainee8. Thef8fore,· the "'*' 
function .. the ~ System doee In India __ ta to 
mobilia the Small Savings. Thefefore. if youklU the 

scheme -that is the intention of the han ....... ..., 

the post offICe will tum lick, the Po8taI a,..m In the 
country will Un eIck. You may c:Ioae II ..... 01 you CM 
privatize it. That .. ,of course, your opIIon II you till 
remain in .power. That Is not for me· to question. But 
sic1me88 of the bank is not the iIeue. The Ioae of 
8ft1JIoYrnent is not the question. The 8t11pIov-wUI fight 
that. But the basic question Is: Why is the Sma" Savlnga 

Scheme being killed? The cat Is out of the bag because 
of the Sta&ament that he has iII8ued. He wants to promote 
small irNestment In the atock· marhet. H. would .. to 
promote sma. savings investment In the . private Muhat 
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Funds. It will undermine the Intereeta of the State 
Governments also. Whether the Statement of Shrl 
Chidambaram is right or wrong, I have no evidence. But 
out of the Small Savings, it was the State Governments 
which used to take large loans. If the Scheme is killed, 
the most important 8IDUI1l8 of borrowing' of the State 
Govemments will be closed. 

tt is most perplexing and startling. The Government 
does not intend to increase the interest rate on Small 
Savings. From 8 or 8.5 per cent, it has not increased. 
But it is under the direction of the Fmance Ministry that 
the nationalized banks • you wiR be really sta\'lled to 
know • are procuring bulk deposits from big corporate 
houses. Gan you imagine what is the interest they are 
being offered? Reliance, Tates, Dalmias, the friends of 
the political patrons of the country, the friends of the 
important personalities in the corridor of power are being 
offered 13 to 14 per cent by the nationalized banks. The 
Tatas will get 13 per cent offered by the public sector 
banks under the guidance of the . Fmance Ministry. But 
the small peasants, small artisans, the petty primary 
school teachers will not be offered more than 8.5 per 
cent interest. For the benefit of the tion. Minister, I can 
inform him that according to the estimate of our Union, 
As. 1,20,000 crore has been procured by the nationalized 
banks from the corporate houses at the interest rate of 
13 to 14 per cent! What is the system? This is growth 
with equity! This is growth with social justicell This is the 
beneficiary of the economic policy being pursued by the 
Govemmentll! 

This is inclusive growth! The corporate sector, for 
unloading As. 100 crore in nationalized banks, wiD be 
given 13 to 14 per cent rate of interest. But the poor, 
semj,poor and not so .affluent middle class wiD be denied 
more than 8 per cent to 8.5 per cent. Is it justice? Is It 
Common Minimum Programme? Is it tears for the poor? 
Is it sympathy for the downtrodden? Every piece and 
every bit of the economic policy that. the Govemment is 
pursuing shamelessly patronizes the rich and cynically 
this favours the rich. This is another example of that. 

Sir, I want that the Small Savings Scheme should 
not be killed. They are talking of market economy. What 
is'''the problem in offering them either market or semi· 
market intereat rate? Why can they not Increase it to 10 
per cent at least? What is the problem? 

Secondly, the Government Is making the poetal 
department sick. I can tell you one thing while conctuding. 

All the mi8deeds of the Ministry of Finance is going to 
affect the poIiIIcal tortune of the present political regime 
of the country, either no tears today, meybe teals for 
tomorrow. The bulldozing that is being done by the 
Finance Ministry to bulldoze aU criticiarne. may not be of 
the enemy or the Opposition but of the friends led me to 
befieve that whatever may be the public reaction, they 
wilt carry on their policy irrespective of whateVer popular 
impact that PQIicy wiD have on the people. 

Sir, Punjab has given no political lesson to this 
Government, UttaranchaI has not been able to bring them 
to sense, maybe Uttar Pradesh win. I wDl appeal to the 
Government to reconsider the rigid, InIIexIb1e interest policy 
so far as sman savings Is concerned. 

MR. DEPUTY SPEAKER: Hon. Membenl, although 
the rule does not pennlt, as a special case I am giving 
chance to four other hon. Members to ask questions. 
They are requested to seek only clarifications for one 
minute each and not make lengthy speeches. 

fTmnslation] 

SHAI SHAILENDRA KUMAA (Chail): Mr. Deputy 
Speaker, Sir, just now my senior colleague Shrl Gurudas 
Dasgupta has spoken at length and he has rightly said 
that majority of account holders in the post offices are 
farmers and other poor persons. Sir, through you I would 
urge the hon. Minister that depositors. in .post offices 
should be given incentives on the lines of Banks and the 
rate of interest on deposita in the poet offices should be 
increased akin to banks so that· customers can be 
attracted to open mont and more accounts is poet offices. 
It would lead to more investment in post offices making 
them economically strong. 

/EngIish] 

SHAI AUPCHAND PAL (Hooghly): Mr. Deputy 
Speaker, Sir, ! will just ask one question In three or four 
parts. 

The savings rate in our country has gone up to may 
be 32 to 33 per cent. Of this, the majority is the 
household savings. Out of this, more than 70 per cent is 
small _vings. As far as interest rate is concemed,. there 
is a big difference between the bank rate and the small 
savings rate because of various stepa that have been 
taken by the Reserve Bank of Indi& 
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Sir, is it not a fact that a huge amount of money 
.from the postal saYings has already been tranaferred to 
the banking system? " that be so, how much such 
transfer has taken place during the last seven-eight 
months? 

Secondly, is it not creating a sort of discouragement 
to the savings? Why I am saying this is because the 
postal and small saYings, which can be mobilized to the 
length and breadth of this country, to the remote parts of 
the country, and there is hardly any such arrangement in 
the banking system, although, the micro-finance is there 
and even the multi-national companies are trying to 
mobilize resources? That is a different story. So, I want 
to know whether this is creating a sense of rather 
disincentive to savings amongst the common people, 
amongst the lower middle-class and other people. 

Lastly, what is the Government's savings 
encouragement policy, if they have discontinued the 
already existing encouragement to savings policy? Earlier, 
it has been stated that the Government has been 
encouraging people to go to the capital markel I would 
like to know whether this is another step to push the 
common people, the smal investors, to the capital market 
to, once more, be looted by the operators and 
manipulators in the country. 

SHRI KHARABELA SWAIN (BaIasore): Sir, the hon. 
Finance Minister, in his reply, has mentioned that there 
is no evidence to any net outflow of depoaits from 1he 
small savings schemes. My question is, does he not want 
to increase the savings rate up to 32 per cent for a 
GOP growth rate of 9 per cent per year? 

Secondly, should the stock I118Iket or the mutual 
funds be the only savings avenues for the poor and the 
middle-class people? 

Lastly, can the smaJI savings not be utilized by 
somebody other than the State Governments? 

SHRI VARKAlA. RADHAKRISHNAN (Chirayinkil): 
Thank you Sir. In the Statement furnished by the hon. 
Minister, there is a mention about this outflow, but there 
is no evidence of any net outflow deposits from the small 
saYings schemes. I do not know how do they got the 
information. That is for the hon. Minister to answer. 

One thing has happened that there no inflow because 
nobody is prepared to deposit in small savings achemea 
now. According to the han. Minister, it must be a mistaken 

notion, but the common notion is that people .. not 
prepared to deposit in smaU saving schemes because 
the benk8 offer much higher rate of Interest and there is 
a feeling among the common public, especially among 
the senior citizens, that it win not be in their interest to 
deposit in small savings schemes. 

As a matter of fact, one thing is certain that there is 
security. That is all right But the feeling is othelWisa. 
So, I would requeat the hon. Minister to consider all 
these basis points, 152.points and all that and the bench· 
mark position is also there. So, withdrawal may not be 
poasibIe in the present context. The outflow may be lese 
due to other restrictions. • .. (lnII!Inuptions) 

SHRI GURUDAS DASGUPTA: It is increasing. The 
outflow is also increasing at a violent rate. 

SHRJ VARKAlA RADHAKRISHNAN: I do not dspute 
that fact. I only say thai inftow is not there. 

SHRI GURUDAS DASGUPT A: The hon. Miniahtr's 
answer is there. 

MR. DEPUTY SPEAKER: PIeaee do not disturb. 

SHRI VARKAlA RADHAKRISHNAN: The outflow is 
restricted due to many other reasons. This bench-mark, 
the basis and the security arrangement of all these factors 
are there. But the inflow is less. 

I woutdrequest the han. Minister to consider it, as 
an experimental measure, at least, by raising 0.5 per 
cent interest for small saYings schemes so that the, 
common people, the senior citizens may come into the 
field of small savings schemes. 

SHRI P. CHIDAMBARAM: Mr. Deputy Speaker, SIr, 
I thought my statement was quite elaborate as wei as 
seIf-expIanator. The figures are there for any one to 
see. Gross collections in NSSF are the investmenta made 
by investors every year. Withdrawals does not mean that 
people are abandoning the small savings schemes. 
WIthdrawals, as I said in the Statement, include the 
redemptions on maturity. 

1.5.31 hra. 

Suppose, five years ago, a large proportion of gross 
coIIectiona had come in a five-year instrument. There will 
be corresponding redemption at the end of five years 
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and that will be reflected in the withdrawal column. 
Likewise, three years ago, if there had been a large 
inflow into the three-yearinstrumenta, three years later 
that will be reflected in the rademption which will be 
reflected in the withdrawal column ...• (lnlSl7Z¢Dn$) 

MR. CHAIRMAN: He is not yielding. Let him 
complete. Kindly cooperate. We cannot force the Minister; 
let him speak as he likes. 

... (InltJrruptions) 

SHRI P. CHIDAMBARAM: He made a speech and 
asked questions. I am answering the questions ••.. 
(InItNnJpIions) 

MR. CHAIRMAN: Mr. Dasgupta, kindly cooperate. 

•.. (IntwnIpIJons) 

SHRI GURUDAS DASGUPTA: Let us know the 
lNth .... (IntsmJpIions) 

MR. CHAfRMAN: If there is untruth, you have your 
right to privilege. 

••. (1ntIImptit1n8) 

SHRI P. CHIDAMBARAM: Unlike what Shrl 
Radhakrishnan said, withdrawal do.. not mean that 
people are abandoning NSSF. Withdrawal Is the 
wilhdrawals from the scheme as well as redemptions 
which would be reflected in the withdnlwal coUnn. The 
question is whether thera Is a net oulftow from the NSSF. 
As I have said, the answer is: 'No'. The gross collection 
minus withdrawal remains substantialy positive. In fact 
the NSSF is a very large account today and from the 
figures that I have, I do not envisage any situation now 
or in the .,..,. future whereas one hon. Member alleged 
that NSSF will wither away and die; that simply win not 
happen. ThaI is an aIarmiat description of the situation. 
There is no evidence of that happening .••• (~) 

Questions have been asked and I am 
answering. ... (1ntIImptit1n8) 

MR. CHAIRMAN: Let him complete. Nothing will go 
on record. 

• .. (InItJrrupIions)" 

"Not recorded. 

SHRI P. CHIDAMBARAM: This is onty calling 
attanIion. 

SHRt GURUDAS DASGUPTA: Give me the figures. 
•.• (IntIImptit1n8) 

MR. CHAIRMAN: He can give the figures. Figure Is 
not the problem. 

... (117ItImJption6) 

SHRI P. CHIDAMBARAM: I can only answer in my 
own way .... (Inltmuplion$) 

MR. CHAIRMAN: Mr. Dasgupta, a80w him to speak. 

... (In/tJnupIions) 

MR. CHAIRMAN: NothIng is going on record if this 
dialogue Is going on. He Is not yielding. Nothing will go 
on record. 

... (~)" 
SHRI P. CHtDAMBARAM: If the idea is to provoke 

me, I am not going to be provoked. My learned friend 
can be provoked •••• (lnft1ImJpIitJn8) 

MR. CHAIRMAN: Kindy cooperate. NothIng wi. go 
on record. 

•.• (lnltmuplion$/ 

SHRI P. CHIDAMBARAM: In 2006-07, up to February 
2007 • we do not have yet the final figures for March • 
the gross collection was RB. 1,56,755 crore. The 
withdrawals inctuding redemption was Rs. 1,11,564 crore. 
Therefore, the net collection in 2006-07, up to February 
2007, is As. 45,191 cror&. To my mind, It is not evidence 
of any net outftow from NSSF; It Is net accretion to the 
NSSF. 

SHRt GURUDAS DASGUPTA: Comparatively It is 
declining. 

SHRI P. CHIDAMBARAM: Sir, if I am intenupted, 
how do I answer? 

MR. CHAIRMAN: Let him reply. 

"Not racordecI. 
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SHRI P. CHIDAMBARAM: I think the intention Is to 

interrupt and to provoke; and not listen to the .... r. 

MR. CHAIRMAN: Shri DMgupta. IdncIy cooperate. 

You are a senior Member; you are a Ieamed Member; 

you ace a competent Member. He cannot go beyond the 

figures and can say what he thinks. I cannot compel him 

to reply as you think. 

SHRI P. CHtOAMBARAM: Secondly, as I have said 

in the statement, these instruments were introduced at a 
time when the banking system as well the capital martIIIt 
...... undeveloped. Leave the capital market alone; I know 

of poHticaI parties which Invested In UTI mutual fund. 
Leave alone capitai market; let us take the banking 
system. 

Today, in the banking aysIem, unlike 10 or 20 years 
ago, Public Sedor Banks have 48,098 branchea;RegionaI 

Rural Banks have 14,488 branches, Cooperative Banks 

have 13,811 branches; and other banks, including private 

sector banks, have 8,805 bnInc:hes. 

We have a huge bIInIcMg network. Since the UPA 

Government took oIIIce, In the last three years we have 
emphasized financial ~. In fact, we have a 
CommiItee under Dr. Rangarajan, which has given an 

interim report on finInciaI inclusion. Benka are opening 

no friUs account. Many banks today allow accounI8 10 be 

opened with As. 5 as an opening balance, and some 

even with zero rupees as an opening balance. 

There are banks, which have, in one or more diIIIricIa, 
achieved 100 per cent financial incIu8ion. For example, 
in one district in KeraIa, PaIghat. there is 100 per cent 
finanQaI inclusion. In Puducheny, one bank has. achIav.d 
lOOper cent fInMcIaI incIu8ion. So, people are inveIIIng 
in bank ~ also, operIing bank ac:c:oun. n pulling 

their money there. Now, I cannot tell a peraon: .......,. 

You should not put your money in a bank account and 

you should puI your money orItf in a Pa.t 0IIce 1CICOUnl" 
He has a choice today, a wider choice than what he had 
a few years ago. He has a choice of Pa.t Office IICCOUf1t; 
he has a choice of bank account; he has aIao • choice 
of mutual fund incIucIng UTI mutual fund, which. a 
pWIic aeclor fund; LIC mutual fund, which is • public 

sector lund. Are we .. ytng that he IhouId not put his 
money in a mutual fund? A wider menu of savinge 

inatrument today • available. 

I am very happy that Shri Rupchand Pal has conwctIy 
pointed out one thing. If our poilcles are 8uch de-

genendiwt policies .. Is alleged, how has the savings 

rate In the UPA Govemment Increased by four per cent. 
and how has the inV88lment rale Increased bylhree per 

cent? 11 we are 80 dImwitted that we follow wrong policies. 
how does the 88Yinga rate move up by three per cent? 
One haJf of the savings is financial savings. Is that good 

or bad? One half of the savings is financial savings, and 

financial savings includes today postal savings, bank 

savings, and savings in other Instruments. This is the 

only way in which savings wiD grow and our policies are 

encouraging savings as wUl be clear H anybody cares to 
read the Economic SufYlflyor the Reserve Bank'. Report 

on Monetary Development. We, in fact. take pride in the 
f-=t thai the policies that we are following are encouraging 
savings in a wider variety of instruments including Post 

Office Instruments. 

Sir. II Is this Govatrment which Introduced., for senior 
citizens, a nine per cent Savings Scheme. It W88 not 
there eartier. ThIs Govemment, having regard to the need 

for senior cItiz_ to have an atIracIIve eavIngs acheme, 
introduced a nine per cent Savings Scheme. 

Sir, some qu8lltiona .... asked. Let me quickly 
answer thou questions. One question W88 that I am 
IhIfting the blame to Slate GGwmmenIs. I am not. NOC 
appoinIiId a Sub-Committee. The SUb-Committee was 
asked to AIpOIt on NSSF. The Sub-Commlltee made 
unanimoue n : 1~. In the Sub-Committee. 

Slatee .ald: "Interest rate on borrowlnga by State 

Ciawmment from NSSF ehouId be reduced to as low .. 
7.5 per oent.~ They ....-d a reduction In the rate at 
which they borrow from NSSF. 

TheN were five recommendation made UI1III'IImoI.eI 
~ 1118 ........... which Included .. FIrwIce Min8IIn 
of ....... The firat NICORiRtendation was that IMt awe. 
ahouId not be obliged to bocf'Ok let me repeat that the 
SIaIIaa·1houId not be obliged to botTow 100 per cent of 
the net coIIecIiona from that State, their reeponsi)IIIty and 
IiIIbIIfty IhouId be limited to 80 per cent They say: 'We 
cemot alford to borrow 100 per cent of the net coIadIoI. 
from our State because the interest rate of lending 18 

high.-Then, after debate. I agreed that old loans would 

be conaoIidated, and the Int ..... t rate would be reduced 

to 10.5 per cent on old loans from 1 at of April, 2007, 
and for new loans. I agreed to reduce the intereet rate 
to 8.5 per cent. Today. the inte,... ..... at which they 
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borrow is 9.5 per cent, and they wanted 7.5 per cent. 

And then, the State Govemments made a  request that 

additional open marUtlng borrowing will be allowed, and 

they made a request for pre-payment of NSSF loan. They 

want to pre-pay NSSF loan. 

They do not want to borrow: they want to repay the 

NSSF loan. This will also be considefed on a case by 

case basis. This is the Report of the NDC Subcommittee. 

These are the five recommendations. There is no 

recommendation by the State Finance Ministers, who 

constituted the NDC Sub Committee; this Report is 

approved by the entire NDC composed of the Chief 

Ministers and the Finance Ministers. There is no 

recommendation that the interest rate on NSSF should 

be increased. On the contrary, the demand is, reduce 

the interest rate at which NSSF will lend to the State 

Govemments. And, therefore, we have reduced it to 9.5 

per cent. If you increase the interest rate on NSSF 

deposits, you would have to correspondingly increase the 

interest rate at which they witt borrow, and they do not 

wish to borrow. They do not wish to borrow 100 per 

cent; they do not wish to borrow at even 9.5 per cent; 

and they want to repay the NSSF loan. 

Therefore, Sir, the policy that was recommended by 

Dr. V.V. Reddy Committee, the policy that was affirmed 

once again by Dr. Rakesh Mohan Committee, is a correct 

policy, namely, benchmark the Interest rate to the G-sec 
rate. And that is precisely what we have done. I have 

said in my statement that G-sec rate at the shorter end, 

one and two years, is slightly higher than the NSSF rate. 

But G-sec rate is a function of the current monetary 

situation. If the RBI moderates the bank rate, G-sec rate 

also at the shorter end wiJI moderate. But at three years 

and above, the NSSF rate is competitive, is comparable 

to the G-sec rate. In fact, at the highest point, it is 152 

basis points above the comp8fable Govemment security 

rate. 

Sir, there were questions asked. Well, Mr. Shailendra 

wanted me to answer: "Will I bring it on par with bank 

rates?" I regret; the recommendation is to keep the NSSF 

rate on par with G-sec rate; and that is the effort. That 

policy continues. 

Shri Rupchand Pal asked me. It is very easy to 

answer each of his four questions. Has money from the 

post office flowed to the banking system? Possibly, yes. 

But if money flows from the post office system to the 

banking system, that is not ~e il  bad. In fact, that 

should be welcomed. Then, he· asked whether there is 

discouragement to savings. The answer is 'no'. Is the 

Government discouraging savings in the post office? The 

answer is 'no'. Is the Government pushing the small 

savings to the capital market? The answer is 'no'. 

Sir, Shri Swain wanted .0. know: should not savings 
rate increase? It should. But it has increaaed. It did 

increase in the last year of the NDA Government, but in 

the three years of the UPA Gov"rnment, it has increaaed 

sharply. Should capital market be the &Ole avenue? No; 

capital market should not be the sole avenue. That is 

why, we have awide vari8ty of savings instruments, one 

among them being capital market instruments. Capital 

market instruments are equity instruments, debt 

instruments and mutual funds. A wide menu of instruments 

must be available. We have, in this country, a wide menu 

of instruments, and we will introduce more instruments. 

Post office savings is a very important instrument, and 

people should save through post offices also. Should not 

&omebody else access NSSF? Correct. In my Budget 
Speech, I suggested, I proposed that, If the State 

Govemments do not take even the 80 per cent they are 

obliged to take, then what happens to the NSSF? 

Therefore, I said that IIFCL may be allowed to access 

NSSF funds. The details are being worked out But I am 

confident that with the reduction in liability from lOOper 

cent to 80 per cent and the reduction in interest rate to 

9.5 per cent. the State Government wHI, I hope, fully 
avail of all the net coUections from that State to the 

NSSF. 

MR. CHAIRMAN: Now, we will go to Item No. 15. 

SHRI GURUDAS DASGUPTA: Sir, the Finance 

Minister not honestly has bypassed my question. I do 

not say anything else.. I told him categorically that while 

for the bulk deposit, for the corporate depositors, the 

banks are allowing 13 per cent to 14 per cent, 

economically, how is it justified that the small depositors 

will be aUowed only eight per cent to 8.5 per cent? 

MR. CHAIRMAN: It is the banker's business. What 

can he do? 

SHRI P. CHIDAMBARAM: I have explained the policy 

by which we administer the interest rates on post offIceS. 

Banks have accessed bulk deposits at higher interest 

rates in the months of February and March, and if 

anybody had cared to read the Press report on what I 

told the bankers In the last meeting that the Government 
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. has taken a very serious view of banks accessing bulk 

deposits at very high rates. 

This is a legacy issue. " you did it last year after 
12 months, you will be forced to do it this March. If you 

do it this March, you wi. be forced to do it next March. 

In tact, the public sector companies are asking banks to 
quote bids tor interest rate to deposits for 15 days and 

20 days in the months of February and March. n. is • 
legacy issue. This has been going on for many years. I 

have taken a serious view. I have told banks that they 

should not outbid each other by bidding for bulk depoab 

at high rate. After I took a strong stand, IBA has 

appointed a Committee through which they will evolve 

the policy, by which banks wiR not access bulk deposits 
for 15 days, 20 days and 30 days in the months of 

February and March just to make up for the deposit they 

have to redeem which they took in the previous year, 

which is for deposits they took in the previous year. This 

is a legacy issue and I am trying to break that legacy 

issue. 

MR. CHAIRMAN: I thank you au. 

15.46 hrs. 

ELECTRICITY (AMENDMENT) BILL. 2005 

(English! 

MR. CHAIRMAN: Now, the House wli take up Item 

No. 15. 

SHRI K.S. RAO (EIuru): Sir, I welcome the Electricity 

(Amendment) BiR, 2005 brought by ShrI Suehil Kumar 

Shinde, the hon. Minister. 

Sir, it is known that the direction of the National 

Common Minimum Programme is to supply electricity to 

all the villages and hamlets. By virtue of the BiI of 2003, 

the onus rests only with the State Governments to bear 

that expenditure. It is our common experience that when 

we go to the viUages, particularty to the areas where 

poor people live, they ask for power supply. They say 
they do not have power supply; they do not have 
streetlights. Then, if we call the State Government's 

officers, they say that about 12 poles are to be laid and 

wire is to be drawn and we do not have fund for it. That 

goes 01' for years together. So, naturally this Act by 

providing subsidy to an extent of 90 per cent on the 

capital outlay ia really a boon, particularty to the viHages 

and to the hamlets. It is also a common practice that 

whenever a facility is to be created in the urban area. be 
it power supply or communication or water supply or any 

other thing which is needed for the people, the concemed 

organization will jump and do it. The reason being the 

number of customers in those areas is eubMantial and 

the psr CIIpiIs investment would be lees. 

MR. CHAIRMAN: It Is economical vIabfIIty. 

SHRI K.S. RAO ; But when it comes to the rural 
anI88, if thent were 100 houees, 100 families, living In a 
village and the .... .. far way from the main supply. 

then the coat of providing that supply Is eubatantlaJ. So, 
nobody will corne forward. The Stale Government wHI 
say they do not have money. That is the pathetic condtion 
that is going on in the rural areas. It is our reaponstiIIty 
to provide that when we say the country Is growing and 
growing. If it means that the growth is only in the urban 

areas, It is a shame on ... So, the entire people, 

particuIarty .. poorer sections and the rural ...... should 

grow. Un.... the supply and the facifItiee are increased 
there, naturally aU the people will flock to the cItiM. That 

is the reason why the population In the ud:lan .... is 
growing phenomenally and people are leaving the Nral 
areas. in most of the YiIagee, wt.I we go to the houses, 
be it the houses of pool or middle ctua. they are 
deserted because there is no facIIily there. 

So, this Act provides all those things, eliminates this 

migration and creates an impresaion that we do not  need 
to migrate from Nral areas to urban areas. If the basic 

facilities like power supply, education and health are 

provided, nobody would be bothered to go to the urban 
areas. Here, some of the provisions, which the hon. 

Minister has made, are very good. Under the Rajiv Gandhi 

Grameen Vldyub"karan Yojana, an amount of Re. 16,225 

crore is allocated from the Consolidated Fund of India. 

Out of which As. 14,750 crore is only for subsidising the 

line which is a good thing. The first phase began in 
2005-06 with As. 5,000 erore subsidy provided from the 

Consolidated Fund of India. All that I would request the 

!lpn. M"mister is to ensure that this fund is utilized property 

and economically. 

It is bec ~ the organizations who are implementing 

it invariably are only the State Governments. We must 

enaure that they utilize It properly. A proper monitoring 

also is to be done by the Government of India and not 

to be contented only by providing subsidies to them. 
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The second thing is that invariably we find that there 
is a lot of theft, very unreasonable theft. Sometimes, it is 
30 per cent or even 40 per cent. The transmission losses 
are also very sUbatantial. These things are also to be 
cUfbed. To curb that, particularly the theft, there must be 
a stringent provision for punishing those people who are 
resorting to that. Earlier, the Police had no authority to 
investigate into the case and take immediate action on 
them. Now, with this amendment, that provision also is 
being made. Apart from that, some special courts are 
also created to see that the culprit is punished 
immediately . 

NormaHy, only when there is a fear of stringent 
punishment tor a person who is committing a mistake, 
there will be a check on him. Otherwise, even under the 
law of probability, they will think and calculate that even 
it they were to be found or caught once in ten times, 
they are prone to commit the mistake regularly. My opinion 
is that the punishment should be still more substantial, 
not at As. 10,000 or Rs. 20,000. When it is found that 
a person is misusing the power intentionally, he must be 
punished substantially. 

But there are certain cases where, without intention 
but because of ignorance there can be some mistakes in 
the sealing ot the meter or something of that kind. In 
such cases, they should not be punished. The corrupt 
officials should not be made to punish the innocent and 
then leave the real culprit. This is what is going on there. 
Some provision has to be made in this regard. 

On the availability of power, unfortunately the statistics 
reveal that tor domestic consumption it is 79 kilowatt-
hours, . that is 79 units in a year. That means, one bulb 
used for five hours in a family is the order of the day 
today. It is very pathetic. One bulb of 40 watts capacity, 
utilized for five hours Is the average consumption. 
Obviously, we can understand how many people are left 
in this country in rural areas without power supply at all. 

Earlier, it was difficult because power generation was 
completely in the Government sector. Then we used to 
say that the Government has no money to invest and 
that is why the power generation could not be done. But 
today, with globalization, with bringing in a new Act 
empowering the private sector to enter into power 
prOduction, we must encourage them more and more to 
generate more and more power. There are enough 
number of people to generate power in this country. It is 
only that the Government has· to motivate them and then 

amend the law in a manner that it encourages all the 
people. 

Sometimes what is happening is that in collusion 
with the Government officials, they are increasing the 
cost of the power plant. Sometimes they are saying, it is 
Rs. five crore per megawatt of production. Initially, when 
it was open to the private sector, some of the people 
have misused it and then they said that the capitaJ 
investment is about Rs. tour crore, or Rs. 4.5 crore or 
Rs. five crore per megawatt and then based on that they 
arrived at the price of the unit of power. That means it 
is a burden on the people. Privatization should always 
be to bring down the cost of generation and supply of 
power, but not to increase the cost of power which is 
very unfortunate. 

That is why, my humble request to the hon. Minister 
is to motivate the private sector to compete with each 
other and to bring down the cost of generation which is 
possible now. More particularly, with the dollar value 
coming down substantially, the capital cost of the power 
generation can be brought to Rs. two crore per megawatt, 
that means ha" of the present cost. All that they have to 
do is to encourage more and more people to corne in. 
There, only red-tapism is playing a very bad role. If red-
tapism is reduced and if it is given through a Single 
window, then a lot of people will come and generate 
power and power will be available in surplus throughout 
the country and then we can make it available to the 
poor people also in the rural areas. 

With these words, I support this Bill and extend my 
thanks to the hon. Minister for bringing this amendment 
now. 

SHRI P. KARUNAKARAN (KaSargod): Sir, our hon. 
Minister has presented this Electricity (Amendment) Bill, 
2005 in this House. There was a Bill in 2003 also. There 
took place a number of discussions and many States 
had given their views. ... (InletnJplions) 

SHRI KHARABELA SWAIN (Balasore): Sir, I think, it 
is the tum of our party Member to be called to speak. 
... (Int8tnJplions) 

MR. CHAIRMAN: When the discussion started, Shri 
Kiren Rijiju had spoken on behalf of the BJP last Friday. 
After him, Shri K.S. Rao had startod speaking. We are 
going by rotation. Do not be in doubt on this issue. We 
are very much in line with the practices. We are not 
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(Mr. Chairman) 

over-ruling the practices. Do not worry. We will take care 

of this. 

SHRI P. KARUNAKARAN: Many States had given 

their views. The Bill had also gone to the Standing 

Committee and it was discussed in detail by the Standing 
Committee. After the Report of the Standing Committee 

containing their suggestions, I think, some of the positive 

amendments have been included in the Bill. So, to that 

extent, I really welcome this BiH. 

One of the ma;or objections that we had raised to 

this Bill was the elimination of cross-subsidy. It was really 

a matter of repeated discusSions in Kerala and in almost 

all the States and many States have really pointed out 

this issue, but it is partially solved. We find that elimination 

of cross-subsidy is not seen in this Bill. The cl'OSlHUbsidy 

is admitted, but at the same time, reduction in subsidy is 

not eliminated and is still there. So, in the course of 

time, I think, the Minister may move for the elimination of 

the cross-subsidy because reduction of subsidy is still 

there. So, I would request the Government that for the 

sake of the common man, that subsidy has to be given 

to many sections. So, that aspect also has to be included 

in the amendments. I think, the Standing Committee has 

given its unanimous suggestion for elimination and 

reduction of subsidy. That also should be taken into 

consideration. 

Now, I come to the other amendment that has been 

given in this Bill. It was the authority of the State 

Govemments to take the responsibility for the rural 

electrification, especially disIribution of electricity. In this 

BiR, it is the joint effort of the CentraJ Government and 

State Government. I think, we can present the matter in 
a better way that the Central Government can consult 

the State Government and the Central and State 

Govemments can do this work because State has the 

responsibility for production and generation of electricity 

and distribution of electricity and creation of infraa&ructure 

to a large extent. The State has to do this work. 

The Other amendment to which I woutd like to draw 
the attention of the hon. Minister relates to theft. as stated 

by hon Member, Shri K.S. Rao. Of course, we do agree 
that in many places, there are thefts of electrical materials, 

lines or wires and that has to be addressed. At the 

same time, in this Bill, there is a doubt relating to 

unauthorised usage and theft as both these are having 

'dentical definitions. I think, unauthorised usage and theft 

C're n'" equal. Of course, if there is unauthorised usage, 

it has to be taken into account, but theft has to be dealt 

with serious punishment. But I would. submit that 

unauthorised usage and theft are entirely different things. 

There is an identical definition or interpretation of the two 
in this Bill. So, that has also to be changed. Hon. Minister 

can use some other words. 

The other thing which I want to make clear is about 

captive generation. When we discussed the Bill last Friday, 

ther8 were not many en~ from the side of the 

Government, but now a runber of amendments have 

come from the side of the Government. One among them 
is that a captive generator has to secure a license for 
supply of eIec:tricIly. This cIaU88 can· create a serious 
toophoIe in the law. As It stands, any gRq) can ctaim 

that they have aet up captive units for their requirements 

anywhere In the country and demand that the. power 
produced can be wheeled to them Mil open acceu. This. 
in itself, is an anomaly in the Act and can lead to 

generators who can claim that they are actually only 

captive WliIa supplying power to a group of industries. 

Sir, we can admit that captive generators are needed, 

but at the same time, they are not coming within the 

purview of any law. They are flee from all obligations. 

11.00 tn.. 

Thefefora, they can really mi&u&e the IoophoIee or 

misuse some of the clauses of the Bill. 

I do not say that there is any intention in the mind 

of the Minister about some litigation preeently going on 

in the court, but· theta ia an cngoIng case ofBhuahan 

Steel against the MaharaehtnlStlde Electricity Board. It 

is really because of capCM g .... 8tiun that the power of 

Electricity Board is questioned, but they are arguing for 

their own capacity. But I feel that the prescribed 

amendment may be utilized in favour of it. 

Aa regards utilization of electricity, electricity has 

become an essential Item nowadays. We are in need of 

more and mont eIectrioity for aJmoet all the items. It is 
true. The hon. Mini8ter while mentioning about the total 

power generated in the country regionwise and Statewiae 

has· stated thai there is a Government pool or the 
. unallocated pool, and the Central Government can assist 

the States where there is shortage of electricity. In this 

regard. I would like to point out that the Government of 
KeraIa has been getting 148 MGM, but now It has been 
reduced to 13.6 UGM. We tried to get an answer in this 

House during the QuestIon Hour aboUt doing It, but we 
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could not succeecI. What is the I'8II8On for doing it? There 
is no justification at aU for doing it. The share of 148 
MGM has been reduced to 13.6 MGM. At the same 
time, the share of some of the other States has been 
increased. This decision of the Central Government has 
really upset the plan made by the EJectrigIty Board and 
the Govemment of Kerala to share electricity in different 
parts. This issue should also be looked into by the 
Minister. I think that the Minister is convinced with this 
fact. Therefore, a decision should be taken by him in 
this matter also. 

We have one major thermal plant in Kayankulam. 
Still we are short of electricity because we are not able 
to use it as the cost of production in Kayankulam is 
high. We get about Rs. 6 per unit of power from there, 
which is because of Naphtha being used for generation 
of electricity. In the initial stages there was concession in 
the price of Naphtha, but I think that the total tax now 
comes to about 30 per cent including excise duty, etc. 
Therefore, the Minister should take initiative to solve this 
issue in the Ministry, and reduce the excise duty on 
Naphtha. Otherwise, the electricity produced from there 
cannot be used by the State, and the common people. 

KeraIa had requested 200 MGM from the rnega-power 
project of NTPC. The discussion of the power-purchasing 
agreement is going on. The Central Government gives 
financial assistance to these mega-projects or ultra mega-
projects. 

MR. CHAIRMAN: Please conclude your speech. 

SHRI P. KARUNAKARAN: Sir, I am concluding in a 
couple of minutes. It is cheaper because the Central 
Government gives auistance to them, but at the same 
time one of the rastricIions or one of the norms that the 
State has to follow is that the distribution in the town-
areas should be privatized. How is it poaaibIe? The 
distribution is done either by the KSEB or the Government 
side. Now, if we want to get some electricity, then aU 
distribution systems would have to be changed. I think 
that the Govemment has to reconsider these types of 
norms too. 

As regards the Rajiv Gandhi Grameen VIdyutIkaran 
Yojana (RGGVY), it is a very ideal scheme as has been 
pOinted out by other Members. But I want to raise one 
issue before the House. India has a federal set up. 

MR. CHAIRMAN: Please conclude your speech. You 
have already taken more than ., 0 minutes. 

SHRI P. KARUNAKARAN: Sir, I am concluding my 
speech. I just want to place a very special point before 
the Minister. There is 100 per cent electrification as far 
as Karata is concemecl and this fact was stated in the 
House itself in one of his replies, but theI9 may be places 
in every viHage or Panchayat like colonies or some 
houses, etc. that have not been electrified. 

When we have to get the Rajiv Gandhi Scheme 
Fund, we have to foHow the franchise system, that is, 
private agencies have to be introduced. It may be true in 
the case of some States but as far as KeraIa is concerned 
or as far as many other States are concemecl, where the 
KSEB or the concemecl SEa is the whole agency either 
in the generation, or transmission or production, they can 
do all these works for a long time. So, in some areas it 
is not possible for the private parties to come and put 
their lines there as their administrative structure is under 
the KSEB; billing system is there. So, it is not possible. 
We have met the Electricity Minister In Kerata. Now, it is 
settled by the NCPT. At the same time, I want to make 
it clear not only from the electricity side but also from 
many other sections. Special features that exist in many 
States may differ. So, there should be flexibHlty in regard 
to utilization of the Central fund. It should be in 
accordance with the needs of the State and the demands 
of the State. But we are taking it uniformly in almost a. 
the States. It becomes really very difficult for the States. 
... (/nIenupIions) 

MR. CHAIRMAN: Thank you very much. Please 
conclude. You have already taken more than 12 minutes. 
There are a number of Members to speak. 

SHRI P. KARUNAKARAN: Only one more point, 
which is my last point. 

MR. CHAIRMAN: There is no end to it. You would 
say every point as your last point. 

SHRI P. KARUNAKARAN: As far as scarcity of 
electricity is concemecl, there is a 'power block' which 
the Govemment of India has introduced. It is a good 
decision. I think, the Govemment has declared it in Orissa 
and Assam. I would request that KeraJa can also be 
included in the list because you know that we do not 
have much resources for the production of electricity. 

There was a Silent Valley. During the time of Indira 
Gandhi, it was true that due to environmental issue, we 
had rejected it.' Then came Patrakadal and Adirappally 
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projects where envifonmental issues were raised. They 
are not going to be Implemented because of these 
environmental issue. ConSidering an these factors, I would 
request that Kera/a should be Included in the 'power 
block'. 

/Translation} 

SHAI RAWI LAL. SUMAN (Arozabad); Mr. Chairman, 
Sir, as hon'bIa Minister of Power has mentioned at the 
outset of his speech, the objectives of Electricity 
(Amendment) Bill, 2005 is to make power sector a 
financially viable sector aIongwith rationalizing the power 
tariff and checking power thefts which has become a 
curse in power sector. For this purpose, setting up of a 
Court and giving more powers to police has been 
mentioned here. 

Mr. Chairman, Sir, the consumer in our country has 
to pay more tariff as compared to other countries. So far 
as penaJ provision is concerned, being a political activist. 
I would like to state very humbly that the conswner alone 
is not responsible for power thefts rather I think COOS\m81S 

cannot be involved in power thefts without the sinister 
alliance of employees of Department of Power. Therefore, 
when we try to impose stringent punishment on the 
consumers for the power thefts, officials in the 
administration should also be dealt with strictly so that 
power thefts could be checked. It will not serve the 
purpose if we confine to consumers only. All are involved 
in it from top to bottom and there is a need to take 
effective action against them. 

One cf the reasons for the power theft is that 
consumers are not provided with adequate supply of 
electricity in our country which compelled them for power 
thefts. Therefore, the need of the hour is to maintain 
adequate supply of electricity to consumers as per their 
demand. 

So far as tariff is concerned, India has the highest 
rate of power tariff in the world. In India this rate is 
26.13 cent for commercial use, 14.77 cent for domestic 
use though in America it is 5.00 and 9.60 cent 
respectively. In China, it is 5.00 cent for commercial use 
and 6.90 cent in domestic use whereas in England and 
France it is 10.00 cent & 11.94 cent and 4.80 & 13.60 
cent respectively. What I mean to say is that power tariff 
is very high in our country as compared to other countries. 
Therefore, the hon'bIa Minister should pay attention in 
this regard. 

Sir, there is shortage of electricity in the country and 
this shortage is . increasing from the beginning of 10th 
FIVe Year Plan. I would like to submit that In the year 
2002-03, this shortage was 12.2% in peak hours and 
average short fall was 8.8%. It was 11.2% and 7.1 % 
respectively in the year 2003-04 and 11.7% and 7.3% in 
2004-05. In the year 2005-06, the shortage In peak hours 
was 12.3% and average shorttaHs was 8.4% whereas it 
was 13.8% and 9.6% respectively In 2006-07. It is 14.000/0 
from the year 2007. 

Small electricity consumers are entirely dependent 
on Govemment supply. Big electricity consumers generate 
electricity for themselves, therefore, it is necessary to 
protect the interest of small electricity consumers. Through 
you, I would also like to submit that average tariff rate of 
electricity was As. 2.15 per unit in January and March 
2004 which was increased to As. 5.75 per unit in 
September 2006. It is As. 7 per unit in Delhi, Haryana 
and Uttar Pradesh. A requirement of 57 thousand 
Megawatts of additional power was estimated dut1ng 10th 
Five Year Ptan but so far only 17 thousand megawatts 
of power has been generated. We fail to generate power, 
in proportion to the target fixed. The country has the 
capacity to generate 1,88,000 megawatts of power at 
present but we generate only 74%. The power sector 
has always been neglected. We could achieve only 54% 
and 47% of the targets fixed for 8th and 9th Five Year 
Plans respectively. A similar situation is prevailing in 10th 
Five Year Plan. Earlier the target was 41 thousand 
megawatts of Power but in between the Government 
reviewed the situation and • target of generation of 30641 
megawatts of Power was fixed; However, that target was 
also not achieved. Sir, I would like to submit through 
you, that the small projects which were supposed to 
generate 5727 megawatts of power by March, 2007 are 
stiH Incomplete. The average loss of commercial power is 
stili 'around 33%. It is 18% to 82% in various parts of the 
country. I would like to request that we should make 
efforts to remove all these shortcomings as the average 
percentage of power loss is between 6-7 in other 
countries. Our country suffers power loss on a very large 
scale and there is a need to put a check on it. At present, 
Power is generated through Naphtha at the production 

,cost of As. 7.20 per unit though we have decided to 
charge As. 5.75 per unit from consumers. Hence power 
generation from Naphtha is also not economical. 

Delhi Govemment has submitted an affic:Iavit in High 
Court recently ltatlng that It Ie not their duty to provide 
electricity to consumers. It means Govemment has no 
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responsibility. I would like to say that the attitude of the 

Gove.rnment is totally irresponsible. Power Is being 

S lie~ ~. Public Sector tn the entire country except 
5-6 majOr cities. The. Government is responaibIe to supply 

power to the entire country and I think that the i8IIue of 

power is a very serious matter. Therefore, there is a 
need to pay more attention to it. 

16.16 hra. 

[SHRI V ARKALA RADHAKRISHNAH in 11» ChBir} 

We should strive hard to achieve the targets fixed 

on the basis of power tariff aU over the wortd, we should 
ensure that consumers may not bear the additional 

burden. " the hon'ble Minister really wanta to check the 
power theft, he should start to check the officers of the 
department first. H would create a psychological effect on 

the consumers and they wlH hesitate to indulge in power 
theft. 

[English} 

SHRI SURESH PRABHAKAfi PRABHU (Rajapur): Sir, 

this BHI seeks to amend the Electricily Act, 2003, which 
I had the good fortune -of Introducing In the Partiament 

as the Minister of Power in the previo .. Shri Vajpayea 
Govemment 

This Bill was drafted with a lot of consultations, 

deliberations and thoughts to address some of the crucial 

problems that the country is facing in the power sector. 

Of course, any law that is passed by the Partlament can 
always be reviewed, changed and amended. " we can 

amend the Constitution, we can aIIo ameod the law. 
When the UPA Govemment came to power It had said 
in its National Common Minimum Programme that the 

Electricity Act, 2003 is going to be reviewed. My good 

friend Shri K.S. Rao was saying that we need private 

participation in powe, sector. The Act was buically 

designed, among other things, to address that concem 

as well. When the Government said that it was going to 
review that, there was a lot of nervousness in the power 
sector thinking that the amendment would mean that the 

Government would be going to roll back some of the 

very progressive provisions in the law. 

First of aU, we would like to be assured by the hon. 

Minister that now we can say that the review, as was 
envisaged under the UPA's Common Minimum 

Programme, is complete. The uncertainty that was always 

hanging in Jhe minds of the Investors should disaPf188r 

and we should say, 'yes, the review is complete and the 

Act, as amended by the Parliament • when the Parliament 
wII amend • is the finality of the Electricity Act, 2003'_ 
This is something which I think we should finally tell the 
country. 

There are some provisions in the Electricity law to 

which there are four or five major proposed amendments. 

One deals with rural electrification. It is true that Section 

6 of the Electricity Act, 2003 talks about the appropriate 
Govemment which will actually be responsible for rural 

e~n. If you go by the spirit of It, the Central 

Govemrnsnt has always been supporting steps to do rural 

electrification through budgetary provisions and through 

instruments like Rural Electrification Corporation. In fact, 

I recaH as a Minister. The Chief Ministers were constantly 
called for meeting the State Chief Ministers encouraging 

them to avail more resources from the Central 

Government and do electrification. It is good. If you are 

now going to provide resources, and maybe provide grants 
if not even loans to the States to go for rural 

electrification, it is a good thing. While doing that you 
must be clear about a few things. 

Today, the figures for peak level shortage and energy 

shortage are astonishing and we are all coneemad about 

it. Therefore, if you provide more electricity, give more 

electricity to more Consumers, it would only mean that 

from the limited electricity that is available to us, which 

is causing this type of shortage because of the mis-

match of demand and supply, we are providing more 

electricity to the consumers and that may result Into more 

shortages. This is more important and you should take 

care of it. In the process of doing that if more number 

of people are going to draw electricity from the available 

scarce resources, it should not even affect the quality of 

electricity. 

We have seen in India, in addition to aVailability, the 

quality of electricity is a very fundamental issue because 

normally It should be 49.99 HTZ. As a result of which 

the consumers can be assured that this is the quality he 

is going to get and therefore he can run his electrical 

gadgets and electrical systems on that frequency. But 

today, if you provide more electricity to consumers without 

augmenting the capacity - if you can do that 

simultaneously. it is very good - then the quality of 

electricity will really suffer. I would request the Minister 

to take note of it. 
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India probably is the only country in the world which 
has got voltage stabilizers at the consumers' end tor 
providing stability to voItaga. Providing stability to the grid 
is the responsibility of the grid supplier and the manager 
of the grid. So, it is an additional cost that we are putting 
on the consumers. But this is not a problem which Mr. 
Shinde has created. This problem has come up over a 
period of time. My concem is that when we are doing 
the electrification of this magnitude, we should be very 
clear that quality of the electricity shou1d not suffer and 
in the process we should not put more burden on the 
aJready over-burdened infrastructure. 

The other important issue is reliability because the 
fundamental foundation of the EIec:triclIy Act is on three 
things, namely, quality, reliability and affordability. So, 
reliability is also an important thing because now in 
several States including the home State of the hon. 
Minister as weB as mine, we are not getting eIectricily for 
18 hours. Sometimes when the load shedding cycle 
changes, it extends to more than 24 hours because if it 
changes then another cycle would start which can reeIIy 
affect the supply. So reliability is an important issue and 
affordability is the most important issue. It is becauae in 
the case of Enron, which has now become Ratnagiri 
Power Company, at that particular time, when the han. 
Minister was the Chief Minister of Maharashtra, he wanted 
to provide electricity but ~ of the high cost of 
eIecbicity that was generated from Enron, the Maharashka 
Electricity Board could not buy that electricity. So, 
affordability of electricity is also one of the important 
considerations. Therefore, I think while framing the policy, 
we should be very clear about it. Now, this Sill is trying 
to amend Section 6 of the EJectricity AD., 2003. WhIle 
welcoming that, I would like to caution the MIniRer that 
we should definitely take into cons4deration theM Itne 
important aspects. 

The other issue relates to cross-subsidization. In my 
opinion, this issue was deliberated upon for a long time. 
So, let us look at the historical situation. The induetry is 
actually paying for all others. They are actually paying 
more. The agriculture is not paying at aI or somebody 
else maybe paying less. But the situation that we thought 
was that in India we definitely need subsidy beca"se 
electricity cannot be purchased by everybody at mart<et 
pnce. So, we definitely need sWsidy. There is no queaIion 
about it. The Indian poor cannot afford to buy electricity 
and then the provision of eIectricily is cIrac:tIy .. Iated to 
removal of poverty and improving the quality of the living 

standard of the people. TherafOle, electricity is Important. 
But how should we provide eut.ldy? In fact, . in the 
ElectricIty Act, there is a specIIic provision to give subsidy 
which was not there in the earlier Act. We deliberately 
provided It and in that form. We said that we must give 
subsidy but the subsidy must be given by the State 
Govemrnents which want to give subsidy to the utility by 
a transfer amount which is equivalent to the difference 
between the tariff that is fixed by the regulator and the 
amount of subsidy which you want to give. So, It is the 
most transparent way of giving subsidy. As a result of 
which, poor can get power at subsidized rates and at 
the same time the distortion that goes into the system 
will disappear. Today, by making an amendment like this, 
what are we saying? We are saying that the same regime 
of cross-subsidization which wu existing before is going 
to corne back. So, the consumer will not get it because 
we have always seen that the . industry which is supposed 
to pay higher charges for electricity because of cross-
subsidization will go for c~ generation because the 
coat is high. So, you wiI lose good industrial consumem 
in the process and the abifity of the industry to croea-
subsidize wit also go down. So, who will suffer? Again, 
the poor wit suffer. The subaidy win not reach the target 
group and therefore the dIsIortIon will again come bad<. 
So my request is that this type of provision wHl not be 
really helping the cause for which we are trying to 
introduce this amendment. H the idea is to help the poor 
you can do It u it has been provided in the Electricity 
Act by transfer of subsidy amount from the State 
Governments to the State Electricity Boards or whoever 
is the utility in a transpaJent and in a very clear manner. 

This is an Important 1hing which we are now trying 
to bring in through c~. But my personal request 
would be to look at this IalBue more closely because this 
is aomeIhing wtiich could again CRlate some problems. 
As you would know, today the situation is that there are 
not many workers who work in the manufacturing sector 
because we want more blue collared workers to be 
created . and this is because the manufacturing sector 
accountt for onty 23 per cent of the GOP. Unless we 
have manufacturing sector account for around 53 per 
cent of GOP, as is the case in China. we would not be 
able to cal oursetves as a new world power. We cannot 
call ourselves a world power only by prosperous service 
88Clor WhIch accounts for more than 60 per cent of our 
GOP. We want more in the manufacturing sector. If we 
have more manufacturing, then we have to also see that 
manufacturing cannot survive or thrive unless the costs 
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that goes into manufacturing ItIe at international level 

because it is now a globall8ed WOItd. A worker who works 

in Kolkata, or in Murnbai or in Hyderabad has to compete 

with a produd that is manufactured with the produc:el1l in 

the USA or in China or at some other place. Input cost 

is important. If the manufacturing cost is going up, then 

we would lose 1he competitiveness that India has in the 

manufacturing sector. 

Sir. the second point in regard to this amendment 

relates to theft. This ill welcome. We have to arrest power 

theft. It is because when I was the Power MInister we 
had calculated the amount of money that is Involved In 
theft and it was caJcuIated to be As. 20,000 erore every 
year. That was a very conservative estimate. I do not 

know as to what is the amount today. We are losing 

around As. 20.000 crate every year as a country by way 

of theft of power. By losing this amount of money, this 
sector cannot be commercially viable and because it is 

not commercially viable, capacity ddit~ is not possible. 

These are related to one another. It is good that now it 
is being sought to treated as a cognizable offence. It is 

also required. Along with that, my request to the 

Government would be to look at some two to three other 

parallel measures that are required. 

The first is the managerial measure. Theft is an issue 

which is related to leek of accountabUity at a level at 

which the power is supplied to the consumer. If the 
Government could make a provision whereby any 

distribution transformer that becomes a profit centre and 

also a cost centre in which we can actually fix the 
responsibility, then that would be good. Suppose, if the 

power that has come into the distribution transformer to 
the extent to which it is supplied to the consumer, if we 

can actually identity that and say that this is what has 

come and you must have to account for it, then the 

person who runs the distribution transformer would be 

made accountable and theft will be greatly reduced. This 

is something which the Govemment must do. There is a 

parallel to this. In the telecommunication sector theft has 

gone down because of certain measures of this type. 

The second measure is technological. 

MR. CHAIRMAN: You may conclude now because 

there are a number of speakers to speak on this Bill. 

... (/ntsnupIions) 

SHRI SURESH PRABHAKAR PRABHU: There used 

to be one Shri Tata Rao from Hyderabad . who was one 

of the most renowned and celebrated engineer in the 

power sector. He used to always say that if you have a 
high tension distribution  and transmission network, the 

amount of theft that are carried out can be greatly 

reduced. It is a technological solution which we are trying 

to use wherever possible. It is not possible everywhere. 

But the Govemment may have to use such solutions 
along with the type of fixing of responsibility that I was 

talking about. 

Take for example the agriculture sector. Now if the 

Govemment could think of providing feeders for supply 

of power only to the agricultural users, then that itself 

will help. Some States are doing it. We are trying to do 

it under the Accelerated Power Refonns Development 

Programme which the Govemment had launched and we 

want to go ahead with that. This is something along with 
theft control on the lines suggested and what the 

Govemment should try to do and also make sure that 

these paraDel measures are taken along with the legal 

provisions. Those are all welcome. But without these 

things we would not be able to achieve any success, 

because by having only the law what we would end up 

in is having hundreds and thousands of people being in 

jail for theft of electricity and the police would have no 

other job to do than this. Therefore, the Govemment 

must also introduce some other provisions that are 

required. 

Sir, the other provision talks about amendment to 

Section 9 of theEledricity Act for captive generatiOn. In 

fad, the Central Govemment has always been saying 

that they have, by law, delicenced captive generation. 

Anybody can now put up a captive power plant. 

Unfortunately some of the States are not supplying 

electricity to the consumers and also at the same time 

not allowing anybody else to create· more capacity. It is 
a dog In the manger policy thet they are following • 

neither are they themselves doing something, nor are 

they allowing others to do it. It is a serious issue. The 

Govemment is bringing about this amendment, I think, in 

pursuance of the order of the Supreme Court, but my 

request would be that the Govemment, if required, may 

bring in even more stringent amendments whereby the 

States should not be allowed to flout the spirit of this 

amendment. 

Otherwise, it will be really counterproductive. We have 

done this very deliberately. In fact, in India, all generation 
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is deticensed, except hydro, in certain cases. Otherwise, 
generation is delicensed. Captive capacity is welcome 
because we have huge power shortage but the State 
Govemments have started charging excise duty which is 
something highly objectionable. I would therefore, request 
the Minister to make sure that he wlH look into It. 

My last point is about open access. In fact, this is 
a very important issue. tn telecom, open access has 
brought down tariffs and has improved the quality and it 
is a prerequisite for competition. In this case, I have said 
in the Electricity Act that open access wiD be for more 
than one megawatt to begin with as it was done in UK 
also. It was done very deliberately. I think we should try 
to find out how soon we can introduce open access. I 
would request that aU the Central Govemment funding to 
the States should be linked to this now. If you can link 
it to this and if you can make sure that the States will 
have more and more open access, probably, this will 
result into more capacity to be created at the generation 
end. The generator should not only ask for a PPA with 
the State Electricity Board but he should also try to sell 
electricity directly to the consumer whereby there wiI be 
more competition, more capacity will be created and more 
bankability tor the projects can be established. If you 
want all this, then you must introduce open accees in • 
very big way and I would request you to do that also. 

SHRI BRAHMANANDA PANDA (JagalSinghpur): Sir, 
I extend my hearty thanks for giving me an opportunity 
to participate in the debate on EIectricily (Amendment) 
Bill, 2005. 

Sir, as you know, electricity has become one of the 
necessities of man and electricity has achieved 1hunderous 
results in the economics of modem life. You know that 
the dream to illuminate rural India has been reflected in 
this Bill. The main object of this Bill is to electrify rural 
India and take power to the common people of the 
country. 

In this context, I would like to highlight before the 
han. Minister some important points. He is well aware 
that Orissa is a surplus State so far as production of 
electricity is concerned. The refonnative measure which 
you have adopted is also unique as regards the 
achievement of the entire country till today. But this State 
has been discriminated against as regards to financial 
assistance . 

I would like to highlight a few points for your kind 
appreciation. I want to know whether safeguards that have 
been provided in the Bill· to ensure availability of cheap, 
environment friendly and good quality of power to the 
common people of the country. This Is the most Important 
aspect. An usurance was given that by 2009, all villages 
will be electrified under Rajiv GandhI Grarnin Vldyutikaran 
Yojana Now, we are going to achieve it in 2012. We 
may presume that by 2012 we can achieve our goal. But 
unless some real approach is given to this Bill practically, 
the dream to iUuminate rural India cannot be fulfilled. My 
earnest request in this regard is that the country can ill 
afford leakages and wastages of energy in the system to 
the extent of As. 28,000 crores a year. How to overcome 
such an alarming situation? The amendment which has 
been reflected in section 151 relates to individual 
customers. I want to know the measures provided in this 
Bill to prevent pilferages and wastage of electricity by big 
Industrial units. This is very important for aU of us. 

Unless It is checked, our dream will remain a dream. 
Even after sixty years of Independence the common man, 
especially those who are in the· remote areas, which are 
dominated by Scheduled Castes and Scheduled Tribes, 
have not seen efectricity. It has remained a dream for 
them till today. 

So, in this context, I would like to highlight the other 
aspect, that is whether we can add capacity and at the 
same time address the issue of diatrtbutIon reforms. This 
alone can make it commercially viable, Improve quaUty, 
stop theft and improve revenue. This will also be an 
incentive to add capacity. 

The other aspect is the transmission loss, which at 
present is forty per cent in our country. Unless it is 
reduced to ten or fifteen per cent, our dream to electrify 
rural India will not come true. The Bill, no doubt, is a 
good one to achieve our goal. But unless the provisions 
of the Bill are implemented in their true spirit, we may 
be far away from fulfilling our objective, though we shout 
and cry in this august House that this Bill Is for um 
smm; for the poor people, for the downtrodden, for the 
sdivssis and for the Scheduled Castes. Adiv8Sis, 
Scheduled Castes and dalils are far away from enjoying 
the fruits of these nice programmes. 

Seventy-five per cent of the energy is being 
consumed by industrial units. Those Industrial units coDude 
with the offiCials of the Electricity Department, like 
Inspectors and meter readertl. Tampering with the meters 
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has become the order of the day in order to deceive the 

Electricity Department. There must be a mechanism to 

monitor the entire system, failing which, in my humble 

opinion. the dream to eliminate darkness in rural India 

wiD remain a dream. 

That apart, I would like to further highlight before 

your honour, Mr. Chairman, that cross subsidy should 

continue. Subsidies must be available to the poorest in 

the country. It should not be enjoyed by the privileged 

ones. like the owners of industrial units, etc .• which has 

become common in the country. 

I would like to further stale that our State adopted 

electricity reforms in the distribution system of the entire 

State, which was  handled by the State-owned Utility, Grid 

Corporation of Orissa from 1996 to 1999. They were 

entirely privatized in the year 1999 through disinvesting 

of 51 per cent of the shares in favour of private sector 

investors. This pro-active action of the State Govemment 

was to make it more efficient through private sector 

participation. 

The hon. Ministet' of Energy is aware that we have 

got a very dynamic Chief Minister. The main objective of 

the hon. Chief MiniSter Shri Naveen Patnalk is to see 

that every village of the Stale is electrified. His aim is 

that the poor and the common men should get the 

benefits of the modem India. That is why he introduced 

Gopa Bandhu Grameena Yojana. Shri Gopa Sandhu was 

a social reformer and was the architect of modern India. 

Sir. I would conclude within a few minutes. The 

Ministry of Power and the Ministry of Finance have 

declined to sanction the grant on the ground that the 

distribution companies in Orissa are private Companies 

and not State owned. In fact. the Distcoms are in joint 

venture as the GRIDCO holds 49 per cent and the Private 
Sector Investor holds 51 per cent with management 

control. 

Orissa State Govemment has submitted a proposal 

to the Ministry of Power in June, 2005 in the preec:ribed 

formet claiming incentive .. to the tune of Rs. 264.94 crore 

tor the year 2003-04. This is 50 per cent of the actual 

loss reduction achieved by the Utilities with 2000-01 as 

the base year based on loss reduction achieved by 

GRIDCO, a Stale owned Utility and the four distribution 

licensees engaged in the retail supply of electricity in the 

State. 

Such an approach by both the Ministries amounts to 

penalizing the State Government for its pioneering effort 

in reforming the power sector. 

Mr. Chairman, Sir ours is a surplus  State so far as 

energy is concemed. We suffer from environment due to 

different diseases and environment .is being polluted. As 

you know, Talcher where thermal power is being 

produced, the heatwave is so high t ~ even the birds 

are falting down from the trees. It is due to the installation 
of thermal power plant in those areas. If we contribute a 
lot for the upliftment of the modem India, we equally 

expect more support from the Central Govemment. Such 

an approach by both the Ministries amounts to penalizing 

the State Govemment for its pioneering effort in reforming 

the power sector and also defeats the very objective of 

the Orissa Electricity Reform Act 1995 and the Electricity 

Act 2003 which intends to promote competition in the 

electricity industry through private sector participation in 

the power sector. 

Sir with regard to the institution of special court, thet'e 

must be some stipulation to conclude the trial within a 

specifIC period failing which cases are being filed and 

the trials are being continued for years together. As a 

Senior Advocate of Orissa High Court, I have got my 

own experience. I find that cases are pending for years 

together and there is no able prosecution from the side 

of the State to prosecute the case properly. So, a time-

bound period must be fixed. That apart. an independent 

investigating agency should undertake the investigation 

of those cases and how these big industrial units will 
come under the purview of this Act is also most important. 
Unless that is looked into, the very purpose of amendment 

of this Act may be frustrated. 

Sir. as you know, my Party is Biju Janata Dal which 

is named after Biju Patnaik, a great social reformer and 

his contribution is also immense for the social upliftment 

of modem India. I represent the holy State of Lord 

Jagannath which is spreading real light to the common 

people of the country and my State should be given 

equal priority in the field of development of electricity. 

Sir, with these few words, I extend my hearty thanks 

to you. 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 

Sir, I would like to thank you very much for giving me 

this opportunity to speak on this Bill. 
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At the very outset, I teU that the proposed 
amendments to the ElectriCity Act are good and 
necessary. I wetcome the amendments. While supporting 
the amendments, I would ike to bring a few points to 
the notice of the han. Minister. The point is that cross-
subsidies cannot be eliminated. Of counse,· we all agree 
to that. But, however, in the objectives, it is said that it 
wiD be reduced in a phased manner. It witl take some 
time to reduce it. I think it is also a statement that Is to 
be rectified. It has to be continued for quite some time 
In future also. 

I believe it is linked with the economy of our country. 
Without the alleviation of poverty in our country, you 
cannot totally eliminate the cross-subsidies if you want to 
supply power to all the needy people in our country. In 
this connection, I would like to say that the entire power 
reforms are to be reviewed once again. The power 
reforms that were brought forward in our counby were, 
of course, to bring out the State Electricity Boards from 
a crisis. It is true that many State Electricity Boards were 
in the red. But the very purpose of the refonns is under 
globalization. Electricity and power supply is 
commercialized. I do not say that power should be 
supplied in this country free of cost. But there is a section 
of the people in this country who are very much below 
the poverty-line and there is a responsibility of the 
Government that they should also be given power with 
subsidy. 

One of the most important points in this Amendment 
Bill is. for the rural electrification, we need more 
responsibility from both the State and the Central 
Governments. A big subsidy is also announced. It is a 
very good intention. I welcome it. But I would like to ask 
one question. While power supply is getting costlier and 
costlier, what is the use of suppfying electricity to the 
remote areas where the people cannot afford to pay the 
etectriclty bills? You are trying to supply electricity to the 
tribals, the dalits who are in the remote comers of 1h1s 
country. I am coming from the State of Andhra Pradesh 
where several daIitwad.u, where the Scheduled CaaIe 
people are living now, are living in datk conditions without 
power. For months and months, they are unable to pay 
electricity biDs because the power tariffs have gone up 
very high. 

In the last few years, privatization of electricity 
generation is taking place. This privatization Is coating 
the power Boards. I would like to say that maybe, it is 

shown with innocellce that competition Is neceasary, more 
efficiency is to be brought into the Electricity Boards and 
all that. I would like to ask this question. What Is the 
experience of DabhoI Project In Mahal'll8hWa? Mr. Minister, 
you wanted to bring out the Maharashtra Electricity Board 
from a serious crisis. Because of the Dabhol Project, the 
Maharashtnl State Electricity Board has gone into deeper 
crisis further and further. Everybody knows that they 
cheated the entire nation. lnatead of helping them, 
whatever the help that is given to the Dabhol Project, H 
that help, financially, had been given to the Maharashtra 
State Electricity Board, I think they would have come out 
of the crisis. Instead of trying to help a private electricity 
company which was a cheeter at the intemational level, 
instead of trying to help 8UCh organizations, we should 
have helped our own State Electricity Boards. Thent Is a 
feeling that privatization or prtvate-publc joint venture in 
eIectriciIy is going to help ..... generation and an that. 

But we have a feeling that in the last few years 
step-molherly altiIude Is takan ·bV the Government financial 
organizations towards State-owned generation ~. 
The ume type offacl1lties like bank guarantees and other 
financial help that are given to private ~ are not 
being given to the State-owned elecbicitygenendion 
companies. This attitude ahouId change. 

Now, even after bringing Electricity Regulatory 
Commisaions, I do not think the situation has improved. 
There is a crisia in the power sector now. I would like to 
ask whether there is any improvement in the power 
situation in Delhi after privatisation. The Govemment is 
giving subsidy of thoueands of ero.... to them and still 
they are demanding more subeidiee. There Is no .... of 
thia aubaidy. In fact, there is • big loss to the Government 
and bigger loss to the people. When the Electricity 
ReguIa10ry Cornmiaeion8 were broughI, it WM tooIdng as 
if they were being given more autonomy and they were 
taking proper decisions and aU that. In eeverat States, 
the Electricity Regulatory CommIssione are giving licences 
without proper basis. In Andhra Pradesh, we argued 
againet IIcencee being gNen to priIIaIe companies. in power 
sector Without adequate g&a'IUItee of gas supply. I myself 
appealed again8t this, but they gave pennieIion, but ...... 
is no gas auppty tor them now. They are damanding that 
either fixed chaIVH are to be paid or they would be 
given naphtha, 88 the hon. Mlni8terhas atated while 
replying to questions the other day. But naph1ha 18· very 
coetIy and naturally all this additional expendIIure is to 
be borne by the consumera. 
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Sir, I belteve that electricity reforms in our country 

are a necessary, but these reforms which have been 

brought are not properly used for our country at this 

juncture. I think the entire policy is to be reviewed. When 

these amendments are brought, I appeal to the hon. 

Minister to take these experiences into  consideration and 

review the National Electricity Policy. A new policy should 

come and electricity should not be seen only from the 

commercial angle. We have a responsibility  towards the 

30 per cent of the population who are living  below the 

poverty line. They should be supplied with drinking water, 

they should be supplied with electricity and everything 

should not be privatized. The new reforms in the power 

sector and the new National Electricity Policy should take 

care of these things. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Mr. 

Chairman, Sir, I rise to speak on the Electricity 

(Amendment) Bin, 2005. 

The Electricity (Amendment) Bin, 2005 was introduced 

in the Lok 5abha on the 23rd of December, 2005 and 

was referred to the Standing Committee. The Standing 

CommitIee, in their wisdom, discussed the Bill in detail 

and presented a Report to the House in May, 2006. I 

hope the Power Minister is not new to the Power Ministry 

allY more, but when the Report of the Standing Committee 

was presented, he was not the Minister of Power. But 

the Power Ministry has taken one year to bring the Bill 

for passing in the Lok Sabha. 

What I am trying to really say is see the importance 
given to this Amendment BUl My predeceSSor has very 

rightty said that a teView is required of the Act of 2003 
and I wiD stress that point very vividly because what 

happened in 2003 was that a very good Act came about 

and the 'Ambedkar' of that Bill was no other than Shri 

Rangerajan Kumarmangalam and Shri Suresh Prabhu 

followed it up. 

But after four years. when we look at it, what are 
the reasons? Have we done any assessment? What really 
Shri Suresh Prabhu was talking about is the fact that 

open access should have been really implemented. Has 
it been implemented at the State level? Have other 
provisions really been implemented?· H we see the results, 

then we can say that we are lagging behind. 

Now, the target for the Ninth Five Year Plan was 

something like ",,000 MN and actually we were not be 
able to achieve more than 8,500 something MN. In the 

Tenth Plan, it was 41,000 MW and we were not able to 
achieve more than 19,000 MW. In the Eleventh Plan, we 

are saying that we will not be really achieve the target 

again and the ultra mega power projects was a dream 

that we w~1 have ultra mega power projects and that too 

ten of them. That was announced by the hon. Prime 

Minister. But what has really happened? We have 

knowledge that these will not be coming in the Eleventh 

Five Year Plan. If that is all happening then the 

assessment of the Electricity Act 2003 is a necessity and 

that is what I am stressing, like my predecessor had 

done. 

May  I also say that there were 126 recommendations 

of the Standing Committee? That was the time when the 

UPA Government came into formation. They had said 

that we will review this and I feel a review is necessary 

to find out if there are any faults, if there is anything 

more to be done. I can point out the tariff. We had the 

new clause in the Electricity Act 2003 where we said 

that we will have trading done by the companies. Now, 

the States have formed their own trading companies and 

the States are selling that electricity at Rs. 6 per unit. 

Now, if the States start doing trading  themselves, then 

where is the regulation? What are the CERC and the 

SERC doing? 

The trading was introduced in this Electricity Act 2003 
for the simple thing that we must usher in a competition 
so that prices come down. But the trading has been 
taken in a different light and prices are going up. If that 

is what is going on, then, assessment is very necessary. 

Let me also talk about the availability based tariff. 

There are so much litigations going on between the NTPC 

and the CERC. All those are in the High Courts and the 

Supreme Court. Does that not need a review of the 

Electricity Act 2oo3? 

One of the things in the Electricity Act 2003 was 

that we would get private ~tion. What is the private 

participation really that has come about? If we look at 
the original target of the Centre, it is 22,000 MW. The 

States' target is 11,157 MW and the private target is 

7,121 MW only. If that is going to be the state of affairs, 

if we thought that private participation will really come in 

from the Electricity Act 2003 and also because of the 

open access, which Shri SUresh Prabhu was talking about, 
then that· is really not taken up. That is what the point 

is. 
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17.00 hrs. 

Why do not you do a reassessment of the whole 
thing? What new amendments are required, please usher 
them in. These three innocuous-if I can say-
amendments are important in their own right but there 
are more important amendments which are required. 

The UPA Government has announced a very 
ambitious scheme and that is the Aajiv Gandhi Grameen 
Vidyutikaran Yojana Let us say that one of the reasons 
that the amendment has come about in this Bill • 
proposed in the Section 6 • is that the onus is not just 
on the State Government but also on the Central 
Government to jointly endeavour and provide access to 
the villages. It is a fact that after 60 years of 
independence. there are hUnQteds and thousands of 
villages which are stiU not electrified. This very ambitious 
plan was launched. We thought that you would be able 
to provide the funds. What is the status of this scheme? 

17.01 hrs. 

[StffiIMATI KRISHNA TIRATH in the Chair} 

You have provided only As. 3000 crore. Now you 
have provided another As. 4.500 crore. In fact. it is only 
As. 8.500 crore. while the requirement is in hundreds 
and thousands of Iakhs of crores of rupees. You have 
no! even done an assessment of how many viAages are 
there; how many hamlets are there. If the assessment 
had been done. they would have gone to two Iakh villages 
including the hamlets. But you have said that there are 
only 1.16.000 villages. In the 1,16,000 villages. what have 
you really achieved? You have achieved only 18,000 
viUagas in the two years. If that is done, I do not know 
when you wiD be able to reaUy complete the electrification 
of the villages. Where is the electricity when you cannot 
meet the targets? 

Madam, let me also come to another point. We talk 
about cross subsidy. I support this because in the 
Electricity Act 2003 it was said that there should be total 
elimination of the cross subsidy. The total elimination of 
the crossed subsidy should not be there; it should be 
reduced. I support this amendment very much. 

The other thing which is very important is this. Why 
is it that we have not been able to import the super 
critical technology? We are dependent only on BHEL. 
They have their limitation. I know BHEL is doing a very 

good job. Nobody denies that. But. we can have 
international bidding and get more technology. It Is 
because when you say BHEL has a limitation. they cannot 
supply more than that. and that Is one of the limitations 
of no! meeting the generation targets In the Tenth and 
Eleventh Five Year Plans, then why do we not import 
that, why do we not have international bidding? 

The other thing is regarding the State&. You have 
not been able to really encDUl8g8 the States and promote 
them to put up their own generating· power plants. NTPC 
is doing a great job; NHPC is doing a great job. but 
what is required is this. At the State level. you have also 
started the Ultra Mega Power projects. Those are not 
going to come for another six years. That means nothing 
is going to come in the Eleventh Five Year Plan. Why 
cannot we have more of them In the States and for that 
why do you not give the States also the same 
concessions that are being given to the Ultra Mega Power 
Projects? Also the same should be given to the private 
projecIs that are coming up. Then only we will· be able 
to meet the demand. There is Shortage and H we have 
to have a GOP growth of more than 9.2 per cent in the 
country - because It goes in Une wHhthe requirement • 
electricity growth should be along with 9.2 per cent GOP 
growth. 

For that, you will have to do a lot of things. One of 
the moat important things ia that you have to re-assess 
as to why the Bectriclty Act, 2003 ia not able to give us 
the impetus and give us all the growth that was required. 

SHAI S.K. KHARVENTHAN (Palani): Madam 
Chainnan. first of all. I am thanIdut to the Chait for giving 
me this opportunity to participate in the discussion on 
Electricity (Amendment) Bin. 2005. 

I would like to congratulate and thank the hon. 
Minister of Power. Shri Shinde ji for the introduction of 
this piece of legislation to further amend the Electricity 
Act, 2003 as per the commitment made by UPA In the 
National Common Minimum Programme. 

Ours is an age of acientific inventions which have 
made life easy and comfortable. The most useful of all 
inventions is electricity. Electricity is one of the wonders 
and blessings of Science. . 

When Lenin came to power in Aussla after the 
success of the Revolution in October 1917, his message 
to his peop" was; "The Aevolution means soc:ialism and 



337 Eltlcftfcily (AtMndmtInt) Bill, 2005 VAISAKHA 17, 1929 (Sake) ElBctdcily (AmendmtInI) Bill, 2005 338 

electricity. If a country h2" capitalism and electricity, its 
people will be happier, more prosperous and more 
advanced than the people of a country which has 
socialism but no electricity." 

Madam, the Indian Electricity Act was promulgated 
in the year 1903, it was then amended in 1910 and 
lately in 1959. The Rules thereunder were first framed in 
1937 and then in 1956. The Indian Electricity Supply Act 
was promulgated in 1948 for the purpose of providing 
rationalization of the production of electricity, and generally 
for taking measures conducive to the development of 
electricity in this country. It was slightly amended in 1959. 

Electricity Laws (Amendment) Act, 1988 came into 
force on 30th December, 1998. There had been drastic 
amendments in the Electricity Act, 1910 and the Electricity 
Supply Act, 1948. The object of these amendments is to 
provide for transmission as a distinct activity under the 
Indian Electricity Act, 1910 and the Electricity Supply Act, 
1948. The law relating to generation, transmission, 
distribution, trading and use of electricity is enunciated in 
the Electricity Act, 2003. 

The present amendment provisions are based on the 
Electricity Act, 2003. The present BiD paves way to amend 
Section 6, Section 38 and other Sections. 

Section 6 of the Electricity Act, 2003 provides that 
the appropriate Government shall endeavour to supply 
electricity to an areas including villages and hamlets. As 
per this provision, rural electrification is under the purpose 
of the State Government. The present amendment in 
Section 6 provides that the concerned State Govemments 
and the Central Govemment shall jointly endeavour to 
provide access to electricity to all areas including viUages 
and hamlets through rural electriCity inftastructure and 
electrification of households. 

As per Census 2001, only 44 per cent of the rural 
households have access to electricity infrastructure. 
Improvement of rural electricity infrastructure Is essential 
to empower rural India. For the improvement of thiS, our 
UPA Government, under the leadership of Madam Sonia 
ji. implemented the Rajiv Gandhi Grameen Vldyutlkaran 
Yojana in April 2005 for providing access to electricity to 
all rural households over a period of four years. 

It has been estimated that this SCheme would have 
a subsidy component of As. 14,570 crore with an outlay 
of As. 16,255 crorefunded from the Consolidated Fund 

of India in two phases. Phase I started from the year 
2005-06 with sanction of As. 5,000 crore. 

The Rural Electrification Corporation (REC) is the 
nodal agency for the programme. Under the new scheme, 
till 9th February, 2007, 28,241 villages have been 
electrified, and 5,14,141 connections to below poverty line 
(BPL) households have been released. The target for the 
year 2007-08 is for electrification of 40,000 unelectrifl8d 
villages and offering electriCity connection to around 40 
lakh unelectrified BPL households electriCity connection 
free of charge, as per norms of Kutir Jyoti Programme in 
all rural electrification. Therefore, the present amendment 
in Section 6 is a welcome step taken by our hon. Minister. 

Another important amendment is with respect to the 
Section 151 of the present Act, 2003. According to Section 
151, the police cannot take any action directly against 
the persons involved in the theft of electric energy or 
alteration in the meter. If they want to take action, they 
have to include it in the provision of the Indian Penal 
Code. According to the present amendment, and the 
inclusion of Section 151 (2)(3) in Section 151, it would 
pave the way for the police to investigate and take 
cognizance of the offences as per provision of the Criminal 
Procedure Code. It will reduce offences and the police 
would be able to take action against the culprits. For, for 
example, Section 39 of the Electricity Act. If any case Is 
registered. police is using Section 379 of the IPC. So, all 
such cases are being ended in acquittal. But by this 
amendment, we would get more conviction, and the 
offences would also be reduced. This is another important 
and good amendment in this proposed Bill. 

It is proposed to constitute special courts for speedy 
trial without committing the offences to special courts 
under Section 153 to try offences under Sections 135 to 
138. But, in this proposed amendment, I am having a 
smaJI reservation. Based on this amendment, the State 
Governments are directed to constitute special courts. It 
is an unnecessary burden on the State Governments. 
Moreover, in an subordinate courts, a large number of 
cases and even in a small magistrate courts, more than 
2,000 cases are pendng there. l'her8fore, the Government 
of India has to allocate more funds to the States to be 
able to constitute the special courts, special prosecutors 
and the intrastructural facilities. Then only, we can try 
the offences of the electricity. This is my humble 
submission. 
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Madam, while concluding my speech. I would mention 
about the situation in Delhi. The power situation in this 
country is alarming. Delhi, the Capital City 01 this country, 
is short of 800 MW. Each 100 MW shortage means an 
hour of cuts. The Fmancial Capital of India, Mumbai, is 
also facing the power shortage of 400 WN. and same is 
the situation in Tamil Nadu. Kerala and KamataIca. Our 
country generates 1,29,000 MW of power, and there is a 
shortage of 70,000 MW. Usually, electricity production 
capacity would be increased as per incraase of demand, 
but I am sorry to mention that in the last 10 yeaI8, there 
has been no electricity capacity addition. Thoee who were 
in power since 1996 to 2004, had failed to concellbate 
on -power" to help the public. But now, our han. Minister 
of Power, Shri Shindeji, who is a very efficient Minister 
has taken a number of steps to produce mora electricity 
and to solve the problem of public 01 this country, I am 
appreciating and congratulating him. I am suppolting this 
Bil. 

With these words. I am supporting this BiD and 
concluding my speech. 

[Translation/ 

SHRI ANIL BASU (Aram Bagh): MacBn Chainnan, 
first of all; I would like to thank Shinde ji for having 
accepted aU amendments. This BiU was liNt raIaned to 
the Standing Committee of Parliament. The .ald 
Committee considered all the points and gave iIs 
suggestions. Since he has accepted all their auggsstio. ... 
that's why he deserves thanks. 

I would like to draw the attention of the House to 
certain specific issues. Hon. Suresh Prabhu ji had referred 
to subsidy, but, I feel it is inapt on his part to say so. 
They have to run the Government. Be it India or any 
other country of the world, subSidy Is unavoidable. The 
amount of subsidy given in America on agriculture Is 
beyond our imagination. They dole out huge amount on 
subsidy which our Govemment can' even think of. He 
had been the Chief M'miBter of Maharashtra and Is quite 
experienced to have joined the Union C8binet. When the 
issue of large scaJe suicides committed by fanners In 
Maharaahtra made headlines, the han. Prime Mlnilter 
rushed there and announced a package of As. four 
thousand crore. That is also one kind of aubeIdy. Subeidy 
did . not help mitigate the fanners rniIterie8. lherefore. they 
committed suicide and still the Government have to give 
subsidy. Giving subsidy in the form of a special package 
is- good. If the Government is committed to ensure 
economic upliftmenl and also accelerate the growth of 

GOP to 9-10 per cent the subsidy will have to be given. 
Therefore, I oppose the idea of croes-aubsIdIsaIIon .. 
propounded by S.hrI Surash Prabhu ji. He has mad8 a 
point about corporate houses and he has not made any 
reference to the rural araas. He suggested the ways to 
ball out COt'pOrate houses. Therefore, I oppose what Shri 
Surash Prabhu has suggelled. The community projec:ts 
such as Swajaidhara Projed Is • 8Cheme of the Deptt. 
of Rural Development which am. at providing potable 
drinking water in rural a...... Under the said scheme a 
convnIlIee of beneHciariee is c:onItiIuted and after approval 
from the Panchayats the beneficiariea pay 10 per cent 
contribution and 90 percent expendIIura is borne by the 
Deptt. of Rural Development. In my district, more than 
200 SWajaIdhara schemes are nutty defunct as they ara 
not getting power COI.IectioI, bec:a&.- lifter withdrawal of 
8Ubaidy the high chargM tor electric connadion haw 
f8I idered them unviIIbIe. We maIce U88 of crematOI Y run 
by power as it aavee ror.t wood. If power c::e.rv- are 
incr ••• d, people wII again rMOIt to use of ton.t wood 
which will de8troy our to....... \, too. undertook M 

irrigation scheme through MPLAD echeme which coat 
As. 33 latch. It will irrigate 107 acres of land and help 
c:orwersion of single crop Into multiple crops. It wiI 1ead 
to development but .ince power tariff Is too high, 80, R 
has become cIIfIcuI to run it. Therefore, my IUbmiMion 
is that thera should be croea aubaidlzation for community 
baaed projectB, Hke thoae MI by cooperative socieIiea, 
panchayaIa and other Go.....,..,...". projecta. 

Secondly, launching of Rajlv Gandhi Rural 
EIactrificetion Scheme is a very gOod aIep. Amendment 
of a Section and insertion of a new one In lieu thereof 
is at.o a welcome step. Those sitting on the other side 
did not do It. On the contrary, they took the nation 
backward. . .. (lnlitJmJptions) 

/EngI6h/ 

Do not diIIIurb .,..... 

[T,.,.Won/ 

SHAI ANiL BASU: They never visualized such a 
scheme. Madam, they were very ...." ....... but none 
of them ever bothered about .. counIfy. 



/EIIIJI/*bJ 

MADAM CHAIRMAN: Shri AnI! a.u .... addr-. 
the CMir. Do not reepond to them. ' 

.•• (/nIfIInIp/Ion6) 

fTIIII18IaliDnJ 

SHRI ANIL BASU: Madam, Rajlv Gandhi Rural 

Electrification Scheme will Involve an expenditure of 
As. 16,225 crore which Inc:Judea a Ilbiidy component of 
As. 14.750 crore. It wi. be implemented In two ~. 
PhaN-1 etarted In 2005-06 Mel lIB aubeIdy component In 
2005-06 waa As. 5 thouaa1d crora. The hon. t61Iater 
should appriae the House aa to out of As. SOOOcrore 
subIIidy component -how much money waa reIeeaed by 

the Government in the year 2005-06, 2006-07 and how 
much they-propoee to release in year 2007-08. What ia 
the reuon for not allocating anything for my State under 
the aaId project? EIecIrtftcation of rural 81888 Is eaaentIal 
for the whole country but why the Government cId not 
alocate lunda to Weal Bengal under the aa/d scheme? 
Pte.e tell how much money Is propoaed to be reIeued 
to my State during the current year. 

My third question .. reJatJng to power ge .. endlllg 
capectty about which I had I'IIieed a Starred Question but 
he did not· repJy to that I had aakad as to how many 
megawaIts of power wi! be gIN ...... by the StIde Govt." 
. outlet power generating Itatfon and what progrea had 

been made in thia regard and the modus operandi 
adopted by the Government therein? The generating 

capacity of power station, being an Gutiet, will be 

dimInIahed. Is Ihent any echwne to reptace It? If 80, the 
aIJocatIon made tor the aame? The quallly of power .. 
an irnpoI1ant taaue. Keeping In view the affoIdIIbiIiIy of 
...... categoriee of a-. of eIet1rIcIIy the tarIf IhouId 
be ~ The quaIiIy of eIectricily In case of high 
tenaion has Impnwed. ReguIaIIone of grid .. fl8CU •• ry in 
cue of high tenaton, but what .. happening In case of 
low teneIon? More theft of power takeI place In low 
tension. Once I had talked to the PlannIng CommfIIIIon 
with a view to bring InIp'OWNMnt In low tension line in 
the country. I wu told that it will Inwalve 11'1 expendIlwa 
of RI. 70 thouund crore. If we want to chec:k the theft 
of power In low tW18ion IineI and Improve quality of 

power, we need to apend As. 70 thouIand crore. No 
cornmIIment _ 80 far been made In thiI regard. Shri 

Prabhu ji hu rightly ~ that raeponaibIIIly should 
be fixed for any vwiatiln· in Input. and output of power 
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from trMaformer, then only power theft can be checked. 
It can be 8I1IUI8d by the Central Government only. 

. Madam Chairman, everybody needs eIecIricity. Any 
kind of problem arising in transmiaalon and distIINtIon 

~ is not tolerable. I congratulate Shri Shinde jI. He 
II an experienced Mlniller and whatever he has clone, 

has done good, yet, there is a lot to be done. He should 

take steps to accompIiah the left over tuk. I will lend 
total support to him. With these wortls I conclude. 

SHRI SHAILENDRA KUMAR (Chall): Madam 

Chairman, a dilcuuion on Electricity (Amendment) Act, 

~ is baing held. I would Uks to give some suggestions 
In regard to this Bill. It is seen that we are paying very 
lass attention to power generation as compared to 

~~ ~~ .. ~.~ 
to generation and diatribution. It is very unfortunale thai 
we are not able to generate power. We are continuously 
enacting legislations and making amendmenta in these 
Acta. We have enacted so many leglalaliona and carried 
out 80 many arnendmenta, that our attention has been 
dMIIted from generation. I would like to requ.t to pay 
epeicaI aItention to generation. earlier aIao I had said 
that 1500 MW Dadri Project In Uttar Pracle8h baaed on 
gas Ie rudy, but due to nonavailabillty of gas It sill 

remains Inoperative. Once it Is made operational, Uttar 

Pradesh, which is the heart of country, wi! get power 

rCUId the clock and we would be able to supply power 
to other States alao. 

In Uttar f:'radeIh, there are a nwnber of old projecls 
... Anpera, which have been going on for years. If the 

GovenwIwnt provide fInII'II*I aasIsIance and put them In 
opeI.IiOIll, IIhoItaga of electricity, In my view, can be met. 
In the preaent Bill, the hon'ble MiniIIaer hes made a 

,..,.... of Ra;v GandhI VIdyuIlkaran Yojna, which is a 
welcome step. He has aIao said that eIecIrifIcaIion of 

rural .... is being carried out with joint efforts of Union 

Government and State Governments. It has been seen 

that the population of villages Is on the rise. It is often 

..... that we should provide some funds from MPlADS 
for poles and wire. Keeping in view the Increase in 

population there il a need of extension of already 

electrified villages. AIongwith this, the main villages have 

been elecblfied but the hemIetI and settlements which 
are equal in size of vtMages have not yet been electrified. 

Therefore, I would like to demand that all hamlets and 
settlementa should be covered under Rajiv Gandhi 

Vidyutlkaran Yojana 80 that they could be saturated fully. 
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As Shri RarTiji Lal Suman has said the power tariffs 
are very high in India, they need to be reduced. A long 
discussion was held on subsidy. I wouklllke to state that 
the Government should not only take care of urban arees, 
but subsidised electricity should be provided to lamas 
in rural areas, who are axis of development of the country. 
" possible, free supply of electricity should be made to 
the farmers. Only then our country can make progre88. 

It has been provided in the bill that Inspectors would 
be appointed. Inspector Raj should be weeded out totally. 
In Uttar Pradesh, Inspector Raj has been abolished toCaIIy. 
" Inspector Raj is included In the BiH, In my view, this 
will kiD the spirit of the amendment. All Members have 
demanded that special attention should be paid to 
privatisation. Where electricity is being· supplied under 
privatisation as in Gujarat and many other Stales the 
system is working properly. The electricity supply over 
there is very good and electricity is also being supplied 
at proper time. As far as, theft is concemed, It is done 
by making changes in metre reading and ~ the 
metres. I would like to suggest in this regard that plastic 
coated wires should be provided to check the theft of 
electricity. This will help check theft of eIedJ icIty to a 
great extent. 

More power to the police has been provided In this 
Bill but I think it will further increase theft and crime. 
Therefore, an amendment should be made In this regard. 
It has been seen that the power department has very 
less control, but much control has been given to Police 
Department. Strictness on this account is putIing people 
in a lot of difficulties. As far as outstanding bills are 
concerned, I would like to draw your aItention towards 
Uttar Pradesh. Eledricity dues amuting to CfOf8S of rupees 
are outstanding agairwt big indu8IriaIists and big feclory 
owners but it cannot be raaIiaed from them. They are 
influential people and eecape by paying bribe, whereae 
RC is issued against fannera from Tehsil and they .,. 
arrested and put bet*ld the bars. I think there is a need 
to pay special attention towards this double standard 
because electricity is the mam means of production for 
poor farmers. They fWl their small business with the help 
of electricity only, therefore we should try to boost it. 
Electricity WIouId be provided at subsidised rates in rural 
areas, by doing so, ~ country can make progreaa. 

While proposing amendments on this BiN, I would 
like to conclude and support this Bill. AIongwIth this I 
would like to congratulate hon'ble Minister for bringing 

this bill, therefore he should pay apecIaJ attention towards 
it. AJongwIth this, I would like to make one demand and 
then conclude. I had written two-three letters to the hon'ble 
Minister about my constituency. It is a backward and 
reserve area, therefore, Instead of 212 villages, 500 
vllages of this area should be covered under Rajiv Gandhi 
V1dyutlkaran Yojana, so that medium sized villages also 
gets electrified. With this, I conclude and thank you for 
giving me an opportunity to speak. 

PROF. RASA SINGH RAWAT (Ajmer): Through you, 
would like to expreaa my views on Electricity 

(Amendment) BiR, 2005. Just now, my colleague was 
putting all blame on the former Govemment? Through 
you, I would like to ask the Government as to which 
party was in power for laat sixty years since 
Independence, if those tan years are excluded? 

MADAM CHAIRMAN: Vou please speak on the BiD. 
The time Is very short, you are allotted only five minutes. 

PROF. RASA SINGH RAWAT: The hint is suffICient. 
They paid as much attention 88 was required for 
electrification of the country, made as much efforts 
requifed for making country seIf-......... in the power sector, 
but they lid not achieve aucceu. The NDA Government 
had enacted the Electricity Ad, 2003, whIc:h \"'U very 
effective. Through this amendment the preaent 
Government is doing away the lacunae In that Ad. The 
hon'ble Minister must be grateful to the former 
Govemment for bringing a comprehensive Bill by IncIucIng 
eerIier bills and leglalationa In it, and now he is .. 
making a few. amendments in it. These kinds of allegation 
and counter-aJlegations .,. being 1eveUad. Through you I 
would like to say that "na idhar-udhar ki beat tu kar, yah 
bela kafiIa kyo lute, mujhe rahjano .. guraJ Mhin, ten 
rahbari ka 88W8I hIIin" ,means the Government IhouId 
not try to deviate from Iaue8 by putting blame on former 
Government, but 8houId etraIghtaway cite the reason for 
ita failure. I would therefore like to .. y that India II a 
country of YIIIaget. Our economy ill baed on agriculture, 
and wlIe88 aM the viMagee are eIedrified. there will neIIher 
be light, enetgy, means of irrigaIion nor development of 
agrIcuIIunt. therefonJ, aM the vIIIagea 8houId be electrified. 
But I have to say with gI88t rep that targets set for 
Ninth or Tenth FIVe Vear Ptans have not been echieved 
and as a result of that we .,. legging behind the targets. 
Though efforts were made, whether throughNTPC or 
hydro-eIectrIc power, there· are atonic power plants in 
Kota and Rawatbhata In RajuIhan, but their reactOl'll 
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often go out of order the reason for which is unknown, 
was there lacunae in its five phases, or America did not 
transferred the technology or there was any shortcoming 
in its construction, as a result, it goes out of order once 
or twice a month. There is acute shortage of electricity 
in Rajasthan and we have to buy electricity at higher 
rates from other States or the Union Government and 
have to distribute at lower rates. Today, subsidy has 
taken shape of disease, it appears very nice, when 
somebody says subsidy should be provided to rural areas. 
Russia collapsed and other countries took lesson from it. 
But we people have a habit "Male mutt, Dile Berahami" 
means when one gets things free of cost, he becomes 
heartless. 'Mutt ka maal, kun kamave re laI' (an open 
door win tempt even a saint) is a Rajasthanl saying which 
means that when one gets doles he is no longer willing 
to put in hard work. Subsidy should definitely be provided 
to the poor States, to the poor and weaker sections of 
the society till the time they achieve the targets or reach 
better condition. But everybody is treated in the same 
manner and millions and billions of rupees are given 
away as subsidies due to which bad habits are developed. 
All the State Electricity Boards are running in losses. 
Keeping in view this loss and other circumstances the 
Electricity Act, 2003 was enacted and provisions, rules 
and bye-laws were enacted regarding generation, 
transmission, distribution, trade and utilization of electricity. 
This was a good step. However, wherever private 
companies are in operation, they are offering very good 
service and are ensuring uninterrupted power supply. But 
there is no guarantee of the electricity provided by the 
Government agencies, one cannot predict when the supply 
will be on or when it will get interrupted, some times 
only a single phase is operational and some other times 
all the three phases Win remain non functional. Besides, 
television and other electrical appliances get damaged 
due to voltage fluctuations. I feel that the Govemment 
should also look into this matter as it Is the job of the 
Government to rule, their job is to put in place the 
systems, It is their job to formulate the laws and make 
sure that the laws are strictly followed. But when the 
Government itsaH venturas Into commercial activities and 
gets involved in such matters the mindset of the 
employees become such that they feel that even if they 
do not work any longer, at the most they would be 
transferred or some minOr punishment will come their 
way without affecting their salaries. Owing to which they 
do not work any more. Why is that in Gujarat and other 
States the supply of electricity is prompt and everything 
is in order. because it has been privatiZed there. Similar 

system is in place in Mumbai and in some other 1oc8tions. 
They were instrumental in bringing Dabhol Company to 
Maharashtra, but later on due to some reasons best 
known to them they forced the company to wind up their 
operations. Thars why I am of the Opinion that the Union 
Govemment, State Governments, Private Companies and 
all the competent authorities should make endeavours to 
solve the electricity crisis prevailing in the country. 

Madam, through you, I would like to draw the 
attention of the Govemment towards Rajiv Gandhi Rural 
Electrification Scheme. There is shortage of electricity in 
Rajasthan. While replying, the hon'bIa Minister should talk 
about it. The State Govemment needs gas for the 
operation of the gas based power plants which have 
been established in Antha and Ramgarh. Now Jailsalmer 
and Sarmar are not getting supply of gas and the area 
adjacent to Anthe, Uttar Pradesh or Bharatpur also needs 
gas. But the supply of gas is under the jurisdiction of 
Union Govemment If gas is not supplied, the thermal 
power plants· which have been set up, cannot run and 
as a resuH we have to face crisis of electricity. On one 
side we have the North-Eastern States which are power 
surplus the Govemment should make arrangements for 
transmission of electricity form there. This work definitely 
entails one time Investment, but it will solve the problem 
of shortage of electricity In Rajasthan, Haryana and 
Punjab. 

Madam Chairman, I seek your protection. Now-a-days 
State Govemments are vying with each other to provide 
electricity free of cost. Government, in order to appropriate 
cheers and gamering votes say that they will lower the 
price of electricity and we know that what kind of a 
situation will be created by giving low priced electriCity 
and what kind of a tum the habits of people will take. 
But in this regard we should not involve ourselves in the 
race to gain cheap popularity and in national interest, 
efforts should be made to generate more electriCity, to 
ensure its proper utilization availability to the farmers and 
we should invoke a feeling among them that they have 
to pay its full tariff according to their consumption, a 
feeling should be instilled among them that they would 
jointly share the cost of electricity. So arrangements should 
be made for transmission of electricity from power surplus 
to power deficient States. Besides, power failure occurs 
in the places where power grids of the centre are located, 
as a msuH of which the entire north India gets steeped 
in darkness. After aU what is the reason behind it, what 
is the lacunae in this regard? Please furnish information 
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in this regard. About runiI electllIIcation I would like to 
say that a number· .~  viIIIIge8 are yet to be .... 1Ied In 
Rajasthan. The basic YIIage has been taIcan up, but a 
number of hamlets are lying acattentd at the village 
panchayats tevet. The electric posts have been InetaIIed 
in the village bulbs also have been in8t8Ied and theM 

bulbs ara showering light aIao but the aft hamlets are 

\alger than the original village. . .. (lnltNrUplions) 

MADAM CHAIRMAN: Rawat J, the hen,. MiniIIter 
wit now grid reply. He wi! talk about RajaaIIw1. 

PROF. RASA SINGH RAWAT: Whenever one 

enquires about the RajIv Gard1i EIecAI\Ik:aIIon PfaIect, It 

irs said that it has been CCImfII •• d. BuIlt irs not the CMe. 

Therefore, thr'ocqI you, I would like to say that IMXiIm.m 
nurd)er of villages of Rajasthan shodd be taken up for 

this purpose. The rules which have been amended by 

them are in the interest of the coootry and therefore, I 

support the beneficiaJ 8ITI8I1ChenIa. But .... 18 no need 

to appropriate appIau8ee in the cue of the policy 
ragarding the subeidy. Wdh theM wordI I ... you. 

CHAUDHARY LAL SINGH (Udhampur): Madam 

Chairman, with your penniuion I riM to aupport the 

Electricity (Amendment) BiB and I would like to offer • 
few suggestions. I would like to uy that today elecbicily 

has become an inlegraI part of a nwt'. life. Whether we 
view it from the angle 01 .. ·.Iopmenl or on account of 

the individual diIIIcuIIiaa COilhunlad. man has become quite 
depelldent on eledric:ity and without .... icly he could 

not lead his life. There are certain matters of which I 

have practical knowledge. I beIohg to a ~ same ..... 
water is a"aiIabIe in abundance. There are a ,...,.. of 

rivers in my Stale and it has to bNr to.. due to water 
treaty signed with Pakistan. I would like to ..., that the 

circumstances prevailing at that time were very cIIIerent 
from that of present timeI. Hence kMping that In mind 

and also considering the stance of PaIdItan I em of the 
opinion that the said treaty should be ~ That 

treaty is no longer needed. We have to obtain penni8Iion 

for generating our own electricity. If we get the nod, the 
project will be implemented. Ther8fore, whi\e replying, the . 

hon'bIe Minister should mention about the naty and along 

with this I will say that we have got certai'I rivenI which 

have water in abundance and a few projectI also have 

been identified and ara pending with the Government of 

India. Therefore, the Government should pay attention 
towards these pro;ecta like the projecl of our PainlheIe 
ji the project of Kathua district and on the one to be 

~ In lJjaI1M, ....... pirOjecIa aIIo should 

be COI.tdered. Some of our projecIa pertain to Dada 

dIItrict and when NHPC, a Union Government uncIerIdng, 
Invttea the tenders and these tenders are submitted 
further. You wtII be amazed to learn that the company 

which eubmfts tenders with regard to the project shall 

daftnIleIy keep Ita margin of profit In mind and enters into 

agreement with the people of the region from where land 

has been acquired from the farmers, which has been 

IUbmerged c:M to the project and the farmers of the 
.... are promised that one member of the family WIll be 

given employment under the uld projectl. But what 

IIClUIIIIy happens Is that once the proIec:t irs completed 
like RaIv Segar dam, another one nearing completion 
... BagaIehar projecl, the promiIe to offer jobs to the 

people hils not been fuIftIIed til dale and the people who 

have been offentd jobs or whose tum come during the 

Itagea of completion .re either retJenched or transferred 

to other remote States. 

The affected people are aent far away from their 

IlIIIMt ~. I would .. to know why people from 

oIher St8t8I ... ~ in theM projIda? The eItuation 

Is IUCh that there ere ".. .... In those projects, they 

face no difftc&*y in diIchIIgIng 1heir dulles In 8hifta. It 18 

my auggeetiDn that the IocaII IhoukI be hired for .. 
job. AIIenIIon IhouId be paid towanIa It. The aItemaIIw 
roWe of the projed 18 ctw9KI ~. One has to 
tnMII long cl.'ance, era. rw.. or ..... The cIatance 
of 40 IciIomeIree bec::omea 140 kiIometree. It Is not on 
account of rural ..... I would like to know that what Is 

the eItMnIIIive. what he has In IIlore for thoee people. 

The RaI1I s.., Dam in a-.tI which was at a dIIance 
of 40 kiIaI,_. from DiIIrict ~wte  KaIhua has 

now became ., dIIant that one has to cover 97 tdIomeIre 

"'1Ce in that ..... The poor have to PIll' more ...... 
What Is the COIIdIion of ........we route? Thera are 4ffl 
unctioned ~. which have not been flied. Jot. on 
projecIa were prorNeed but nothing Is being done. 

MUm CI:uIImw1, the Go-temmeIIt should ........ 

the project afIIicted people. I have eeen It prIICIIceIIy that 
a line man has to cover 4-5 kiIom8tnt .,.. In a hilly 

region. " power taIIa • 101M particular pia» then people 
have to 8Nn::h for him. ThIs way one ... power failure 
for aeveraI rnonIha. A ayMem IhouId be put in piece for 

this problem. How many tnmen ehouId be there In an 
area? If tran&former gets ~ there Is low vobgI. 

The Gcwemment claims to have electrified the ..... but 
ironically it is 80 daft( due to low voltage that the old 
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....WOUId summon hlsaon to check If there Is powar 
supply or not. When power auppIv is Ihown on ...... , 
.tanif is aIao being charged then .. Ieut eIecIricIIy 8hcUd 
be provided. A .yatem .hould be evolved to provide 
eIec*idIy on a regular buie. 

Madam Chairman, the dally wagers hIrad for a pRIjec:I 
do not gat wages for several odd monIhe. It Ie not only 
in regard to DuIhaeti project, but compIainte have been 
reoeived in regard to eeveraJ .uch projects aIeo. It Is 
corrac:t that there are maximum number of hyde! power 
projecla in our State. " we write for the transfer of thole, 
whoee land has been acquired in our aru, they are 
.... femtd to remote a ..... like Arunachal Prade8h. 
Madhya Prade8h and other remote _. When their 
..,. were acquired, they were oIfentd jobs. If we write 
them ·Ietters they write that there Is no 8UCh provielon In 
law. They were given IIII8UI'8I1Ce8 of huge beneftta in lieu 
of their land when their Jande were acqaMId. I would lui 
to tell the hon'bIe Mlnietar that he i8 not allen to .... 
problems. So he IIhouId pay atrention towards it. He Ms 
done the groundwortc, so • would not be proper, if he 
acts in ignorance. 

Madam Chairman, I would lice to conclude my epeech 
by raieing one more point. The R.,w Gandhi Rural 
Elecbiflcation Scheme was launched in April 2005. It has 
been found that there is power euppIy in Delhi but my 
area has not. yet been electrified. There are so many 
villages which have not yet been electrified despite the 
completion of the eaId scheme in the year 2005. Not 
even a single pole has been erected. I would like to 
know what becomes of .... adIemes as my constituency 
is Spread our 17 thoueand kilometer but not even a 
single pole hae been el'8Cl1Kf? I would like to know where 
theee poles have been erected when not even a aIngIe 
OM has been erected in my constiluency? When electricity 
WM propoeed to be provided under the schema then 
certain districts were entrusted to the IocaIB since my 
conetituency is militant infe8ted. Some one told that IhiI 
work would be done by N.H.P.C. The people of N.H.P.C. 
came and conducted a survey some Ihree-four months 
~ an:e then they have not ruppeenId. no one IcnowB 
when eIectriticaIton WouicI begin? " fund8 have been 
provided and are not utilized for the puIp088 tor which 
they were given then it become. the duty of the 
Government to 1liiie action. Olh ... ",.I, it wiI nell work. 
With theN words. I IUPfIOrI IhI8 sa end ..". the 
Government to pay .... 1IIon to the __ ...... bV me. 

fEngIiBh/ 

SHRI KINJARAPU YERRANNAIDU (Srikalwlam): 
....... Chailp8raon, I rile to support the EIectricIly 
(Amendment) BIJI, 2005. I appreci8le the hon. MinIIIer 
for bringing these three Important amendrnent8 through 
thIa 81. OriginaIy, the EIecIricIly Act, 2003, was introduced 
in the L.ok Sabha in August 2001. Then it was referred 
to the Standing CommIIIee n then the IegiIIation W88 

pa888d bV both the HOUII88 of Parliament. It carne into 
eIfect on 10.6.2003. So, we have completed four years. 
Hae the objective of the Ad fuIfIIed in the last four y81U8? 
Waa there any review? If so, the hon. Mini8ter has to 
clarify it. 

Bued on the Act, we have framed a Nationaf 
EIecIricIly Policy. The INIIn objectivee of this Policy ... 
at ecceIerated cMlIIopment of power eector, providing 
auppJy of eIedrlcity to all ..... ..s protecting intereeI 01 
the coneumera and other atakeholdera. The other 
otJiedivee Include - acc:eea to eIeetricIIy for all hou8ehoId 
in the next five yeBI1I; avaIIIbiIity of power; demand to 
be July met bV 2012; energy peaIdng ahortages to be 
0WIQJm8; apinnk1g RIII8MII to be .vaIIabIe; .uppty 01 
r.ubIe and cpIIity power of 88Ii8Iied etandm'd8 in ., 
efIiciInt mannern .. nNI8CInIIbIe rata8; ptr ~ 
.!J , hIly 01 eIec1ricIty to be incnI_d to over 1000 
unill by 2012; financial tumover and commen:IIII viabIly 
of eIecIricIty sector; and pnJIIIction of conawner Intera8t. 

We have Introduced 8UCh r8fonna in the taIecom 
1ICtor, JiIIine aector and In eIecbiciIy 88Ctor aiao. After 
the inIRIduction 01 I8fonn8 In the teIecDm aector, we have 
given licences to the private people. WIth the competition, 
there is draatic reduIIion in the tIriIf. The consumera are 
very happy after the introduction of reforme in the IT and 
even in teIecom eector. Now with the .. announcement of 
Open Sky Policy. 80 rnMy privaIe playera are there in 
the ~ sector eIeo. Now there Ie • lot of reduction 
in the air tare -*». Ewn the common IMIl Is travelling 
by light due to cheIiper ....... 

We had Introduced this Ad four years ago and we 
had framed a NIIIional EIec1riciti Policy. But the tariff is 
increaalng year by year. We have .not achieved the 
dIIIred .... in this field. The Government of Incia and 
the MInieIry. of Power should taIca initiative8 to reduce 
the ..... It 8houId be alfordllble to the poorest of the 
poor. Then only there Is some "..ung of the reforms 
proceu. But that hal not happened. Therefore. the 
MiniIIer should take neeillary 1ICtIon. 
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Previously, there was no mention which Government 
has to take care at the vlHage elecbffication as well as 
household electrification. Now there is an amendment to 
Section 6 saying that both the Government of Incia and 
the State Governments should take care of this. I 
appreciate it. So, a lot of money is being provided by 
the Government of India to the States for the rural 
electrification and also for household electrification. 

Regarding theft, in the year 2002, there was 50 per 
cent theft. 

Now. it has been reduced to 33 per cent. Even the 
33 per cent is not comparable to world standards. In 
some countries, the loss.s owing to distribution, 
transmission and theft is just around 7 to 10 per cent. H 
we could achieve that target. then only we would be 
able to provide cheap power to the consumers. Even 
alter having introduced these measures, the Government 
is providing a subaidy to the tune of As. 15.000 crore to 
the States. I would like to request the hOn. MInister that 
instead of giving subsidy in this fOnTI, it would be baiter 
if the subsidy is given directly to the fanners by way of 
providing lSI pumps and such I*Igs. By U8ing 8UCh tools. 
the farmers can do their farming activities with ..... r 
consumption of' eleclricity and in this way, It would help 
save • lot of power. Some companies are now producing 
~ that consume less power, but the common men 
are not able to purchase them owing to higher costa. 
The Govemment can think of subeicIng such bulbs which, 
in tum, would ~ in ..... r consumption of power. The 
Andhra Pradesh Govemment was awarded the highest 
CRYSL rating for the steps taken for reduction of 
diafrbJtion and trallIImiasion Iouas. The raforms that were 
introduced in the power sector during the TOP regime 
has yielded good results. Anethra Pradesh was the finIt 
State to take the initiative for reduction of Ioaaes oWIng 
to transmission and distribution. The hon. Minister Is now 
proposing an amendment to Section 151 of the present 
Act. The Govemment of Andhra Pradeah have already 
introduced these reforms to curb theft and preventing 
losses owing to transmission and distribution. Heavy 
penalty has been suggested for thefts. This Is one reaaon 
as to why we have got such a good CRYSL rating. 

Sir. different States have different footinglJn regard 
to the Rajiv Gandhi Grammen Vldyutikaran Yojana. Some 
States have electrified more viIIagea and some States 
have electrified lesser number of villages. The amount .of 
money to be given to a State should deAend upon the 

need of the State. The dietrIbutIon of fund under thla 
Scheme ahouId not be erratic. The backward Statw lice 
Bihar, 0rtIIaa would have to be given more funda. The 
states like Punjab and Haryana have etectrIfted 80 to 90 
per cent of the vlUagea; whereae in StaIee like on.a 
and Bihar not .van 50 per cent of the villages have 
been eIecIrified. Thentfore, the amount of money that 
has to be .. Iocalad 8houId depend upon the number of 
villages eIectriftecI. SomethIng of this kind should be 
devised for reIeaIng money to the States under thII 
programme ,and thM only the Stales will endeavour to 
electrify more viIIagea. 

With thea. words, l aupport the .mendmenta 
propoaed to the Ad. 

PROF. M. RAMADASS (Pondich.ny): Respected 
Chairperson, I rIae to support the EJectricity Amendment 
Bill, 2005. It tries to addr... some of the issues 
confronting the critical electricity sector in this country. I 
should appreciate the tlon. Minlst.r for bringing this 
amending Bill before this august House. 

As you would know, .I.ctriclty Is an .... ntI.1 
ingredient not only of individuals but also 01 the economy. 
Th. developm.nt of .n economy d.pends on 
uninterrupted supply of .1ectrIcIty and It is the duly of the 
Government to provide this supply of .Iectricity to 
agriculture, to industry and also to various other sectonI. 
But unfortunately, in this country, supply has always been 
lagging behind demand. Therefore, there are a number 
01 issues. But all the Issues cannot be solved by the 
amendment of a BIt As has been mentioned by our 
leamed colleague, the NationeJ Electricity Policy has got 
laudable objectives but these objectives are not sought 
to be achieved by this Bill. But this 810 has got only a 
IImiled objective. So, keeping this objectlv. in view, we 
should see that this BIll tries to address some of the· 
major Rmltatlons confronting the electricity sector. 

11.00 hrL 

As many hon. Members have 1ndIoaIed, one of the 
most Important objecIMIe of .. Amendment 811 ill· to 
8pI'II8d eIectricily to rural .... and I'eerto. the Stale 
Government. ..... given the ~ oJ providing 
nnI eIecIIi::ly. But, In epIte 01 .. the etfOfII of the CennI 
Govenvnent In canvMSIng· for etedrially In N.... ....... 
the StaIB ·GovItrnmenIa .... not IbIe to do much In .... 
regard. 
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MADAM CHAIRMAN: It is 6 p.m. now. I have a list 
01 eight more Member& to speak on this Bill. If the House 
agrees, the time of tha House may be extended by an 
hour. 

SEVERAL HON. MEMBERS: Ves. 

SHRI KINJARAPU YERRANNAIDU: Madam, what 
about zero hour then? 

MADAM CHAIRMAN: We win extend the time of the 
House by an hour and then let U$ see to it. 

PROF. M. RAMADASS : Therefore, the state of rural 
electrification is awfully bad. Statistics show that there is 
inter-State variations in the availability of electricity. 
According to statistics as on May, 2006, the percentage 
of electrified villages in the country is only 79,5 and the 
percentage of households electrified in the rural areas is 
only 44 per cent. But when you take States like Bihar, 
only 5 per cent of the households have electricity and 
that too, for an hour or two Ilnd totally, there is no 
reliability of electricity in such areas. In States Aka U.P., 
Jharkhand, Assam, Orissa and West Bengal, only less 
than 20 per cent of the households have assured 
electricity supply for some time. Therefore, the State 
Govemments are unable to ensure the supply and hence, 
the Central Government will have to step in. That is why, 
the Common Minimum Programme has said that the 
Central Govemment would increasingly participate in the 
rural electrification programme and thus, they have brought 
about the Rajiv Gandhi Gramin Vidyutikam Vojana 
prOViding for Rs. 16,225 crores with a view to supporting 
the States to increase the electricity infrastructure and 
electrificetion of households with a provision of 90 per 
cent capitaJ subsidy. But even after all this, It has not 
been possible for the Govemment to achieve its targel 
Therefore, there needs to be a constitutional commitment 
on the part of the Central Govemment that it would also 
associate with the State Governments in the pursuit of 
the supply of electricity and this Is being achieved 
accomplished by this Bill. This is the major advantage of 
this Bill. 

The second point is with regard to subsidy. In a 
poor a>untry like India, most of the consumers are unable 
to bear the increasing cost of electricity and they will 
have to be provided subsidy. But who will bear the 
subsidy is the question. The State Governments cannot 
provide subsidy and therefore, the affluent sections will 
have to bear the burden of the· electricity cost on their 

" .. 
stloulders. But then It was felt that if you put this burden 
on some of the manufacturing sectors or industrial sector, 
their development win also be curbed. We are living in a 
competitive society where electricity is an important Input 
and therefore, the cost has to be reduced and the subsidy 
has also to be reduced. Although we thought of 
eliminating the subsidies, the Standing Committee felt that 
it should be reduced and the Bill tries to seek this 
objective also. But, at the same time, the Government 
should attempt to target the person to whom the subsidy 
has to be given. It should not be indiscriminatory but 
targeting of subsidy is essential. Secondly, the State 
Govemment, through Regulatory Commissions, should 
evolve a proper cross subsidy policy so that the entire 
burden of subsidy does not fallon the industrial sector 
which is now zooming up. We have got 13 to 14 per 
cent growth in the manufacturing s8ctor which is because 
of the various dynamic forces operating and these 
dynamic forces should not be curbed on account of this. 

The third important objective is, this Bill gives wider 
powers to police to enforce law by curbing theft of 
electricity. It is stated that 18 to 62 per cent of electricity 
loss is occurring at the distribution and transmission stage. 
Only 10 per cent is caused by natural factors. The 
remaining percentage is caused by unnatural factors which 
includes theft of electricity which is a major factor. 
Therefore, hitherto, the police has to intervene and has 
to come to the Central Govemment to get the permission. 
But today, we provide suo motu authority to the police. 
We are constituting a special court for this purpose. Theft 
of electricity will become non-bailable and there will be 
disconnection of electricity and all that. 

Therefore, this is an important and salient feature of 
this Bill. In all these respects, anyone would be able to 
appreciate and accept it. But at the same time this is not 
going to solve the problems that we are facing. Therefore, 
!he Government wiU have to be very careful in one aspect, 
namely the generation of electricity. 

Although the Govemment, with electricity reforms, is 
embarking on the course of augmentation of electricity 
supply in the country, still a large number of restrictions 
and controls are confronting this industry. Therefore, 
licence raj sliD continues in the power sector. Therefore, 
the hon. Minister should take eamest steps in this regard. 
Otherwise, the process of rural electrification, providing 
cross subsidy, preventing theft become meaningless. 
Unless there is electricity generation, there is no point in 
providing subsidy, and there is no point in . IncreaSing the 
rural coverage. 
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Thentfont, the basic point Is we have· to augment 

the supply. We have to ImriIe the private companIea by 
giving them Incentives and by creeting conducive cImeIe 
SO that generation of electricity becomes possible. 
... (1nIfHruption$) 

The demand for power Is acceleralillg today beca'. 
the economy Is surging at the rate of nine per cent. 
Electricity is required by the industry and by the 
agriculture. But the supply is woefuIy inadequate. So, 
whatever power Is available, It will go to non-agricuIture 
and non-rural 81'888. Therefore, genendIon wII have to 
be taken care of. 

As our learned friend. Shri K. Yerrannaidu said, tariff 
structure should be clearty earmarked by taking into 
acc;:ount both direct and cross subaidies. 

Conservation of electricity Is as good as proc:b:ing 
electricity. So, we should evolve modem methods of 
conserving eIedricIty and ensuring accountability at the 
level of Electricity Boards so that this precious Input Is 
distributed to everybody and It becomes an eSlentiai 
aspect of the development of our country. I hope that 
our dynamic Minister would be able to take all the 
initiatives required in this regard. 

The National Electricity Policy may also be reviewed 
in case it is warranted. 

SHRI KHARABELA SWAIN (BaI8sore): Madam 
Chairman, I may please be permitted to apeak from this 
seat. 

MADAM CHAIRMAN: Yes, you can. 

SHRI KHARABELA SWAIN: Madam, I support the 
SiI. I would like to make some suggestions to the hon. 
Minister. 

The salient feature of this Bill Is now the Central 
Govemfnent is going to be in joint venture with the State 
Government to provide electricily to aD the villages and 
hamlets. So, I support it I support the other provieions, 
like the gradual reduction of the crOS8 subsidy, 
~ of policy to deal effectively with power theft, 
etc. We intend to provide electricity as an Infrutructure 
to all the viHages and to all the houses. But how to do 
this? Where Is the electricity? In the last Budget, I think, 
only Rs. 300 eror. have been provided for electricity 

generation. It Ie • pittance. ProbIIbIy,the Government 
muet have thought that .. ."... ....... wit .pIIich. In 'for 
ganel'llllon of eIecbicIly. I ..... .. to hIMt • reply from 
the hon. MtnIater, while he repIIea, .. to how he Is gok1g 
to generate electricity 10 that It ccQd be proWded to all 
the villages and all the houMa . 

I am having the Report of the StandIng Committee 
on Energy with me. It cauUons the Govemment1hua: 

"The syatem of dIatribution of f\I\ds to Stales not 
necea.arllybe the S8me for the Statea' rural 
eIec:trificatIo needs are widely varied because the 
well deveIaped and tnduIbiaIIzed States may need 
omen power for InfIutructuIoe <*""IIIel1l rather·.., 
purely for rural eIecb IIk:atIon. • 

So, my point is that only the BPl ........ should get 
the 1IUbaIdy. At the same time, the .... crose ~ 
burden should not be put on the head .01 the ~ 
house8. " you do that, then the Indu8tries wUI become 
uncompeIItive and will become *It. 

The Standing CommIltee on Powar has rec:o".nendsd 
that the percentage of cross aubeidy should not be men 
than plus and minU8 ten per cent by 2010-2011. ThIs 
percentage should be fixed in consuIIaIIon wIh the Central 
Regulatory Commission. It has also been recommended 
that the Regulatory Commission should set year-wise 
target for the reduction of cross subsldlea or should 
ensure effective implementation of these targets. Mr. 
MinIster, where is the provision In this BiD as to what 
have been ~ by the Standing Committee on 
Power? ° So I would like to know from the hon. Minister 
as to why you have not set ..y targetB like this. 

Sir, there Is an FRBM Act which has been puaad. 
The FRBM Act says that every year the ftecaI deficit and 
the revenue deficit should be reduced by 0.5 per cent 
ultimately It should come to zero. Mr. MInIster, can you 
have any law on the tranamisslon and dIstrI:MJIIon Ia.ees 
just Ib the FRBM Act 10 that the tranamiuIon and 
dIstrbItIon Ioeees would corne aImoet to ten per cent or 
something which Is manageable? 

Sir, with regard to the theft of electricity, the State 
Gownwnenta of West Bengal end Kamataka have ~ 
BiIs for C:OilbolilJg the theft of eIec:tItcIIy WhIch aN pencIng 
for Pr.idsnUal -.nt. Mr. MtniIRr, Btr, can you make 
it mandatofy for .. theStIItee to .... auch laws just IIIce 
in the cue of West Bengal end Karnataka .., that· there 
should be lOme control on the theft of electricity. 
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Now I come to my State. Now 1he·BII .. that you 
will . provide electricity to all the vIIIagae through RIIJiv 
Gandhi Grameen Vldyutikaran YojIIna. Through the R.jtv 
Gandhi Grameen Vldyutlkaran YotAna how rnucti money 
the Government hu provided to the State of the Orieu. 
Only two districts have been provided 25 per cent of the 
required money and another six districts have been 
selected on principle that they will be provided money. A 
State like Orisaa very dearly requires that the rural areas 
should be electrified and unless the Central Government 
provides us money, we cannot do It. So I would like to 
know from the hon. Minister as to when he is going to 
provide us funds. 

Now Oriua is going to have mega thermal power 
plants. But the Govemment of Oriasa has signed 
memorandum of undendanding with many promote ... for 
setting up of mega thermal power pJanIa. But the Central 
Government says that it has directad the States that such 
ultra mega thenna! power plants 8houId be aeIected 
through competitive bidding. .But when the State 
Government has signed MoUs with the promoters for 
selting up such mega thermal power pJants, the private 
promoters have agreed to many terms and condIIIons. 
What are the terms and conditions? Anst, they would 
give concessional power to the State Govemmenl 
Secondly, they will provide money to the .State 
Govemment for dealing with envirorvnental degradation. 
But here you say that you go in for competitive bidding. 
The competitive bidder will come, but he wII have no 
responsibiHty. He will not give any conceasionaI poww to 
the State Govemment neither win he provide us any 
money to save the State from the environmental 
degradation. Shri Brahm8nanda Panda who is • prominent 
lawyer in our State was saying that there is a pJace 
called Talcher in our State where in the month of May 
and June, the temperature goes up to 50 degree. Why? 
It is because there is a thermal power station. That is 
the only reason. Madam, before that thermal power station 
was there, the temperature did not rise that high. Now if 
you will have so many power plants, what will happen to 
fly ash, and who will dispose of it? We wiU have to 
suffer the heat-wave. Now the Central Govemment will 
have 10,000 megawatts of thermal power generated In 
Orissa. Orissa barely requires 2,000 megawatts of thermal 
power. 

The rest of the 8000 MW power will be sold to the 
other States. They will have no responsibility. Only, we 
will be having the heat. We will suffer the heat and dust. 
We will have all the negative Impact. We wiD just face all 

the problems whereas we wIU not get any benefit. So, I 
woutdappeal to Ihe han. Minister that he should go 
1hrough H. Whatwll happen to the MoUs which the Stale 
Government has signed with oIher8? 

The RI,iiv GwIdIi GnImIn ~ Yqirn.9 is only 
for the new habitats. What about the old hebItaIs? Madam, 
you are a Member of Parliament. The han. Minister Is 
also • Member of Partlament. You please go to any 
village. The tim demand the people would meke Is 
"provide elect. icily to our villages.' Wherever electricity is 
available, there you will find the transformer has been 
burnt and it is outdated. All the people are coming to us 
saying: ·From the MPLADS, you provide us the 
transformer, the pole, the ~~~ How can we provide II? 

Orissa Is the fiIat State which has privatized electricity. 
All the private parties have only brought in some equity. 
BesIdes that, they are not going In for any reforms. They 
are not providing any money for. the transmission lind 
dIstrbIIIon lollS. They are not providing any money for 
bringing in any changes In technology. So, I wouJd appeal 
to the hon. Minister that he should create a Fund .. 
the CenIraI Road Fund which Ie for repair, repIarlernMt 
and improvement of the roads. For the imprO¥ement of 
eIecIrk:Ity Infrastructure, he should have a Fund at t.-
level 80 that he can provide It to the State Governrnenla 
whereby the old eIecIricIIy Infrutruc:ture could be changed. 
The private parties will never change it. Mr. MInIater, 
only you can do it. The other point Is about the co.J 
bIocIca. They sho'*I aIeo be provided to.the thenTIaI powIIf' 
plants. You are s;ving captive lron-ore mines to the .... 
plant promoters. Unless you give it, they will not be able 
to do it. If you give it, they will produce electricity. 

Further, the promotel8 of the thermal power pIanta 
anywhere in India must be forced to bring In the zero 
emission of heat technology. They should develop the 
nanotechnology which must be introduced, which will 
transfer all the carbon-di-oxlde to the earth below. 
Otherwise, If you allow them to emit the heat into 1he 
atmosphere, naturally, we will be going to face very aever 
crisis. So, it must be made mandatory on them whenever 
there is any thermal power plant to be set up, they should 
go in for the technology which wtll not Increase the heat. 

With these words, I conclude. I thank you for giving 
me this opportunity to speak on thIe BIll. 

SHRI J.M. AARON RASHID· (Periyakulam): Madam, 
I rise to support the Electricity (Amendment) BlR, 2005. 
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First of all, I would like to thank the han. Power Minister 
Shri SushiI Kumar Shinde for accepting all the suggUtiOilS 
made by the Committee under the dedicated IeadenIhip 
of Shri Gurudas Kamat. 

Without J)9wer, nobody can live in the world. Power 
is very much essential for the general public, the industrial 
sector, for health-care sector, for any production activity 
etc. Agriculture is a most viable sector which needs more 
power. NormaUy, the agricultural sector has been denied 
power opportunity. Many people are waiting for many 
long years like five years or ten years to get electricity 
connection. 

Madam, I would feel that the Government should 
consider this. Through you, Madam, J would request the 
han. Minister that power connection should be given to 
aI the agricultural people who need power. Without power, 
without water, they cannot produce anything to the 
hWldred-crore people of this country. So, It is a must. 

In 1989, the DMK Government led by Dr. KarunenicIIi 
gave tree power to the agriculturists. The same 8houId 
continue. After that, new power connec:dons have not 
been given to the agricuIturials. H a famiy has parted 
into two, by having five or tan acres, the other peraon 
could not get power connection. 

Those lands have become waste IandI now. So, the 
Govemment should appoint a commiltee to go Into this 
matter and give power COIIi18CIion to .. the fannefs who 
are waiting to get new connection. 

Then, in villages. the Government had ..... r given 
one-Iamp connection to hutI. Now, that has been I'1Ii8ed 
to two-Iamps. I would request 1he GoYemment that they 
8houId give COIlCe8llona in power tariff to panchayaIa 
and other local bodiee and aI80 amaI-8caIe incUtries. 

Now, many new power projects are coming up In 
our country and they need more land near the ... potts 
for the same 80 that they can import coal from other 
countries. The Government has given them some 
concessions to such power companies for Importing coal, 
but land is not available to them. So, the Govemment 
should consider &Hotting waste lands to these power 
producing companies near the sea porta. Then, quick 
clearance and financial support have not been given to 
new entrepreneurs. The Power FInance Corporation and 
other financial institutions are giving a lot of dIfficuItIee to 
new entrepreneurs with the result Power Purchase 

Agreements could not be finalized on time. So, I would 
request the hon. MinIster to give suitable lnatruetions to 
the Power Finance Corporation and other financial 
instiIutions to oller aI the support and help to these 
companies. Then, these companies shoutd be given 
...aIdy to if11:lort coaJ from other countries. 

Now, a small country Dke Bhutan Is giving power to 
the people at the rate of 50 paise to Re. 1 per unit to 
convnercial units, but we are charging up to Rs. 5 per 
unit to commercial organizations. In Bhutan, they are 
having a lot of potential for hydro power. In our country, 
we are also having huge potential for hydro power In 
North Eastern States, but due to lack of security, many 
companies have not set up their projects there. The 
Railways have a separate police force Uke the RaIlway 
Protection Fcm:e to safeguard their facIIItte8. There • 
CRPF and varioue other Central para military toroea. In 
the same way, the power producing units 8houId be given 
a CentnIJ poIce force to guard their facilities and people 
woItdng .... OtherwIse, 8J'1II.eocIaI elements in the North 
Eastern States are taking ransom from private power 
producers. As a J'88UIt, new projecIs are ~ coming up 
in North Eastern States particuIaI1y In MeghaIaya.· SikkIm 
and Nagaland. So, the Government should provide 
security to these companies eo that we can produce more 
eleclrlclty from the North Eastern States. 

Madam, In our country, we now need 2 lakh 
megawatt of power, but we are producing only 1,25,000 
rnegawlilt now. We need another 75,000 megawatt. 
Recently also, a tender has been floated In which Lanco 
GIobeq and other companies have quoted very low price, 
but Power Purchase Agreement has not yet been 
concluded with them. The bigger players - I do not want 
to name any company here - are using their influence 
and they are not allowing smaller companies to come up 
in the field of power generation. 

Many new private power companies have come up 
in our oountry and it is said that the sons of \and owners 
who have given land to these companies are being given 
jobs, but In reaJity they are not giving them jobs. When 
the Standing Committee visited Jammu and Kashmir, 
many people were agitated that they have given their 
lands but their sons have not been ~ employment 
there. The Govemment has to taM aI8p8 to see that aU 
the existing employees should be regularized first and 
aJso the poor people who have given their land should 
also be given jobs. The Government should give 
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inallUctions to all the States to give electricity connections 
to our agricultural produce.. Madam, once again I tell 
you that it is most important because agriculture"1s the 
main occupation of this country--oo war footing basis so 
that bumper agricultural produce like wheat, rice, maize, 
etc. can be produced by these people. 

MADAM CHAIRMAN: Please conclude now. 

SHRI J.M. AARON RASHID: Then, I would like to 
lay the rest part of my speech on the Table of the House. 

MADAM CHAIRMAN: You can give It to the hon. 
Minister. 

SHRI J.M. AARON RASHID: All right, Madam. I will 
conclude by saying that under the auspices and guidance 
of Madam Sonia Gandhi, the hon.· Minister Is doing very 
well. I congratulate him on beha" of the Standing 
Committee and on behalf of the ChaInnan of the Standing 
Committee, Shri Gurudas Kamal. 

11.26 tn. 

BUSINESS ADVISORY COMMITTEE 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Madam, I beg to 
present the Thirty-S8Yef"Ith Report of the BUIiness AdvIsory 
Committee. 

ELECTRICITY (AMENDMENT) BILL, 2005-
Contd. 

/TllInslalion] 

'SHRI M. SHIVANNA (Chamrajanagar): Madam 
Chairperson, thank you for giving me an opportunity to 
participate in the dI8cIlS8ion on the ElectricIty (Amendment) 
BiD, 2005. I also congratulate the Hon. Minister for Power, 
Shri Sushi! Kuniar Shlnde Ji, and Hon. Member 

"Engliah T .... IIot, of .. SpMch orIgInIIIy deIvInd In IWInIda. 

Shri Gurudas Gupta for introducing this BII In this House. 
It is really a very important Bill. I would like to associate 
rnyaelf with my colleagues who have already expresaecl 
their views on this BiD. I am of the opinion that the 
power, water, 19rt, air - these are all part and pan:el of 
the human life and very essential to lead Hfe for any 
human being. India is a vast country with more than 110 
crore population and demand for electricity is increasing 
day by day. Due to lack of electricity supply, our country 
is suffering a lot Except for a few States, more than 
900/0 of our States have been facing elec:tricity crisis. 

As far as my State Karnataka is concerned, it Is 
lagging behind. We do not have big power projects. My 
State Is facing acute power crisis. But in North India big 
rivera enable generation of more power. For example, 
Punjab, Himachal Pradeeh and some other States have 
been selling off excesa power after fulfilling their own 
requirement. But In my State we are not In a position to 
generate power for our own requirelna'lta. Apart from 
this, there are many obstacles In taking up any new 
power projects. I would like to cite the example of 
'Mekedhatu' the place where Ceuvery and Arkavati rivera 
are joining "In Kamataka. It Is the beat place to set up a 
hydro power plant which can generate 100 MW electricity. 
But the Government of Tamil NadU raised objecti0n8 to 
taking up this project. Now, due to the water dispute. It 
has been kept pending. My concem is, we are people of 
one country, ruled by one Government. If we do not 
cooperate with each other, how can we solve the power 
crisis? Therefore, the Centre should intervene In this 
matter and support the Government of Kamataka's stand 
to eat up hydro power plant in Mekedhalu. Also the Centre 
ahouId come forward to identify the places to sat up 
hydro power plants in the country. 

I come from a backward vlUage. In our country 70% 
people are living In rural areas. There are good number 
of villages which are not electrified even after 60 yeana 
of India's Independence. It Is really unfortunate. My 
constituency is a hilly area. You might be aware that 
Ivory Smuggler Veerappan was staying there In the 
forests. So many villages are still not being electrified 
due to thick forest cover. Forest Department has been 
raising objections to the electrification of these villages 
since it would affect the animals of the forest. They are 
not allowing to vI1Iages to get electricity supply either 
through underground linea or through overhead polea. 
Due to this, those villages are 8till not electrified. 
Therefore, it is my earnest requisition to the Hon. Minister 
to look into this matter. 
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(Shli M.ShivannaJ 
Aa 'far.RatIY Sandhi RuralElectriftcatlon 

Programme .. canoenMld, .... very good "ltV --
or the GcMtmment. It aims at providing ~ to ... 
people below powarty line ·wIhout any ..... i .. Ilion. But 
onIV 5 diatricta in 1<8m .... have.been 1IIIotMtolJRMdl 
this fIIcIIity. 1lIeMfore, I tI(OUki ........ ·the GoIIwnrMnt 
to . .and this pugt& .... to .. the dIItrIcI8 in .. oounIry. 
So. the Government should 8f1IUfI!t that ell the peapte 
IMng below .powtty line are benefited by the 1ChIme. 
Along with lhi8, I woWd like to IUggIIIt that power must 
be supplied frae of COlI for agricuhuraJ putpOI88. "" my 
CO ..... Han. Member. Shri Aaroon ~. 11M ItaIId 
Tamil Nadu Gowrnttatt has been provIcIng power for 
agricultural purpoles free of cost. likewise. the 
Government of IncIa must .... 8IIIp8 to provide eIIIe1rtcIIy 
he of cost for agricuIIuraI purpoaes In aI the s...... So 
that the conc:IIion of the fanners will be Improved. For 
........ in Karnamka. we are not able to gal power 
even for S houri a day. So. unless the Government tIIIIae 
..... to generate mora power. It will be very cIfIid to 
meet the daIMnds of people. Apart from this. in UIben 
...... power theft by the ~ .net ~ • a 
fnIIIor prabIem. Mmy ornct.II are .tao Ii'MIIv.d in this 
power theft.Hthe a....I .............. ..,.. ..... to 
ch8ck fJO"r theft. almost au the .... could be 
tMlcfliIiId. 'The ofIIcIaIa Involved in such ...... Iho&*I 
be puniIhed. I would life to .point out that .... at .. 
time ·of school .net college examinIIIICInI power taII&ne 
are quite frequent. It would •• rlou.ly affect the 
paIformance of the studIntI. It ehouki be IooIcId trm by 
the Government Mel ensure proper power 8UppIy to 
Educational InIlIlutionI during lie period of ~. 
FIn8IIy. 1 would life to IIIggIIt to lie Gowrnmeftt lie 
need to intnIduce power auppIrIng modal of Bell BeIcu. 
~ Jyoti. which have been Inboduced u.dy in 
KarnIIIaIca. It must be IntroducId II over In Incia by lie 
CentraJ aov.mment. 

Once IIgIin 18upportthis AnMIdment • on ...... 
or the Janata Del (S) ParIemInIary Party. WItt 1hII 1 
conclude my apeech. 

(EnglIsh) 

SHRI VARKALA RADHAKRISHNAN (Chiraytnkil): 
Madam. ChaiI1l'1lll1. thank you wny much. 1 .,..... that 
I will be the Iut speaker. 

I· rile to aupport this BII becaI_ .. 111m or b. 
is undiIputIIbIe. ,... first paint • wit! NgIId ID mIIdng 
power available to every eection of the oammunIly boIh 

fUIaI end udIan. 1'hId .·the common programme of· Ita 
UP" &OvemmeAt. To achieve that purpose •. an 
......... bnIughI. 

-My eacond pokd II wIIh MQIfd to lie ellnlNlton 01 
CI'OI8 .atdy. The CI'OI8 ~ •• -=tI, • not to .... 
eIimInatId at the PNMAt atage. It can only be reduoId. 
0IherwiIe JMI'fY SIiRB wit be in dIfIIcIAIIee. So; 1 would 
requIII the Central Govemment not to do .. ., with lie 
cross sub8Idy immedIaIeIy. 

ConIidering the other ...... of the .... It may 
be continued. 

TNnIV .... I1IgIII'd to \Oil giltaraor ....... now 
IIe·PaIIce·_ at...a..tly to 1m II'V'*' crtr... COllI .... 
........ EIecbicIIy Act. .1'l1li II·..., good. 

Fourthly. 1he SpedII COUttI which .. blctaI ... ... 
CII'I MID mtJIU .... cognIzalCe of an..... ... , ..... 
wIhout being ,.,.... to .. n- ".... do not r..,n 
any upIanatIon and they .. quIe juIIIIed. 

Now, In .. coNIId, 1 would .. to draw 1he ''lii0i. 
of the han. MinIMIr In ..... -.. I 18iMI ........ 
whIe fIIIIIng pM in lie dllcllIIIIon on .. Blctilclty _. 
2003. which .. 1nInII*ad. In ............ 1 hIid poInIiId 
out certain facta. 

The primary object of that ....... b EIIcIrtcIly Act, 
2003 .. to dian .... the ~ of EIIctrIcIIy &oMi. 
which .. avaIIIbIe for the __ In Inda. So ... 1he 
.... EIIclricily ao.dI would be cIw,wnIted and In .. 
... ImIIer unII would ... ........ Secondly. it WM 
to IIIow lie privati leCtor to __ InIo lie fiIId of power 
gllleI'IIIIon. n- were the two main objectiveI. At ... 
time. I had ~ IMI1IioIwd In this HouM thai .. 
.. a hMty 1egiIIat6on. 

We .. know that power generation II a COfICUI'IWIt 
UJjeclIncludld In .. ConItIution. So. _ corwJ .... on 
and IiIIo cor_ ... are ...... when we enter Into I 

concurrent . aubject. UrtfortunatMy. we did not have arry 
IUCh dilCllIIion with the StaIaI at thai time becat_ we 
d know that the aboIIIIon of the Et.cIricIty Board. which 
was III In exiItence for ..... would create probIImI. 
In the fI,.. piace, the employees are coming under 
dIftnnI BoardI. Md not only the tlltllblllhrMntbui .., 
lie WOIUrs working In lie EIectricIIy Board would c..-
C8ItIIn prabiIma. So. we nut have • thorough dIIcI..,., 
"'1Ie State Govemmenta ............ IttI 
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syAlm, which was in uIatence for decades. Unfortw1ateIy 
the Government did not. take my advice into coneideration: 
Now. the hangover iasues are still pending. 

T ~ the caae of Kerala. They are not in a position 
to abolish the Stale Electricity Board tiD date. Why? It is 
because the iseues are even now very acute. The State 
is also ina diIficuIty to abolish or dismantle the KeraJa 
State Electricity Board, which 'MIS functioning for decades 
in spite of the fact that there was a provision in ~ 
statute giving a specific date and beyond that It is not 
dowable. But what happened? We had to extend It. " 
there were due consultations witt the States at the time 
when the Act was enacted. this could have been 
pnMtnted. Still the hangover issues are there now. I 
think, the hon. MiniIIhtr Is aware of it. We are now facing 
crisis and diIficuIly to dismantle the system all of a 
sudden. That is the pc:8tion. 

Even. this Bill requires some amendments. This Bill 
was introduced· in this Houee· in December 2005. SIxteen 
months have passed. After passing the original Act, this 
amendment was neceaslhdtld becauH the Government 
fClWld that the origiNd Act was not eufflcient. So, we 
have to make the amendment. So also we have come to 
a stage where fuI1har &mel IdmentI would be required in 
the implementation of the ElectricIty Act, 2003. Sixteen 
months have paued. My learned friend and the hon. 
Minister will have to come before the House immediately 
with another amendmellt to the original Act. This dual 
process could have been prevented If the Government 
had taken due care and caution in dealing with power 
generation and power distribution, which they have not 
done. 

This BiD. which W88 diatrlluted by Shri Priya Ranjan 
Dasmunsi. is now in the hands of the . hon. Minister. 

Madam, 16 months have paased. But what has 
hIIppened? Now, there are new issues cropping up for 
the power geMliltiofl. W. have to answer thoaeissues. 
That are SIll pending. 

KeraIa State II having a ..... experience. We have 
only hydroaecIric projec:ta, Md .. the8e protecIS are within 
the hilly and· foreM ..... There are two obetacIes. One 
is the Forest Act itself, and the second is the 
environmental clearance. The Central Authority for 
EnvimnmentaI Clearance wIB have to act prompIIy to clear 
the projects. If they do not take promptly. 1he projectl 
WOUld never get 8MC1Ioned. Now, such a aItuatIon haS 

arisen in KeraJa in respect of PachraJcadavu Project. It Is 
very near to Silent Valley, and the environmental 
clearance is not being given to it. The State Government 
has made it perfectly clear that they would be abJe to 
implement it only after getting the clearance from the 
Central Authority for Environmental Clearance. But that 
project is stiD pending. Like this, many projects are 
pending clearance from the Central Environmental 
Authority. 

Therefore, Madam, the Ministry of Power wiD have 
to take prompt action In dealing with the Central 
Environment Authority and 888 that the clearance is given. 
if it is possible, at the earliest date so that many projects, 
which are stiD pending can be given effect to. Therefore, 
I take this opportunity to infonn the hon. Minister of Power 
that he is a man of commitment and I appreciate him. 
But at the same time, I would request him to take strong 
action in getting these projects cleared without delay so 
that the people of Kerala are saved from acute shortage 
of power. 

WIth these few words, I conclude. 

[TlIII1SIa/KJnj 

SHRI ALOK KUMAR MEHTA (Samastipur): Sir, I rise 
to participate in the discussion on the Electricity 
(Amendment) Bill, 2005. On behalf of my party, I support 
this Bill and would like to throw light on oertain points 
during the discussion. The country has been facing • 
shortage of electricity for so many years. The generation 
of electricity has always fallen short to meel the 
requirement and at times it trails to a great extent. If we 
increase the generation and gear up. the system, the gap 
between the demand and supply could be abridged. We 
envisage a day when there would be • balance between 
the demand and supply and the gap between the two 
could be abridged and there WOYId be no slap. We hope 
that the scheme launched by the UPA Government for 
the generation and distribution of power as laid down in 
the Common Minimum Programme will be a 8UOC888 and 
would be able to fulfil this dream. This is not my dream 
alone but it is the dream of the people of this country 
whether they reside in villages or in cities. There has 
been an acute shortage of eIectriciIy in villages for the 
past few years and farmers are compelled to bear with ' 
the shortage of electricity. There have been complaints 
of pilferage of eleclricity for quite some time. On the one 
hand, we generate electricity and on the other hand, a 
major share of electricity is lost through pilferage or other 
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[Shri AJok Kumar Mehta] 

wise. There is a need to consider these issues very 
minutely. By pilferage I mean where the loss in power 
transmission is on account of wear and tear or the ageing 
distribution system, it should be checked. Thus, the 
provisions made in this amendment Bill to check the 
pilferage of power are positive. More stringent measures 
should be taken in this ragard and there should not be 
any shortage of power. However, there is a need to 
increase the subsidy given to farmers in the rural areas 
who are in need of electricity. In a country whose 
economy mainly depends on agriculture which is a major 
sector in tenns of contribution to the GOP of the country, 
if electricity Is not distributed at subskflSed rates, then I 
think power will make very little contribution in the 
productivity of that sector. 

MADAM CHAIRMAN: Thank you AJok ji, please 
conclude now. 

SHRI ALOK KUMAR MEHTA: Madam, I am the first 
speaker from my party and I may be allowed more time 
so that I can raise certain basic points. Thereafter, I 
shall take my seal 

MADAM CHAIRMAN: There is contraint of time you 
may raise one or two basic points. 

SHRI ALOK KUMAR MEHTA: Today there is a rat 
race for privatization. However, thera 18 need to pay 
attention to the fact that the profitable eegment of the 
electricity sector is easity taken over by the private sector 
and thus the profitable part of the 8ysIem goes to them. 
But they do not accept those .... which are not proIIabIe 
saying that they are not viable and the corporation has 
no option but to keep it with Itself and we Ianw1t that 
electricity Board is running in 1oa8ee. So, through you, I 
would lice to SIbnit to the hon'bIe MnaIar that an efficient 
policy should be formutated for privatization of power 
sector and the monitoring should be done with U'rifonnity 
and homogeneity. If privatization 18 done in power sector 
then the responsibility and authority, both should be given 
to them and the monitoring power should be vested in 
the Government. 

MADAM CHAIRMAN: Shri AIok ji, pIea8e give your 
suggestions in writing. 

SHRI ALOK KUMAR MEHTA: Madam, I am 
concluding in two minutes lime. Few days back corJ1)Iaints 
were received that in those areas where privatization has 
been done, private companies are issuing inflated bills 
and nobody is there to control it. 

MADAM CHAIRMAN: You please give your written 
suggeatIons to the· hon'ble MinIster. 

SHRI ALOK KUMAR MEHTA: Complaints aftar 
complaints are being lodged. However, there 18 nobody 
to listen to those. 

MADAM CHAIRMAN: Thanks, AIok ii, please aend 
your written suggestions to the hon'ble MinIster. 

SHRI ALOK KUMAR MEHTA: I would like to raise 
my Ia8t point that aDsidy should be provided on electricity 
for agricultural WON and subsidy on power shouAd also 
be provided to agro-baaed indlarIes in Stales like Bihar 
where there are very few induCrIea. All the hon'bIa 
Members of Rashtriya Janta Dal (RJD) had demanded 
the hon'bIa Prime MiniaIer to Nt up a nuclear plant in 
Bihar. I would like to reque8t that the proceaa of 88tIing 
up of nuclear plant in Bihar should be started at the 
earliest and eftoIt8 shouid be made to make the States 
like BIhar self reliant in the field of power. BIhar hal 
been subject to in;ustice in the put. 

MADAM CHAIRMAN: Now your speech wtII not go 
on record. 

• •• (/nItNntpIion8)" 

[English/ 

MADAM CHAIRMAN: Shri MarlI Charenamei, please 
try to conclude within two minutes because the Miniater 
has to reply. 

SHRI MANI CHARENAMEI (Outer Manipur): Madam, 
I will try to conclude as early as possible. 

Madam, first of all I would like to congratulate our 
hon. Minister for Power for bringing In this amendment to 
the Electricity AI;t, 2005. In fact, this Is a bI888Ing for the 
rural people, particularly for the rural people in a Stale 
like Manipur where 90 per cent of the total geographical 
area comes under rural areas. Many of tha viUages are 
atIH not electrified. The work of electrification In the hIH 
areas 18 really a very difficult job. So, In eptte of Ihe 
efforts being taken, stiU many viIIagM are yet to be 
electrified. Maybe, the problems went prevailing because 
the States alone were taking up the responaIbIIity. Now 
we are very happy that the State and the centre are 
jointly taking up the work of rural electrification. 

*Not recorded. 
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Though Manipur is a small State, we have got a lot 
of potentialities in terms of natural resources and In terms 

01 agriculture and horticulture products. But when people 

want to set up some projects in these rural areas, the 
first question that cornea from the bank and that comes 
from the investors is whether you have proper electricity 

or what kind of quality of power supply you have. These 
are the main questions that were asked. 

It is really difficutt to say that there is reguiar power 

supply. This is in spite of the fact that we are having 

tremendous capability for setting up hyde! projects. The 
Sdence and Technology Department of the State has 

identified around 90 potential sites for setting up hyde! 

projects. We do not say that all these areas should be 
exploited or have these many hyde! projects, but at least 
3-4 mini hydeJ projects in the districts would really help 

in catering to the power needs of the power-starved rural 

areas of Manipur. 

1L51 hr •• 

[MR. DEPUTY-SPEAKER in the Chair} 

The State has not been able to provide regular power 

supply to these areas. All the telecommunication facilities 

in the hilly areas depend on the basic infrastructure, 

mainly, power. 

I would like to draw the attention of the hon. Minister 

to one important issue. There was a power-project 

proposed some time back known as the Loktak 

Downstream Project, which is a 90 MW project costing 

around As. 420 crore. This is a much awaited project, 

but the Power Ministry is trying to buldoze the Tlpaimukh 

Hydel Project instead  of taking up this project. This step 
is very much opposed by the people. I would like to 

request the hon. Minister to kindly expedite the 

implementation of the Loktak Downstream Project. 

MR. DEPUTY SPEAKER: Next speaker is Shri 

Ganesh Singh. I would be able to give you only two 
minutes to speak on this Is&ue. He is the last speaker to 

speak on this issue. 

{TIlInSIaIionJ 

SHRt GANESH SINGH (Satna): Mr. Deputy Speaker, 

Sir, I would like to express my viewS in a few words on 

the Electricity (Amendment) 81, 2005 moved in the ~ 

by the hon'bIa Minister. It has been mentioned in section 

6 of the Bill that the Centre and the State Govemment 
together will make efforts for the .electrification of villages. 

" is heartening to note that after 60 years the Government 
has woken up to the fact that it has to solve the problem 

of power in rural areas. It is a commendable step. 

However, though legal obligations of consumers have 

been covered in the Bill but the obligations and 

responsibilities of the power suppliers have been left 

undefined in the Bin. So, I feel that  there is need to 

further amend the Act. This saying is apt in this context. 

"kei tares raha ujiyare ko, kol suraj bandhe firta har. 

Even today, there are lakhs of villages which have no 

electricity. This priority should have been fixed much 

earlier that all the villages should be electrified. The 

maximum number of farming live in rural areas. The 

farmers need power as much as it is requited for 

industries. However power is not supplied to the farmers 

at the time of the need and the voHage also remain low. 

No legal provisions were ever made to ensure full supply 

of power to farmers. So I would like to request that legal 

provisions should be made to ensure that farmer will get 

power supply for a certain period. Though power 

transformers are non functional and distribution lines are 

damaged, energy consumption charges are being coUected 

from the farmers and that too on an exorbitant rate. As 

the country is predominantly an agricultural country, the 

farmers play an important role in the production of the 

country. So a provision should also be made that the 

farmers should get power supply for a fixed period. Today, 

if the farmers fail to pay the electricity bill, they have to 

land in jail. I would like to know the reasons for such 

harsh treatment meted to them. Crores of rupees of 

electricity bill is outstanding against big factory owners 

but there is no such provision for them but whenever 

marginal farmers or common consumers fail to pay 

electricity bill even if electric line is faulty and the bill is 

being issued to them, he or she has to go to jail and 

they also have to pay electricity bill. Why do they have 

to face two punishment for the same crime. I would like 

to request the hon'ble Minister that such provisions should 

be made in the Electricity (Amandment) Bill so that 

farmers may get power on priority basis and power could 

be provided In the villages within stipulated time frame. 

Mr. Deputy Speaker, Sir, at the end, I would like to 

submit that I fail to understand as to why aU of a sudden 

Madhya Pradesh State was put in interfrequency category 

by the Central Govemment. Today, it is not only Madhya 

Pradesh rather many States of the country have been 

facing power crisis. In this situation the assistance of the 
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Centnil Govemment is required. The toadaheding wi! not 
serve the pwpoae. We have atwaya submIItad that the 
aui5tance of the Central Government is required to solve 
the problem of power crisis in Madlya Pradesh. We need 
the help of the Government to put the State out of the 
inlertraquency category. 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE): Mr. Deputy Speaker, SIr, the disci_ion on 
Electricity (Amendment) BiR, 2005 is going on for the Iaat 
two days. I was Ii8ti8ning to the speeches of aI the 30 
hon'b!e MM1bera with rapt aIlention. There are very few 
oc:casiona when a Minister or his Department is not 
crilicisedmuch. All the hon'ble Mernbens have welcomed 
and appracialed this Bill. which increases my ~. 
Had any hon'b!e Member criticiaed or opposed the bill. it 
would have been a difIerent thing, but they have praiIed 
the functioning of the Department, This doubles our 
responsibility. " is a time for intro8pection. I understand 
that the horl'bIe Members from both the sides have given 
very good speeches. I need not give much explanation. 

Mr. Deputy Speaker, SIr, the hon'b!e Members had 
raised a question that when the Standing Committee had 
aJready given its rec:ommendaIIon then why thia bill was 
staJIec:I for so many days? I would like to teD !hem that 
a Committee of Group of Ministers was appointed lifter 
submission of the recommendations by the Standing 
Committee in May, 2006. Then, consideration was paid 
to the good work clone by many States in this <ir8ctian. 
Kamataka. Andhra Pradesh and West Bengal are the 
main States. When Group of Ministers met, those items 
were included. Besides that many good suggestioIlS were 
also included. Then, au those suggestions had to be sent 
to the cabinet for approval Then, a notice was isaued In 
February 2007 and, today, the biB has been presented 
before you for diIcIlS8ion. It is a matter of pIea8ure thai 
all Members have given their approval to the 
recomrnendations made by the Standing Committee. But 
there are some diIficuIties also. I liked the speech given 
by Prof. Rasa Sir9l Rawet because he did not speak 
like a Member of opposition. Rapid strides are being 
made under Rajiv Gandhi Rural Electrificatjon Scheme 
and power must be made available to au. Sometimes, 
people feel uneasy if a scheme is named after Rajiv 
Gandhi but it does not appear so from what the hon'ble 
Members have expressed during their speeches. If a 
scheme is introduced after the name of a national leader, 
who also became a Prime Minar, to whiche ...... party 
he may be, all people accept it. . .. (lnttlnupIion8) 

19.00 twa. 

MR. DEPUTY SPEAKER: I would like to bring to the 
notice of the auguat Houee that today the time of the 
House wae extended upto 7.00 p.m. After·peeaIng of thiI 
BIll, zero hour haa also to be ..un up. The hon'b!e 
MiAister too has to give IwpIy to the di8cllSa6on on the 
bill. Therefore, wtth the consent of the House, I extend 
the time of House till the hon'ble Minister's reply and 
zero hour discusaIon are over. 

SHRI SUSHILKUMAR SHINDE: Mr. Deputy Speaher, 
Sir, since the hon'ble Member8 had aooper.ted a· lot 
while apaaIdng on thie bIB, therafonI while not giving 
detailed replies to the questions raised about thia bill, I 
would like to dwell upon three-four main points. A VfWY 
aenior MeriJer, Shri Varkala Radhakriahnen has said 
some thing. He had also been the Speaker of the State 
Legislative Assembly. He has stated that the subject 
power is in the concurrent list. The fact remains that thiI" 
subject concurrent list It is all right to debeIe this; ~ 
it is the responsibility of the State Govenvnent. but it 
happens in the entire country that Stale Government owes 
responsiHDty to whatever supplementary wor\ca the Union 
Government undertakes. During the !at 10 years there 
has . been .... power capacity addition in the country. 
The Hon'bIe Members also made a mention of it and I 
am happy about it. Whicheverr party's Government has 
been in power, we have been monitoring continuously. I 
am not going to blame any party. Had we generated 
additional capacity, we would have had additional 
78 thousand megawatt of power and would have been a 
surplus country in this matter, but we ne...... gave a 
thought Inthis direction. Many mistake. have been 
commiIted in thIa regard. 

Mr. Deputy Speaker, Sir, when I was taking a review, 
I observed that under the target fixed for the T enlh FMt 
Year Plan, if any Stale is showing a deficit of 5000 
megawatt and asks for 8S8istance end ... the approval 
for 3000 megawatt. only 500 or 1000 megawatt powet' is 
generated. If this stale; of affaIrsc0ntinue8. how power 
generation target can be achieved? Thill way, backlog 
continued to increase. I have been making efforts for the 
1ast six months. I had called the Power Ministers of the 
States, the Chief Sec:retariea and Secretaries of the States 
and told them to make 5% upwareJ l'8Yi8ion in target vis-
a-via the deficit In the State. JU8t now, an hon'ble Member 
has spelled difficulties that emerge before the Union 
Government even after reYi8lng the target. Staites ant 
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ehort of fund8. Ther8fore, we have decided that loans 
and advancea will be made available to States through 
Power Finance Corporation and Rural Electrification 

Corporation. 

Mr. Deputy Speaker, Sir, on the one side, we are 
working for incntasing P.L.F. An hon'ble Member enquired 

about the plans for incfeasing the capacity of old p/anIB. 

I want to inform him that in this regard there is a scheme 
called APDRP. For it, large amount of funds ere made 

available. We have provided such huge funds to some 

States that they have not been able to fully utilise these 

funds. Today during the Question Hour, there was a 

question for reply by me. Its reply contained data as to 
which States could not utilise how much amount of 

aRocated funds; but at this time those flQures are not 

with me. We have increased PLF. We are facing shortage 

of power, tharefore, we have announced 87.7 to 91% 

increase in P.L.F. by NTPC because we have to make 
power available to people during the summer season, 
but I have observed at many places and only yesterday 

I visited a place, I will not like to mention its name 

where the P.L.F. of machines operating there is only 15-

17 percent. If PLF is between 15-17 percent, how can 

power be made available? It is necessary to make efforts 
in this direction. I, myself, alongwith the Secretary and 

officers of my Ministry and the PSUs are takifIQ a review, 

so that electricity can be made available to all countrymen. 

My Deputy Speaker, Sir, we are tryifIQ to electrify 
every village of the country by the year 2009 under Ra;iv 

Gandhi Electrification Scheme. At present, there are 

1 Iakh 25 thousand villages in the country and out of 
Ihem, 25,000 villages are electrified by the Ministry of 

Non Conventional Energy Sources. He has quoted the 

figure of 1 f.j thousand, but I would Uke to tell him that 

not 16 thousand, but 39 thousand villages have already 

been electrified. It has been done only in two years of 
Tenth Five year Plan and we had received a capital of 
As. five thousand ClOre. I have written a letter to the 

Minister of Finance and have also discussed the matter 

With him. I would ask the Planning CommIssion this week 

to immediately refease required funds of As. 25,000 crore 

or more to my Ministry. 

This is in the interest of poor people and the country. 

I alao agree with you that though 60 years have eIap8ed 

since we achieved indapandance, but rural areas are yet 
to be electrified. I am also distressed. because they are 

not able to enjoy the kind of Independence, they cham 

of. Mahatma Gancl1i used to say 'Bring unto the last', 
bring thoee who are living In the dark to light. But I am 
hapJ:Iy that the Rajlv Gandhi Rural Electrification Scheme 

~ been Introduced, I will not go into much depth as to 

who enacted the'Act, but somebody started it and ~ 

it In the form of an Ad .. EarII .. we were having many 
. schemes like 'Kutir'Jyoti' in the name of rural 

eIectriftcaIion, but even if .'8ingIe electric pole was erected 
In the village, it was said that rural electrification has 

been done. Today. it is noI80. Now electrification means 

that electricity reaches Grim Panchayat, school and 

dispensary of that village. Electricity connection should 

be provided free of cost to the BPL people of the villages. 
Unless 10 percent households of a village are provided 

with electricity connection, the 'Sarpanch' of that village 
does not sign and it is considered that rural electrification 

has not yet been done in that village. When certificate is 

given, only then we say that the village has been covered 
under rural electrifICation programme. I would like to 

submit that one percent of the budget is earmarked for 

placing signboards at the entry point of the vOlage near 

transformer stating that so and so village has been 

electrified under the Rajiv Gandhi Rural Electrification 

Programme. Such signboard should be displayed but it 

is not done. It is not so that there is no provision for this 

pu!p0S8. Rather separate allocation has been made ~  

this purpose. Our Member Singh Saheb is laughifIQ which 

is not fair 

Just now my colleague was saying something about 

Uttar Pradesh. He said about Anpara and other projects. 

Gas based Dadri power project has not yet started. It is 

a private sector project. It is not goifIQ to have supply of 

gas for the plant in the near future. The company is 
negotiating with the gas supplier for agreement. Though 

the supplier assured the supply of gas but does not do 
so. Presently, there is no possibility of supply of gas tin 
2008. 

All the gas based power projects. whether It is in 

your Andhra Pradesh or the Dadri project of Uttar Pradesh 

which I was refering to, have not yet been commissioned. 

The efforts are being made by the Govemment to allow 

the gas based plants to purchase gas from spot market 

for commissioning the plant. As soon as I assumed the 

charge, I gave orders in the month of May forpurcha&lng 

gas. LNG from the spot market and run the plant. There 

are 6 such units located in different States Oke Rajasthan 

and Uttar Pradesh and it is not that all those Stales ere 



375 MAY 7, 2007 378 

[Shri Sushi! Kumar Shinde) 

governed by the same party. They ant running the power 
plants, . as 8Y8tyOneneeds power. It is a fact that we 

have to provide clean, affordable and cheap electricity to 

the peopJe. His the important responsibility of the 

Government. That is why Ultra Mega Projads haw been 

launched by the Government. Just now an hon'ble 
coMeague was submitting that we would get power Ill· the 

rate of As. 1.1 9 per unit for 25 yeata and today .. coat 
of 4000 megawatt power project is Rs. 20 thousand 

crores. I am pleased that two projects have beefl 

commissioned and 8 are ongoing proiects. Yellefday. I 

had gone to Bihar to inaugurate 500-megawatt power 

project. Dabhol pro;ect of Maharaahtra was not functioning 
and there were several hurdles in the way but now the 
probtems ~ been sorted out. Gas was not available 
for the plant so we are running it on naphtha. It is 

comparatively costly. The Government of India have 

condoned the tax on naphtha. Thus we ant making all 

efforts to provide electricity at cheaper rates. I am thankful 
to the House that some discussions have also been held 

especially on the SiR regarding the cross subsidy. Hon'ble 

Radhakrishnan ~ had also submitted in this regard that 

there are some difficulties. It is true. While I was the 
Chief Minister of Maharashtra, I did not use the expression 
unbundling commonly in use, rather, I used the term 

restructuring as unbundling is in fact restructuring. There 

are some difficulties coming in the way, however, we 

have done it in Maharashtra. in West Bengal and also in 

Andhra Pradesh and it has proved beneficial. Some of 

the Members have asked about Delhi Government as to 

why the subsidy of the State is saved. Subsidy of Rs. 12 

hundred crore has been saved after restructuring. 

Similarly, it has been implemented in Maharashtra and 

Andhra Pradesh. When it is introduced afresh, it will 

certainly be inconvenient tor us and we will have to bear 

with it. However, we have not put a full stop on it and 

we will continue to give them extension. If there is real 

difficulty, then we should ponder  over it. It is wrong to 

demand extension on the ground that it is only given. 

Wherever there are diffICUlties we wiH certainly help them 

because we understand it and want to put in place a 

uniform system tor the entire country. 

Sir, w ~ we look back at the history we find that 

President Roosevelt had started rural electrification in USA 

m 1925_ Initially, there were some difficulties and they 

could not achieve significant breakthrough in this regard 

for 15 years, however, now franchise system has been 

introduced in rural department there. I am pleased to 

inlorm that ~ WQIt( of franchiH has been 

can:Ied out under the .~ GWldhI Rural Bectrification 
Programme in \JttaraIchMd. A commItt .. of women be8 
been formed there. The convniltee have taken over the 

entire charge and the ex-88I'Vicemen, youths and widows 

have been engaged by them. The·.work of-bulk eICtrIctty 

aupplyand the openacc:ese have been ililplelnentad on 

• large-aoale there unct.r the Rajiv Gandhi Rural 

EIecIriIicalion Programme. I am ~ with this trend and 
we want to Introduce it all over the countf}'. 

All the Members have expr.saed their views about 
power theft that power theft occurs in open access 

system. But in rural electrification power theft wIU get 

reduced after the introduction of open acc:ess system 
because in rural areas power. thief can be easity idelltified. 

Similarly. the power thieves and their fI10ths optII'W1di 

can be detected in cities during the course of c:Iatribution. 

The work of power distribution has been given to private 

sector in Bhiwandl, Maharashtnl. In the begiming the 

staff of the power distributors were assaulted end 1njunMI. 

however, now they are bravely facing the cheHengeI. 

Now they are earning profit. It mMn8 that power •• 

being pilfered there and nobody dared to prevent It and 

face them. We have made all such proYisions in the Act. 

We have made provisions regarding the theft of power. 

Regarding the mentioning of unauthorized by the 

Members, I would like to aDrrit that It is unauthorized H 
some one takes electricity connection in his house and 

then supplies power to the t.ctoIy located beside the 

house. I would Hke to submit that such persons must be 

punished and they should not be spared. The provision 

of electricity connection to factories and houaes is a much 
discussed iseue and we have also covered these In the 

Bill. Thus we have made an those provtsions in the current 
Bill which can improve the condition of the power supply 

in the country. 

I would not like to go Into details. It 18 suggested 

thai the guilty officers of the admillilllllidiun 8hoUId alae 

be anested and C8M8 should aJeo be fled agalnst them. 

There is a provision of abetment IQ 1he law. If there Is 

abetment then there Is also the ptOVi8ion about it in the 

Bill. Earlier court cases c:onIinued tor longer periods, 

however, under the new law a time limit has been fixed 
for the disposal of cases. It is a fact that pWli8hment wiN 

be given within limited time. I was appIehensiYathat in 
several cases punishment exceeds the gravity of crime. 

If any factory owner is caught ltealingpower for two 
three times then he 18 punished. Howewr, earlier he 
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used to give application for sanctioning of a power 
connection within thirty days saying that there is SUCh 
provision in the law. Such lacunae in the law have also 
been corrected. Earlier those who committed power theft 
twice or thrice took recourse to law to obtain power 
connection. But now the provision is such that he/stle 
cannot get power for six months. Our AT&C losses are 
drastically increasing. It is a fact that last year AT&C 
losses have decreased to· 3 per cent in one and a haH 
year. It is a good sign, however, we have to bring it to 
15 percent. One honble Member submitted that it can 
save the loss of As. 20 thousand crores. It is not As. 20 
thousand crores rather it is more than that and we can 
protect ourselves from that loss. Time and again I have 
repeatedly mentioned about Hydro Electricity policy in the 
House. Hydro electricity is generated at remote and 
difficult places. Nobody is ready to go there. I was 
deliberating about the reasons as to why much headway 
could not be made in the field of generation of hydel 
power during the last 60 years as only 20 percent work 
has been done in this regard. If we want to involve 
private sector in this field then we will have to provide 
some incentives to them as banks give them interest on 
their deposits. Unless the entrepreneurs get more retum 
on their investments, they wiD not go there to make 
investment. The Government is pondering over the 
proposal to provide concessions to such entrepreneurs to 
harness this potential. The potential power worth more 
than As. 1.3 lakh is lying untapped in Himalayan ranges 
and if it is tapped then we may have ample surplus 
power. Our colleagues have given correct assessment in 
this regard. The chairman of the committee is sitting here. 
He will also be pleased to see that his recommendations 
are incorporated in the present Bill. I am pleased that he 
has given a correct usessment. Presently, there is a 
shortage of 14 thousand megawatt of power. However, 
for this, we will have to generate 21 thousand megawatt 
power daily. We Will have to do capacity addition of 78 
thousand megawatt. Only then we will be seff·rellant in 
the field of power. 

In regard to captive poWer it has been said that the 
facility of open access has to be provided. The law is 
the same as stated by him. The Supreme Court gave a 
verdict in the case that came up in Maharashtra. We are 
providing for open access by law. All the loopholes have 
been plugged. There is nothing to worry about now. Now 
one can work just on the pattern of Puna in open access 
which will provide electricity to people at cheaper rates. 

Sir, I do not want to take much time of the House. 
But I agree with the Members' sentiments, the way they 
have been expressed in the House. Even now if you find 
something wrong. 

/Ef1{!Iish] 

I am open minded to accept it. Thank you. 

[Translation} 

SHAI KHAAABELA SWAIN (Balasore): In regard to 
what he said about competitive bidding in Orissa, I would 
like to state that we have atready signed an MOU. Please 
give a reply in this regard. Secondly, I would like to 
know whether the funds being provided by him for APDAP 
are being provided for the replacement of transformers 
etc.? We know that those funds are meant for providing 
electricity to the villages. I also asked them to provide a 
fund so that the infrastructure for electricity could be 
developed. 

What has the hon. Minister to say in this regard? 
Thirdly, by when, funds are likely to be provided to our 
State of Oris$a? No funds have been provided to our 
Slate so far. He has given only 25 per cent of funds for 
the two districts. By what time the remaining districts are 
likely to be provided with funds? 

SHAI SUSHILKUMAA SHIN DE: Mr. Deputy Speaker, 
Sir, let me first reply to his question .•.. (Intenup/ion$) 

MR. DEPUTY SPEAKEA: Please reply to all the 
questions in the last. 

[English] 

SHAI P. KAAUNAKARAN (Kasargod): Sir, in my 
speech, I have pointed out that there is a sharp decline 
in power. It was 148.6 megawatt from the Central pool 
to Kerala and now, it is reduced to 13.6 megawatt. It is 
very sharp. Why is it' so and win the Government take 
necessary steps to correct it? 

[Translation} 

SHAI BHANU PAATAP SINGH VERMA (Jalaun): 
Hon. Minister, Sir, the ongoing centrally sponsored Rajiv 
Gandhi Aural Electrification Scheme is a very good 
scheme. Through you, I would like to know from the 
han. Minister whether certain villages barring the Harijan 
clusters have been electrified. Whether he proposes to 
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enIorce this scheme even in these ·_1 Secondly. there 
has been no rain in my Bundelkhand .,.. for the last 
three years owing to which the farmera are committing 
suicide. I would like to submit whether the hon. Mlniater 
would try to provide some reUef to the farmers after 
IootOng into their problems such as in case of their having 
more outstanding bills or of those who have not been 
provided with adequate supply of electrictty and have 
received inflated bills. 

[English] 

SHAI K. FRANCIS. GEOAGE (ldukkI): The price of 
Central pool aRocation has been raised from As. 7.45 to 
As. 9.45 and States Uke KeraJa would not be able to 
bear it because the cost of buying power escalates. As 
my colleague Shri Karunakaran has put it. Kerala is in a 
very difficuH situation now and the cost of generating 
power has gone up. 

[Translation} 

PROF. AASA SfNGH RAWAT (A.jmer): Mr. Deputy 
Speaker, Sir, through you, I would Hke to know the reaaon 
why the nuctear energy baaed power genendlng plants 
at Kota and Rawat Bhata seize up every now and then. 

SHAI VIJAYENOAA PAL SINGH (Bhilwara): Mr. 
Deputy Speaker, Sir, the hen. Minister has given a very 
good repty. I would Uke to ask this much only that trading 
was referred to under the Electricity Act 2003. Per unit 
price should have come down owing to the competition 
but it is escalating. Individual Stales are selling eIectricIly 
at As. six per unit by engaging its own trading company. 
He has also not given its reply. 

[English] 

SHAI BIKRAM KESHARI OEO (Kalahandi): I want a 
clarification from the hon. Minister. Today. NTPC. in 
energy conservation, has saved money worth As. 37 
crore. But they are not doing anything for the NTPC 
plants for their peripheral development and other worb. 

My constituency, Kalahandi. which generates about 
600 megawatts hydro power and supplies nearly 150 
megawatts to Andhra Pradesh and other States does not 
have a proper 400 KV sub-station. I have written to the 
Minister for a 132 KV sub-station at Bhavanipatna, the 
Headquarters of Kalahandi. 

SHAI SUSHILKUMAA SHINDE: As regards the grid 
problem, I have aJreedy totd· the concamed ChMman to 
look into the problem. He wW be looking into it. I have 
received your eppIication. 

About unallocated power. we never charge to the 
extent of As. 7.45. I wi! have to inquire into it becau8e 
both the Members of Kerala ant putting this que8tion. 
You must have snatched from the grid which is not 
aUocated to you. You must have taken this power be 
over and above from that grid . ... (lnltHnJptions) I will have 
to find that out. H is not for the unallocated or allocated 
power. I will inquire into it. 

As far as Rajiv Ganetll Grameen Vidyutikaran Yojana 
is concemed. I had already said that In the Eleventh 
Plan, which I am cIi8cussing, every village of the country 
wiI be taken into account and by 2009 every vlHage wi! 
be electrified. 

As far as the bidding procedura .. concerned, the 
MoU route will be stopped as soon as thia BII .. paaeed 
in the Palfiament. Now. thia MoU has not been ecCAlJjteo:l 
The best way is to go for the bidding procecl.Ire. 

Your Chief Minister is a very nice p8I8On, the one 
who has immediately agreed to join the Utra mega project. 
Two months after I became the MinIster of Power. lie 
Chief Minister. AncIva Pradesh had requested to s;ve M 
ultra mega project. He understood what II means. The 
whole thing .. going to come on the pit head side. which 
will be useful for the State. I think one ahouId eccepI It. 

We have a lot of money. The propouIe are being 
sent by the States. 

[TfIIn6IIII/onj 

We elClUl1ine Ihe ~ receIwd from the States 
and if they are O.K., funda are provided for them. Priority 
is accorded to eIuma of Harijen8 and Girijana (SCa. ST.) 
and the people belonging to the ... .. they are 
covered under the BPL Ad. that has been paued. It is 
true that the hamlets should also get electricity supply 
and we ant making endeaYOUnl In that cIrection. TIll dale. 
eIums with a pcpuIation of 300 haw been covered and 
in future we will Indude elums with Ieuer population 
also. There should not be any doubts In your mind In 
this regard. Regardng trading. II is a fact that there is 
the power trading corporation. but there are States where 
there ... ·t MY trading houtIes. but they engage in aeIIing. 
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There Is a propoeal before us, we wiD 888 to It as to 
what can be done in this regard. 

PROF. RASA SINGH RAWAT: Please tell us about 
the nuclear power plants of Rajasthan which are often 
closed down. 

SHRI SUSHILKUMAR SHINDE: The nuclear potential 
available with us is etIIl comparatively leas. As a result 
there Is only 3% nuclear power in the country. This is 
true about CAG also. W. will make efforts to accomplish 
this task as quickly as posaibIe. RajasIhan has got nothing 
to worry. Yau implement Rajiv Ganc:Iti Rural Electrification 
Scheme, we will provide Funds regularly. 

{English} 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bin further to amend the Electricity Act 
2003, be taken into consideration.-

ThtI moIitJn INS IJdoptsd. 

MR. DEPUTY SPEAKER: Now, the House wi! take 
up clauae by cIauee coneideratIon of the BIU. 

The question is: 

"That clause 2 Itand part of the BilL-

MotIon Re: ......... or Rule 80 (I) 

SHRI SUSHILKUMAR SHINOE: I beg to move: 

"That this Hou.e do euapend cIau8e (Q of rule 80 of 
the Rules of Procedure and Conduct of Business in 
Loll Sabha In 10 far as it requires that an amendment 
shaH be within the scope of the BiD and relevant to 
the subject matter of the clause to which it relates, 
in Ita appIicationll to Government amendment No. 3 
to the Electricity (Amendment) BiN, 2005 and that 
this amendment may be allowed to be moved.-

MR. DEPUTY SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
the Rules of Procedure and Conduct of Business in 

Lok Sebha In so far as it requires that an ametldment 
shall be within the scope of the Bill and relevant to 
the BUbject matter of the clause to which it relates, 
In Its applications to Govemment amendment No. 3 
to the Electricity (Amendment) BiU, 2005 and that 
this amendment may be allowed to be moved.-

New CIaUM 2A 

Amendment of SectIon 9 

Page 2, sfItN line 8, insett -

2A. In section 9 of the principal Act, in sub-sectlon 
(I) after the proviso, the following proviso shall be inserted, 
namely:-

-Provided further that no licence shaH be required 
under this Act for supply of electricity generated from 
a captive generating plant to any IIcencee In 
accordance with the provisions of this Act and the 
rules and regulations made thereunder and to any 
consumer subject to the regulations made under sub-
section (2) of section 42. -o'. (3) 

(Shri Sushil Kumar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

-rhat new clause 2A be added to the BiII.-

NBw ClaUStl 2A was addBd to the Bill. 

CIausIJS 3 to 6 ItI!W sddtld to Ihs Bill. 

MotIon Re: Suspension of Rule 80(1) 

SHRI SUSHILKUMAR SHINDE: I beg to move: 

-rhat this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in Its application to the Govemment amendment No. 
4 to the Electricity (Amendment) Bill, 2005 and that 
this amendment may be allowed to be moved: 
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MR. DEPUTY SPEAKER: The question Ia: 

"That this House do 8U11p8nd cIauae (i) of rule 80 of 
Rules of Procedure and Conduct of Businea in Lok 
Sabha in so far as it requires that an amet Idment 
shall be within the scope of the Bill and reIev.m to. 
the subject matter of the clause to which it relates, 
in its appIication.to theGovemment amendment No. 
4 to the Electricily (Amendment) Bill, 2005 and that 
this amendment may be allowed to be moved.· 

New ca.u.. SA 

Amendment of Section 43 

Amsndment rnadtI.. 

Page 2, after line 20, if1SIHI-

SA. In Section 43 of the principal Act, in sub-8ection 
(I), -

(i) fo.r the words ·Every distribution· the worda 
"Save as otherwise provided in this Act, every 
~ shall be substituted; 

(ii) after the second proviso, the following 
ExpIanaIion shall be inserted, nameIy:-

"ExpIana1ion. - For the purposes of this sub-section, 
"application" means the appIicaIioit ~ In all 
respects in the· appropriate fonn, as required by the 
distribution licensee, along with documents showing 
payment of necessary charges and other 
compliances.'.'. (4) 

(Shri SushIl Kumar Shinde) 

MR. DEPUTY SPEAKER: The question Is: 

"That new clause SA be added to the g. 

MotIon fie: au.p.n.aon of Rule 80(1) 

SHRl SUSHILKUMAR SHiNOE: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 

Sabha In so far as it requ11'e8 that an amendment 
shall be within the ecope of the BIR and relevant to 
the subject matter of the clause to which it relates, 
In Its application to the Government amendment No. 
5 to the E1ectricIty (Amendment) Bnt, 2005 and that 
this amendment may be allowed to be moved: 

MR. DEPUTY SPEAKER: The question Is: 

"That this Houee do auepend dause (I) of rule 80 of 
Ru/aa 01 Procedln and Conduct of Bualnesa In Lok 
Sabha In so far as it requirea that an amendment 
8haII be within the ecope of the BID and relevant to 
the aubject matIIIr of the clauee to which it relates, 
in ita application to the Government amendment No. 
5 to the Electricity (Amendment) BIll, 2005 and thaI 
this amendment may be allowed to be moved," 

SUbetftutIon of ... 
MCtIon for MCtIon ao 

Page 2, III'IlIr line 20, inGtNt-

68. For eection 50 of the pr'.1dpaI Act, the folowlng 
section shall be 1UbetIIuted, nameIy.-

"SO. The State CommIssion shall apec:ify an Electricity 
Supply Code to provide for retCMII'Y of electricity 
chargee, ~ for biIing of electricity charges, 
dieconnection of supply of electricity for non-payment 
thereof, restoration of supply of eIec:tricIty, measures 
for preventing tampering, distress or damage to 
electrical plant or electrical line or meter, entry of 
distribution Ilcen8ee or any person acting on his 
behalf for disconnecting sUpply and remQVing the 
meter, entry for replacing, altering or maintaining 
electric lines or electrical plante or meter and such 
other matters.".'. (5) 

(Shri Sushil Kumar Shlnde) 

MR. DEPUTY SPEAKER: The question is: 

-rhat new cIauae 6B be added to the BIII." 
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Nfiv t:IIIIAJtI 68 was IIddtId to ths BiD. 

CIiItHNJ 7 was III1dBd to IhB BiI. 

MotIon Re: Su8p8MIon of Rute 80 (I) 

SHRI SUSHILKUMAR SHINOE: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shaH be within,.the scope of the Bill and relevant to 
the subject matt,.- of the clause to which it relates, 
in its application to the Govemment amendment No, 
6 to the Electricity (Amendment) Bill, 2005 and that 
this amendment .may be allowed to be moved,' 

MA. DEPUTY SPEAKER: The question is: 

"That this House do auapend clause (i) of rule 80 of 
Rules of Proceduf'e and Conduct of Buaine8a in Lok 
Sabha in 80 far .. it reqwr. that an amendment 
shan be within the scope of the Bill and relevant to 
the subject matter· of the c:tauee to which It relldes, 
in its application to the Gowmmeid amendment No, 
6 to the Electricity (Amendment) Bill, 2005 and that 
this amelldment may be IIIIowed to be moved,' 

.......... 7A 

Page 2, .., line 25. intWt-

Amendment of 
SectIon 126 

7A. In section 126 of the principal Act,-

(i) for sub-aection (3), the following sub-section shall 
be subatitutecI. namety :-

"(3) The person, on whom an order has been 
served under sub-section (2), shaH be entitled 
to file objections, if any, against the provisional 
assessment before the assessing officer, who 
shall, after affording a reasonable opportunity of 
hearing to such person, pass a final order of 
..... ment within thirty days from the date of 
service of such order of provi8iOn8I uaessment, 

of the electriCity charges payalSle by such 
person."; 

(iI) in sub-section (4), the proviso shan be omitted; 

(iii) for sub-section (5), the following sub-section shalt 
be substituted, namely:-

"(5) If the assessing officer reaches to the 
conclusion that unauthorized use of electricity 
has taken place, the assessment shall be made 
for the entire period during which such 
unauthorized use of electricity has taken place 
and if, however, the period during which such 
unauthorized use of electricity has taken place 
cannot be ascertained, such period shail be 
limited to a period of twelve months immediately 
preceding the date of inspection."; 

(iv) in sub-section (6), for the words "one-and-half 
times", the word "twice" shall be substituted; 

(v) in the ExpIanalion occurring at the end, in clause 
(b), for sub-clause (iv), the following sub-clauses 
shall be substituted, namely:-

"(iv) for the purpose. other than for which the 
usage of electricity was authorized; or 

(v) for the premises or areas other than those 
for which the supply of electricity was 
authorized.":, (6) 

(Shri Sushil Kumar Shinde) 

MA. DEPUTY-SPEAKER: The question is: 

"That new clause 7 A be added to the Bill." 

The motion was adop/lJd. 

New cIIluse 7A was added to the 8iII. 

MotIon Re: Suspension of Rule 80 (I) 

SHRI SUSHILKUMAR SHINDE: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bin and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
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. No. 7 to the Electricity (Amendment) 811, 2005 and 

that this amendment may be allowed to be moved.-

MR. DEPUTY SPEAKER: The qUMtion is: 

"That this House do suspend clause (i) of rule 80 01 

Rules of Procedure and Conduct of Business in Lok 

Sabha in so far as it requires that an amendment 

shall be within the scope of the BiI and raIewInt to 
the subject matter of the clause to which it relates, 

in its application to the Government arnerDnent No. 
7 to the EIecIricity (Amendment) Bill, 2005 and that 

this 8I1'I8I1dment may be allowed to be moved.-

New CIa .... 78 

Amendment of SectIon 127 

AmsndmenI madtJ: 

Page 2, after line 25, instN1-

78. In section 127 of the principal Ad, in sutHection 

(2), for the words -one-ttird of the HasBand amounf', 
the WOlds ~  of the assessed arnounr shIIII be 
substituted;'. (7) 

(Shri Sushi! Kumar Shindit) 

MR. DEPUTY SPEAKER: The question is: 

"That new clause 78 be added to the Bill-

New clBUIItI 78 was IJIddtId /0 IhII Bill. 

MotIon He: SU8pen8ion of Rule 80 CI) 

SHRI SUSHILKUMAR SHlNOE: I beg. to move: 

"That this House do 8U8p8I'Id cIIu.-e (I) of rule 80 of 

Rules of Procedure and Conduct of Business in Lok 

Sabha in 80 far as it raquireI that an amendment 

shaH be within the scope of the Bill and relevant to 

the subject matter of the cIala to which it NIIates, 
in its application to the Govemment amendment 

No. 8 to the Electricity (Amandment) 811, 2005 and 

that this amendment may be allowed to be moved.-

MR. DEPUTY SPEAKER: The queetion Is: 

"That this House do suapenc:I clause (I) of rule 8Q...ot 
Rules of Procedure and Conduct of Bualnesa In Lok 
Sabha in 80 far .. It requinMI that an amendment 

shall be within the scope of the Bill and relevant to 
the subject matter of the clau.. to which it relates, 

in its application to the Government amendment 

No. 8 10 the EIecIricIIy (Amendment) 811, 2005 and 

that this amenc:Iment may be IIIowed to be moved.-

Page 2, _"'" line 25, intItII1-

7C. In section 135 of the principal Act.-

(A) for sub-aection (I), the foIowIng 8ulMIIIClion8 8haII 

be 8Ubstituted, nameIy.-

-135. (1) Whoever, dishone8Uy,-

(a) taps, make. or eau.e. to be made any 

connection with overhead, underground or under 

water lines or cebIee. or II8rvice wItaa, or service 
facilities of a licensee or supplier, .. the case 
may be; or 

(b) tampers a meter, installs or uses a tampered 

meter, current reversing transformer, loop 

connection or any other device or method which 

Interferes with accurate or proper ntgiIbidion, 

cal"lbration or metering of electric CUIT8nt or 

otherMae ..... in a ."...,., whenIby eIecIrIcIy 
is stolen or wasted; or 

(c) damages or destroy. an electric meter, 

apparatus, equipment, or wire or causes or 

allows any of them to be so damaged or 

destroyed as to intarfere with the proper or 
accurate metering 01 electricity; or 

(d) UIeS electrlclly through a tampered meier; or 

(e) uses eIecb1city for the purpose oIher than for 

which the usage of electrioily ·w" 8IIIhori8ed, 
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so as to abstract or consume or use electricity shall 

be punishable with imprisonment for a term which may 
extend to three years or with fine or with both: 

Provided that in a case where the load abatraded, 
consumed, or used or attempted abstraction or attempted 

consumption or attempted uee-

(i) does not exceed 10 kltowatt, the fine imposed 

on first conviction shall not be lees ..... three 

times the financial gain on account of such theft 

of electricity and in the event of second or 

subsequent conviction the fine impoeed ahaII not 
be less than six times the financial gain on 

account of such theft of electricity; 

(ii) exceeds 10 kilowatt, the fine imposed on first 
conviction shall not be less than three times the 

financial gain on account of such theft of 

electricity and in the event of second or 

subsequent conviction, the sentence shall be 

imprisonment tor a term not leas than six 

months, but which may extend to five years and 

with fine not .... than six times the financial 
gam on account of such theft of electricity: 

Provided further that in the event of second and 
subsequent conviction of a person where the load 

abstracted, consumed, or used or attempted abstraction 

or attempted consumption or attempted use exceeds 10 
kilowatt, such person shall also be debarred from getting 

any suppty of etectricltV for a period which shaI not be 
less than three months but may extend to two years and 
shall also be debMed from gelling supply of electricItY 
lor that period from any other source or generating station: 

Provided atso that if it Is proved that any artificial 
means or means not authOrized by the Board or licenSee 

or supplier. as the case may be, exist for the abstraCtion, 
consumption or use of electricity by the consumer, It shall 
be presumed. until the contrary Is proved, that any 

abstraction. consumption or use of eleCtricity has been 

dishonestly caused by such consumer. 

(IA) Without prejudice to the provisions of this Ad, 

the licensee or supplier, as the case may be, may, upon 
detection of such theft of etectriclty. immediately c:tisCOnn8d 
the supply of electricity. 

Provided that only such. offICer of the 1ic:ense8. or 

supplier. as authorized for the purpose by the Appropriate 

Commission or any other officer of the lic~n ee or 

supplier. as the case may be, of the rank higher than 

the rank so authorised shall disconnect the supply line of 

electricity: 

Provided further that such offICer of the licensee or 

supplier, as the case may be, shall lodge a complaint in 
writing relating to the commission of such offence in police 

station having jurisdiction within twenty four hours from 

the time of such disconnection: 

Provided also that the licensee or supplier. as the 
case may be. on deposit or payment of the assessed 
amount or electricity charges in accordance with the 

provisions of this Act, shall. without prejudice to the 

obligation to lodge the complaint as referred to in the 

second proviso to this clause, restore the supply line of 

electricity within folty-eight hours of such deposit or 

payment.-; 

(8) in sub-section (2), for the words -Any officer 

authorised", the words -Any offic8r of the 1icen8ee or 
supplier, as the ease may be, authorized" shall be 
substituted'. (8) 

(Shri Sushllkumar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

"That new clause 7C be added to the Bill: 

NBw cMlIIItI 7C was IIddMi to IINI BiI. 

MotIon Re: SuapensIon of Rule 10 (I) 

SHRI SUSHILKUMAR SHINDE: I beg to move: 

'''That thiS House do suspend clause (i) of rule 80 of 

Rules of Procedure and Conduct of Business in Lok 

Sabha in so far es it requires that an amendment 
shall be within the scope of the Bill and relevant to 

the subject matter of the clause to which it relates. 

in its application to the Govemment amendment 

No. 9 to the Electricity (Amendment) BiD, 2005 and 

that this amendment may be allowed to be moved.-

MR. DEPUTY SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 

Rules of Procedure and Conduct of Busin8ss in Lok 
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. Sabha in so far as it requires that an amertdment 
shaJI be wilhtn the scope of the . BIll and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
No. 9 to the ElectrIcity (Amendment) Bin, 2OD5 and 
thai this amendment may be allowed to be moved.-

New Clause 7D 

Amendment of SectIon 150 

Page 2, aIiw line 25, inssn-

70. In section 150 of the principal N:J., after sub-
section (2). the following sub-section shall be in8erted, 
namely:-

13) NotwiIhstanding anything contained in sub-sedion 
(I) of section 135, sub-sec:tion (I) of section 136. 
section 137 and section 138. the licence or certilicate 
ot competency or permit or such other authorisation 
issued under the rules made or deemed to have 
been made under this Act to any person who acting 
as an electrical contractor. supervisor or WOIker abets 
the commission of an offence punishable under sub-
section (1) of sec1ion 135, sub-section (i) or section 
136, section 137, or section 138, on his conviction 
for such abetment, may also be cancelled by the 
licensing authority: 

Provided that no order of such cancellation shall be 
made without giving 8UCh penIOfl an opportunity of 
being heard. 

ExpIana/ion.- For the purposes of this 8Ub-section, 
"IicaIsing ~ means the ofticer who for the 
time bft)g in fon:e is isIUtg or .... 18WIng such licence 
or certificate of competency of permit or IUCh other 
auIhorization.-". (9) 

(Shri &.hiIkumar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

"That new cIaLae 70 be added to the BiII.-

TIw motion was adoptsd. 

Nsw cIIIuss 7D was IIddtKI 10 1M BiI. 

Amendment of8ect1on 151 

AmsndInsnI madtI: 

Page 2, for lines 26 to 44, ~ 

8. In section 151 of the principal Act, the following 
proviSos shall be insItJfIBd. nemety:-

-Provided that the court may aIIIo take cognizance ot 
an offence punishable under this Act upon a report 
of • police officer filed under eection 173 ot the 
Code of Criminal Procedure, 1973: 

Provided further that • epecIaf court ~ed under 
section 153 shall be competent· to take COQIiizance 
of an offence wHhout the accused being committed 
to it for trial. -... (10) 

(Shri SUshIIa.mar Shlnde) 

MR. DEPUTY SPEAKER: The queIItion .~ 

"That dause 8, _ emended, stand part of the BiR." 

IIoIIon He: ........... 01 Rule 10 (I) 

SHAI SUSHILKUMAR SHlNDE: I beg to move: 

"That this HouM do .uspend c:Iau8e (I) of rule 80 of 
Rules of Procedure end Conduct of BU8ineea In Lok 
Sebha in 110 far as it requn. that an amendment 
shall be within the scope of the Bill and relevant to 
the aubject matter of the cIauee to which II relates, 
in 118 application to the Govenvnent amendment No. 
11 to the Electricity (Amendrnent)BiI, 2005 and that 
this amendment may be eIlowed to be moved.-

MR. DEPUTY SPEAKER: The questjon is: 

"That this House do suspend ctauae (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far .. it requires that an amendment 
shall be Within the scope of the Bin and relevant to 
the subject matter of the clause to which It reJates, 
in its appUcatlon to the Government amendment 
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No. 11 to the EIectriciIy (Amendment) Bill. 2005 and 
that this amendment may be allowed to be moved." 

New Cia .... BA 

InMrtlon of new MCtIons 151A and 1518 

Page 2. IIher line 44, iMIIrt-

SA. After section 151 of the principal AI;t. the foUowing 

sections shaH be insMttId, namely:-

151A. For the purpoeee of InveatigIItion of an offence 

punillhabJe 01 this Act. the police officer shall have 

.. the powers as pnMded In Chapter XII 01 IINI 
Cods of CIiminIII ~ .1973,: 

151 B. Notwithstanding anyIhing contained in the Code 
of Criminal ProcedUre, 1973, an offence punishable 

under eectiona 135 to 140 or eection 150 ... be 
cognizable and non-baiJIIbIe. (11) 

(Shri SushlIkt.mar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

"That new clauae SA be added to the BID." 

Motion Re: SU8peneIon of Rule 80 (I) 

SHRI SUSHILKUMAR SHINDE: I beg to move: 

"That this ~ do suspend clause (i) of rule 80 
of Rules of Procedure and Conduct of BusIness in 

Lok Sabha In so far as It requires that an amendment 
shall be within the scope of the Bin and l81evant to 
the subject matter of the clause to which it ........ 

in its application to the Govemment amendment No. 

12 to the Electricity (Amendment) BiR. 2005 and that 

this amendment may be allowed to be moved.' 

MR. DEPUTY SPEAKER: The question is: 

"'That this Houae do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in 

Lok Sabha in so far as It requires that an &meI1dment 

shaH be within the scope of the BlA and relevant to 

the subject matter of the clause to which it relates. 

in its application to the Govemment amendment No. 

12 to the Electricity (Amendment) Bill. 2005 and that 

this amendment may be dowed to be moved.' 

New Clause 88 

Amendment of 5ectIon 153 

Page 2. IIftr1r line 44, instNt-

88. In section 153 of the principal Act. In sub-section 
(1). tor the Words and figures "8ectiona 135 to 139". 
the words and figures "sections 135 to 140 and 
section 150" shall be substituted.'. (12) 

(Shrl Sushllkumar Shinde) 

MR. DEPUTY SPEAKER: The question Is: 

-rhat new cJauee 88 be added to the Bill." 

lIoUon He: Suepera8lon of Rule 80 (I) 

SHRI SUSHILKUMAR SHINOE: Sir, I beg to move: 

"That this House do suspend clause (i) of rule 80 of 

Rules of Procedure and Conduct of Business in Lok 

Sabha in so far as it requires that an amendment 

shell be within the scope of the Bill and relevant to 

the subject matter of the clause to which it relates, 
in Its application to the Government amendment No. 
13 to the Electricity (Amendment) Bill, 2005 and that 
this amendment may be allowed to be moved." 

MR. DEPUTY SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 

Rules of Procedure and Conduct of Business In Lok 

Sabha in so far as it requires that an amendment 

shall be within the scope of the Bill and relevant to 

the subject matter of the clause to which it relates, 
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in its application to the Government ~ No. 
13 to the Electricity (AmencIment) BiD, 2005 and that 

this amendment may be allowed to be J1lOVIII!Id.W 

Amendment of Section 154 

Amendment mads: 

Page 2, aItfIr line 44, ins8If-

SC. In section 154 of the principal Act, 

(i) for the words and figures "8ectiona 135 to 139" 

wherever they occur, the words and figures 

-sections 135 to 140 and section 150" shaH be 

substituted; 

(ii) in sub-section (5), for the words "Special Court 

may". the words "Special Court sh8I' shall be 

substituted:. (13) 

(Shri SushiIwmar Shinde) 

MR. DEPUTY SPEAKER: The queetion is: 

"That new clause SC be added to the BilLw 

New cIaustJ 8e was sddtJd to IhtI BiI. 

CIBusBs 9 /0 11 JftM!P sddtJd to IhtI Bill. 

Page 1. /inti, for "2005". 8tJiJIJIiIIb ~ . (2) 

(Shri SushiIkumar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

"That cIauae 1, as amended, stand part of the Bil.-

ThtJ motion WSS IIdopMd. 

(1 ) 

(Shri Suahilkwnar Shinde) 

MR. DEPUTY SPEAKER: The question is: 

"That the Enacting Formula. as amended. stand part 

of the Bil .. 

TbtI mtJIitJn ... MJopIrKI. 

'ThtI Enscting FonnuIs. 11$ smtN1dtld. was 
MidtId 10 IhtI Bill. 

'ThtI long TiIItI .... IIddtId to /INI BIll. 

SHRI SUSHILKUMAR SHINDE: Sir, I beg to move: 

"That the 811, as 1IJ1l8f1ded, be passed'-

MR. DEPUTY SPEAKER: The queaIion ia: 

"That the Bill, as amended, be passed'-

'ThtI motion wss sdop/fId. 

/Eng/l6hl 

MR. DEPUTY SPEAKER: The House shall now take 
up mattera of urgent public importance. 

/TlBI7IIIlIIionl 

°SHRI LONAPPAN NAMBADAN (Mukundapuram) : 

About 92% of the rubber production in Incia is from 

Kerala, and of this, about 87% is produced by the 

marginal farmers. Rubber is an agro Indualry based 

product on which about 10 Iakh farmers are directly 

involved, and about 60 lakh farm.... are indirectly 

depended upon. 

19.45 hn. 

(SHFu VNft(JU, RADHAKfU8HIIIAN In /INI Chair] 

If you look at the capital employment opportunity ratio, 
you can see that rubber provides 40"10 employment for 

"English Translation 01 the apeech orIglnaUy deIIyered In 
MaIyaIam. 
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one crorerupees, while in the other sectors it is only 
10% tor one crore rupees. The rubber distribution and 
processing units in Kerala give the State Govemment 
about 50 crores of rupees as sale tax. 

It is a fact that, there is a scarcity of about 2 lakh 
tons of natural rubber in the world market today. In India, 
we have about 50 thousand tons of surplus stock. The 
decision to import rubber from Thailand to India, with 
20% reduction in import duty, is therefore a decision 
without any rhyme or reason. 

Sir, due to the import of palm oil, the coconut 
cuHivators in Kerala have already been ruined. Due to 
the fan in prices of various agricultural products, the 
farmers in Kerala are faCing many hardships and the 
rubber sector was the only farming sector that was holding 
out some hope for our farmers. If two countries enter 
into a bilateral trade agreement, it should be done in 
such a way that the farming sector and the industrial 
sector of the countries are not destroyed. 

Lakhs of rubber cultivators and those employed in 
rubber marketing and processing sectors who are spread 
in 14 districts of Kerala, are in panic today. Therefore, I 
request, the Centre for timely intervention, and save Iakhs 
of rubber farmers in Kerala, Thank you. 

[Englishj 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Chairman Sir, the river Bahuda caters to the needs of 
the people of both Orissa and Andhra Pradesh for 
irrigation and drinking water purposes. On Bahuda river, 
there is an existing Ayacut Baglatti Darn. About 20 years 
back. the Orissa Govemment has constructed this dam 
to cater to the needs of the people of Orissa. 

In the year 1975. the then Chief Minister of Orissa, 
Shri Nilamani Routroy and Dr. M. Chenna Reddy, the 
then Chief Minister of Andhra Pradesh entered into an 
agreement to construct the dam and to release 1.5 TMC 
of water from the dam to Andhra Pradesh. Entire water 
caters to the needs of my parliamentary constituency. 

Since last 20 years, we are not getting that 1.5 TMC 
of water from Baglatti Dam. Meanwhile, recently, the 
Orissa Government has decided to raise the height of 
the dam by nine more metres. If, with the existing height 
of the dam, we are not getting the water, what wII happen 
if they increase the height Qf the dam by nine more 

metres? They are also contemplating to raise it by another 
five feet over that. If this happens, the height of the dam 
will go up to 109 metres. 

So, I would request the Govemment of India and 
the CWC to kindly intervene in the matter and see that 
the Government of Orissa is contacted over phone so 
that further execution of work is stopped tID such time 
the technical personnel of both the States visited the 
spot and come to a right conclusion about the height of 
the dam. Otherwise, people may not get water for 
irrigation and drinking purposes from Sahuda Ayacut which 
is providing water to 24,000 acres of land and also to 
nearly 95 villages. They will have irreparable loss. The 
Govemment of India should intervene and ask both the 
Govemments to send technical teams. If there Is a 
consensus, then we have no objection, but till such time 
the work should be stopped... (InlBmJptions) 

SHRI K. FRANCIS GEORGE (Idukki): Sir, same is 
the case with ... (Interruptions) 

MR. CHAIRMAN : That will not go on record. 

... (Inlsnuplionsr 

MR. CHAIRMAN: I will call you. Please be seated. 

... (InltlmJplions) 

MR. CHAIRMAN: No. Only Shrimati Sujatha's 
submission wiH go on record and nothing else. 

(lntsrruplions)· 

MR. CHAIRMAN : I am sitting here specially to 
accommodate you. If you do not cooperate, I will have 
to stop it. Shrimati C.S. Sujatha. 

(Inhlrruptions) 

MR. CHAIRMAN: Nothing will go on record. Shri 
Yerrannaidu has completed his mention and now Shrimati 
C.S. Sujatha can speak. 

... (fnttImJpIionsr 

SHRIMATI C.S. SUJATHA (Mavelikara): The 
Govemment of India has approved a special rehabilitation 
package for the farmers in 31 districts in the country that 
includes AJappuzha District in Kerala besides four other 
districts. It is learnt that the Swaminathan Foundation 

"Not recorded. 
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has been assigned to study and nsport on the SustairIabIe 
Development of Kuttanad Wetland Eco-System. From the 
Terms of Reference given to the Foundation, It is 
understood that the study is limited only to one part of 
Kuttanad. I. is a fact that the agrarian crisis is felt across 
the district and farmers are facing severe financial crisis. 
The upper Kuttanad. Onattukara and Kari land are major 
agrarian areas ofAlappuzha. The coastal areas and the 
Pokkali rice fields are not free of the present crisis. The 
problems of the farming areas in Alleppy districts are 
inter-connected. 

Hence , urge upon the Government to Include the 
entire district in the Terms of Reference for the study. 

{Ttanslation} 

SHRI SANTOSH GANGWAR (BareiIIy): I woukl like 
to present an example of the manner is which UPA 
Government is functioning. Under the leadership of 
honourable Alai Bihari Vajpayee, surface transport was 
an ambitious project and in the whole country under the 
golden quadrilateral project the wom relating to the 
extension of National Highways was done in a proper 
way. But it is very unfortunate that after the change in 
guard at the centre, the Minister of the new Government 
is acting in a biased manner. In recent past I was present 
in a meeting and I urged the hon'bIa Minister for Surface 
Transport to complete pending worXs of the previous 
Government on priority basis. I would like to bring to 
your knowledge the fact that approval for a byepaas 
covering a distance of 30 kilometers on national Highway-
24 has been given six years ago, acquisition of land and 
other works have been compfeted but it is unfortunate 
that in North India aU the wortcs incIucfrng the work related 
to National Highway-24 has been lying pending. I would 
like to level the charge that most of the works are being 
carried out in a single province, State and I W88 given 
a reply by the hon'ble Mini$ter that the said State was 
a victim of neglect. Now that he has become the Minister 
he will make sure that all works are carried out in that 
State. Through you, I would like to say that there should 
not be such a kind of biased attitude. Where there is 
requirement, wortca should be carried out there and 
pending works should be given priority and those works 
should be kept in mind. I would like to repeat that on 
National Highway - 24, the bye-pass to be constructed ill 
Bareilly, beside bye-passes are be constructed in 2-3 
National Highways. All these have been given approval 
five years ago. Wo(t(s should be done on those bye-

~ but it Is unfortunate that the present Government 
is not paying much attention to them. ThIOUgh you, ·1 
would like to say that attention should be paid towards 
it and these wo(t(s should be completed on priority basis. 

*SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): Sir, 
Sugarcane production in Tamil Nadu has increased to 
275 lakhs of metric tones this year. Sugarcane harvesting 
normally completed within 12 months has not been 
completed even after 16 months. So farmers have to 
face loss both due to the delay in harvest, weight loss 
and delayed procurement. Till last year sugarcane growers 
were able to get payment for their sugarcane within 15 
days. Now even two or three months after the 
procurement. payments are not made to the farmers. From 
unregistered farmers sugarcane is procured at half the 
price by the private sugar mills. Considering the plight of 
sugarcane cultivators in Tamil Nadu, Centre must come 
forward to provide long term loans to the farmers through 
Sugarcane Development Fund. Loans must be extended 
through pubHc sector banks also. There is also a need 
to increase the quantum of procurement of sugar for 
Public Distribution System. Centre must impress upon 
the State Government to procure all the sugarcane to 
help save the farmers from further losses. I urge upon 
the Centre to address this problem at the earliest. 

{English} 

SHRI B. MAHTAB (CuHack): Thank you, Mr. 
Chairman. In this age of knowledge explosion - this is a 
poet modem age • in thie 21 at Century. when boundariea 
of all sorts are evaporating and discriminatory trend of 
the mIdcIe agee are a thing of the put. -allegations that 
Sc::heduled Caste and Scheduled Tribe students were 
facing caste discrimination in various fonne In the All 
Inda Institute of Medical ScIences been confirmed by an 
Inquiry CommIttee headed by the UGC Chairman Shrl 
Sukhdeo Thorat This is shameful and deprecatory. 

Here is a clear case where untouchability was 
practised by the faculty of India's premier medical Institute. 
When students perceive that they are avoided and 
indifferent attitude are shown towards them by the faculty 
because of their caste background and biases and 
unfairness were meted out to them in the evaluation of 
their perfQrm8nc8 in theory papers as well as in practical 
testa, it is high time, Sir. to take stringent action against 
the' culprits as such behaviour Is unlawful and 
unconstitutional. 

.Eng/IIt1 TranaI8tIon of the speech ortgIna1Iy delivered In TamO. 
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I urge upon the Govel'l'V1'l8nt to enforce objective tests 

to overcome some of the attitudinal problems of the faculty 
and internal evaluations be done in a more transparent 
manner. 

IflStitutionaiiaing caste discrimination and abetting the 

anti-quota agitation by unlawful exercise of powers as 
the Institute Director is a slur on the reputation of the All 

India Institute of Medical Sciences. Playing a provocative 
role is very unbecoming on the part of the Director. I 

urge upon the Government to take exemplary action at 
the earliest. 

Thank you. 

DR. RAM CHANDRA DOME (Birbhum): Sir, I would 

also like to speak on this issue. ... (IntBnupIions) 

MR. CHAIRMAN : Have you given a notice? 

DR. RAM CHANDRA DOME .: Yes, Sir. 

MR. CHAIRMAN: You can only associate. That is 

an. You cannot speak now. 

Now, Shri P. Karunakaran. 

DR. RAM CHANDRA DOME : Sir, I would Hke to 

add one more point. ... (Inlsrruptions) 

MR. CHAIRMAN: You can speak only one sentence. 

DR. RAM CHANDRA DOME : Sir, a very shameful 

and agonizing development has happened in the All Incia 

Institute of Medical Sciences, which Is a premier medical 

institute in our country. It is reported in a national daily 

yesterday about the Report of an Inquiry Committee which 

was formed by the  Govemment to inquire about the 

allegations. 

Sir, the fact-finding Committee headed by Prof. S. 

Thoral pointed so many caste discriminations, humiliation, 

abuse, and threatening of SC, ST and OBC studenta. As 

pointed out by my colleague, even in the evaluation of 

their examination papers, they have been discriminated. 

I urge upon the Government, through you. Sir, to 

place the Thorat Committee Report on the Table of the 

House and also to take stringeAl'action against the errant 

administrative Head of the Institute and the delinquent 

faculty members who are responsible for' such type of 

caste discrimination committed on the Backward Class 

students. This is my submission. Thank you very much. 
(InJerruplions) 

MR. CHAIRMAN: Shri Aaron Rashid, you can 

associate on this issue, if you want. 

SHRI J.M. AARON RASHID (Periyakulam): Sir, I 

would lika to associate on this issue. ... (/ntsnuplions) 

MR. CHAIRMAN: Those who have given notice on 

this issue can associate. 

Now, Shri P. Karunakaran. 

SHRI P. KARUNAKARAN (Kasargod): Mr. Chairman, 

Sir, I would Hke to place before the House some important 

issues conceming the freedom fighters in our country. 

Sir, a good number of freedom fighters who received ... 

(Intenvptions) 

MR. CHAIRMAN: Nobody will stay here till this time. 

I am doing it every day. 

SHRI K FRANCIS GEORGE : Sir, we are all grateful 

to you for your kind gesture. 

MR. CHAIRMAN: I am remaining here everyday for 
this purpose. 

Now, Shri P. Karunakaran. 

SHRI P. KARUNAKARAN : Sir, a good number of 

freedom fighters who received the State pension are 

denied the Central pension without valid reasons. 

20.00 hr .. 

The Central Govemment and the State Govemments 

have identified the Freedom Fighters years back. Various 

State Governments have formed the Monitoring 

Committees at the State and District levels. It is with the 

recommendations of these Committees that the St t~ 

Govemments decide the deserving persons in granting 

pension. But the Ministry of Home Affairs has sanctioned 
the Central pension only to a few persons. There is no 
justification for denial of the Central pension to the 

deserving persons. The well-known Anti-Imperialist 

Struggles such as Kayyur, Karivallur, Munayamkunnu, 
Punnapra, Yayalar etc., in KeraJa; Thebagha Telengana 
in Andhra Pradesh, the struggles in Goa and various 
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other States 81'8 all parts of the Freedom Struggle. The 
total number of Freedom Fighters is less. Many of them 
are old and on sickbed. But it is very unfortunate that 
even after 60 years of the Independence, the UPA 
Govemment is not ready to take up this issue. 

I would request them, at least, to do justice with the 
Freedom FighteIs, who sacrificed their Iivee for this noble 
cause of our Freedom Struggle .. 

MR. CHAIRMAN : Now, Shri Kharventhan ... 

SHRI K. FRANCIS GEORGE : Sir, I would aJeo like 
to associate myself on this issue raised by Shri 
Karunakaran. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, my name 
may also be associated with what Shri Karunakaran has 
said... (/nttmuplions) 

MR. CHAIRMAN: Now, all wiD stand up without giving 
any notice saying: al associate, I associate. a, 

... (/nItImJptions) 

SHAI K. FRANCIS GEORGE: Sir, it is an issue of 
national importance... (/n/lNnJpIions) 

MR. CHAIRMAN: Now, I can record that all people 
who are here are associaIing without giving notice. 

... (/ntrmuplions) 

SHRI S.K. KHARVENTHAN (PaIanI): Mr. Chairman, 
Sir. throughout the coootry, two crore of Bid workers are 
against the implementation of 'The Cigarettes and Other 
Tobacco Products (Packing and labelling) Rules, 2006.' 
As per this Act, it is mandatory to print on the labels, 
specially 'The Skeleton & Bone' health warning, adverse 
effects and heafth messages etc., of the Bidi and tobacco 
pouches. 

In Tamil Nadu alone, 15 Iakh workers are involved 
in the Bidi industry, and they are manufacturing 50 crore 
Bidis everyday and earning As. 8 crore as revenue, and 
are paying As. 1 crore to the Government of India by 
way of Excise Duty. The customefS of Bid! and other 
tobacco products are mainly from the rural areas and 
most of them are iliterate. They generally recognize the 
brand name from the label. But due to this proposal, 
they cannot identify the exact brands. There is every 
possibility now that they would be cheated with duplicate 
brands. Moreover, they are purchaaing, in loose. 

Hence, I think, thIa propoeaI would not 8efVe any 
purpose. This proposal would affect the millions of 
unskilled ladies from the rural areas, who are dependent 
over the eamlngs from Bidl and tobacco Industry. 
Moreover, the farmers, peen shopkeepers and many 
others would be severely affected due to this vigorous 
rule. 

I would, therefore, urge upon the Central Govemment 
not to implement 'The Cigarettes and Other Tobacco 
ProducIs (Packing and Labelling) Rules, 2006' and save 
the industry and the poor wor1(ers. 

MR. CHAIRMAN: Those who have got the written 
submissions, may just read the first sentence and hand 
over the remaining part of their submission to the officers 
at the Table and they would be taken on record. ThIs 
way, a lot of time can be saved. Kindly do not read the 
whole thing. 

fTmnsIa/ion} 

SHRI BHANU PRATAP SINGH VERMA (JaIaun): Sir, 
I would like to bring an important issue to the notice of 
the Union Government. JaIaun district in Uttar Pradesh 
has also been included under the 'Rashtriya Samvlkaa 
Yojana' for which the Government make funds avellable. 
Funds to the tune of crores have been reIeaaed by the 
Union Govemment and the District Officers have made 
funds available to the Forest Department for constructing 
circular fencing around the trees for their protection, but 
brick-pieces in those fences are of third grade. Around 
them red ochre is painted to show that very. good circular 
fence has been constructed. On one Bide, circular fences 
are being constructed and on the other aide they are 
breaking down. Even trees are not being planted in them 
which could have made it appear that they are meant to 
protect the trees. Therefore, I would like to demand from 
the Union Govemment to carry out a probe in respect of 
the funds aBocated to my district under the 'RashtIIya 
Sarnvikaa Yojana' and the officers misutillaing the funds 
should be penafised. 

[English} 

SHRI CHENGARA SURENDRAN (Adoor): Sir, this is 
regarding the misutilisatlon of Nehru Yuvak Kendra funds. 
The programmes of Nehru YuvaI< Kendras are expected 
to be implemented through 2.30 Iakh village-level affiliated 
Youth Clubs and Manila M8lIdaIs. L.akh8 of rupees are 
epent y-arty by the Nehru Yuvak Kendraa· for various 
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echernea ~ through these Youth Clube and 
MahiIa Mandala. There .... wideapread complaints In 
KeraIa that there Is miButiIIzatIon of Nehru Yuval< Kendra 
funds. The funds are epent even through the clubB which 
.,. not afftlieted to the Nehru Yuval< KencI ..... This Is for 
the .n.-t. of certain veatec:I groups. I would, therefore, 
UImit that the Union Government may conduct an inquiry 
into the utilization of funds· by the Nehru Yuvak Kendras 
in Kerala at an early date. Also, the Govemment may 
think of constituting Managing Committees consisting of 
MPIMLA at district Kendra level. 

SHRI K. FRANCIS GEORGE : Sir, I want to 
U80C1ate myself with this issue .... (/ntsnuptIons) 

{TIIIII6IIIIionJ 

°SHRI M. APPADURAI (Tenkasi): Hon. Chairman, my 
• steemed cotIeague Thiru S.K. Kharventhan spoke ahead 
of me highlighting the problems faced by the Beedi 
workera upecially in the wake of the imposition of 
mandatory requirement to display statutory warning on 
the Iileedi bunc:Ies with the danger mark depicting picture 
of skuU on the 8eedi bundles. 

.OThere are about 2 CfOf8ll Beedi workers in the 
country. About 20 crores of people, the family members 
and dependents of Beedi workers and associated worbf8 
are much dependent on this industry. Already the excise 
hike is hitting this Induetry. To some extent Hon. F'mance 
Minister has eased it. Union Health Minister has taken 
up the cause of the ban on smoking. « is commendable. 
But the insistence on di8playing danger signal in the form 
of skull and bones along with the statutory waming on 
the B.edi bundles ia 8 disheartening one. When 
Governments are running Iiquour vends the slogans like 
emokIng is injunc... to haaIth may not be very appropriate. 
Even ciprette induIItry Ia not covered by this stringent 
muaure, wheraa Beadi Bundles are supposed to have 
theae weminga printed on them. Sinoe smaH BeedI 
industrial units .... drastically affected by thla measure of 
the Government for the pal one week such units are 
~ cIoeIng their units. The Chief MInister of Tamil 
Nadu Dr. KaIaignar Karunanidhi has taIcen up this iSIue 
with the Union GoYemment. From aesthetic point of view 
• picture of skull is distasteful and is also anti· 
sentimentsl. Hence I urge upon the Union Gove(M\8nt 
to initiate s\litable measures. In Tamil Nadu BeedI WOfbrs 
number about 50 1alchI. in my Thenkaei constiluency alone 
there are about 5 IMha Seed workef8. Hence I urge 
upon the Union Government to take aHemative methods 

"English Translation of the speech originally delivered In Tamil. 
··English Translation of the speech originally laid In Tamil. 

to educate the people about the avila of emokIng but not 
In a crude way that will affect the livelihood of many 
poor Beedi workera. 

{Eng/iWIJ 

MR. CHAIRMAN : You may submit the rest of the 
apeech. 

SHRI ANWAR HUSSAIN (Dhubri); Sir. Shri P.K. 
Miahra, IG of BSF. Assam and Meghalaya. met the BDR 
from Bangladesh at Chittagong recently. He held a Preas 
conference on 4th May. In that he revealed that he had 
submitted a list of 172 camps of Indian militants In 
Bangladesh and alao a list of 72 militant leade18 living In 
Bangladesh and al80 a 1i8t of 79 sympathizers of 
Bangladesh. Due to change of regime, Bangladesh has 
reaponded positively and asaured that the ac:tion wII be 
taken 800ft • 

But Mr. Mishra exprelsed his great concern to the 
effect that the militants are managing to smuggle anna 
and Mlmunition and trans-border crimes. Illegal migration 
and amuggllng of cattle have gone up along with the 
fundamental activities in Bangladesh border. They take 
the advantage of lack of border·fencing and the open 
border in the vaal riverine areas. 

Hance I urge the Government to complete fencing 
works as has been committed In the tripartite talks held 
in 2005 and take early action to combat tfans-border 
crimes, resist smuggling of arms and ammunition and 
cattle and illegal migration at the earliest. Thank you. 

'SHRI M. SHIVANNA (Chamarajnagar) : Mr. 
Chairman Sir, today I would like to draw the attention of 
the Government. through you, towardi the pathetiC 
conditions of the atuctents of professional COUf888. 

Sir. the Government of Kamataka has made an 
aooouncement that It wiD provide fee concessions in the 
professional COUIS.. for the students who belong to 
Scheduled Castes and Scheduled Tribes. Thousands of 
students have got admitted thinking that the Government 
wHI provide the conceeaions. But due to unnecessary 
delay in releasing financial assistance of As. 52 crore by 
Central Govemmentfor the Welfare of Scheduled Castes 
and Scheduled Tribes. the Government of Kernataka is 
not I in 8 position to provide fee concessions to the 
Schectuted Castes and Scheduled T ribel students of 
profeI8ionai courses. It leads to a lot of tension among 

0Englilh Tranalation of !he speech orIginaHy delivered in Kannada. 
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the students. Most of the students took admission In the 
professional courses on the basis of Governmenfs 
assurance. Now the Management of Professional colleges 
force them to pay the full fee. The affected students and 
also their parents are still looking forward that they are 
getting the financial assistance from the Govemment. On 
the other hand the Government of Kamataka is waiting 
for the financial assistance from the Central Government. 

Therefore, I urge the Government, through you that 
the Centre should take immediate steps to release 
financial assistance of As. 52 crore to the Government 
of Kamataka. With these few words I conclude. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Q1aInnan, 
Sir, through you, I would like to submit to the Union 
Government that the armed force8 of the country go on 
combating insurgency, terrorist activities and dangers from 
inside and outside the country on a continuous basis. In 
addition to that soldiers are deployed in relief and reacue 
operations during floods and oCher natural c:aIamIIies. Many 
types of anamolies have cropped up In the pay 8C8Iee of 
the armed forces in the wake of the recommendatIona of 
the fifth Pay Commisaion. It includes recornmendaIion 
for paying more pension to the Brigadier than to the 
Major General. Not· only this, there was recommetldation 
for paying a sepoy a pension half of what a peon in the 
central service gets. Therefore, through you, I would like 
to submit that due to these anomalies meritorious offtcers 
are not joining the Army, the Navy and the AM Force. A 
fewer number of sokiers are aI&o being recruited and as 
such thousands of posts are lying vacant. Hence, through 
you, I would like to urge the Government that a separate 
pay commission for armed forces may be constituted. 
The pay commission, presently constituted has got no 
representative from the armed forcas. Therefore, there Is 
a possibility of injustice being meted out to them. 
Therefore, a separate pay Commission be constituted to 
remove these anomalies and to deliver justice· to the 
armed forces. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Chairman, Sir, thank you for giving me a chance to speak 
as the last speaker. 

Sir, a bridge of more than 30 kilometers length 
constructed between the sacred pilgrim site of Shri 
Rameshwaram in Inda and Sri Lanka is a cuIIuraJ heritage 
and a matter of national pride for the cror.. of Hindua 
of the country. This Ramsetu Is .. cred for all the Hindua 
as Mecca is for the followers of Islam and Vatican or 
Bethlehem is for the followers of Chri8tianity. ThIs holy 
bridge finds a mention in all the Puranas and other 
historical books induding the Valmiki Ramayan, the 

T.idIa' Ramayan, the MaMbharat etc. The Tulicom 
Trust under the Union Gov.mment hu been entruIted 
with the task of diIImantIIng this holy bridge under· the 
Setu Samuclnlm ahIppIng canal Project. italian company 
Rambo! and LA.D.T., Madru have been gIwn contract 
for dismantling this bridge. India might face caIamIIIea 
Ilke that of the 'T8UI18I1'II' after ttl.. bridge .. dIamantIed. 
AIongwIth this 366 typea of water ..,.c:iea wi! aI80 ektInct. 

Therefore, I would Uke to demand from the Union 
Government to choose an alternative from the 01\81 
suggested earlier with alternative routes with a view to 
save thiS sacred Ramaetu and should deeiat hom any 
such move which would hurt the aentimenbl of the CI'OI88 
of Hindus. 

·SHRI G. KARUNAKARA REDDY (BeI1ary): Thank 
you Hon. Chairman Sir, today through you I would like 
to draw the attention of the Government of India towardl 
the pathetic condition of the National Highway No. 83 
pasaIng through BeIIary district In my State Kamataka. 
Since 3 years aner having elected aa a Member of 
Partlament I have made ...... raI ,..,...lentatIon to the 
Government to look after the. proper maintwwK:e of th. 
road. It is very untortun.te that even today there .. no 
road for about 30 kilometre between BeIIwy and JoIada 
Raai, whictt is at the border of AncI\ra ~. I brought 
this to the notice of the MinIItry of Surftlce Tr&nIpOIt 
and the Hon. Mlnilter. But' Han. ~ has not pIIid 
attention In this. That .. why people of this region thIr* 
that the Surface Traneport MinIsIry and Its 0ffIcIaII are 
not doing anything for them and their functioning IIICka 
hwnane touch. 

Therefore I urge upon the GcHemment through you 
to take immediate steps to I'eplUr thiI road ·wiItWt 15 
days. If the Minlatry of Surface TlW18pOrt fIIiIB to .... 
stepI In 1his regard people of this region may come to 
street to protest againIt thII nagIigInce on the part of 
the MInietry. It may lead to an Utit situation. The IIIIne 
NaIioNII Highway No. 83 In the Andhra PI1IdeIh up to 
the bolder of Kamataka hal been repaRd. But It hM 
not been rep.ired in my State. I can say that roa In 
vUlagee are far better than this National Highway. 
Therefore, through you I urge upon the Government to 
take all neceuary stepI to improYe the condIIIon of this 
road. 

20.14 tn. 

TM Lo/( SIIbhtI thtIn III:ftJum«IIII ETeMln tJf 1M abc:It 
on Tt.Wdty, Mil)' ~ .a7071V......,. 1~ 1929 (SMaI) 
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ANNEXURE I MBmbBr-wistI IndtIx to UnsIlImJd 0utISIi0ns 

MtImbtIr-wi6tI Index 10 SlImed QussIIions SI.No. Member's Name Question Number 

SI.No. Member's name Queetion Number 2 3 

1. Shri AthawaIe, Ramdas 447 1. Shri "Saba", K.C. Singh 4320 

2. . Shri Bhagora. Mahavir 455 2. Shri Aaron Rashid, J.M. 4287 

3. Shri Bhargava, Girdharl La! 452 3. Shri Adsul, Ananclrao V. 4335, 4357, 

4. Shri Chaure, Bapu Hari 445 4365, 436B 

5. Dr. Dhanaraju, K. 444 4. Shri Ahir, Hansraj G. 4271, 4292, 

6. Shri DhIndsa, Sukhdev Singh 446 4299, 4339, 
4369 

7. ShriGalkwad, Eknath M. 460 

Dr. Jagannalh, M. 441 
5. Shri Appadurai, M. 4283, 4344 

8. 

9. Shri Khaira, Chandrakant 442 6. Shri Argal, Ashok 4370 

10. Shri Krishna. Vijoy 442 7. Shri Athawale, Ramdas 4326 

11. Shri Kumar, Nikhil 457 8. Shri Barad, Jashubhai Dhanabhai 4270, 4285, 

12. Sr. Ubra, SUkhdev Singh 446 4327, 4352 

13. Smt. Maheshwari, KIran 452 9. Shri Barman, Hiten 4351 

14. Shri Mahtab, Bhartruhari 453 10. Shri Bellarmin, A.V. 4294 

15. Prof. Malhotra. Vijay Kumar 443 
11. Shri Bhagora, Mahavir 4329, 4354, 

16. Shri Masood, Rasheed 454 4363 

17. Shri Meghwat, Kailaah 449 12. Shri Bhakta, Manoranjan 4298 

18. Shri Murmu, HemIaI 458 
Shri Chakraborty, Ajoy 4308 13. 

1 •. Shri Patel, Kiahanbhal V. 44B 
14. Shri Chandrappan, C.K. 4304, 4341 

20. Shri Pati!, Raosaheb Denve 451 

Smt. Patil, Rupatai OiIiprao 451 15. Shri Chaure, Bapu Hari 4336 
21. 

Nilangakar 16. Dr. Chinta Mohan 4301 

22- Shri Patte, Shlshupal N. 441 
17. Shri Chowdhary, Pankaj 4369 

23. Shri Rathad, Haribhau 450 

Adv. Satheedevl, (Shrtmati) P. 457 18. Shri Chowdhury, Adhir 4287, 4288, 
24. 4333 

25. Shri Saheen, Abdul Rashid 459 
19. Shri Deora, Milind 4289 

26. Shri Shakya, Raghuraj Singh 458 

27. Prof. Shiwankar, Mahadeorao 445 20. Shri Ohotre, Sanjay 4336 

28. Shri Singh, Sugrlb 44B 21. Shri Galkwad, Eknath M. 4302 

29. Shri Thomas, P.C. 449 22. Shri Gangwar, Santosh 4312 

30. Shri Tripathy, Braja Kiahora 456 
Smt. Gawali, Bhavana P. 4336 23. 

31. Shri Verma, Ravi Prakash 443 
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24. Ch. Hassan, Munawar 4298,4345 49. Shri Murlnu, Rupchand 4291 

25. SM Hussain, Anwar 4362 50. Shri Nayak. Ananta I 4295, 4M2, 

4380, "3e4, 
26. Dr. Jagannath, M. 4334, 4356, 4387 

4361 

51. Shri Oram, Jual 4314, G87 
27. Dr. Jatlya, Satyanarayan 4307 

52. Shri Owai8i, Asaduddln 4321, 4335 
28. Shri Jha, Raghunath 4319, 4370, 

4372 53. Dr. Pandey, LaxmInaryun 4271 

29. Shri Joshi, Pralhad 4313 54. Shri Parate, DaIpat SIngh 4281 

30. Shri Kanodia, Mahesh 4327 55. Shri Patel, JiwbhaI AmbIIIaI· 4322 

31. Shri !<haire, Chandrakant 4312,  4323, 56. SM Patel, KiahanbhaI V. 4358,  4382, 

4334,4363 4388 

32. Shri Khanna. Avinash Rei 4272 57. Sml Pateriya, Neeta 4271 

33. Shri Kharventhan, S.t<. 4274,4357 58. Shri Pathak, Herin 4312 

34. Shri Koshal, Raghuveer Singh 4279,4330 59. Smt. Petll, RapataI OlHprao 4271 

35. Shri KripIani, Srichand 4290 
N~ 

60. SM PingIe, 0evIdes 4380 
36. Shri Krishna, Vijoy 4350, 4369, 

4370 61. Shri Prabhu, Sureeh Prebhekar 4286 

37. Shri Krishnadas, N.N. 4311 62. Shri Pradhan, Dharmendra 4312 

38. Adv. Kurup, Suresh 4310 63. Shri Pruad, HarikewaI 4306,4343 

39. Srnt. Mahajan, Sumitra 4309,4370 64. Shri RajagopaI, L. 4275, 431e, 

40. Shri Mahato, Narahari 4364 
4349.4373 

65. Shri  Ramakrillhna, .8adga 4318 
41. Shri Mahtab, Bhartruhari 4337,  4359, 

4374 68. Shri Rana, Kaahlram 4343 

42. Shri Majhi, Parsuram 4280 67. Shri Rena. Rabindra Kwnar 4315 

43. Smt. Mane, Nivedita 4302 88. SM A4tddy, G. KarunakaIa 4278, 4307. 

4348 
44. Shri Marandi, Babu La! 4300 

89. Shri Reddy, K.J.S.P. 4324 
45. $hri Meghwal, KaiIash 4276, 4312, 

4325,4353 70. Shri Reddy, M. Raja MotwI 4278 

46. Shri Moghe, Krishna Murari 4213,4348 71.· Shrl Reddy, Magunta SreenIY8MJIu 4273 

47. Shri MohaIe, Punnu La! 4287 72. SM Saradgi, Iqbal Ahmed 4305, 4381 

48. Shn MondaI, Abu Ayes 4303,4340 73. Dr. Sarma, ANn Kumar 4284, 4332, 

4S55 
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74. Shri Sathyaranayana. Sarvey 4318 86. ShrI SIngh, SugrI) 4328, 4358, 

4382,4388 
75. SM Satpathy, TIIIhIIgIda 4Z17 

88. ShrI Singh, Uday 4289 
76. Shri Sethi, Arjun 4359 

87. Shri Suman, RamJ La! 4301 
n. Shri Shivajirao, AcI'IaIrao Pdt 4335, 4367, 

4386, 4318 •• SmL TfIakkIIr, Jayaben B. 4270,4327 

78. Shri Shivanna, M. 4367 88. Shri Thummar, V.K. 4308,4322 

79. Prof. ShIw8nkar, Mehedecno 4361, 4380, eo. 8hri ~  B ..... t<III'IoM 4338 

4387 
81. Shri VaIIIIbhenenI, BaIMhowry 4311, 4312 

80. Sml Shukla, Karuna 4271 
82. Shri VeetWIChIcumar. M.P. 4282,4347 

81. Shri· SlddNwara. G.M. 4347 
83. 8hri Verma, RavI PrakMh 4336, 4357, 

82. Shri SIngh, DuMyMI 4317 4385,4388 

83. Shri SIngh, a.nah . 012 M. 8hft ~ ....... , C.H. 4323 

84. Shri ~ R....-. ~  4331 85. ShrI y.-v, Rem KrIpIII 4371 
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442,  444, 446,  448,  441,  453, 416 

441, 443 

450, 458. 480 

447,452,454,468,459 

445, 461, 457 

4270,  4273, 4274, 4278, 4282,  4288, 4212,  4214,  4218,  4303, 

4304,4305, 4308, 4307, 4308. 4314, 4318,  4317,  4325, 4328, 
4329,4334,4338,4338,4340,4341,4342,4361,4357,4381, 

4383, 4385,  4387, 4388, 4371, 4373, 4474 

4281, 4271,  4287, 4288, 4286, 4218,  4281, 4302. 4360, 4358, 
"',4380 

4275,4280,4286, 4301, 4319, 4322, 4333, 4337, 4346, 4348, 

... , 4370, 4372 

4272, 4278,  4281,  4283, 4289, 4211, 4311, 4312, 4313, 4315, 

4320,  4321,  4323, 4324,  4327,  4330, 4331, 4332, 4336, 4338, 

4344, 4347, 4352, 4353, 4318 

4213, 4387, 4300,  4308, 4311, 4328, 4343, 4341, 4358 

4277,  4348,  4354, 4384 

4279,  4284, 4310, 4345,  4382. 
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